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 LOK  SABHA
 .

 Friday,  March  16,  973/Phalguna  25,
 894  (Saka)

 The  Lok  Sabha  met  at  Eleven  of  the
 Clock

 *
 (Mr.  SPEAKER  in  the  Chair]

 ORAL  ANSWERS  TO  QUESTIONS
 Norms  for  Amenities  Provided  at
 Tourist  Centres  Entirely  run  by  Cen-

 दि...  Government
 *36l.  SHRI  SHANKERRAO  SA-

 VANT:  Will  the  Minister  of  TOU-
 RISM  AND  CIVIL  AVIATION  be Pleased  to  state:

 (a)  which  Tourist  Centres  are  run
 entirely  by  the  Central  Government;

 (b)  what  amenities  are  provided  by the  Centre  at  these  Places;  and

 (c)  whether  Government  have  fxed any  normg  for  amenities  Provided  at these  places?
 THE  MINISTER  OF  TOURISM  AND CIVIL  AVIATION  (DR.  KARAN SINGH):  (a)  to  (ec).  No  Tourist  Cen- tres  are  run  entirely  by  the  Centra)

 Government.  The  development  and Promotion  of  areas  of  tourist  interest concern  the  Central  and  State  Govern-
 ments,  public  sector  undertakings  and
 private  enterprise,  and  every  effort  is
 made  to  ensure  that  the  facilities  and
 amenities  provided  are  comparable with  international  standards.

 SHRI  SHANKERRAO  SAVANT:  It
 is  saiq  that  the  development  and  pro- motion  of  areas  of  tourist  interest

 concern  the  Central  and  State  Gov-
 ernments,  public  sector  undertakings
 and  private  enterprises.  Are  the  func-
 tions  of  these  four  agencies  clearly
 demarcated?  If  so,  how  are  they
 demarcated?  Secondly,  what  are  the
 international  standards  in  respect  of
 facilities  and  amenities  to  which  refer-
 ence  is  made  in  the  reply?  Thirdly,
 several  tourist  centres  like  Rajgarh,
 the  capital  of  Shivaji,  and  ancient
 caves  in  Konkan  etc,  are  not  cared
 for.  Will  the  Central  Government
 Pay  special  attention  to  them?

 DR.  KARAN  SINGH:  There  is  real-
 ly  no  rigid  hard  and  fast  demarcation
 as  such.  It  depends  upon  the  nature
 of  the  area  concerned  and  centre  is
 involved  for  some  time  past  in  fespect
 of  areas  where  large  number  of  tourists
 congregate  and  there  are  State  Gov-
 vernments,  local  bodies  and  private
 enterprise  which  are  involved  and
 there  is  no  clear  demarcation  because
 it  is  a  developing  situation.  Regard-
 ing  international  standards  and  hotels
 and  motels  ang  other  things  go,  there
 is  a  well-known  classification  of  one
 star  to  five-star  category.  These  clas
 sifications  are  accepted  the  world  over.
 [t  does  not  mean  that  it  refers  to  only
 the  luxury  hotels,  but  even  the  simple
 hotels  have  to  conform  to  certain  ge-
 féerally  accepted  international  stand-
 ards.  We  have  got  our  own  classifi-
 cation  even  in  this  country  and  that  is
 broadly  equal  to  intentional  standards.
 Regarding  Raigarh  and  Konkan  areas
 [  have  no  information.  If  it  is  of  tou-
 tist  importance,  the  State  Government
 should  have  given  it  some  attention.

 SHRI  S.  B.  GIRI:  May  I  know  whe
 ther  the  Andhra  Pradesh  Government
 has  sent  a  proposal  for  a  tourlst  cen-
 tre  at  Warangal?
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 DR.  KARAN  SINGH:  I  do  not  have
 any  information  about  that  I  may  add
 that  now  we  are  at  the  end  of  the
 Fourth  Plan  and  Fifth  Plan  is  being
 prepared.  A  lot  of  proposals  wili
 come  from  the  States  and  they  will
 be  examined.

 SHRI  MADHURYYA  HALDAR:  May
 I  know  whether  Government  has  any
 proposals  for  the  middle  income  group
 ip  all  the  tourist  centres?

 DR.  KARAN  SINGH:  Yes,  Sir.  In
 fact,  we  have  an  extensive  programme
 of  youth  hostels  for  younger  people
 to  travel  and  stay  at  very  reascnable
 rates.

 DR.  HENRY  AUSTIN:  May  7  know
 whether,  apart  from  the  proposal  of
 youth  hostels,  are  there  any  concrete
 suggestions  or  proposals  to  meet  the
 needs  of  the  tourists  of  middle  income
 group.  For  example,  the  middle  and
 lower  income  group  tourists  who  come
 to  Delhi,  find  it  awfully  difficult  to  get
 any  accommodation.

 DR.  KARAN  SINGH:  Yes,  Sir.  As
 I  submitted  we  are  interested  in  the
 development  of  accommodation  from
 one  star  to  five  star  standard.  Apart
 from  the  hostels  being  run  in  the
 public  sector  We  are  also  giving  loans
 specifically  for  the  construction  of  lo-
 wer  income  hostels.  Previously,  loans
 were  available  only  to  the  three,  four
 and  five  star  hotels.  Now,  we  hav
 amended  the  rules.

 SHRI  JAGANNATH  RAO:  Orissa
 offers  g  number  of  places  for  tourist
 attraction.  May  I  know  whether  the
 Central  Government  is  assisting  the
 State  Government  to  put  a  hotel  in
 Konarak?

 DR.  KARAN  SINGH:  Sir,  the  posi-
 tion  is  that  in  Konarak  we  already
 have  a  small  tourist  lodge.  There  is
 no  other  proposal  The  State  Govt.
 has  a  lodge  there  also.  But  we  have
 received  an  application  for  loan  from
 a  private  party  for  hotel  in  Bhub-
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 neshwar  which  is  being  processed.
 There  is  no  proposal  to  have  an  air
 strip  in  Konarak  because  it  is  already
 in  a  stage  of  collapse  and  very  heavy
 vibrations  may  further  detereorate  the
 situation.  So,  Bhubneshwar  will  have
 to  be  used  as  the  point

 DR.  RANEN  SEN:  A  little  while  ago
 the  hon.  Minister  said  the  tourist  cen-
 tres  are  jointly  developed  and  run  by
 the  Central  Government,  State  Gov-
 ermments  and  private  enterprises,
 May  I  know  waether  it  is  a  fact  that
 in  the  recent  conference  of  the  Eastern
 region  about  tourism  a  complaint  has
 been  made  by  almost  all  the  Ministers
 from  the  Eastern  part  of  India  that
 sufficient  help  is  not  being  given  by
 the  Centre  to  develop  tourist  centrea
 all  over  the  Eastern  part.  If  that  is
 80,  what  is  the  reaction  of  the  govern-
 ment  to  that  grievance  or  complaint?

 DR.  KARAN  SINGH:  The  seminar,
 which  the  hon.  member  referred  to
 was  held  in  fact  very  largely  through
 my  own  assistance.  I  went  there
 personally.  It  is  true  that  for  various
 reasons  tourism  development  in  the
 eastern  sector  has  not  been  as  fast  as
 We  would  have  liked.  There  are  two
 major  reasons  for  it.  One  is,  of
 course,  the  fact  that  there  were  for
 some  time  political  problems  (Inter-
 ruptions).

 DR.  RANEN  SEN:  I  am  referring
 to  Bihar  and  Assam  also.

 DR.  KARAN  SINGH:  No,  no;  I  am
 putting  the  facts.  Also  in  Assam  and
 other  areas  of  eastern  India,  there  are
 still  some  restrictions  for  security
 Purposes  on  visiting.  But  as  far  as  the
 region  is  concerned  in  general,  I  have
 assured  at  the  seminar,  and  I  do  so
 again  that  we  are  paying  special
 attention  to  it.  I  could  recount  if  you
 like  the  steps.  In  Bodh  Gaya,
 Nalanda,  Rajgir,  in  Dum  Dum  and  in
 Darjeeling,  we  are  giving  special  atten-
 tion  to  thig  matter.  In  Darjeeling  we
 have  a  youth  hostel,  We  hape  that  in
 the  Fifth  Plan  tourism  development
 in  the  eastern  region  will  gain  momen-
 tum.
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 Loss  suffereg  by  Indian  Airlines  as  a
 result  of  Suspension  of  Flights  to
 Tirupathi,  Vijayawada  and  Visakha-
 patnam  due  to  Agitation  in  Andhra

 Pradesh

 #362.  SHRI  MUHAMMED  SHE-
 RIFF:  Will  the  Minister  of  TOURISM
 AND  CIVIL  AVIATION  be  pleased  to
 state  the  approximate  loss  suffered  up
 to  the  3lst  December,  972  and  being
 suffered  at  present  by  the  Indian  Air-
 lines  due  to  suspension  of  flights  to
 Tirupathi,  Vijayawada  and  Visakha-
 patnam  because  of  agitation  in
 Andhra  Pradesh?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN

 SINGH):  Indian  Airlines  suffered  an
 estimated  loss  in  passenger  revenue  of
 Rs.  85,000/-  due  to  suspension  of  flights
 ‘to  these  points  up  to  3!st  December,
 i972.  The  loss  in  passenger  revenue
 {ncurred  during  the  first  two  months

 of  this  year  was  about  Rs.  8.67.000//-.

 SHRI  MUHAMMED  SHERIFF:  My
 ‘question  was  a  general  one  about  the
 loss  suffered.  But  the  answer  given
 by  the  Minister  is  about  loss  of  pas-
 senger  revenue.  He  has  not  mention:

 ed  about  cargo  loss.
 DR.  KARAN  SINGH:  When  we

 talk  about  loss  over  a  certain  period
 the  only  way  it  can  be  cOmputeq  is  by
 taking  the  loss  of  passenger  revenue;
 in  other  words,  the  loss  in  tickets  that
 would  have  been  sold.  Of  course,  it
 may  be  argued  that  fuel  was  saved  by
 not  flying.  We  cannot  work  out  those
 details  easily,  but  these  details  are  im-
 mediately  available.  Pagsenger
 revenue  is  the  major  revenue,  J  do
 not  think  on  these  particular  routes
 cargo  booking  has  any  very  major
 financial  impact—that  is  my  under-
 standing.

 SHRI  G.  VISWANATHAN:  If  there
 is  a  beneficiary  because  of  the  Andhra
 agitation,  jt  is  only  IA.  What  was
 the  surplus  amount  IA  earned  in  the
 last  four  or  five  months  due  to  cancel-
 lation  of  trains  to  Bombay,  Delhi  and
 Calcutta?

 .
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 DR.  KARAN  SINGH:  There  is  no
 way  at  present  of  computing  exactly
 how  much  we  earned.  This  I  do
 know  that  when  the  trains  were
 cancelled,  our  ‘planes  went  extremely
 full’.

 Progress  made  in  putting  up  Camp-
 ing  Sites

 #363.  SHRI  SUKHDEO  PRASAD
 VERMA:  Will  the  Minister  of  TOUR-
 ISM  AND  CIVIL  AVIATION  be  pieas-
 ed  to  state  the  progress  made  so  far
 in  putting  up  a  series  of  camping
 sites  along  the  routes  where  the  densi-
 ty  of  tourist  traffic  is  relatively  high?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN
 SINGH):  Some  preliminary  work  in
 respect  of  the  proposal  to  construct  a
 series  of  camping  sites  on  road  routes,
 where  the  density  of  tourist  traffic  is
 high  has  been  started,  and  plans  of  a
 type  design  to  be  suitably  adapted  to
 meet  environmental  characteristics  of
 individual  locations  have  already
 been  furnished  to  State  Governments
 for  preparation  of  estimates,  Cost
 estimates  received  so  far  are  under
 examination.

 st  सुखदेव  प्रसाद  बर्मा  :  मैं  यह
 जानना  चाहता  हूं  कि  इस  तरह  के  कितने
 कैम्पिंग  साइट्स  बनाने  की  योजना  है
 उन  में  से  बिहार  में  कितने  कैम्पिंग
 साइट्स  बनाये  जायेंगे,  या  उन  के  लिये
 स्थानों  का  चयन  हुआ  है  या  नहीं  ;  कमर
 हुआ  है,  तो  कहां  कहां  q

 डा०  कर्ण  लिए  :  इस  समय  जो  मेरी
 जानकारी  है,  उस  के  अनुसार  8  कौर
 l,  कुल  19,  ऐसे  स्थान  चुने  गये  हैं,

 जहां  कैम्पिंग  साइट्स  बनाये  जाने  की
 सम्भावना  है  ।  जहां  शक  मुझे  जानकारी
 है,  बिहार  में  अभी  तक  कोई  स्थान  ऐसा
 नहीं  चुना  गया  है  1  लेकिन  बिहार  में,
 राजगीर,  नालंदा  और  बोधगया  में  प्रायः
 कार्यक्रमों  के  तहत  धनराशियां  रखी  गई
 हैं
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 श्री  सुखदेव  प्रसाद  वर्मा  :  मंत्री

 महोदय  ने  बताया  है  कि  i9  कैम्पिंग

 साइट्स  बनाने  की  बात  तय  हो  गई  है  ।

 उन्होंने  नालंदा,  बोधगया  और  राजगीर
 के  सम्बन्ध  में  भी  बताया  है  |  मैं  यह
 जानना  चाहता  हूं  कि  क्‍या  ये  स्थान  उन

 l9  स्थानों  में  इनक्लूडिड  हैं  या  नहीं  1

 मैं  यह  भी  जानना  चाहता  हूं  कि  क्‍या

 कैम्पिंग  साइट्स  के  साथ  साथ  पर्यटकों  के

 लिए  रिसेप्शन  सैंटर  बनाने  की  भी  कोई

 योजना  है  या  नहीं  और  क्‍या  उन  में  भी
 ये  स्थान  इन क्लू डिड  हैं  या  वे  प्लग  हैं  1

 डा०  कर्ण  सिंह  :  कैम्पिंग  साइट्स
 की  बहुत  छोटी  योजना  है  ।  बोधगया,
 राजगीर  और  नालंदा  के  लिए  उस  से

 बहुत  विशाल  योजनायें  रखी  गई  हैं  ।
 पटना  में  एक  रिसेप्शन  सैंटर  शायद  35

 या  40  लाख  रुपये  का  बन  रहा  है  |

 यह  बहुत  बड़ी  योजना  है  कौर  कैम्पिंग

 साइट्स  के  साथ  उस  का  कोई  सम्बन्ध

 नहीं  है  t

 SHRIMATI  M.  GODFREY:  May  I
 know  whether  there  is  any  proposal
 to  have  a  camping  site  at  Hyderabad
 in  Andhra  Pradesh?

 DR.  KARAN  SINGH:  Yes,  Sir.  In
 Andhra  Pradesh,  the  place  selected  is
 the  Mir  Alam  Tank.

 SHRI  HARI  KISHORE  SINGH:  May
 I  know  from  the  hon.  Minister  whe-
 ther  any  survey  has  been  conducted
 to  ascertain  the  volume  of  tourist
 traffic  on  the  main  national  highways
 and,  if  so,  what  is  the  result?  I
 would  also  like  to  know  on  what  basis
 these  9.  sites  have  been  selected  and
 why  no  site  has  been  selected  on  the
 G.T.  road  in  Bihar  and  on  NH  28
 which  is  also  in  Bihar  and  which  is
 the  main  thoroughfare  from  India  to
 Nepal?
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 DR.  KARAN  SINGH:  Generally,  of
 course,  the  flow  of  traffic  is  known.
 I  do  not  know  whether  we  have  very
 accurate  figures,  but  it  is  well  known
 which  are  the  main  areas  where  traffic
 flows,  and  it  is  keeping  that  in  view
 that  the  sites  have  been  selected.  I
 have  just  received  information  that
 the  Bihar  Government  has  not  replied
 to  our  communication  asking  for  the
 suggestion  of  sites  for  camping.

 श्री  शशि  भूषण  :  दिल्‍ली  सब  से  बड़ा
 टूरिस्ट  सैंटर  है  1  मैं  मंत्री  महोदय  से
 जानना  चाहता  हूं  कि  क्‍या  सरकार  ने
 कैम्पिंग  साइट्स  और  यूथ  होटल्ज  बनाने
 के  लिए  कोई  नैशनल  आरगनाइज़ेशन  या
 एजेन्सी  बनाई  है  |  अब  तक  यूथ  होटल्ज
 बनाने  का  काम  वाई०  एम०  सी०  To
 शौर  वाई०  डब्ल्यू०  सी०  To  को  और
 विश्व  युवक  केन्द्र  जैसे  इन्टरनेशनल  फैक्ट्स
 को  दे  रखा  है  |  क्‍या  सरकार  इस  के  लिए
 कोई  नैशनल  एजेन्सी  बनाने  वाली  है,
 ताकि  देश  में  टूरिज्म  डैवेल्प  हो  सके  ?

 डा०  कर्ण  सिह  :  कैम्पिंग  साइट्स  के
 लिए  कोई  नैशनल  एजेंसी  बनाने  का
 विचार  नहीं  है।  हम  समझते  हैं  कि
 कैम्पिंग  साइट्स  को  राज्य  सरकारें  चला
 लेंगी  t  होटल्ज  के  सम्बन्ध  में  एक  राष्ट्रीय
 संस्था  यूथ  होटल्ज  एसोसियेशन  आफ
 इंडिया  t

 st  nin  भूषण  :  वह  भी  इन्टर-
 नेशनल  रैकट  है

 woo  कर्ण  सिह  :  यूथ  होस्टल
 एसोसियेशन  ग्राफ  इंडिया  और  संस्था  है  ।
 हम  होस्टल  बनाते  हैं  कौर  उन  का  भो

 सहयोग  लेते  हैं  ।

 श्री  रासायतार  शास्त्री  :  जी०  टी०
 रोड  यू०  पी०,  बिहार  कौर  बंगाल  में
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 से  हो  कर  निकलता  है  ।  मैं  यह  जानना

 चाहता  हूं  कि  क्या  इन  तीन  स्टेट्स  में
 जी०टी०  रोड  पर,  और  उड़ीसा  में  कटक
 रोड  पर,  कहीं  कोई  कैम्पिंग  साइट  बताने
 का  निश्चय  किया  गया  है  या  नहीं,  क्योंकि
 ये  सड़कें  बहुत  चालू  हैं  ।

 अध्यक्ष  महोदय  :  माननीय  सदस्य
 पंजाब  को  छोड़  गये  हैं  ।

 डा०  कर्ण  सिह  :  जैसा  मैंने  निवेदन
 किया  था  उत्तर  प्रदेश  ,में  एक  कैम्पिंग
 साइट  चुना  गया  है,  ताज  गार्डेन्स  आगरा,
 श्री'  वह  जी०टी०  रोड  पर  पड़ता  है  या

 नहीं,  यह  मैं  इस  समय  नहीं  कह  सकता
 शौर  उड़ीसा  में  बारीपादा  में  है..
 (व्यवधान  Yecseseseeee

 मैं  यह  कह  रहा  हूं  कि  उत्तर  प्रदेश
 में  एक  कैम्पिंग  साइट  चुना  गया  है,  अब

 जी०  टी०  रोड  का  इस  समय  मेरे  पास

 पूरा  नक्शा  नहीं  है  जिस  से  मैं  यह  कह
 सकूं  कि  कौन  उस  पर  है  कौन  उस  पर
 नहीं  है  1  ग्रुप  ने  तीन  राज्यों  के  बारे  में

 पूछा  तो  उत्तर  प्रदेश  और  उड़ीसा  में  एक
 एक  साइट  है  और  बिहार  गवर्नमेंट  का
 कोई  उत्तर  हमारे  पास  नहीं  पाया  |

 (ध्यक्धात )  .......  बंगाल  में  भी  एक  साइट
 है  वह  है  फरक्का  पर  Hewes  (व्यवधान

 SHRI  PRABODH  CHANDRA;  Just
 now  the  hon.  Minister  said  that  be-
 cause  the  Bihar  Government  has  not
 replied  to  the  Government  of  India,
 they  have  not  been  able  to.decide
 about  the  location.  May  I  know  from
 the  Government  if  it  suo  motu  takes
 decisions  about  the  welfare  of  States
 which  have  come  under  the  Governor's
 rule  quite  a  number  of  times  or  they
 are  left  to  those  Governments?

 DR.  KARAN  SINGH:  Whether  ft  is
 Governor's  rule  or  not,  camping  sites
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 are  obviously  things  which  have  got
 to  be  chosen  in  co-ordination  with  the
 State  Governments  because  the  land
 belongs  to  them,  not  to  us.  It  is  the
 State  Government  which  has  to  make
 land  available  and  obviously  they  have
 to  be  consulted.

 ‘BTo  लक्ष्मीनारायण  पांडेय  :  कुछ
 स्टेट्स  के  बारे  में  तो  मंत्री  महोदय  ने
 बताया,  मैं  जानना  चाहता  हुं  मध्य  प्रदेश
 शौर  राजस्थान  में  भी  श्राप  ने  कैम्पिंग
 साइट्स  तय  किए  हैं  या  नहीं  यदि  किए
 हैं  तो  वह  कौन  कौन  से  स्थल  पर  हैं  कौर
 क्या  उस  के  बारे  में  राज्य  सरकार  से
 कोई  प्राम  किया  गया  है  या  नहीं  ?

 wo  कर्ण  सिह  :  मध्य  प्रदेश  में
 देवास  में  साइट  सेलेक्ट  हा  है  भर
 राजस्थान  में  जयपुर  में  सेलेक्ट  किया  है

 SHRI  K.  RAMAKRISHNA  REDDY:
 Are  you  thinking  of  any  site  in  the
 Nagarjunasagar  area?

 DR.  KARAN  SINGH:  There  is  no
 proposal  for  a  camping  site  at  Nagar-
 junasagar.

 SHRI  BHAGWAT  JHA  AZAD:  Is  {ft
 not  u  fact  that  the  1T  and  odd  cen-
 tres  are  more  for  demonstration  and
 are  not  part  of  the  larger  complex  in
 the  country  because  the  Government
 ot  India  policy  is  atuned  purely  for
 foreign  exchange  earning  tourists?  If
 it  is  not  so,  how  do  the  Government
 propose  to  deal  with  tourists  with  only
 9  in  this  vast  country?

 DR.  KARAN  SINGH:  Though  we
 have  suggested  9  camping  sites  to
 cover  the  entire  country,  we  shall
 obviously  require  a  coup‘e  of  thou-
 sands  camping  sites  ultimately;  this
 is  only  the  beginning.  It  is  a  new
 project  which  we  have  initiated  and
 the  hon.  Member  is  quite  right  when
 he  says  that  this  is  not  sufficient  and
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 we  want  to  expand  it  very  much  in.
 the  Fifth  Plan.
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 Taking-over  of  Export  of  Spices

 *364.  SHRI  BHAGWAT  JHA  AZAD:
 Will  the  Minister  of  COMMERCE  be
 pleased  to  state:

 (a)  whether  Government  propose  to
 take  over  the  export  of  spices;  and

 (b)  whether  a  separate  Corporation
 is  proposed  to  be  established  for  this
 purpose?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A.C.  GEORGE):  (a)  and  (b).  There
 are  many  varieties  of  commodities
 categorised  commonly  as  spices  and
 Government  have  been  taking  steps
 from  time  to  time  to  strengthen  mar-
 keting  of  different  varieties  of  spices.
 The  question  of  setting  up  a  separate
 Corporation  for  taking  over  exports  of
 all  spices  has  not  been  so  far  con-
 sidered.

 SHRI  BHAGWAT  JHA  AZAD:  May
 I  know  if  the  Government  have  got
 any  assessment  of  the  loss  in  foreign
 exchange  as  a  result  of  the  hotch-
 potch  and  purely  profit-making
 machinations  of  the  private  exporters?
 If  so,  how  do  the  government  make
 up  for  the  loss  in  foreign  exchange  as
 a  result  of  the  faulty  policy?

 SHRI  A.  C.  GEORGE:  As  I  sald  in
 the  main  reply,  there  are  more  than
 9  items  which  are  generally  catego-
 Tised  as  spices.  In  the  case  of  pepper,
 the  export  is  to  the  tune  of  Rs.  4.9
 crores  and  in  the  case  of  cardamom
 Rs.  8.6  crores,  There  are  certain
 minor  items  like  curries,  cuminseed
 and  celery  seed  etc.  So,  it  may  be
 difficult  to  formulate  a  uniform  policy
 for  all  these  minor  items  which  are
 produced  all  over  the  country.  About
 the  main  items  we  are  taking  special
 care  because  any  changes  in  produc-
 tion  and  fluctuation  in  prices  cause
 harm  to  the  producers.  THe  price
 stabilisation  policy  is  being  looked  in-
 to,
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 SHRI  BHAGWAT  JHA  AZAD:  Out
 of  these  9  items  the  two  main  items
 are  cardamom  and  pepper  where  the
 variation  in  prices  may  be  attributed
 possibly  to  the  export  market.  But
 how  do  the  government  propose  to
 stabilise  the  prices  of  these  commodi-
 ties?  Secondly,  how  do  the  govern-
 ment  propose  to  substitute  the  pre-
 sent  policy  by  ils  own  policy  to  safe
 the  foreign  exchange  loss  that  is  there
 today  for  the  government?

 SHRI  A.  C.  GEORGE:  I  agree  with
 the  hon.  Member  that  there  is  price
 fluctuation,  especially  in  the  case  of
 pepper  and  cardamom.  Recently,  we
 formed  the  pepper  commynity  of  the
 important  producing  countries  like
 Malaysia  and  Indonesia  to  pool  toge-
 ther  resources  and  formulate  policies
 so  that  we  may  not  be  at  the  mercy
 of  the  big  cartels  who  are  operating
 in  the  consuming  countries.  In  the
 case  of  cardamom,  the  main  produ-
 cers  are  Guatemala  and  Tanzania.  We
 are  in  touch  with  the  Tanzanian  Gov-
 ernment  and  they  have  provisionally
 accepted  the  idea  of  a  cardamom  com-
 munity  so  that  the  producing  coun-
 tries  can  join  together  and  stabilise
 the  price  to  avoid  unhealthy  competi-
 tion,  I  do  not  share  the  view  of  the
 hon.  Member  that  there  is  a  lot  of
 racket  going  on  in  this  market.

 श्री  हुकम  चन्द  कछवाय  :  माननीय
 मंत्री  जी  ने  भागने  उत्तर  में  बताया  कि
 l9  वस्तुएं  ऐसी  हैं  जो  हम  बाहर  भेजते

 हैं  कौर  यह  सब  प्राइवेट  लोगों  के  द्वारा
 भेजी  जाती  हैं  |  मैं  जानना  चाहता  हूं  कि
 कितने  व्यक्तियों  के  द्वारा  यह  माल  कहर
 भेजा  जाता  है  शौर  कितने  मूल्य  का  माल
 प्रति  वर्ष  भेजते  हैं  तथा  उस  को  भेजते
 समय  इस  बात  का  ध्यान  क्‍या  रखा  जाता
 है  कि  यदि  इन  वस्तुझों  का  उत्पादन  देश
 में  कम  है  तो  उत्पादन  कम  होने  के
 कारण  जो  उस  का  मूल्य  बढ़ता  है  उस
 पर  किसी  प्रकार  का  कंट्रोल  किया  जावे?
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 दूसरा  प्रश्न  मेरा  यह  है  कि  यह  जो
 माल  भेजा  जाता  है  उस  के  एवज  में

 बाहर  से  पैसा  जाता  है  या  उस  के  एवज
 में  माल  मंगाते  हैं  ?  यदि  माल  मंगाते  हैं
 तो  कौन  कौन  सा  माल  विदेश  से  बझाता
 है  भर  कितनी  मात्रा  में  प्राता  है  ?

 MR.  SPEAKER:  The  question  is
 about  the  setting  up  of  a  corporation,
 The  Minister  could  have  said  “yes”
 or  “no",  But  he  went  out  of  his  way
 and  gave  so  much  material.  Now  the
 hon.  Member  is  asking  about  the  price
 and  I  cannot  prevent  him,

 SHRI  A,  C.  GEORGE:  I  will  be
 happy  to  supply  as  much  information
 to  the  House  as  I  can,

 MR.  SPEAKER:  I  am  not  happy
 because  then  members  will  go  beyond
 the  scope  of  the  question.

 SHRI  A.  C.  GEORGE:  About  the
 number  of  exporters  for  these  9  vari-
 ed  items,  it  will  be  difficult  to  give  the
 list  right  now  because  it  is  a  long  List,
 About  the  quantum  of  exports,  in
 1971-72,  the  total  exports  of  spices
 were  to  the  tune  of  Rs,  38  crores  and,
 in  1972-73,  there  was  a  slight  short-
 fall  and  the  exports  were  to  the  tune
 of  Rs.  36  crores.  So,  there  was  a

 shortfall  of  Rs.  2  crores  combined
 for  all  thees  9  items,

 mt  gear  wa  कछवाय  :  मैंने  यह
 भी  पूछा  था  कि  वहां  से  वैसा  आता  हैं  या
 इसके  एवज  में  माल  मंगाया  जाता  है  %

 SHRI  A.  C.  GEORGE:  It  is  not  a
 barter;  it  is  a  straight  offer  and  we
 fet  foreign  exchange.

 किसानों  को  विकास  प्रयोजनों के  लिए
 .*. द  देने  सम्बन्धी  योजना को

 समाप्त  करता

 *365.  थी  11  मिथ :  क्‍या
 बित  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि:
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 (=)  क्‍या  विभिन्न  राष्ट्रीयकृत  बैंकों
 ने  किसानों  को  विकास  सम्बन्धी  कर्जे  देने
 की  योजना  को  वर्ष  973  से  बन्द  कर
 दिया  है  ;  कौर

 (ख)  यदि  हां,  तो  इसके  क्‍या
 कारण  हैं  ?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN):
 (a)  No,  Sir.

 (b)  Does  not  arise.

 श्री  विभूति  मिश्र  :  अध्यक्ष  जो,
 सरकार  कहती  है  कि  कर्जा  देना  हम
 लोगों  ने  बन्द  नहीं  किया  है  कसित
 कहते  हैं  कि  हम  बैंक  में  जाते  हैं  तो
 कहा  जाता  है  कि  किसानों  को  कर्जा
 देता  बन्द  कर  दिया  गया  है  |  मैं  जनाना
 चाहता  हूं  कि  i97:  कौर  i972  में
 सरकार  ने  नैशनलाइज्ड  बैंकों  में  किसानों
 को  विकास  रोजना  के  लिये  कितना
 रुपया  कर्जा  देने  के  लिए  चरखा?  कितनी
 वरख्वास्तें  पैन्डिंग  पड़ी  रही,  जीतता  रुपया
 इस  काम  के  लिए  एलाट  हुमा,  वह  सब
 चुक  गया  ौर  किसानों  को  कर्जा  नहीं
 मिलना ?

 SHRI  YESHWANTRAO  CHAVAN:  I
 have  got  the  information  and  I  can
 give  it  to  the  hon.  Member.  As  to
 what  is  the  finance  given  to  agricul-
 turists  or  farmers  in  different  years,
 I  have  got  the  figures  of  all  the  sche-
 duled  Banks,  public  sector  Banks,  In
 ‘1970,  the  loans  given  to  agriculturists
 were  to  the  tune  of  Rs.  30i  crores.  In
 December,  1970,  it  became  Rs,  354
 crores,  In  June,  ‘1972,  the  latest  figure
 available  jis  Rs.  388  crores.  There  is
 a  slight  rise.  |  will  not  claim  that
 there  is  a  big  rise,  But  certainly there  is  a  slight  rise.

 भी  ब्रिटनी  मिशा  :  यह  नहीं  बताया
 कि  कितनी  बस्थ्वास्तें  प्रेंडिस  पड़ी  हैं--
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 इस  का  जवाब  दें,  उस  के  बाद  दूसरा
 सवाल  पूछूंगा  ?

 SHRI  YESHWANTRAO  CHAVAN:
 It  will  be  difficult  to  give  answer
 about  all  the  pending  applications.  Jt
 is  quite  possible  that  at  the  branch
 level  much  more  time  is  being  taken.
 There  are  difficulties.  I  have  already mentioned  it  many  times:  I  do  not
 want  to  repeat  the  same  thing  again
 and  again.  There  are  some  difficul-
 ties  at  the  branch  level.  The  hon,

 Member  has  written  to  me  in  respect
 of  many  cases  and  I  have  tried  to
 reply  to  him  in  many  cases.

 श्री  विभूति  मिश्र:  मंत्री  जी  किसानों
 के  भक्त  हैं  और  सारा  सदन  80  प्रतिशत
 किसानों  के  बोट  लेकर  शाया  है  ।  मैं
 जानना  चाहता  हुं--लोगार  लैवल  पर
 जो  बैंक्स  हैं,  उन  के  यहां  किसान  कर्जे
 के  लिये  जाता  है  और  खास  तौर  से  जो
 राष्ट्रीयकृत  बैंक  हैं  उन  में  जो  दिक्‍कतें
 पैदा  होती  हैं,  मंत्री  जी  को  खुद  महसूस
 हो  रहा  है  ।  मैं  जानना  चाहता  हूं  कि
 इस  के  लिये  क्‍या  आप  कोई  निर्देश  देंगे
 या  इस  सदन  में  कोई  कानून  बना  कर
 निर्देश  देंगे  ताकि  वहां  पर  किसानों  को
 ठीक  से  कर्जा  मिल  सके  या  जहां  जहां
 लोकल  बैंक्स  हैं  वहां  के  जो  एमपी  हैं,
 उन  की  एक  कमेटी  बना  दें  ताकि  वहां
 के  किसानों  की  कठिनाइयों  को  देखा  जा
 सके  और  उन  को  दूर  किया  जा  सके  ?

 SHRI  YESHWANTRAO  CHAVAN:
 I  would  like  to  assure  the  hon.  Mem-
 ber  and  the  Hous?  also  that  specific
 instructions  have  been  issued  in  this
 matter.  I  can  say  that  nearly  16-17
 States  have  been  taken  into  this  parti-
 cular  matter.  As  I  had  mentioned
 before,  because  of  the  reluctance  on
 the  part  of  the  last  man  in  the  branch
 of  taking  responsibility  of  giving*loans
 without  security,  etc.  we  thought
 that  it  was  necessary  to  have  some
 sort  of  Guarantee  Corporation.  So, ह
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 the  Reserve  Bank  constituted  a
 Guarantee  Corporation  which  gives
 guarantee  to  those  people.  Even  in
 case  it  becomes  a  bad  debt,  it  can  be
 recovered  by  the  Guarantee  Corpora- tion.  We  have  issued  instructions
 that  in  case  of  crop  loan  between Rs.  ‘1,000  to  Rs.  5,000,  ever?  without
 any  proper  security,  a  loan  can  be
 given.  As  far  as  orders  are  concern- ed,  we  have  prepared  pamphlets  and also  tried  to  publicise  these  things. Then,  in  order  to  have  a  Proper  co-
 ordination  there,  we  found  that  it  is
 not  enough  to  give  loan  but  that  there must  be  some  sort  of  a  facility  ,to make  use  of  tHe  loan.  Therefore.
 certain  schemes  were  prepared.  It
 was  made  the  responsibility  of  banks
 to  take  up  the  responsibility  of  cer-
 tain  areas,  of  certain  villages,  and  a
 certain  area-approach  was  also  under-
 taken.  We  have  planned  to  appoint some  liaison,  coordination  group,  bet-
 ween  the  development  agencies  in  the
 district  and  the  banks,  because,  ulti-
 mately,  merely  giving  loan  does  not
 help  unless  it  is  properly  related  to
 certain  schemes  of  development.  So,
 these  steps  are  being  taken.

 श्री  विभूति  विश्च  :  ग्रुप  एम०  पी०
 लोगों  की  कमेटी  बना  देते  t

 श्री  पशवन्तराव  चिल्ला  कमेटी
 बनाने  के  बारे  में  मैं  इतना  ही  कहुंगा
 कि  .कमेटी  तो  बन  सकती  है,  लेकिन
 कोई  फार्मल,  कमेटी  बनाना  मेरे  लिए
 मुश्किल  है  t

 I  would,  thereforc,  suggest  this.
 Without  waiting  for  any  formal  com-
 mittees,  ay  a  representative  of  the
 people,  you  can  certainly  approach
 the  banks  and  if  there  are  difficulties,
 you  can  let  me  know  and  I  will  per-
 sonally  look  into  them.

 SHRI  KRISHNA  CHANDRA  HAL-
 DER:  The  Minister,  in  his  reply,  has
 stated  that,  upto  June  1972,  Rs.  380
 crores  have  been  sanctioned  as  loan  by
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 the  nationalised  banks  to  agricul-
 turists.  I  would  like  to  know  from  the
 Minister  what  percentage  of  loan  has
 been  sanctioned  to  poor  peasants  and
 whether  Government  have  any  pro-
 posal  to  sanction  loan  to  share-
 croppers.

 SHRI  YESHWANTRAO  CHAVAN:
 About  loans  to  share-croppers,  parti-
 cularly  in  Bengal  and  in  some  parts
 of  Bihar  also  we  have  specifically
 taken  schemes.  In  the  case  of  Ben-
 gal,  the  local  bank  has  got  a  large
 number  of  leads  in  districts—United
 Bank  of  India.  The  State  Govern-
 ment  has  prepared  a  scheme  for  each
 district  where  they  can  go  and  share-
 ‘croppers  also  can  take  loans,  (Inter-
 ruption),

 SHRI  KRISHNA  CHANDRA  HAL-
 DER:  I  wanted  to  know  what  per-
 centage  of  loan  has  been  sanctioned  to
 poor  peasants.

 SHRI  YESHWANTRAO  CHAVAN:
 As  a  matter  of  fact,  in  the  first  year.
 there  was  some  sort  of  a  flush  to  rich
 farmers.  They,  certainly,  did  take
 some  advantage.  But,  later  on,  our
 emphasis  has  been  on  small  farmers.
 I  have  not  got  the  exact  percentage
 here.  If  you  put  that  question,  possib-
 ty  I  will  take  a  little  more  time  to  get
 this  information.  But,  at  the  present
 moment,  the  emphasis  is  on  small  far-
 mers.  J  can  explain  this.  The  Small
 Farmers’  Agency  and  the  Marginal
 Farmers’  Agency,  which  are  really
 speaking  meant  for  small  farmers,
 particu'arly  these  schemes,  are  relat-
 ed  to  the  banks,  and  the  banks  have
 been  made  responsible  for  this  thing.
 The  differential  rate  of  interest
 scheme,  we  have  made  applicable  to
 those  districts  where  small  and  margt-
 nal  farmers  are  there.  The  emphasis
 is  on  giving  credit  facilities  to  small
 farmers.

 SHRI  R.  V.  SWAMINATHAN:  The
 question  put  by  the  hon,  Member,  Shri
 Bibhuti  Mishra,  was  a  specific  ques-
 tion.  The  nationalised  banks  are  re-
 fusing  to  grant  loans  for  the  purpose
 of  development  of  land.  The  hon.
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 Minister  has  said  that  Rs.  380  crores
 have  been  given  to  farmers.  I  want
 to  know  what  are  the  schemes.  I
 want  to  know  whether  the  nationalis-
 ed  banks  are  advancing  loans  for  the
 development  of  land  also  and  what  are
 the  schemes  that  have  been  adumbrat-
 ed  for  advancing  loans  in  this  regard.

 SHRI  YESHWANTRAO  CHAVAN:
 Normally,  these  long  term  loans  or
 mid-term  loans,  as  they  are  called,
 are  undertaken  by  certain  refinance
 corporations,  by  cooperative  societies,
 ete.  Every  long  term  loans,  naturally,
 the  commercial  banks  cannot  under-
 take.  They  can  give  to  certain  in-
 stitutions  like  cooperatives  or  refin-
 ance  corporations.

 श्री  पस्ता लाल'  बारुपाल  :  माननीय
 अ्रघ्यक्ष  जी,  हमारे  साथी  श्री  मिश्र  जी
 ने  जो  प्रश्न  पूछा  है--किसानों  की
 दिक्कतों  के  सम्बन्ध  में,  मैं  उसी  के  बारे  में
 जानना  चाहता  हुं--क़्या  यह  सत्य  है
 कि  ऋण  देते  समय  बैंक  किसानों  से
 किताबी  शौर  जमा-बन्दी,  विकास  भ्रष्ट-
 कारी,  ग्राम  सेवा  समिति,  तहसीलदार,
 जिलाधीश,  प्रथम  श्रेणी  के  मजिस्ट्रेट,
 इकरार नामा  कौर  जमीन  का  पट्टा,  शादी
 के  प्रमाण-पत्र  मांगतें  है  ?  एक  अनभिज्ञ
 किसान  इस  प्रकार  के  प्रमाण-पत्र
 लेने  के  लिये  इन  दफ्तरों  में
 जायगा  तो  उस  के  सामने  क्‍या  क्‍या
 दिक्‍कतें  जायेंगी  ?  मैं  जानना  चाहता  हूं,
 यद्यपि  डिटेल  में  मैं  नहीं  बता  सकता  कि
 कौन  कौन  प्रमाण-पत्र  लेने  पड़ते  हैं,
 क्या  इस  सम्बन्ध  में  बाप  कोई  ऐसा
 कानून  बनायेंगे  जिससे  छोटे  किसान  भी
 ऋण  ले  सके  ?

 एक  बात  मैं  अपने  इलाके  के  लिए
 जानना  चाहता  हूं  कि  राज  तक  गरीबों
 को  कोई  ऋण  नहीं  मिला  है  |  जो
 साधन  सम्पन्न  किसान  थे,  जो  खुद  काम  कर
 सकते  .थे  उन्होंने  ही  सरकारी  पैसे  से  लाभ.
 उठाया  है  ।  तो  क्‍या  भविष्य  में  शाप  कोई
 उन  पर  प्रतिबंध  लगायेंगे  कौर  ऐसी  योजना
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 बनायेंगे  जिससे  कि  छोटे  किसानों  को  ऋण
 मिल  सके  ?

 शमी  यशवंत  राव  चखट्लाण :  मैंने  कहा
 योजना  है  ।  मैं  मानता  हूं  कुछ  सख्ती

 महसूस  होती  है  लेकिन  स्कीम्स  तो  बनाई
 हैं

 थी  फूल चन्द  वर्मा  :  भ्रध्यक्ष  महोदय,
 मैं  मंत्री  जी  से  जानना  चाहता  हूं;  उन्होंने
 कभी  कहा  कि  छोटे  किसानों  को  ऋण  देने
 के  लिए  अलग  से  सुविधा  प्रदान  की  गई
 है  तो  पहली  बात  यह  कि  छोटे  किसानों
 की  आपकी  परिभाषा  क्‍या  है,  जहां  तक
 छोटे  किसानों  का  सवाल  है  मैं  मध्य  प्रदेश

 'से  जाता  हूं  भ्र ौर  मध्य  प्रदेश  peeee

 weg  nate:  श्राप  प्रश्न  करिये  ।

 पम्मी  कुलअदम  बर्मा  :  6-6  महीने  हो
 जाते  हैं  शौर  छोटे  छोटे  किसानों  की
 एप्लीकेशन्स  बैंकों  में  पड़ी  रहती  हैं,  उन
 पर  कोई  कार्यवाही  नहीं  होती है  ।  जो
 बैंक  के  एजेन्ट  या  मैनेजर  रहते  हैं  जब
 तक  उन  के  दलालों  के  द्वारा  उनको  पैसा
 नहीं  दिया  जाता  है  तब  तक  या  तो  शरणी
 पर  कोई  विचार  ही  नहीं  [किया  जाता  है
 या  हैरसमेन्ट  किया  जाता  है,  उनको  पैसा
 नहीं  मिलता  हैं  कौर  प्रीत  में  किसान
 मजबूर  होकर.  .  ,

 अध्यक्ष  महिला  :  प्राय  प्रश्न  करिये।

 भी  फ्लअम्व  वर्मा  :  जो  यह  बैंक
 का  तरीका  है  इसके  सम्बन्ध  में  मामूल-चूल
 परिवर्तन  करने  के  लिए  कोई  योजना  प्रापक
 विचाराधीन  है  जिससे  किसानों  को  कठिनाई
 के  कम  न  कौर  समय  पर  उनकों  लोन
 मिल  सके  ?
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 SHRI  YESHWANTRAO  CHAVAN:
 As  I  was  trying  to  explain,  we  have
 certainly  got  the  ideas  of  smal]  far-
 mers  and  the  marginal  farmers,  Nor-
 mally,  a  small  farmer  is  one  having
 below  five  acres  of  land.  Really
 speaking,  even  a  farmer  with  five
 acres  of  land  with  assured  irrigation
 cannot  be  said  to  be  a  smull  farmer.
 It  depends  on  how  many  crops  he  is
 likely  to  take  in  a  year.  If  he  is
 taking  two  crops  in  his  own  land  of
 5  acres,  then  it  is  very  difficult  to
 treat  him  a  small  farmer.  Normally,
 I  can  say  that  a  farmer  doing  dry-
 farming  with  less  than  five  acres  can
 be  said  to  be  a  small  farmer  and  a
 farmer  with  I¢ss  than  24  acres  can
 be  called  a  marginal  farmer.  I  think
 these  are  the  normal  definitions  that
 are  taken.

 It  is  to  meet  the  responsibility  of
 the  credit  requirements  of  these  classes
 that  we  have  prepared  the  schemes  and
 there  are  certain  districts  to  which
 these  schemes  have  been  made  appli-
 cable  by  the  Agriculture  Ministry.

 MR.  SPEAKER:  MR,  JANARDHA-
 NAN—not  here.

 Mr.  Chandrappan.
 Loans  exceeding  Rs.  5  lakh  granted

 by  LLC.

 *367.  SHRI  0.  छू,  CHANDRAPPAN:
 Will  the  Minister  of  FINANCE  be
 Pleased  to  state:

 (a)  how  many  loans  exceeding  Rs.  5
 lakh  in  each  case  have  been  granted
 by  the  Life  Insurance  Corporatinn  of
 India  during  97l-72  and  ‘1972-73;  and

 (b)  the  parties  who  received  these
 loans?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN?}:
 (a)  and  (b).  A  statement  is  laid  on

 the  Table  of  the  House.

 Statement
 The  number  of  loans  exceeding  Rs.  $

 lakhs  granted  to  the  institutions  during
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 the  year  97l-72  and  (1972-73  (till  12th
 Merch,  973)  are  given  below: —

 S.No.  Institution  to  Number  of  loans
 which  loans

 granted  1972-73 I97I-72

 (till  ‘12-3-1973)

 Govern-
 Housing

 I.  State
 ments  for
 Scheme

 zg.  State  Electricity
 Boards

 3.  Apex  Coopera- tive  Housing
 Finance  Societies
 and  other  autho-
 rities  for  financing
 Housing  Co-
 operatives  9  Il

 4.  Municipal  Com-
 mittees  80  76

 5.  Zilla  Parishads  24  22
 6.  Industrial  Estates

 9.  Public  Limited
 Companies  for  in-
 dustrial  purposes  2  3

 Ig  II

 8,  Sugar  Cooperati- ves.

 o  Public  Limited
 Companies,  Coop-
 erative  Societies
 and  other  regis- tered  bodies,  on
 mortgage  डर  I  8

 TOTAL  I53  ‘1§2

 SHRI  a  K,  CHANDRAPPAN:  In
 the  statement.  there  are  nine  cate-
 gories  of  organisations  given  who
 received  these  loans.  But  I  would  like
 to  kmow  from  the  hon.  Minister  whe-
 ther  it  was  a  fact  that  recently  a
 study  made  by  the  Finance  Ministry
 bas  revealed  that  a  loan  of  Rs.  7.54
 crores  has  been  disbursed  to  73  mono-
 poly  houses  and  whether  it  was  also
 ‘a  fact  that  an  amount  of  Rs.  28.35
 erores  have  been  sanctioned  in  their
 favour.  .
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 SHRI  YESHWANTRAO  CHAVAN:
 I  was  asked  how  many  loans  exceed-
 ing  Rs.  5  lakhs  have  been  given  by  the
 LIC  and  I  have  given  it.  If  the  hon,
 Member  wants  other  information,  I
 can  give  that  also....

 SHRI  C.  K.  CHANDRAPPAN:  That
 is  why  I  say  this  statement  and  the
 question  have  hardly  any  relation
 because  I  asked  for  a  certain  specific
 information  which  is  very  cleverly
 concealed  in  this  statement.

 MR,  SPEAKER:  You  asked  how
 many  loans  exceeding  Rs.  5  lakhs  were
 given  and  the  statement  is  based  on
 that.

 SHRI  C.  K.  CHANDRAPPAN:
 I  asked  specifically  in  part  (b)  of  my
 question  as  to  which  are  the  parties
 who  received  these  loans.  For  that,
 he  gives  nine  categories  of  recipients
 from  which  nobody  can  make  out
 anything.

 SHRI  YESHWANTRAO  CHAVAN:
 If  you  ask  specific  question,  I  will  give
 specific  answer.  Here  it  says  about:
 Public  limited  companies,  cooperative
 societies  and  other  registered  bodies
 on  mortgage.  The  number  given  is
 One  in  97I-72  and  8  in  1972-73,  That
 also  I  have  mentioned.

 SHRI  C,  K.  CHANDRAPPAN:  From
 the  statement  it  appears  that  in  1970-
 7  only  one  of  the  big  companies  was
 receiving  more  than  Rs.  5  lakhs.  What
 does  that  mean?  Does  that  mean  only
 Rs,  5  lakhs  or  some  Rs-5  crores  which
 they  have  received?

 SHRI  YESHWANTRAO  CHAVAN:
 If  I  can  give  the  information  required
 by  the  hon.  Member,  I  would  say,  they
 do  not  directly  give  any  loans  to  com-
 panies.  They  make  investment  in
 shares.  So,  there  is  70  question  of
 giving  any  loan  to  any  particular
 company  as  such.  If  there  are  any
 cases,  I  will  certainly  look  into  them.

 SHRI  Cc.  K.  CHANDRAPPAN:  This
 is  a  strange  answer.  I  can  read  out
 what  the*’Patriot  has  said  on  ‘15-10-72.
 They  base  this  information  on  the
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 ‘latest  estimated  prepared  by  the
 Union  Finance  Ministry’.  This  has
 come  out  in  Patriot  on  15-10-72.  Will

 _you  make  the  necessary  enquiries  re-
 garding  the  transactions  which  have
 een  mentioned  in  that  report?

 SHRI  YESHWANTRAQ  CHAVAN:
 I  have  not  seen  the  report  but  I  will
 certainly  look  into  it.  Please  give  it
 to  me.

 SHRI  C,  K.  CHANDRAPPAN:  I  will
 Pass  it  on  to  you.

 SHRI  INDRAJIT  GUPTA:  The  Min-
 ister  just  now  said  that  LIC  does  not

 give  loans  as  such  to  companies,  they
 only  invest  in  the  shares,  Even  so,
 this  statement  which  my  hon.  friend
 mentioned,—however  incomplete  it
 may  be,—mentions  certain  industri-

 alists  to  whom  loans  were  granted  and
 “One  category  is  the  category  of  public
 limited  companies  for  industrial  pur-
 poses.  So,  according  to  this,  certain
 loans  are  given  to  public  limited  com-

 ‘panies  for  industrial  purposes.  But  he
 ways  now  that  they  are  not  given.  He
 says  only  investment  in  shares  is
 there.  There  is  some  utter  confusion.
 I  do  not  know  what  you  want  to  say.

 SHRI  YESHWANTRAG  CHAVAN:
 What  you  say  is  right,  there  are  some
 companies  which  are  given  loan.

 ‘There  are  some  companies,  But  as  to
 what  sort  of  companies  they  are,  I
 will  have  to  find  out.

 SHRI  0.  K.  CHANDRAPPAN:  Even
 ‘then,  in  the  first  statement  he  said
 that  LIC  does  not  give  any_  loan,
 ‘Secondly,  he  accepted  that  LIC  has
 ‘given  some  loan.  How  they  go  toge-
 ‘ther?  Are  they  not  contradictory?

 MR.  SPEAKER:  He  will  look  into
 ‘the  matter.  He  has  noted  that.

 SHRI  SAMAR  GUHA:  Confusion  is
 ‘worst  confounded,  Sir.  My  friend's
 ‘question  is  about  loans,  The  Minister
 ‘says  that  the  LIC  does  not  give  any
 ‘loan  but  only  invests  in  shares.  In-
 -vestment  in  shares  and  loang  are  two
 separate  categories.  One  can  under-
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 stand  about  investment  in  shares.
 But  the  question  here  is  directly
 about  the  loan.  I  want  to  have  a
 clarification  from  him  in  this  regard
 and  I  want  to  know  as  to  what  he
 really  means  by  this  distinction.
 Secondly,  I  want  to  know  this.  During
 the  last  2  years  about  Rs.  38  lakhs
 have  been  given  to  some  of  the  private
 companies  and  agencies  witNout  mort-
 gage  and  the  other  category  of  Rs.  9
 lakhs  with  mortgage.  So,  I  want  to
 know  as  to  what  the  reason  is  for
 making  this  distinction.

 SHRI  YESHWANTRAO  CHAVAN:
 The  point  made  by  my  friend  Mr.
 Indrajit  Gupta  and  Mr,  Samar  Guha
 is  right.  I  must  amend  my  answer.
 I  find  that  there  are  some  companies
 to  whom  these  loans  are  given.  I  will
 certainly  give  the  names  of  the  com-
 panies  and  the  amounts  given  to  them.
 They  are:

 (Amount  in  crors  of  rttpees)
 Name  of  the  Company  ‘971-72,  ‘1972-73

 Plastic  Resins  and
 Chemicals  Lid.

 Magpal  Ambadi  Pet-
 rochemical  Refi-
 ning  Ltd.

 oo  35

 oO  50

 Siporex  India  Ltd.  O20
 Straw  Products

 Limite  ७०"  75
 Swadeshi  Polytex  Ltd.  I-00

 SHRI  ATAL  BIHARI  VAJPAYEE:
 Then,  there  are  more  than  2  com-
 panies...

 SHRI  YESHWANTRAO  CHAVAN:
 In  (1971-72  only  two  and  in  1972-73,
 three  companies.  In  all  5,  I  have
 mentioned,  (Interruption),  Aas  you
 will  see,  public  limited  companieg  in
 97l-72  are  two,  and  1972-73,  they  are
 three.  Therefore,  it  becomes  five.

 SHRI  SAMAR  GUHA:  I  requested
 clarification  because  some  companies
 are  given  loans  on  mortgage.  There
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 are  certain  other  companies  where
 loans  are  given  without  mortgage.
 What  is  the  reason?  I  wanted  that
 Clarification.  What  is  the  reason  for
 making  this  distinction?

 SHRI  YESHWANTRAO  CHAVAN:
 I  do  not  know.  If  the  hon.  Member

 ‘writes  to  me,  I  will  certain  look  into  it.

 SHRI  EK.  P.  UNNIKRISHNAN:  What
 is  the  criteria  government  has  laid
 Gown  for  making  such  loans  and
 advances.  Are  they  restricted  to  non-
 monopoly  houses  or  are  also  given  to
 monopoly  houses?

 SHRI  YESHWANTRAO  CHAVAN:
 The  Act  itself  provides  some  method.
 Nearly  25  per  cent  they  have  to  invest
 in  the  government  sectrities;  another
 25  per  cent  in  certain  approved  secu-
 rities  and  then  in  the  remaining  50  per
 cent  there  is  some  discretion.  There
 are  certain  patterns  provided  by  the
 Act  and  then  we  give  them  guidance
 also.  We  wanted  the  LIC  to  take
 more  interest  in  those  institutions
 which  have  got  something  to  do  with
 development,  namely,  rural  electricity
 board,  electricity  generation,  munici-
 palities  for  water  supply,  etc.  Then
 again  there  was  a  question  of  certain
 regional  development.  This  year  the
 Eastern  States  are  getting  more
 schemes.  Our  more  thrust  is  to  give
 to  the  institutions  loans  for  develop-
 ment  purposes,

 SHRI  छू  s.  PANDEY:  As  far  as  my
 knowledge  goes  LIC  does  not  give
 clean  loans  without  having  conditions.
 The  hon.  Minister  gave  the  amended
 information  that  certain  parties  were
 advanced  clean  loans  by  LIC.  I  want
 to  know  whether  the  hon.  Minister  is
 going  to  ascertain  under  what  condi-
 tions  money  was  advanced  as  loan  if
 it  is  a  clean  loan  without  having  any
 conditions?

 SHRI  YESHWANTRAO  CHAVAN:
 I  will  certainly  get  the  information.

 SHRI  8.  8.  BHAURA:  Whether  it
 is  a  fact  that  out  of  the  total  loan  of
 Rs.  248.03  crores  which  wag  given  last
 year,  Rs.  94.07  crores  were  given  to
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 the  monopoly  houses  which  were  listed
 in  the  Monopoly  Commission’s  Report?
 If  it  is  a  fact,  whether  government  is
 going  to  instruct  the  Corporation  not
 to  give  loans  to  such  houses  which
 are  already  listed  in  the  Monopoly
 Commission’s  Report?

 SHRI  YESHWANTRAO  CHAVAN:
 I  have  given  the  information  that
 loans  were  given  to  five  public  limited
 companies.  J  cannot  verify  this  parti-
 cular  figure  that  you  are  mentioning
 from  the  information  I  have  got.

 DR.  KAILAS:  Whether  one  of  the
 names  mentioned  by  the  hon.  Minister,
 M/s.  Nagpal  Petro  Refining  Co.,  is  a
 company  on  paper  or  is  it  in  existence?
 Rs.  50  lakhs  have  been  given  to  this
 company  as  loans.  I  am  suggesting  to
 the  Minister  to  make  inquiries.

 SHRI  YESHWANTRAO  CHAVAN:
 I  will  make  enquiries.

 SHRI  P.  R.  SHENOY:  What  is  the
 rate  of  interest  charged  on  loans  ex-
 ceeding  Rs.  5  lakhs?  Is  it  uniform?
 If  not,  is  it  based  on  any  principle?

 SHRI  YESHWANTRAO  CHAVAN:
 It  is  certainly  based  on  certain  princi-
 ples.  I  can  say,  for  example,  that  for
 loans  to  State  Electricity  Boards,  the
 LIC  increased  the  rate  of  interest
 charged  from  73  per  cent  to  84  per
 cent.  Then  as  for  loans  repayable  in
 20  years  with  interest  at  7  per  cent,
 loans  to  co-oparatives  and  loans  to
 Municipal  Committees  carry  this  rate
 of  interest,  7  per  cent.  In  case  of
 loans  to  public  limited  companies,  the
 rate  is  9  to  93  per  cent.

 जयपुर में  चोरी  छि  लाये गये  सामान  का
 पकड़ा  जाना

 *369.  श्री  हुकम  चन्द  कछवाय  :
 क्या  वित्त  मंत्री  जयपुर  में  चोरी  छिपे
 लाए  गए  सामान  के  पकड़े  जाने  के  बारे
 में 17  नवम्बर,  1972  के  प्र तारांकित
 प्रश्न  संद्या  877  के  उत्तर  के  सम्बन्ध
 में  यह  बताने  की  कृपा  करेंगे  कि  :
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 (क)  स  मामले  में  की  गई  जांच
 के  क्या  परिणाम  निकले  हैँ  ;  बौर

 (ख)  कितने  व्यक्तियों  के  विरुद्ध
 तथा  किस  प्रकार  की  कार्यवाही  की  गई
 है?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  K.  R.
 GANESH):  (a)  and  (b).  The  foreign-
 made  nylon  cloth  worth  about  Rs.  2,700
 seized  from  a  house  in  Jaipur  in  July
 972  has  been  confiscated  and  a  per-
 sonal  penaliy  of  Rs.  200  has  been  im-
 posed  on  the  person  involved.  In  t>e
 other  case,  viz.,  seizure  of  precious  and
 semi-precious  uncut  stones  of  foreign
 origin  worth  about  Rs.  50,000  in
 August,  1972.  show  cause  notices  have
 been  issued  to  two  persons  for  action
 under  the  Customs  Act.

 जी  हुकम  ग्रन्थ  कछवाय  :  मंत्री  जी
 नें  जो 17  नवम्बर  के  प्रश्न  का  उत्तर
 दिया  था  कौर  जो  उत्तर  राज  दिया  है
 उन  दोनों  में  कोई  विशेष  ग्नल्तर  नहीं  है  t
 l7  नवम्बर  के  उत्तर  में  कहा  गया  था

 कि  जुलाई  972  को  बाप  ने  एक  मकान
 में  छापा  डाला  और  2700  FO  का
 विदेशी  कपड़ा  पकड़ा  ।  फिर  बाप  नें  कहा
 कि  प्रशस्त  972  में  छापा  डाला  दूसरे
 मकान  पर  जहां  श्राप  को  हीरे  जवाहरात
 विदेशी  मिले  ।  मैं  जानना  चाहता  हूं  कि
 ये  दोनों  मकान  किसके  हैं  क्या  एक  ही
 पार्टी  के  हैं  या  अलग  अलग  लोगों  के  हैं?
 जब  जुलाई  में  छापा  डाला  तो  दूसरे  मकान
 पर  अगस्त  में  छापा  डालने  का  क्‍या  कारण
 है  ?  इतना  लम्बा  समय  शाप  ने  क्‍यों
 दिया  ?  क्या  इस  से  उन  को  माल  हटाने
 का  समय  नहीं  मिला  ?  बाप  ने  कहा  कि
 200  %o  का  जुर्माना  किया  गया  प्रौढ़

 माल  बाप  ने  जब्त  कर  लिया  i  जिन  लोगों
 नें  सूचना  दी  है  उस  के  बारे  में  आप  का
 नियम  है  कि  जो  व्यक्ति  ऐसी  सूचना  देगा
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 उस  को  इतने  प्रतिशत  कमीशन  दिया
 जायेगा  लेकिन  उस  का  भी  शाप  ने  ठीक
 प्रकार  से  पालन  नहीं  किया  ऐसा  क्‍यों  ?

 SHRI  K.  R.  GANESH:  As  far  as  the
 first  case  is  concerned,  it  has  been
 adjudicated.  Foreign-made  nylon  cloth
 worth  about  Rs.  2,700  has  been  con-
 fiscated  and  a  personal  fine  of  Rs.  200
 has  been  imposed.  This  case  is  now
 over,

 As  for  the  second  case,  it  involves
 foreign  precious  stones  of  the  value
 of  Rs.  50,000.  A  show-cause  notice
 has  been  given.  These  are  quasi-
 judicial  processes.  I  myself  went  into
 this  problem  that  the  hon.  Member
 has  raised  as  to  why  there  has  been
 so  much  delay.  My  information  is
 that  in  these  processes,  sometimes
 parties  take  time,  sometimes  lawyers
 take  time.  This  is  the  difficulty.  But
 the  show-cause  notice  has  been  given
 and  I  have  asked  the  department  to
 expedite  the  case,

 These  are  two  different  parties.  One
 party  is  Shri  Dharamchand,  that  is
 concerning  the  foreign  nylon’  cloth.
 The  other  is  Shri  Narain,  Ganesh
 Narain,  jwellers,  with  whom  precious
 stones  were  found.  About  commis-
 sion  to  the  informer,  I  will  have  to
 look  into  it  to  see  whether  it  has

 been  paid  or  what  is  the  position.

 को  हुकम  ग्लास  कछवाय  :  आपस
 कोई  मियाद  रखी  है  कि  जब  इस  प्रकार
 का  माल  पकड़ा  जाए  तो  इतने  दिन  के
 इन्दर  उसका  फैसला  हो  जाए  उसे  वापिस
 करना  हो  तो  वापिस  कर  दिया  जाए
 कौर  झगर  उसके  बारे  में  कोई  दूसरी
 कार्रवाई  करनी  हों  तो  वह  कर  दी  जाए  ?
 मामलों  को  बहुत  विलम्ब  से  कौर  में
 ले  लाया  जाता  है  शौर  अफसर  लोग  इस
 बात  का  प्रयास  करतें  हैं  कि  बीच  में  ही
 कोई  सॉंदिंधाजी  हो  जाए  जिससे  इसको
 रफी  दफा  हम  यहीं  कर  दें।  क्‍या  इस

 प्रकार  की  शिकायत  भी  प्रापको  मिली  है  ?
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 यह  मामला  ठीक  समय  पर  ही  निपट
 जाए  इसके  लिए  क्‍या  प्रापक  पास  कोई
 नियम  या  कानून  हूँ  ?

 SHRI  K.  R.  GANESH:  Of  course,  the
 hon,  Member's  contention  that  the
 officers  delayed  it  is  unacceptable.  In
 the  very  nature  of  these  quasi-judicial
 processes,  it  is  a  fact  that  the  delay
 “-kes  place.  It  is  so  because  these  are

 asi-judicial  processes;  the  parties
 »  on  postponing  and  they  delay  giv-

 ang  the  information  and  there  is  delay
 in  filing  the  necessary  replies  to  the
 show-cause  notices.  Some  delay  takes
 place.  In  this  also,  I"have  found  the
 delay.  That  is  why  I  told  the  hon,
 Member  that  I  hays  myself  asked  the
 department  to  03  into  this  question.

 SHR|  ANNASAHEB  GOTKHINDE:
 It  is  said  in  ine  statement  thal  a  fine
 of  Rs.  200  has  been  imposed.  May  I
 know  who  is  the  imposing  authority
 ard  is  it  proper  to  treat  such  economic
 offences  in  such  a  lighthearted  man-
 ner?

 SHRI  K.  R.  GANESH:  The  appro-
 priate  authority  for  imposing  this  fine
 in  this  particular  case  is  the  Assistant
 Collector  of  Customs  and  Central  Ex-
 cise.  He  is  the  appropriate  authority
 and  he  has  used  his  judgment  before
 imposing  the  fine.  I  can  see  that  there
 can  be  a  view  whether  this  fine  is
 less  or  more,  but  according  to  his  judg-
 ment  he  has  imposed  the  fine.

 WRITTEN  ANSWERS  TO  QUESTIONS

 Raw  Material  for  Paint  Incustry

 *366.  SHRI  C.  JANARDHANAN:
 Will  the  Minister  of  COMMERCE  be
 pleased  to  state:

 (a)  whether  delay  in  concluding
 import  contract  for  raw  materials
 needed  by  the  Paint  industry  has  al-
 most  crippled  the  industry  and  caured
 heavy  loss  of  foreign  exchange;  and

 (b)  if  so,  what  are  the  reasons  for
 the  delay  in  concluding  the  ‘mport
 contract  for  these  raw  materials?
 3864  LS—2

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI A.  C.  GEORGE):  (a)  No,  Sir.

 (b)  Does  not  arise,

 Number  of  Indian  Commercial  pilots
 declared  unfit  on  medical  grounds

 within  the  last  three  years

 *368.  SHRI  S.  N.  MISRA:  Will  the
 Minister  of  TOURISM  AND  CIVIL
 AVIATION  be  pleased  to  state:

 (a)  how  many  Indian  Commercial
 pilots  have  been  declared  unfit  on
 medical  grounds  within  the  last  three
 years,  year-wise;  and

 (b)  the  cause  of  their  medical  un-
 fitness?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN
 SINGH):  (a)  The  number  of  Indian
 Commercial  Pilots  declared  unfit  on
 medical  grounds  during  the  last  three
 calendar  years,  is  as  under:

 Permanently  Temporarily

 I970  24  43
 I97I  .  q7  ‘50
 7972  +  30  32

 (b)  The  causes  of  their  medical  un-
 fitness  have  been  broadly  classified  as
 under;

 (i)  Hypertension
 (ii)  Ischaemic  Heart  Disease

 (ii)  Defectice  vision

 (iv)  Defective  hearing
 (v)  Diabetes

 (vi)  Miscellaneous.
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 Planes  designed  at  the  Technical
 Centre  of  Civil  Aviation  Department

 ¥*370.  SHRI  RAJDEO  SINGH:  Will
 the  Minister  of  TOURISM  AND  CIVIL
 AVIATION  be  pleased  to  state:

 (a)  whether  Revathi  MK  Il,  a
 powered  basic  trainer,  and  Mrigasheer
 a  high  performance  sail  plane  have
 been  designed  and  constructed  at  the
 Technical  Centre  of  Civil  Aviation
 Department,  New  Delhi,  wholly  in-
 digenously;  and

 (b)  if  so,  the  type  of  engine  used
 in  the  aircraft  and  its  import  con-

 tents?  at  al

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN
 SINGH):  (a)  Yes,  Sir.  Both  Rewathi
 MK.  II  and  Mrigasheer  have  been
 designed  at  the  Technical  Centre  of
 the  Civil  Aviation  Department.  How-
 ever,  certain  components  viz.,  the
 engine,  the  propeller,  the  radio  equip-
 ment,  instruments  and  special  alloy
 steel  material  in  the  case  of  Revathi,
 and  instruments  andasmall  quantity

 of  high  strength  steel  for  the  Mri-
 gasheer  were  imported.

 (b)  The  engine  used  in  the  Revathi
 MK,  II  aircraft  is  the  Rolls  Royce/
 Continental  O-300C  of  45  hp.  and
 was  imported  from  the  U.S.A.

 Ending  of  Indo-Bangladesh  Trade  Pact

 *37l.  SHRI  SAMAR  GUHA;  Will
 the  Minister  of  COMMERCE  be  pleas-
 €d  to  state:

 (a)  whether  Indo-Bangladesh  Trade
 Pact  will  end  after  the  38  March,
 ‘1973;

 (b)  if  so,  whether  any  assessment
 has  been  made  regarding  the  success
 and  failure  of  the  Pact  in  terms  of
 export  and  import  targets  fixed  by
 both  the  countries,  and  if  so,  the  And-
 ings  thereof;  and
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 (c)  whether  Indo-Bangladesh  Trade
 Pact  will  be  renewed?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A.  C.  GEORGE):  (a)  to  (c).  A  state-
 ment  is  laid  on  the  Table  of  the  House.

 Statement

 (a)  and  (c).  Yes,  Sir.  The  present
 Trade  Agreement  is  valid  for  a  period
 of  one  year  upto  29th  March,  1973.  The
 two  Governments  are  in  consultation
 with  each  other  about  the  arrange-
 ments  beyond  .that  date.

 i
 (b)  The  Trade  Agreement  provides

 for  a  two  lier  trading  system:

 (i)  a  limited  payments  arrange-
 ment  for  trade  in  commodities
 of  special  interest;  and

 (ii)  trade  outside  the  limited  pay-
 ments  arrangement  in  terms
 of  the  s:ormal  import,  export
 and  payment  regulations,

 For  the  limited  payments  arrange-
 ment,  indicative  ceilings  were  given
 amounting  to  Rs.  25  crores  each  way.

 According  to  information  received
 from  the  State  Bank  of  India,  con-
 tracts  registered  under  the  arrange-
 ment  uplo  28th  February  973  were
 of  the  value  of  Rs.  9.4  crores  for  ex-
 ports  to  Bangladesh  and  of  the  value
 of  Rs.  l4.6  crores  for  imports  from
 Bangladesh,  There  has  been  constant
 consultation  between  representatives
 of  the  two  Governments  where  it  is
 recognised  that  inadequate  transport
 facilities  and  certain  institutional  dim-
 culties  had  inhibited  the  flow  of  trade,

 Proposal  to  set  up  Hostels  in  the
 Country  to  attract  Tourists

 #372,  SHRI  B.  K.  DASCHOWDHARY:
 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state:

 (a)  whether  any  review  of  the
 tourist  traffic  during  the  last  three
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 ‘years  has  been  made  and  if  ao,  the
 outcome  thereof;

 (b)  whether  Government  had  pro-
 posed  to  set  up  some  hostels  to  attract
 tourists  in  the  country;  and

 (c)  if  so,  the  progress  achieved  in
 this  regard,  State-wise?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN
 ‘SINGH):  (a)  to  (०),  A  statement  is
 laid  on  the  table  of  the  House.

 Statement

 (a)  Yes,  Sir.  The  details  are  fur-
 nished  in  the  publication  “India

 “Tourist  Statistics”  which  is  issued  each
 year.

 Tourist  arrivals  together  with  per-
 centage  increase  during  last  three  years
 were  as  follows:—

 Tourist  Percentage
 Year  Arrivals  Increase

 970  280°  82I  14.8

 7977  300°  995  V2

 1972  342"  950  mw  9

 (b)  and  (c).  A  chain  of  47  Youth
 Hostels  is  being  put  up  throughout  the
 country  al  the  following  locations:—

 i.  Aurangabad  (Maharashtra)
 Amritsar  (Punjab)

 Bhopai  (M.P.)
 Dalhousie  (H.P.)
 Darjeeling  (West  Bengal) ao

 ae
 to

 te

 6.  Gandhinagar  (Gujarat)
 7.  Hyderabad  (Andhra  Pradesh)

 ‘8.  Kamalpur  (near  Hampl)
 (Mysore)

 ‘8,  Jaipur  (Rajasthan)

 10.  Madras  (Tamil  Nadu)

 ll.  Nainital  (Uttar  Pradesh)
 12.  Panaji  (Goa)
 13.  Panchkula  (Haryana)
 l4.  Pondicherry
 ‘15.  Puri  (Orissa)
 i6.  Patni  Top  (J.  &  हू.)
 lz.  Trivandrum  (Kerala)

 The  Youth  Hostel  at  Jaipur  has  al-
 ready  been  commissioned.  The  Youth
 Hostels  at  Gandhinagar,  Madras,
 Bhopal  and  Hyderabad  are  approach-
 ing  completion  and  the  remaining
 Youth  Hostels  are  likely  to  be  ready
 for  commissioning  before  3lst  March,
 ‘1973.

 Foreign  aid

 #373.  SHRI  ए.  K.  DEO;
 SHRI  BIRENDRA  SINGH  RAO.

 Will  the  Minister  of  FINANCE  he
 pleased  to  state:

 (a)  the  amount  of  foreign  aid  which
 the  country  has  received  during
 1972-73,  country-wise;

 (b)  whether  it  has  declined  as  com-
 pared  to  the  aid  received  in  the  previ-
 ous  years;  and

 (c)  if  so,  to  what  extent  this  will
 upset  the  planning  targets  and  how
 the  gap  in  foreign  aid  is  likely  to  be
 filed  up?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN):
 (a)  Agreements  for  an  amount  of
 $  905.53  million  (approximately
 Rs.  659.23  crores)  have  been  signed
 with  foreign  countries  during  1972-73.
 The  country-wise  details  are  placed  on
 the  Table  of  the  House,

 (b)  Yes,  Sir.

 (९)  The  decline  in  fresh  foreign  aid
 commitments  is  not  expected  to  affect
 the  implementation  of  Plan  Projects
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 included  in  the  Fourth  Plan.  The  substitution  and  export  promotion  and
 foreign  exchange  gap  will  have  to  be  judicious  use  of  the  country’s  foreigm
 met  by  vigorous  measures  of  import  exchange  earnings.

 Statement

 Project  Non-  Debt  ५
 Country  Aid  Project  Relief

 aid  other  Total
 than
 debt  U.  §.  ह  Million
 relief

 le  Australia  *  on  O°  50  249  20

 2.  Belgium  ‘  3°33  7  67  ००]  ;
 a  Canada  7°30  §8*30  84  67°44  (of  which  grants.

 ‘§12°  56  million)
 4.  Denmark  5°70  O07  5°77
 5.  France  at  §9°20  25°00  6°60  go:  80

 6.  Germany  W.  .  §0°3I  36°65  86°96  (of  which  grants $  6°82  million)

 7.  Italy  दर  ae  13°94  3  of
 a.  Japan  .  74  33°20  38°23  Sr-i7

 oe  Netherlands  I9*II  2°60  2i°7  (of  which  grants
 $  0°72  million)

 ro.  Sweden  r0°60  §3°0I  076  64°37  (of  which  grants
 $  26°83  miilion)

 iu.  U.  K.  4I°60  78°00  20-80  I  40°  40
 mU  &  A.  2I°95  29°I2  §r°o7
 13.  I.D.A.  हे  I99*00  75°00  274°  00

 349°39°  401-46  54°68  =  905°  53

 (AP  proximately
 crores)  254°  36  292°26  II2.6I  659°  23

 “Besides,  debt  service  payment  of  $29*z2  million
 (8 (reere

 Rs.  22°20  crores) has  been  mutually  agreed  to  be  postponed  in  the  case  of  USA  and  the  agreement  is  ex=
 pected  to  be  signed  soon.

 Fixing  the  Prices  of  Raw  Material  (a)  whether  Government  have
 Imported  through  State  Agencies  adopted  more  than  one  criterion  for

 fixing  the  prices  of  raw  materials  im-
 *374.  SHRI  P.  GANGADEB:  ported  through  State  agencies;

 SHRI  P.  M.  MEHTA:

 Will  the  Minister  of  COMMERCE  (b)  if  so,  the  broad  outlines  of  the
 ibe  pleased  to  state:  criteria  adopted;  and
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 (c)  the  reasons  therefor?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A.  C.  GEORGE):  (a)  to  (c).  The
 basis  of  fixing  prices  in  respect  of
 canalised  imports  is  different  for
 different  categories  of  importers,  Pre-
 ference  in  pricing  is  accorded  to  ex-
 porters.

 Free  Trade  Zones

 *375.  SHRI  B.  5.  BHAURA:
 SHRI  M.  RAM  GOPAL

 REDDY:
 .

 Will  the  Minister  of  COMMERCE
 ‘be  pleased  to  state:

 (a)  whether  Government  have  de.
 cided  to  have  several  free  trade  zones
 in  the  country;

 (b)  if  so,  the  salient  features  of  the
 decision;  and

 (९)  when  it  is  likely  to  be  imple
 mented?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A.  C,  GEORGE):  (a)  No  final  decision
 has  yet  been  taken.

 (b)  and  (c).  Do  not  arise.

 Provision  of  more  Subsidy  for  Exports
 to  Western  Europe

 *376.  SHRI  JAGANNATH  MISHRA:
 Will  the  Minister  of  COMMERCE  be
 pleased  to  state:

 (a)  whether  Government  proposes
 to  provide  more  subsidy  for  exports
 to  Western  Europe;  and

 (b)  if  s0,  the  broad  outlines  thereof?
 THE  DEPUTY  MINISTER  IN  THE

 MINISTRY  OF  COMMERCE  (SHRI
 A.  C.  GEORGE):  (a)  No,  Sir.

 (b)  Does  not  arise.
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 Proposal  to  build  an  aerodrome  at
 Simla  4

 “a7.  PROF:  NARAIN  CHAND
 PARASH«atr;  Will-the  Minister  of
 TOURISM  AND  CIVIL  AVIATION  be
 pleased  to  state

 (a)  whether  the  proposal  to  build
 an  aerodrome  at  Simla  in  Himachal
 Pradesh  has  been  accepted  by  Govern-
 ment;

 (b)  if  so,  the  likely  date  by  which
 the  work  will  start  on  this  project;
 and

 (c)  if  not,  the  reasons  for  which  the
 proposal  hag  not  been  accepted?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN
 SINGH):  (a)  and  (c).  A  number  of
 sites  around  Simla  have  been  examin-
 ed,  namely  at  Naldehra,  Shogi  and
 Ghanahatti,  but  none  has  been  found
 acceptable  as  they  are  either  unguit-
 able  for  construction  or  hazardous  for
 operations.

 (b)  Does  not  arise.

 Upgradation  of  cities  and  towns

 *378.  SHRI  s.  M.  BANERJEE:  Will
 the  Minister  of  FINANCE  be  pleased
 to  refer  to  the  reply  given  to  Un-
 starred  Question  No.  953  on  the  llth
 August,  972  regarding  upgradation  of
 Cities  and  Towns  and  state:

 (a)  whether  there  are  any  more
 cities  that  are  likely  to  be  upgraded
 on  the  basis  of  latest  census  figures;
 and

 (b)  if  so,  the  names  thereof?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  K.  R.
 GANESH):  (a)  On  the  basis  of  1971
 census  figures  of  population,  Balurghat
 town  in  the  State  of  West  Bengal  has
 also  been  classified  as  a  ‘C'  class  town
 in  addition  to  the  76  towns  and  cities
 referred  to  in  the  reply  to  that  Ques
 tion.  No  proposal  is  under  considera-

 38



 39  Written  Answers

 tion  at  present  for  upgrading  any  other
 city/town  on  the  basis  of  the  1971
 census  figures.

 (b)  Does  not  arise.

 Production  and  Distribution  of  Coarse
 Cloth  by  Mills

 *379.  SHRI  NAWAL  KISHORE
 SHARMA:  Will  the  Minister  of  COM-
 MERCE  be  pleased  to  state:

 (a)  whether  Government  are  aware
 that  textile  mills  prefer  to  pay  penalty
 rather  than  produce  fixed  quota  of
 coarse  cloth;

 (b)  if  so,  the  reasons  therefor;  and

 (c)  the  steps  taken  or  proposed  to
 be  taken  by  Government  to  ensure
 the  production  of  coarse  cloth  by  the
 textile  mills  in  order  to  save  the
 general  public  from  the  high  prices  of
 fine  and  super-fine  cloth?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A.  C.  GEORGE):  (a)  The  Indian
 Cotton  Mills  Federation  has  accepted
 a  voluntary  obligation  to  make  00
 million  metres  of  controlled  cloth
 available  per  quarter.  An  assessment
 of  their  performance  would  be  made
 after  35  March,  1973.

 (9)  and  (c).  Do  not  arise,

 Increase  in  the  Export  of  Mill  made
 cotton  Textile

 *380.  DR.  RANEN  SEN:  Will  the
 Minister  of  COMMERCE  be  pleased  to
 state:

 (a)  whether  the  exports  of  mill-made
 cotton  textiles  have  increased  con-
 siderably  during  1972;  and

 (b)  if  so,  the  extent  of  increase?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A.  C.  GEORGE);  (a)  Yes,  Sin

 (b)  Exports  of  mill-made
 textiles  during  l972

 cotton
 increased  by
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 about  35  per  cent  over  the  levels
 achieved  during  97l.

 घुमरी  (भ्राता)  में  संयुक्त  क्षेत्र  में  एक  जद
 सिल  का  स्थापित  किया  जाना

 3556.  श्री  चन्दूलाल  चन्द्रा कर:  क्या
 वाणिज्य  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  निकट  भविष्य  में  धुमरी
 (झ्रासाम)  ;  संयुक्त  क्षेत्र  में  एक  जूट  मिल

 स्थापित  की  जायेगी;  और

 (ख)  यदि  हां,  तो  प्रस्ताव  की  मुख्य
 बातें  क्या  हैं  और  इस  समय  प्रस्ताव  किस
 अवस्था  पर  है?

 वाणिज्य  मंत्रालय  में  उपाधि  (श्री
 wo  सी०  जार्ज  )  :  (क)  ओर

 (ख).  सरकार  को  ग्रासिम  राज्य  में  एक
 नई  पटसन  मिल  स्थापित  करने  के  लिये

 वहां  की  सरकार  से  अभी  तक  कोई  ठोस
 प्रस्थापना  नहीं  मिली  है  1

 Import  of  Rock  Phosphate  by  M.M.T.C..

 3557.  SHRI  RANABAHADUR  SINGH:
 Will  the  Minister  of  COMMERCE  be
 pleased  to  state:

 (a)  whether  the  Minerals  and  Metals
 Trading  Corporation  of  India  Limited
 has  finalised  long-term  arrangements
 for  the  import  of  rock  phosphate;  and

 (b)  if  so,  the  names  of  the  countries
 with  whom  arrangements  have  been
 made?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A.  C.  GEORGE):  (a)  Yes,  Sir.

 (b)  U.S.A,  and  Jordan.



 बैग

 Request  from  Madhya  Pradesh  Govern-
 ment  for  Financial  Assistance  for

 setting  up  State  Trading  Corporation

 3558.  SHRI  MARTAND  SINGH  OF
 REWA:  Will  the  Minister  of  COM-
 MERCE  be  pleased  to  state:

 (a)  whether  Government  of  India
 have  received  any  request  from  the
 Government  of  Madhya  Pradesh  for
 financial  assistance  for  setting  up  a
 State  Trading  Corporation  in  the
 State;  and

 (b)  if  so.  the  decision  of  Central
 Government  thercon?

 ‘THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A.  C.  GEORGE):  (a)  No,  Sir.

 (b)  Does  not  arise.

 Investment  of  LIC  in  Bihar

 3559.  KUMARI  KAMLA  KUMARI:
 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  whether  Bihar  State  has  got
 poor  share  in  investment  by  LIC;

 (b)  if  not,  the  total  investment  of
 LIC  in  Bihar  up  to  December,  ‘1972;
 and

 (c)  the  steps  taken  by  Government
 to  increase  the  investment  of  LIC  in
 Bihar  State?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRIMATI
 SUSHILA  ROHATGI):  (a)  and  (b).
 At  the  end  of  the  financial  year  97l-72
 LIC’s  investments  in  Bihar  State
 amounted  to  Rs.  76.87  crores  consti-
 tuting  6.2  per  cent  of  its  total  invest-
 ments  in  all  States.

 (c)  In  making  its  investments  the
 LIC  takes  into  account  the  investment
 opportunities  available  in  each  State
 as  well  as  the  business  underwritten
 and  premium  income  collected  in  that
 State.  There  has  been  an  increase  in
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 fresh  investments  in  Bihar  in  recent
 years.

 Air  Service  to  Sholapar  in  Maharashtra

 3560.  SHRI  S.  R,  DAMANI;  Will  the
 Minister  of  TOURISM  AND  CIVIL
 AVIATION  be  pleased  to  state:

 (a)  whether  any  fresh  thinking  has
 been  done  to  connect  Sholapur  in
 Maharashtra  by  air  services;

 (b)  if  so,  the  outcome  thereof  and
 when  the  service  will  be  started;  and

 (९)  if  not,  the  reasons  therefor?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN
 SINGH):  (a)  and  (b).  Indian  Airlines
 will  consider  the  case  for  airlinking
 Sholapur  during  the  Fifth  Plan  period
 along  with  other  cases,  taking  into
 account  the  traffic  potential,  the  avail-
 ability  of  aircraft  and  the  cost  of
 developing  aerodrome  facilities.

 (c)  Does  not  arise.

 Spending  of  amount  of  first  year
 business  on  maintenance  on  LIC

 3561.  KUMARI  KAMLA  KUMARI:
 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  whether  Life  Insurance  Corpora-
 tion  has  to  spend  about  95  per  cent
 of  first  year’s  new  business  money
 over  its  maintenance;

 (b)  whether  Life  Insurance  Corpora-
 tion  lays  more  emphasis  on  new  busi-
 ness  ignoring  the  benefits  that  it  could
 get  from  renewing  the  lapsed  policies;
 and

 (c)  if  so,  the  reaction  of  Govern-
 ment  thereto?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRIMATI
 SUSHILA  ROHATGI}:  (a)  to  (०).  It
 is  a  feature  of  Life  Insurance,  in  India
 and  abroad,  that  a  substantially  higher
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 proportio::  of  the  premium  income  is
 spent  in  the  first  year  of  the  policy
 than  in  subsequent  policy  years.  This
 is  due  to  the  fact  that  considerable
 expenses  are  incurred  at  the  inception
 of  the  business  on  account  of  the
 Teojpaw  =  ‘AyIorjqnd  ‘uoesruesso  play
 examination,  policy  stamps  etc.,  in
 addition  to  the  higher  rate  of  com-
 mission  paid  to  the  agents  in  respect
 of  the  first  year.  The  higher  expenses
 in  the  first  year  of  the  policy  are  also
 recognised  in  the  statutory  formula
 for  renewal  exp2nse  ratio,  by  which
 the  expenses  of  management  of  the
 LIC  are  judged.  The  formula  assumes
 that  the  cost  of  new  business  is  90
 Per  cent  for  policies  with  premium
 paying  periods  of  2  years  or  more
 (lower  percentages  being  applied  for
 policies  with  shorter  terms).  The
 LIC’s  cost  of  new  business  is  less  than
 90  per  cent.  While  the  LIC  strives  to
 achieve  higher  targets  of  new  business
 it  also  takes  steps  to  revive  lapsed
 policies.  These  include  snecial  drives
 for  adjustment  of  premium  deposits
 received  in  respect  of  lapsed  policies.

 झा साम  में  पटसन  के  मूल्यों  में  गिरावट

 3562.  श्री  एम०  एस०  पुरती  :

 श्री  विश्वतारायण  शास्त्री  :

 क्या  वाणिज्य  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  =

 (क)  क्‍या  बंगला  देश  में  स्वाधीनता

 संघर्ष  के  फलस्वरुप  तथा  बंगला  देश  से

 भारत  में  पटसन  की  तस्करी  के  कारण  श्रीराम

 हमें  पटसन  के  मूल्य  काफी  गिर  गये  है;  भौर

 (@)  यदि  हां,  तो  प्रोगाम  में  पटसन

 के  मूल्यो ंमें  गिरावट  को.  रोकने  के  लिये

 सरकार  ने  क्‍यों  कॉर्णवॉ्ही  की  है?
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 वाणिज्य  मंत्रालय  में  उपभो  (भरी
 Qo  सी  जाजें ) :  (क)  और  (ख).

 अभूतपूर्व,  बाढ़  तथा  पटरी  टूटने
 की  वजह-स  दलों  के  जानें  जाने  की

 व्यवस्था  भंग  होने  के  कारण  असम

 में  अक्तूबर  o97]  में  पटसन  की

 कीमतों  में  कुछ-कुछ  गिरावट  झाई  थी

 भारतीय  राज्य  व्यापार  निगम  नें  कीमत

 समर्थन  देने  के  लिये  क़सम  में  खरीद  कार्य  किया

 था।  रेल  परिवहन  सुविचारों  में  सुधार
 तथा  राज्य  व्यापार'  निगम  की  कार्यवाही
 से  कीमतें  मजबूत  हो  गई  ।

 चालू  मौसम  (1972-73)  के  दौरान
 पटसन  की  कीमत  न्यूनतम  समर्थन  स्तर
 से  काफी  ऊंची  चल  रही  है  1

 Proposal  to  expand  terminal  building
 at  Patna  Airport

 3563.  SHRI  M.  8.  PURTY:  Will  the
 Minister  of  TOURISM  AND  CIVIL
 AVIATION  be  pleased  to  state:

 (a)  what  measures  have  been  taken
 by  Government  to  meet  the  needs  of
 the  expanding  passenger  traffic  at
 Patna  Airport;

 (b)  whether  there  is  any  proposal
 under  the  consideration  of  Govern-
 ment  to  expand  the  existing  terminal
 building  there;  and

 (c)  if  so,  the  broad  outlines  thereof?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN
 SINGH):  (a)  and  (b).  A  scheme  for
 expansion  of  the  existing  terminal
 building  at  Patna  aerodrome  is  under
 consideration.

 (c)  It  is  proposed  to  provide  a  sepa-
 rate  arrival  hall,  baggage  delivery
 area,  restaurant,  departure  holdings,
 VIP  room,  toilets,  etc.
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 Providing  of  financial  assistance  by
 ALF.C.  and  I-D.B.L.  to  Madhya  Pradesh

 3564.  SHRI  MARTAND  SINGH  OF
 REWA:  Will  the  Minister  for  FIN-
 NANCE  te  pleased  to  state:

 (a)  whether  the  Government  of
 Madhya  Pradesh  have  called  upon  the
 Indusicial  *  Finane2  Corporation  and
 the  Industrial  Development  Bank  to
 provide  Finance  at  concessional  rates
 to  set  up  large-scale  units  in  the  back-
 ward  areas  of  the  State;  and

 (b)  if  so,  the  outcome  thereof  and
 if  not,  the  steps  Government  propose
 to  take  in  future  to  deal  with  the
 financial  implications  in  such  areas?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAOQ  CHAVAN):
 (a)  and  (b).  Neither  the  Industrial

 ‘Development  Bank  of  India  nor  the
 ‘Industrial  Finance  Corporation  has
 received  any  reference  as  such,  from
 ‘the  Government  of  Madhya  Pradesh,
 ‘on  the  provision  of  finance  by  the
 institutions,  at  concessional  rates  to
 set  up  large  scale  units  in  the  State.
 However,  at  the  initiative  of  the  Cen-
 tral  Government,  the  Industrial  De-
 velopment  Bank  of  India  and  the
 Industrial  Finance  Corporation  an-
 nounced  in  1970,  schemes  for  extend-
 ing  financial  assistance  on  concessional
 terms  for  the  establishment  and  ex-
 pansion/modernisation  of  small  and
 medium  scale  industries  in  the  back-
 ward  districts/areas  in  all  the  States
 (including  Madhya  Pradesh)  and
 Union  Territories,  identified  by  the
 Planning  Commission  in  consultation
 with  the  respective  State  Government.
 In  Madhya  Pradesh  as  many  ag  35
 ‘districts  out  of  44  districts  have  been
 notified  as  industrially  backward.

 The  concessions  under  this  scheme
 were  being  made  available  hitherto
 for  projects  where  the  project  cost
 did  not  exceed  Rs,  i  crore;  for  bigger
 projects,  it  was  being  extended  on  a
 selective  basis.  In  the  light  of  the
 expdHience  galned  in  ‘the  operation,  of

 the  scheme,  the  Industrial  Develop-
 ment  Bank  of  India  has  recently  de-
 cided  to  enhance  the  upper  limit  of
 the  project  of  eligible  units  from  Rs.  4
 crore  to  Rs.  3  crores:  the  financing  of
 still  bigger  projects  will  continue  to
 be  eligible  on  a  selective  basis.

 The  Industrial  Finance  Corporation
 is  also  likely  to  modify  the  scheme
 shortly.

 बम्बई  में  काले  धन  सदा  बरामद  होता

 हैं  3565.  भी  हुकम  जनब  कछवाय  :  क्‍या
 वित्त  मंत्री  यह  बताने  की  कृपा  करेंगे कि  विगत
 दो  वों  में  बम्बई  में  कितना  काला  धन
 बरामद  किया  गया  ?

 विस  मंत्रालय  में  राज्य  मंत्री  (शी
 के०  कार  गणेश  )  :  गत  दो  वर्षो

 में  बम्बई  में  राय-कर  विभाग
 द्वारा  ली  गयी  तलाशियों  में  पकड़ी  गयीं
 लेखा-बाह्य  परिसम्पत्तियों  के  मुल्य  के  बारे
 में  सूचना  निम्नानुसार  है  —

 नकदी  अन्य  मूल्यवान
 वस्तु

 97I-72  39,01,560  887,402

 1972-73  4,53,66l  59,72,493
 (28-2-73  तक )

 उपर्युक्त  के  प्रति रिक्त,  निम्नलिखित

 वस्तुएं  पकड़ी  गयी,  जिनका  मूल्य  भी
 निर्धारित  किया  जाना  है  —

 1971-1972
 (I)  3,927  स्वर्ण  गिन्नियां

 (IT)  6.  382  किशोरी  सोना
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 1972-73

 (i)  i.  लकड़ी  के  बक्से:  शौर
 23  संदूक  जिनमें  चांदी  कितनी

 वस्तुएं  थी  ।

 (ii)  चांदी  की  70  छड़े

 (iii)  चांदी  के  2  संदूक

 (iv)  सोने  के  दो  सिक्के

 दिल्‍ली  में  बरामद  किया  गया  काला  धन

 3566.  शी  हकम  चन्द  कछवाय  :  क्‍या
 विस  मंत्री  यह  बताने  की  कृपा  करेंगे  कि
 विगत  दो  वर्षों  में  दिल्‍ली  में  कितना  काला
 घन  बरामद  किया  गया  ?

 |

 वित्त  मंत्रालय  में  राज्य  मंत्री  (श्री
 Bo  प्यार  गणेश  de  गत  दो  वर्षो  के
 दौरान  दिल्ली  में  राय  कर  विभाग
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 द्वारा  ली  गयी  तलाशियों  में  पकड़ी
 गयी  लेखा-बाहुल  परिसम्पत्तियों  के

 मूल्य  के  बारे  में  सूचना  नियमानुसार
 है  ८

 नकदी  अन्य  मूल्यवान
 वस्तुएं

 Eo  ho

 97I-72  4,06,532  26,86,992

 1972-73  5,69,486  21,54,639
 (28-2-73  तक  )

 सार तोय  वाणिज्य  प्रतिनिधिमंडल  द्वारा
 बहरीन  का  दौरा

 3567.  भी  चप् तू लाल  चलाकर  क्या
 माणिक्य  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :
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 (क)  क्‍या  भारत  कौर  बहरीन  के
 बीच  व्यापार  खाने  के  सिलसिले  में  एक
 भारतीय  वाणिज्य  प्रतिनिधिमंडल  के  शीघ्र
 ही  बहरीन  जाने  की  सम्भावना  है;  और

 (ख)  यदि  हां,  तो  उक्त  प्रतिनिधि-
 मंडल  के  सदस्यों  के  नाम  क्‍या  है, ?

 वाणिज्य  मंत्रालय  में  उपमंत्री
 (  श्री  fo  सी०  जज:  (क)  हमारे

 विदेश  कार्य  मंत्री  के  नेतृत्व  में
 भारतीय  प्रतिनिधि  मंडल द्वारा  i0-2I
 फरवरी,  973  से  बहरीन  की  यात्ना'  के
 दौरान  दोनों  पक्षों  द्वारा  यह  सहमति
 व्यक्त  की  गई  ह  कि  व्यापार  को  बढ़ाने  के
 लिये  दोनों  देशों  के  बीच  वाणिज्यिक
 प्रतिनिधिमण्डलों  का  अ्रधिक  वार  आदान
 प्रदान  होना  चाहिए  ।

 (ख)  बहरीन  की  यात्रा  के  लिये
 भारतीय  वाणिज्यिक  प्रतिनिधिमंडल  के
 गठन  शादी  का  अभी  विनिश्चय  नहीं  किया
 गया  है  tT

 Development  of  Export  orienteg
 Industries  in  Kerala

 3568.  SHRI  VAYALAR  RAVI:  WILE
 the  Minister  of  COMMERCE  be  pleas-
 ed  to  state:

 (a)  the  broad  outlines  of  the  steps
 to  be  taken  by  Government  for  the
 development  of  export  oriented  indus-
 tries  in  the  State  of  Kerala  during  the
 year  ‘1973-74;

 (b)  the  total  amount  proposed  to  be
 spent  on  these  schemes;  and

 (c)  whether  Government  have  prep-

 48

 ared  any  long  term  plan  for  the  deve-
 lopment  of  these  industries  during  the
 Fifth  Flan  and  if  so,  Broaq  outlines
 thereof?

 THE  DEPUTY  MINISTER  IN  ‘THE
 MINISTRY  OF  COMMERCE  (SHRI

 x
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 A.  C.  GEORGE):  (a)  to  (c).  If  is  the
 policy  of  the  Government  to  encour-
 age  the  growth  of  industries  which  are
 export-oriented  and  to  accord  some
 relaxations  in  regard  to  their  applica-
 tions  for  industrial  licences,  capital
 goods  import  and  foreign  collaboration,
 Statistic  relating  to  export-oriented  in-
 dustries  are  not  maintained  State-
 wise.

 Since  the  development  of  such  in-
 dustries  iepgede  on  ‘he  extent  to

 ,  Which  these  facilities  are  availed  of
 by  intending  entrepreneurs,  it  is  not
 possible  to  either  prepare  any  long
 tern?  plan  or  to  indicate  the  amount  to
 be  spent  on  them.

 Number  of  SC/ST  Employees  in
 Cotton  Corporation  of  India

 3569.  SHRI  AMBESH:  Will  the
 Minister  of  COMMERCE  be  pleased  to
 state:

 (a)  the  number  of  employees  recruit-
 ed  in  Cotton  Corporation  of  India,
 category-wise;

 (b)  the  number  of  Scheduled  Castes
 and  Scheduled  Tribes  in  each  category;
 and

 (c)  whether  the  number  of  Schedul-
 ed  Castes  and  Scheduled  Tribes  em-
 ployees  is  below  the  reserve  quota  if
 so,  the  action  taken  by  Government  in
 this  regard?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A,  C,  GEORGE):  (a)  The  number  of
 employees  recruited  in  Cotton  Cor-
 poration  of  India  is  given  below,  cate-
 gory-wise

 Class  J  26
 Class  II  29
 Class  III  207
 Class  IV  32

 (b)  The  number  of  5.C./S.T.  em-
 Ployees  in  each  category  is  given below  :—

 Class  I  &II  Nil
 Class  III  30  S.C.
 Class  IV  to  S.C,

 ir  ‘ST.

 (ec)  Yes,  Sir,  Despite  efforts  to  recruit
 Scheduled  Castes  and  Scheduled Tribes  officers  the  Cotton  Corporation of  India  has  not  been  able  to  fill  the
 quota  reserved  for  such  officers.  The matter  is  being  placed  by  the  Cotton
 Corporation  of  India  before  its  Board of  Directors  for  consideration,
 Export  of  Shoes  to  Different  Coun-

 tries

 3570.  SHRI  ROBIN  KAKOTI:  will the  Minister  of  COMMERCE  be  pleased to  state:
 (a)  the  names  of  the  countries  to which  shoes  have  been  exported  during the  last  three  years  together  with  the

 amount  of  foreign  exchange  earned from  each  of  the  countries  during  the
 period;

 (b)  whether  some  of  these  shoes
 were  declared  as  sub-standard:

 (c)  whether  there  is  any  supervision
 by  S.T.C.  experts  before  they  were
 exported;  and

 (d)  the  steps  taken
 who  were  responsible
 sub-standard  ghoes?

 against  parties
 for  exporting

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A.  C.  GEORGE):  (a)  A  statement
 shqwing  the  names  of  the  countries  to-
 gether  with  the  foreign  exchange earned  from  each  of  the  countries  ig
 laid  on  the  table,  [Placed  in  Library. See  No,  LT-4527/73].

 (b)  The  shoes  supplied  were  general-
 ly  accepted  ag  of  standard  quality.
 Total  claims  received  from  overseas
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 buyers  after  supply  is  less  than  l  per
 cent.

 (c)  Yes,  Sir,

 (0)  Claims  were  recovered  from  the
 suppliers.

 Powerlooms  allotted  to  different
 States

 357l.  SHRI  ROBIN  KAKOTI:  Will
 ‘the  Minister  of  COMMERCE  be  pleas-
 ved  to  state  the  number  of  powerlooms
 -allotted  to  different  States  during  the
 last  three  years,  year-wise?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A.  C.  GEORGE):  No  cotton  and  art

 -silk  powerlooms  have  been  allotted  to
 any  State  during  the  last  three  years.
 However,  woollen  powerlooms  have
 been  allotted  to  certain  States  during
 the  years  97]  and  ‘1972,  the  State-wise

 -details  of  which  are  given  below:—

 States  Woolletottes  during

 I97I  7972

 x.  Uttar  Pradesh  288  60

 2.  Madhya  Pradesh  96  24

 3.  Bihar  +  48  60

 co  Jammu  &Kashmir  Iz

 §.  Orissa  24
 6  Assam  12

 7.  Meghalaya  12

 a  Arunachal  Pradesh  12

 “oe  Tripura  2

 .z0,  Haryana  144  oe

 TOTAL  576k
 ee
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 Visit  by  British  Trade  Team
 to  India

 SANJEEVI  RAO:
 uf  COMMERCE  be

 3572,  SHRI  M.
 Will  the  Minister
 pleased  to  state:

 (a)  whether  a  British  trade  team  is
 likeiy  to  visit  India:  and  .

 (b)  if  so,  what  would  be  the  purpose
 of  the  visit  of  this  team?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI  ,
 A.  C.  GEORGE):  (a)  Yes,  Sir.  A
 British  business  Mission  sponsored  by
 the  Birmingham-Chambers  of  Com-
 merce  has  arrived  in  India.

 (b)  A  particular  aim  of  the  Mission
 was  to  encourage  joint  ventures  and
 collaboration  arrangements.

 Sale  of  non-resident  ,ontrolling  shares
 in  Andrew  Yule  ang  Co.,  Calcutta

 3573.  SHRI  R.  N.  BARMAN:  Will
 the  Minister  of  FINANCE  pleased  to
 state:

 (a)  whether  rerently  a  represen-
 tative  of  Yule  Catto  and  Company
 Limited,  had  a  discussion  with  the
 representatives  of  Government  regard-
 ing  sale  of  non-resident  controlling
 shares  in  Andrew  Yule  and  Company
 Limited,  Calcutta.

 (b)  if  so,  the  out-come  of  the  dis-
 cussion;  and

 (c)  whether  Government  have  any
 idea  of  taking  over  the  Andrew  Yule
 and  Company  Limited?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  K.  R.
 GANESH):  (a)  Yes,  Sir.

 (b)  and  (c).  The  matter
 consideration  of  Government.

 is  under
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 भारत  सरकार  के  कार्यालयों  में  प्रायश्चित
 कारों  का  उपयोग

 3574.  श्री  लाज़मी  भाई:  क्‍या  धि
 मंत्री यह  बताने की  कृपा  करेंगे  कि  :

 (क)  *  भारत  सरकार  के  उन  मंत्रालयों
 विभागों  तथा  प्रतिष्ठानों  के  नाम  क्या  हैँ
 जिन  में  भ्रायातित  कारें  उपयोग  में  लाई  जा
 रहीं  है;

 (ख)  उनमें  से  प्रत्येक  में  कितनी  कारें

 उपयोग  में  लाई  जा  रहों  हैं  +  और

 (ग)  कितनी  और  कारेंगझायात  करने
 का  प्रस्ताव  है  ?

 वित्त  मंत्रालय  में  राज्य  मंत्री.  (श्री
 के०  कार  गणेश  )  :  (क)  से  (ग).
 अपेक्षित  सूचना,  विभिन्‍न  मंत्रालयों  से
 'एकत्रित  की  जा  रही  है  और  यथा
 संभव  शीघ्र  ही  सदन-पटल  पर  रखी
 जायेगी  ।  कुछ  समय  पहले  प्राप्त  की  गयी
 सूचना  के  अनुसार,  आयात  की  गयी  जो  मोटर
 गाड़ियां  केन्द्रीय  सरकार  के  मंत्रालयों
 बौर  कार्यालयों  में  प्रयोग  में  हैं  उत्तकों
 संख्या  मार्च,  .972  में  258  थी,  जिनमें
 l7  जीप/स्टेशनवेगन  ब्रोकर  एक  वैन  भी

 शामिल  है  ।

 Proposal  for  Economic  Cooperation  in
 Asia

 3575.  SHRI  R.  S.  PANDEY:
 SHRI  VEKARIA:

 Will  the  Minister  of  COMMERCE  be
 pleased  to  state:

 (a)  whether  Government  have  moot-
 ed  any  proposal  for  economic  co-dpera-
 tion  among  Asian  countries;

 (b)  whether  consultations  have
 been  held  with  other  Asian  countries;
 and

 a

 (c)  if  so,  the  reaction  to  such  a  pro-
 posal  being  implemented  on  the  pattern
 of  European  Economic?

 THE  DEPUTY  MINISTER  IN  THE.
 MINISTRY  OF  COMMERCE  (SHRI
 A.  C.  GEORGE):  (a)  to  (c).  There  have
 been  significant  initiatives  under  the
 aegis  of  the  Economic  Commission  for
 Asia  and  the  Far  East  (ECAFE)  for
 closer  economic  cooperation  among  the
 countries  of  the  region.  Several  Gov-
 ernments  including  the  Government  of
 India,  have  shown  keen  interest  in
 many  of  these.

 Proposals  to  cut  down  Export  Duty
 on  Jute  Carpet  Backing

 3576.  SHRI  PILOO  MODY:  Will  the
 Minister  of  COMMERCE  be  pleased  to
 state:

 (a)  whether  there  are  proposals  to-
 cut  down  export  duty  on  jute  carpet
 backing;  and

 (b)  if  so,  the  broad  outlines  thereof?’

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A.  C.  GEORGE):  (a)  and  (b),  The  per-
 formance  of  export  and  the  incidence
 of  export  duties  are  under  constant
 review.

 Trade  negotiations  between  India  and
 European  Economic  Commuuity

 3577.  SHRI  PILOO  MODY:
 SHRI  HARI  KISHORE

 SINGH:

 Will  the  Minister  of  COMMERCE  be
 pleased  to  state:

 (a)  whether  the  Ministerial  Council.
 of  the  European  Common  Market  has
 decided  to  open  negotiations  with  in-
 dia  for  improved  trade  relations,

 (b)  whether  such  negotiations  have
 already  taken  place;  and

 (c)  if*so,  the  result  of  these  negotla-
 tions  and  how  do  these  countries  pro-
 pose  safeguarding  India’s  intereste?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A.  C  GEORGE):  (a)  to  (c).  In  Dece-
 mber,  972  the  EEC  Council  of  Minis-
 ters  took  a  decision  in  principle  to
 open  negotiationg  with  India  for  a
 trace  agreement.  The  necessary  gui-
 ceiines  are  yet  to  be  evolved  by  the
 4  ommunity,

 त्लीनिव्युल्क  प्राधिकारियों  द्वारा  वाराणसी
 में  एक  महन्त  से  सोना  बरामद  किया  जाना

 3578.  क्रि  शिव  कुमार  शास्त्री  :
 श्री  चन्दूलाल  चन्द्रा कर  :

 क्या  क्ति  मंत्री  यह  बताते  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  सरकार  का  ध्यान  5
 फरवरी,  973  के  हिन्दी  दैनिक  'हिन्दुस्तान'

 “में  प्रकाशित  इस  आशय  के  समाचार  की  जोर
 दिलाया  गया  है  कि  सीमाशुल्क  अधिकारियों
 नें  वाराणसी  में  एक  मठ  के  महन्त  और
 उसके  दो  साथियों  से  तीन  लाख  रुपये  से
 अधिक  मूल्य  का  सोना  बरामद  किया  गया  है;

 (ख)  क्‍या  सरकार  ने  इसका  पता
 लगाया  है  कि  उनके  पास  यह  सोना  कहां
 से  शाया  था  शौर  यदि  हां,  तो  इसका  क्‍या

 'परिणाम  निकला;  झर

 (ग)  इस  मामले  में  चा  कार्यवाही
 की  गई  है  ?

 वित्त  मंत्रालय  में  राज्य  मंत्री  धी  Ho
 आर०  गणेश  :  (क)  सरकार  ने  दिनांक  5
 फरवरी  )  1973  के  'हिन्दुस्तान'  में  प्रकाशित
 समाचार को  देखा  है  ।  वाराणसी  के  एक  मठ
 के  एक  महन्त!  शौर  उसके  साथी  के  पास
 से  लगभग  3.  6  लाख  रुपये  के  मूल्य  का

 सोना  पकड़ा  गया  है  t
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 (ख)  सोने  के  लोत  के  बारे  में  जांच-
 पड़ताल  कभी  भी  की  जा  रही  है  I

 (ग)  महन्त  और  उसके  साथी  को
 गिरफ्तार  किया  गया  था  और  उसके  बाद
 मजिस्ट्रेट  द्वारा  जमानत  पर  छोड़  दिया
 था।  आगे  जांच  पड़ताल  जारी  है।

 Proposa}  to  Organise  a  World  Fair  in
 the  Pavilions  constructed  for  Third

 Asian  International  Trade  Fair

 3579.  KUMARI  KAMLA  KUMARI:
 SHRI  LALJI  BHAI:

 Will  the  Minister  of  COMMERCE  be
 pleased  to  state:

 (a)  whether  Government  propoOse  to
 organise  a  world  Fair  in  the  pavilions
 constructed  for  Third  Asian  Interna-
 tional  Trade  Fair;  and

 (b)  if  so,  when?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A.  C.  GEORGE):  (a)  and  (b).  The
 question  of  organising  an  International
 Trade  Fair  in  Delhi  is  under  active
 consideration.

 Abolition  of  Export  Duty  on  Jute

 3580.  SHRI  Dp.  P.  JADEJA:
 SHRI  M,  V.  KRISHNAPPA*

 Will  the  “Minister  of  COMMERCE
 be  pleased  to  state:

 (a)  whether  jute  Fabrics  Shippers
 Association  has  sougnt  the  abolition
 of  export  duty  in  jute  goods  recently;
 and  7

 (b)  if  so,  the  reaction  of  Government
 thereto?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A.  0.  GEORGE):(a)  and  (b).  Press
 Teports  indicate  that  such  a  demand
 was  made  by  the  Association  during
 its  Seminar  in  February,  1973,  Go-
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 -vernment  have  not  so  far  received  the
 ‘report  of  this  Seminar.

 Rag  Scandal

 3581.  SHRI  JYOTIRMOY  BOSU:
 ‘Will  the  Minister  of  COMMERCE  be
 Pleased  tp  state:

 (a)  the  progress  so  far,  of  C.B.I,  in-
 ‘vestigation  into  the  so-called  rag
 scandal;  and

 (b)  when  the  C.B.I.  is  expected  to
 .submit  its  findings?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  CQMMERCE  (SHRI
 A.  C.  GEORGE):  (a)  and  (by:  Inves-
 tigation  by  the  C.B.I.  is  still  pending
 and  it  is  not  possible  to  indicate  when
 they  will  be  able  to  submit  their  find-
 ings.

 -Payment  of  Wealth  tax  by  Agricul-
 turalists  in  Delhi

 3582.  SHRI  DALIP  SINGH:  Will
 “the  Minister  of  FINANCE  be  pleased
 ‘to  state:

 (a)  the  total  number  of  agriculturists
 -in  Union  Territory  of  Delhi  who  have
 ‘been  issued  notices  for  payment  of
 Wealth-Tax  in  the  year  ‘1972;  and

 (by  the  number  of  such  persons  who
 have  paid  the  Wealth-tax?

 THE  MINISTER  OF  STATE  IN
 ‘THE  MINISTRY  OF  FINANCE  (SHRI
 -K.  R.  GANESH):  (a).  Eighty-three,

 (b)  Three.

 Moratorium  on  repayment  of  Foreign
 Debt

 3585.  SHRI  S.  M.  BANERJEE:  Will
 ‘the  Minister  of  FINANCE  be  pleased
 to  state:

 (a)  whether  a  suggestion  for  placing
 moratorium  on  the  repayment  of  fore-
 ign  debts  has  been  rejected  by  Go-
 gvernment;  and
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 (b)  if  so,  on  what  ground?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  “CHAVAN):
 (a)  Government  has  not  found  it  ne-
 cessary  or  desirable  to  declare  mora-
 torium  on  the  repayments  of  foreign
 debts.

 (b)  India  has  met  its  obligations  on
 external  debt  according  to  terms  and
 this  has  increased  India’s  credit  stand-
 ing  in  the  world.  Besides,  debt  relief
 has  been  secured  from  friendly  count-
 Ties,  in  the  past  few  years.

 Submission  of  Power  Plan  to  World
 Bank  by  U.P.  Government

 3584.  SHRI  GIRIDHAR  GOMANGO:
 SHRI  RAMSHEKHAR  PRA-

 SAD  SINGH:

 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  Whether  UP  Government  have
 submitted  a  Rs,  700  crore  Power  Plan
 to  the  World  Bank;

 (b)  if  so,  the  main  features  of  the
 plan;  and

 (c)  whether  World  Bank  has  accep-
 ted  the  plan?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAQ  CHAVAN):
 (a)  No  such  pian  of  the  U.P,  Govern-
 ment  for  the  powe:  sector  has  been
 submitted  to  the  World  Bank  for  its
 assistance.

 (b)  and  (९).  Do  not  arise.

 Public  Sector  Units  in  Gujarat

 3585.  SHRI  ARVIND  M.  PATEL:
 Will  the  Minister  of  FINANCE  be  plea-
 sed  to  state:

 (a)  the  number  of  public  sector  units
 functioning  in  Gujarat;  and

 (b)"their  names  and  places  of  their
 location?
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 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE  (SHRI
 K,  Rg  GANESH):  (a)  and  (b).  Presum-
 ably,  the  Hon'ble  Member  wants  infor-
 mation  relating  to  the  manufacturing
 units  located  in  Gujarat  State.  The
 list  of  such  units  of  Central  Govern-
 ment  enterprises  operating  in  Gujarat
 is  given  in  the  attached  statement.

 Statement

 Producting  Uni:s  of  Cen*ral  Government
 industrial  ani  conmerci!  —  enterprises

 ope-aling  in  Gu  arat.

 (a)  Oil  &  Natural it  Oi!  fields  ut Gas  Commission  Ankleshwar,  Cainbay,
 Ahmedabad,  Na-

 vagam  etc.
 (2)

 पाक  हे  Oil  Refinery  at  Jawahar
 Orporation  Nagar,  Baroda,

 (3)  Indian  Petio-  =  Arcmatics  Unit,
 chemicals,  Corpu:-  EBaroda. ration.

 (4)  Modern  Bakeri:.;

 (5)  National  Small
 Industries,  Corp:

 Ahmedabad.

 Proto-tvpe  Production
 &  Training  Ceutre, ation.  Rajko:,

 (6)  Hindustan  Salt:  Khargoda  Salt
 Source,

 Memorandum  Submitted  by  Rajasthan
 Chamber  of  Commerce  Re:  Concessio-

 nal  Finance  to  Large  Scale  Units

 3586.  DR.  H.  P.  SHARMA:  Will  the
 Minister  of  FINANCE  le  pleased  to
 state:

 (a)  whether  the  Rajasthan  Chamrer
 of  Commerce  and  Industry  has  in  a
 recent  memecrandum  to  the  Northern
 Regional  Committee  of  the  Industriai
 Development  Banl:  oi  India  demanded
 that  financial  instilutions  in  the
 country  should  provide  concessional
 finance  to  large-scale  units  also  if  these
 are  set  up  In  backward  areas  of  the
 State  (Rajasthan),  and  has  also  ur-
 ged  for  reduction  in  rate  of  itterest
 on  loans  for  industries  coming  up  in
 the  backkviard  Districts  of  Rajasthan;
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 (b)  if  so,  the  precise  demands  made
 in  the  memorandum;  and

 (c)  the
 thereto”

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN):
 (a)  Yes,  Sir.

 (b)  The  demands  made  in  the
 memorandum  included  provision  of:
 concessional  finance  to  set  up  large
 stale  units,  financing  of  deserving.
 units  promptly  irrespective  of  the  size
 of  the  units,  reduction  in  margin
 requirements  for  granting  facilities  {or
 deferred  payment  guarantee,  relaxa-
 tion  in  the  limit  of  Rs,  50  lakhs  for
 rediscounting  of  bills  covering  supply
 of  machineries  on  deferred  payments
 and  further  reduction  in  the  rate  of
 interest,

 reaction  of  Government.

 (०)  The  Industrial  Development.
 Bank  of  India  continually  review  the
 concessional  facilities  offered  for  in-
 dustries  coming  up  in  the  backwara
 areas.  In  December,  97l,  the  scheme
 of  concessional  direct  Gnd  refinance
 assistance  were  extended  to  existing
 industrial  units  also  which  undertake
 substantial  expansion.  Lust  month,
 Industrial  Development  Bank  of  India
 has  made  further  concessions  with  a
 view  to  providing  greater  inducement
 to  entrepreneurs  to  spread  out  in  the.
 relatively  backward  areas  of  the
 country.

 It  has  decided  to  extend  direct  finan-
 cial  assistance  on  concessional  terms  to
 all  projects  in  the  specified  backware
 districts/areas  involving  a  capital
 eost  of  Rs,  3  crores  instead  of  Rs.  4
 crore,  hitherto.  Concessional  finance
 for  bigger  projects  would  be  consider-
 ed  in  special  circumstances  on  the
 merits  of  each  case.

 It  has  also  been  decided  to  extend  the
 scheme  of  concessional  refinance  to
 eligible  institutions  like  State  Fin-.
 ancial  Corporations  and  banks  to  the
 extent  of  Rs.  30.  lakhs  instead  of  Rs.
 20  lakhs  to  enable  promotion  of  smal
 and  medium  sized  projects  in  the  back-
 ward  areas,  On  the  merits  of  indivi—
 dual  cases  liberalisations  are  alsa

 60>
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 given  in  the  terms  of  repayment,  mar-
 Bins  on  security,  debt  equity  ratio  and
 extent  of  underwriting.

 The  facilities  under  the  bills  redis-
 counting  scheme  are  primarily  desig-
 ned  to  help  the  manufacture  of  indl-
 genous  macHinery  and  concessional
 finance  is  given  through  direct  finance
 and  refinshce  to  help  the  entrepre-
 neurgs  get  liberal  credit  facilities  on
 long  periods  of  repayment.

 Industrial  Development  Bank  of
 India  considers  individual  projects  on

 »  merits  and  the  endeavour  is  to  finance
 the  deserving  units  promptly  provided
 the  necessary  information  is  given  and
 the  projects  satisfy  the  criteria  of  tech-
 nicai  feasibility  and  economy  viability.

 Considering  the  present  interest  rate
 structure  in  the  economy,  the  effective
 rate  of  interest  of  7  per  cent  now  being
 charged  under  the  Scheme  of  Conces-
 sional  Finance  to  industries  set  up  in
 the  backward  areas,  against  the  Indus-
 trial  Development  Bank  of  India’s
 normal  lending  rate  of  84,  per  cent
 cannot  be  regarded  as  high.  In  view
 of  this,  Industrial  Development  Bank
 of  India  do  not  consider  any  further
 reduction  called  for.

 Pathak  Committee  on  Public  Under-
 takings

 3587.  SHRI  HARI  KISHORE  SINGH:
 SHRI  MARTAND  SINGH  OF

 REWA:

 Will  the  Minister  of  FINANCE  be
 Pleased  to  state:

 (a)  whether  the  Pathak  Committee
 appointed  by  Government  to  examine
 the  problems  of  industrial  relations  in
 public  sector  enterprises  has  submitted
 its  report

 (b)  if  so,  the  main  recommenda-
 tions  made  therein;  and

 (c)  the
 thereto?

 reaction  of  Government

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  K.  R.
 GANESH):  (a)  The  Action  Committee
 3864  LS—3.

 on  Public  Enterprises  set  up  under
 the  Chairmanship  of  Member  Plan-
 ning  Commission  is,  apart  from  ex-
 amining  various  aspects  of  the  operr
 tions  of  these  enterprises,  also  looking into  certain  functional  areas  like  In-
 dustrial  Relations.  It  has  not  yet
 submitted  its  report  on  Industrial
 Relations.

 (by  and  (c),  Do  not  arise.

 Changes  in  Procedure  for  selection  of
 Personnel  for  Appointments  in  public

 sector  undertakings

 3588.  SHRI  N.  K,  SANGHI:  Will
 the  Minister  of  FINANCE  be  pleased
 to  state:

 (a)  whether  the  present  procedure
 for  selection  of  personnel  for  appoint-
 ments  to  public  sector  undertakings  is
 being  changed;

 (b)  if  so,  the  ‘salient  features  of  the
 new  procedure  that  will  be  followed
 und  how  it  differs  from  the  present
 procedure;  and

 (९)  whether  in  devising  the  new
 procedure,  Government  have  consider-
 ed  the  desirability  of  giving  weightage
 to  technocrats  and  also  a  better  say
 to  the  concerned  units  where  vacan-
 cies  occur?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  K.  R.
 GANESH):  (a)  to  (c).  The  procedure
 for  selection  of  personnel  for  appoint-
 ments  to  Public  Sector  Undertakings
 is  under  constant  review  and  in  this
 contest  certain  proposals  are  under
 consideration  of  Government.  These
 proposals  inter  alia  relate  to  improve-
 ments  jn  selection  procedures  for  top
 and  genior  managers,  greater  delega-
 tion  of  powers  to  managements  of
 Public  Enterprises  in  the  area  of  per-
 sonnel  policies,  adoption  of  scientific
 manageraent  development  plans,  etc.
 Final  decisions  om  these  proposals  are
 yet  to  be  taken.
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 Cases  of  Violation  of  Weights  and
 Measures  Act  in  Delhi  during  the  last

 three  years

 3590.  SHRI  SHASHI  BHUSHAN:
 Will  the  Minister  of  COMMERCE  be
 pleased  to  state:

 (a)  the  number  of  cases  of  violation
 of  Weights  and  Measures  Act  reported
 during  the  last  three  years  in  Delhi;

 (b)  the  mumber  of  persons  appre-
 hended  and  convicted;  and

 of  persons  50
 of  punish-

 (c)  the  particulars
 convicted  and  the  nature
 ment  awarded  to  them?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A.  ron  GEORGE):  (a)  and  (b),  The
 number  of  persons  apprehended  during
 the  last  three  years  was  2,358  and  the
 number  of  persons  convicted  was  1,631.

 (c)  A  statement  giving  the  informa-
 tion  is  laid  on  the  Table  of  the  House.
 [Placed  in  Library.  See  No.  LT-4228/

 73.)

 खादी  तथा  प्रामोश्योगों  में  तकनीकी

 सुधार  लाने  का  प्रस्ताव

 ‘3591.  si  शिव  कुमार  शास्त्री :
 क्या  वाणिज्य  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  सरकार  का  विचार  खादी
 तथा  ग्रामोद्योग  में  कुछ  तकनीकी  सुधार
 लाने  का  है  ;  कौर

 (ख)  यदि  हां,  तो  उसकी  मुख्य  बातें
 क्‍या  हैं  ?

 वाणिज्य  मंत्रालय  में  उपसंत्रो

 (  भी  ए०  सी०  जानें)  :  (क)  भौर
 (@):  सुधरे  हुए  औजार  प्रचलित

 कर  दिये  गये  हूँ  भ्रथवा  कियेजा  रहे
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 है,  जैसे  कि  नये  माडलों  के  चर्खा  सेट  नए
 माडलों  से  सेवाग्राम  करघे,  बुनाई  से  पूर्व
 प्रक्रियाएं  कौर  उपस्कर,  विकसित  सिल्क वैस्ट
 कताई  एकक,  बिजली  से  चलने  वाली  घानियां
 तथा  भूसा  हटाने  वाले  यंत्र,  पोलिशर  तथा

 मिले-जुले  एकक  कटे,  तथा  गावर  गैस  के
 संयंत्र  शादी।  माल  तैयार  करने  की  सुधरी
 हुई  तकनीक  भी  निकाली  गई  है  कौर  परीक्षण
 करने  के  पश्चात्‌  वे  इसलिए  कर  दी  गई  हैं  t
 इस  सभी  में  यह  विशेष  रूप  से  सुनिश्चित
 किया  जाता  है  कि  इस  प्रकार  की  सुधरी
 हुई  प्रौद्योगिकी  को  अपनाने  के  फलस्वरूप
 श्रमिक  का  रोजगार  न  छिने  शौर  उनको
 हानि  न  हो  I

 Investment  in  ang  Profits  made  by
 M.M.T.C,

 3592.  SHRI  PRABODH  CHANDRA:
 SHRI  ISHWAR  CHAUDHRY:

 Will  the  Minister  of  COMMERCE
 be  pleased  to  state:

 (a)  the  total  investment  in  the
 Minerals  and  Metals  Trading  Corpora-
 tion;  and

 (b)  the  net  profits  made  by  the  Cor-
 poration  during  the  last  three  years?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI  A.
 C.  GEORGE):  (a)  Rs.  4.5  crores.

 (b)

 Year  Rs.  in
 Crores

 1969-70  0:61

 1970-71  re  84

 I97I-72  5°39

 Step,  for  Attracting  Tourists  from
 Foreign  Countries

 3593.  SHRI  SUKHD  PRASAD
 VERMA:  Will  the  Minister  of  TOU-
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 RISM  AND  CIVIL  AVIATION  be
 pleased  to  state:

 (a)  whether  the  attention  of  Gov-
 ‘ernment  has  been  drawn  to  a  state-
 ‘ment  made  by  Mr.  Claude  Pineau,
 Air  France’s  General  Manager  for
 India,  Nepal  and  Ceylon  appearing  in
 the  ‘Indfan  Express’  dated  the  i9th
 February,  2973  under  the  caption
 “Attracting  tourists’;  and

 (b)  if  so,  the  reaction  of  Govern-
 ment  thereto?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  “(DR.  KARAN
 SINGH):  (a)  and*  (bj,  Yes,  Sir.
 Government  are  already  seized  with
 some  of  these  problems  and  whatever
 ds  feasible  is  being  done.

 Memorandum  from  Agriculture
 Machinery  Dealers  and  Manufac-

 turers  Association

 3594.  SHRI  SUKHDEO  PRASAD
 ‘VERMA:  Will  the  Minister  of  FINANCE
 be  pleased  to  state:

 (a)  whether  the  Agriculture  Machi-
 nery  Dealers  and  Manufacturers  Asso-
 ciation  of  India  in  g  memorandum  has
 urged  Government  to  relax  the  policy

 of  Multiple  taxation;  and

 (b)  if  so,  the  reaction  of  Govern-
 ment  thereto?

 THE  MINISTER  OF  STATE  !N  THE
 MINISTRY  OF  FINANCE  (SHRI  K.

 RR  GANESH):  (a)  Representations
 have  been  received  [rom  the  Associa-
 tion  for  (a)  relief  in  (i)  Customs

 Duties  on  imported  components  of
 ‘tractors,  (ii)  Excise  duty  on  indige-
 nous  tractors,  and  (iii)  Sales  Tax  on
 ‘tractors,  and  (b)  for  raising  of  import
 ‘duty  on  complete  tractors  so  as  to  be
 ‘  par  with  the  duty  on  motor  vehi-
 cies.

 ‘(b)  The  representations  from  the
 Association  are  under  consideratiun.

 सम्पदा  शुल्क  (एस्टेट  ड्यूटी)  की  बसूली

 3595.  श्री  विभूति  मि :  क्‍या
 बिल  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  वर्ष  969  से  972  तक
 विभिन्न  राज्यों  में  कितने  व्यक्तियों  पर
 सम्पदा  शुल्क  लगाया  गया  तथा  इसके  द्वारा
 कितनी  धनराशि  वसूल  की  गई  ?

 (ख)  कितने  मामले  ग्ननिणित  पड़े
 हैं  कौर  इसके  क्या  कारण  हैं  ;  और

 (ग)  क्या  सरकार  ऐसे  मामलों  पर
 शीघ्र  निर्णय  करने  के  लिये  कोई  योजना
 बना  रही  है  कौर  यदि  हां,  तो  उसकी  मुख्य
 बातें  क्या  है  ?

 वित्त  मंत्रालय  में  राज्य  मंत्री  (श्री
 के०  कार  गणेश  )

 (क)  वित्तीय.  वर्ष  1969-70,
 1970-71  और  i97:-72  में  विभिन्‍न

 राज्यों  में  जिन  ल्पक्तिं  पर  सम्पदा  शुल्क
 लगाया  गया  उन  की  संख्या  और  इन  वर्षों
 में  वसूल  की  गई  सम्पदा  शुल्क  की  रकम
 नीचे  दी  गई  है  :--

 (करोड़  रुपयों  में  )

 वित्तीय  वर्ष  पूरे  किये  गये.  वसूलीयाँ
 कर-निर्धारण ों
 की  संख्या

 1969-70  23,466  6.94

 1970-71  24,956  7.86

 l97I-72  26,942  9.  2
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 (@)  3i-i-973  को  प्रशिक्षित
 पड़े  मामलों  की  संख्या  ‘3,644  थी  ।  इनके
 झनिणित  पड़े  रहने  के  कारण  निम्नलिखित
 है

 (qa)  “प्रोजेक्ट”  कार्यवाहियों  को  प्रति
 रूप  देने  में  विलम्ब  ;

 (2)  उत्तदाई  व्यक्षितयों  क ेबीच  विवाद;

 (3)  मृतकों  द्वारा  छोड़ी  गई  विभिन्न
 परिसम्पत्ति  से  संबंधित  विवाद;

 (4)  मृतकों  के  आयकर,  धन-कर
 शौर  दान-कर  संबंधी  दस्तावेजों  की छानबीन
 करने  में  लगा  समय  ;

 (5)  परिसम्पत्तियों  का  मूल्यांकन,
 खासकर  ऐसे  मामलों  में  जहां  मृतक
 के  झ्रधिनियंत्रित  कम्पनियों  में  शेयर  थे  ;

 (6)  कुछ  मामलों  में  ऐसी  शिकायत
 और  याचिकाएं  जिन  पर  विस्तृत  जांच
 पड़ताल  करते  की  झ्र वश्य कता  थी;  कौर

 (7)  मामलों  की  संख्या  में  वृद्धि  ।

 (ग)  सम्पदा  शुल्क  नियंत्रकों  से  निवेदन
 किया  गया  है  कि  पुराने  मामलों  के  परि-
 समापन  के  लिए  समय-निर्धारित  कार्यक्रम
 तैयार  करें  ।  सहायक  सम्पदा  शुल्क
 नियंत्रकों  की  संख्या  की  पर्याप्तता  की  जांच
 की  जा  रही  है  t

 Inclusion  of  District  Champaran
 (Bihar)  in  the  Central  Tourist

 List

 3596  SHRI  BIBHUT:
 Will  the  Minister  ता  TOURISM  AND
 CIVIL  AVIATION  be  pleased’  to
 state:

 MARCH  I6,  973
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 (a)  whether  there  are  many  impor-
 tant  tourist  places  such  as  Buddha
 Stupas  and  Ashoka  Pillar  in  District
 Champaran  (Bihar)  which  have  not
 been  includeg  by  the  Central  Govern-.
 ment  in  their  list  of  Tourist  Centres;
 and

 (b)  if  so,  the  reasons  therefor  and
 the  action  taken  in  this  regard?

 THE  MINISTER  OF  TOURISM  AND:
 CIVIL  AVIATION  (DR.  KARAN
 SINGH):  (a)  and  (b).  Government
 are  aware  of  the  places  of  tourist  in-
 terest  in  district  of  Champaran,  but
 due  to  constraint  on  resources  and’
 other  priorities  are  not  in  a  position
 at  present  to  include  investments  in
 this  area  in  the  Central  Plan  for
 tourism  development.

 Proposal  to  regularise  the  flights  to.
 ang  from  Calcutta  ang  Delhi  via

 Muzaffarpur

 3597.  SHRI  BIBHUTI  MISHRA:  Will
 the  Minister  of  TOURISM  AND  CIVIL
 AVIATION  be  pleased  to  state:

 (a)  whether  flights  to  ang  from  Cal-
 cutta  and  Delhi  via  Muzaffarpur  are
 not  regular;

 (b)  whether  on  l5th  or  léth  cf  Feb-
 ruary,  973  the  flight  to  Delhi  was  all
 of  a  sudden  cancelleg  and  if  so,  why;
 and

 (c)  the  effective  steps  Government
 Propose  to  take  to  regularise  the
 flights?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN
 SINGH):  (a)  and  (c).  The  flights  bet-
 ween  Delhi  and  Calcutta  via  Muzaffar--
 pur  are  fairly  regular.  However..
 Indian  Airlines  are  exerting  their  ut-
 most  to  improve  the  punctuality  and
 regularity  of  services.

 (b)  There  was  no  cancellation  of
 flight  42  from  Calcutta  to  Delhj  via
 Muzaffarpur  on  the  l5th  February.
 ‘1973.  On  the  i6th  this  filght  was  not
 schediileq  to  touch  at  Muzaffarpur.
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 Visit  by  U.S.  Trade  Team  to  India

 3598.  SHRI  C.  JANARDHANAN:
 Will  the  Minister  of  COMMERCE  be

 pleaseq  to  state:

 (a)  whether  a  top  trade  team  from
 U.S.A.  headed  by  a  senior  cfficial  of
 the  U.S.  Department  of  Commerce  is
 shortly  coming  to  India  for  trade  talks,
 and

 (6)  if  80,  what  are  the  specific  sub-
 ,  jects  to  be  discusseq  with  the  team?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A.C.  GEORGE):  (a)  and  (b).  It  is
 understood  that  a  commercial  Mission
 of  representatives  of  Railway  Equip-
 ment  Manufacturers  of  U.S.A.,  accom-
 panied  by  Officials  of  the  U.S.  Depart-
 ment  of  Commerce  is  scheduleg  to  visit
 India  from  2nd  April,  973  for  two
 weeks  to  promote  sale  of  U.S.  equip-
 meut  for  the  Indian  Railways,

 Schemes  for  Development  of  Sea-side
 Resorts

 3599.  SHRI  C.  JANARDHANAN:
 Will  the  Minister  of  TOURISM  AND
 ‘CIVIL  AVIATION  be  pleased  to  state:

 (a)  whether  any  schemes  have  been
 ‘drawn  up  for  the  development  of  sea-
 side  resorts  during  ‘1973-74  for  uttract-
 ing  tourists;  ang

 (b)  if  so,  the  main  features  thereof?

 THE  MINISTER  OF  TQURISM  AND
 CIVIL  AVIATION  (DR.  KARAN
 SINGH):  (a)  and  (b).  During  ‘1973-74

 the  development  at  Kovalam  in  Kerala.
 will  continue,  and  it  is  proposed  to  ini-
 tiate  the  planning  of  facilities  in  Gos
 and  Mahabalipuram.  The  nature  and
 scope  of  this  development  will  be  de-
 termined  on  the  basis  af  the  report  of

 the  UNDP  Beach  Resort  Development
 Survey  Team  expected  in  July,  ‘1973.

 Seminar  of  Kerala  State  Small  Industry

 3600,  SHRI  C.  JANARDHANAN:
 Wil)  the  Minister  of  COMMERCE  be
 Pleased  to  state:

 (a)  whether  g  three-<iay  seminar  of
 Kerala  State  Small  Industry  Associa-
 tion  held  recently  at  Cochin  has  plead-
 ed  for  the  creation  of  a  free  trade  port
 at  Cochin  and  a  freé  trade  zone  gur-
 rounding  it;  and

 (b)  if  so,  what  is  Government's  re-
 action  thereto?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI

 A.  C.  GEORGE):  (a)  No  communica-
 tion  has  been  received  from  the  Kerala
 State  Small  Industry  Association,

 (b)  Does  not  arise.

 Flights  from  Bangalore  to  Bombay  aad
 back  via  Belgaum  and  Mangalore

 360l.  SHRI  C.  K.  CHANDRAPPAN:
 Will  the  Minister  of  TOURISM  AND CIVIL  AVIATION  be  please:l  to  state:

 ‘ay  whether  Government  are  aware that  the  fights  from  Bangalore  to
 Bombay  and  back  via  Belgaum  and
 Bangalore  are  often  not  operated  ac-
 cording  to  schedule:

 (b)  what  are  the  reasons  for  inordi- nate  delay  in  these  flights  4uite  often; and

 (ec)  how  many  times  these  flights were  late  during  January  ang  Febru-
 ary,  l973?

 THE  MINISTER  OF  TOURISM  AND CIVIL  ‘AVIATION  (DR.  KARAN
 SINGH):  (a)  to  (०),  During  January
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 and  February,  1973,  27  filghts  on  this
 route  were  delayed  and  l2  cancelled
 due  to  various  reasons  given  here-
 under:

 S.No.  Reasons  Prins  canned

 i.  Engineering  7  an
 >

 Sane  ing &  security  check)  2  .

 3.  Operations  2

 ro  Transport
 5.  Weather
 6,  Consequential  0  70

 7.  Miscellaneous  6  1

 Ap  Tamecm  9
 TOTAL  127  12

 Out  of  427  delays,  as  many  as  0
 were  consequential.  This  is  because
 the  aircraft  are  scheduled  to  operate
 several  flights  every  day  to  achieve
 maximum  utilisation  of  the  fleet.  Thus,
 if  an  aircraft  is  delayed  for  any  reason
 at  the  station  or  origin  or  at  an  inter-
 mediate  point,  the  other  flights  and/or
 sectors  to  be  operated  by  it  are  conse-
 quentially  delayeq  or  even  cancelled.

 Report  of  Worlg  Bank  on  Water
 Supply  ang  Sewerage  Projects...

 for  Bombay

 3602,  SHRI  C.  K,  CHANDRAPPAN:
 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  whether  the  World  Bank  has
 submitted  its  report  regarding  the
 water  supply  and  sewerage  projects
 for  Bombay  city;

 (७)  If  so,  the  salient  features  of  the
 report;  and
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 (c)  what  is  the  total  cost  and  what
 is  the  assistance  expected  from  IDA?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAQ  CHAVAN):
 (a)  to  (c).  Government  of  Indig  has

 posed  a  project  for  the  augmentation
 of  water  supply  and  improvement  of
 sewerage  in  Bombay  city  tothe  World
 Bank  Group  for  assistance.  The  total
 cost  of  the  first  phase  of  the  project
 which  has  been  appraised  by  the  World
 Bank  is  Rs.  2l  crores  and  assistance
 of  $  50  million  (nearly  Rs.  38  crores)
 is  likely  to  be  available  from  IDA.

 Pilots  Killeg  on  Duty  during  the  last
 Three  Years

 3603.  SHRI  Ss.  N.  MISRA:  Will  the
 Minister  of  TOURISM  AND  CIVIL
 AVIATION  be  pleased  to  state:

 (a)  how  many  pilots  have  been
 killed  while  on  duty  in  the  planes
 during  the  last  three  years;

 (b)  their  names  and  the  date  of
 their  deaths  with  reasons  for  their
 deaths;  and

 (c)  whether  any  steps  have  been
 taken  to  avoid  recurrence  of  such
 caes  ang  if  so,  what?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN
 SINGH):  (a)  and  (b).  9  pilots  and
 7  co-pilots  were  killed  during  the
 years  970-7l  and  49728  in  fatal  ac-
 cidents  to  aircraft  engaged  in  operat-
 ing  scheduled  services,  non-scheduled
 flights  or  in  aerial  spraying.  A
 statement  giving  their  names,  etc.  is
 attached.

 (c)  While  it  is  not  possible  to  eli-
 minate  accidents,  detailed  investiga-
 tions  are  held  whenever  one  occurs,
 23800  appropriate  action  taken  on  recom-
 mendations  made  in  the  investigatior
 report.
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 STATEMENT

 SL  Date  &  place  of  Name  of  operator  Name  of  pilot  Name  of  co-pilot
 accident

 2§-I-I970  near  Palam  Royal  Nepal  Capt.  M.M,.
 Air  Lines  Bulsara
 Corporation

 2  29-8-I970  near  Silchar  Indian  Airlines  Capt.  G.C.  Dutt  N.  V.  Ss.
 ry

 ३  §-2-970  near  Safdarjung  Jamair  Co.  Capt.  G.B.Mehta  ‘SS.  Sahgal
 Airport

 4  I9-I2-.970  Panagarh  Acrofloat  Capt.  Skok  not  known

 5  26-3-1961  near  Hashimara  Jamair  Co.  Capt.  S.K.  Dutt  Tara  Chand
 6  9-I2-97:  mear  Madurai  Indian  Airlines  Capt.  K.L.  Reddy  S.L.  Aggrawal

 7  «I4-6-972  near  Delhi  Japan  Airlines  Capt.  Igarashi  Yamamoto
 8  ‘11-8-1972  mear  Palam  Indian  Airlines  Capt.  J.M.Thapar  Mukhtar  Singh

 9  ‘Iq-10-1972  Abohar  |  Agricultural  R.C.  Gupta Aviation  Ltd.,
 Bombay

 Tota.  9  Pilots  7  Co-Pilots

 पालम  हवाई  आडे  कंट्रोल  |  टावर के
 ध्वनि रोधन  (साउष्डप्रूफिंग)  में  सुधार

 3605.  श्री  हुकम  चन्द  कछवाय  :
 क्या  पर्यटन  और  नागर  विमान  मंत्री
 7  नवम्बर,  972  %  अतारांकित  प्रश्न

 संख्या  879  के  उत्तर  के  संबंध  में  यह  बताने
 की  कृपा  करेंगे  कि  :

 (क)  कया  पालम  हवाई  झण्डे  के
 कंट्रोल  टावर  की  ध्वनि  निरोधक  में  सुधार
 करनें  के  लिये  इस  बीच  काय  आरम्भ  कर
 दिया  गया  है  ;

 (ख)  यदि  हां,  तो  यह  कम  तक
 पूरा  हो  जाएगा  ;  शौर

 (ग)  उस  पर  प्र नुमा नित  कितनी  घन-
 राशि  खर्च  होगी  ?  ,

 पर्यटन  शौर  नागर  विमानन  मंत्री
 (डा०  कर्ण  सिह )  (क)  :  जी,  हां  ।

 (ख)  अप्रैल,  973  के  ग्रस्त  तक  1

 (ग)  लगभग  3,500/-  रुपये  u
 Increase  in  the  Export  of  Wool

 3606.  SHRI  RAJDEO  SINGH:  will
 the  Minister  of  COMMERCE  be  pleas
 ed  to  state:

 (a)  whether  the  exports  of  wool  and
 woollen  goods  worth  Rs.  28.l  crore
 in  the  seven-month  periog  from  April
 to  October,  972  have  gone  up  by
 Rs,  7.68  crore  as  compared  to  the  cor-
 responding  period  of  the  previous
 year,

 (b)  whether  woollen  ragg  were  im-
 ported  during  the  same  periog  in  ‘1972;
 and
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 (c)  if  80,  the  value  of  the  imported
 ags?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A.  C.  GEORGE):  (a)  Yes,  Sir.

 (b)  Yes,  Sir.

 (c)  This  information  is  not  avail-
 able  because  this  item  is  not  classified
 for  purposes  of  import  statistics.

 Loan  from  West  Germany

 3607.  SHRI  RAJDEO  SINGH:  Will
 the  Minister  of  FINANCE  be  pleased
 to  state:

 (a)  whether  the  Federal  Republic  of
 Germany  has  extended  an  assistance
 of  Rs.  63.28  crores  to  India  for  the
 year  1972-73;

 (b)  whether  the  agreement  covering
 this  loan  assistance  is  more  liberal  as
 compared  to  the  agreement  signed  in
 previous  years;  ang

 (c)  if  so,  what  are  its  special  fea-
 tures?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN):
 (a)  Yes,  Sir.  Of  Rs.  63.28  crores,

 Rs.  58.308  crores  are  in  the  form  of
 loans  ang  the  balance  of  Rs  4.972
 crores  is  grant-in-aid;

 (b)  Yes,  Sir;

 (९)  For  loans  amounting  to  Bs.  36.6
 crores  which  are  to  be  utilised  to
 finance  new  import  requirements  the
 period  of  grace  has  been  increased
 from  है  years  to  0  years  and  the  rate
 of  interest  per  annum  has  been  lower-
 ed  from  2}  to  2  per  cent.  For  the
 balance  amount  of  the  loan  of
 Re.  22.48  crores  representing  Debt
 Relief,  the  period  of  the  loan  has  been
 increased  from  0  years  to  20  years
 ang  the  period  of  grace  {included  in
 the  period  of  the  loan)  has  been  en-
 haneed  from  3  years  to  7  years.
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 Fiscal  relief  to  Jute  Indystry

 3608.  SHRI  B.  K.  DASCHOWDHURY:
 Will  the  Minister  of  COMMERCE  he
 Pleased  to  state:

 (a)  whether  Chairman,  Indian  Jute
 Mills  Association  has  stressed  the  im-
 perative  neeq  for  fiscal  religf  to  the
 Jute  industry  following  the  devalua-
 tion  of  US  dollar;  and

 (b)  if  so,  the  broad  outlines  thereof
 ang  the  reaction  of  Government  there-
 to?

 THE  DHPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A.  C.  GEORGE):  (a)  and  (b).  Tha
 Press  statement  the  Chairman  of  Indian
 Jute  Mills  Association  is  reported  to
 have  expresseq  a  view  that  export  of
 Indian  jute  goods,  which  is  already
 subject  to  a  tremendous  pressure  from
 synthetics,  has  been  exp%sed  to  a
 danger  of  more  rapid  substitution  as
 a  result  of  the  devaluation  of  the  US
 dollar,  and  suggested  that  the  current
 export  duty  on  carpet  backing  and
 hessian  should  be  removed.  These
 suggestions  have  been  noted  by  the
 Government.

 Suggestions  made  by  All  India  Trade
 Union  Congress  Regarding  Price  Rise

 and  Unemployment

 3609.  SHRI  B.  K.  DASCHOWDHU-
 RY:  Will  the  Minister  of  FINANCE
 be  pleased  to  state:

 (a)  whether  any  suggestion  based  on
 the  decisions  arriveg  at  the  29th  Ses-
 sion  of  the  All  India  Trade  Union
 Congress  in  Calcutta  on  3rd  February,
 973  in  regard  to  price  rise  and  un-
 employment  have  been  submitted  to
 Government;  and

 (b)  if  so,  the  gist  and  outlines
 thereof  and  the  reaction  of  GO®overn-
 ment  thereto?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN):
 (a)  and  (b).  Mo  memorandum  has

 been  fecelved  by  the  Government  frem
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 ‘the  All  India  Trade  Union  Congress.
 However’  any  published  information

 -which  comes  to  the  notice  of  the  Gov-
 ernment  is  given  due  consideration
 while  formulating  economic  policies.

 Investigations  against  Handloom  Sena
 Shops,  New  Delhi

 3610.  SHRI  P.  K.  DEO:  Will  the
 Minister  of  COMMERCE  be  pleased  to
 State:

 (a)  whether  the  Handloom  and
 Handicrafts  Export  Corporation  have

 *  put  up  the  Sona  Shops  in  the  public
 sector  in  Ashoka  and  Akbar  Hotels  in
 New.  Delhi;  जे

 है
 (b)  whether  from  the  Ashoka  Hotel

 Sona  Shop  recently,  leakage  worth
 several  thousand  rupees  hus  been  dis-
 covered;  and

 (९)  whether  any  investigation  has
 been  conducted  and  if  so,  the  findings
 thereof  ang  the  action  taken  against
 persons  respOnsiblg  for  this  leakage?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCH  (SHRI  A.
 C.  GEORGE):  (a)  Yes,  Sir.

 (b)  and  (c).  During  the  latest
 annual  stock  verification,  a  discrenan-
 cy  in  the  stocks  valued  at  Rs.  9,000/-
 has  been  detected.  The  discrepancy  is
 being  reconsiled  and  the  final  figures
 will  be  known  after  this  is  completed.

 Private  Finanslal  Companios  in  Delhi

 36l.  SHRI  P.  K.  DEO:  Will  the
 Minister  of  FINANCE  be  pleased  to

 state:
 (a)  the  number  of  private  financial

 companies  in  Deihi;
 (b)  whether  a  number  of  these  fin-

 ancial  companies  have  gone  into  liqui-
 dation  in  the  recent  past  and  whether
 Government  have  investigated  into
 the  matter;  ang

 (c)  what  action,  if  any,  is  being
 Proposed  to  be  taken  by  Government to  ensure  safety  of  the  private  deposits
 invested  in  these  companies?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAQ  CHAVAN):
 (a)  to  (c).  The  information  is  being

 collected  and  will  be  laid  on  the  table
 of  the  House.

 Export  of  non-traditiona]  Indian
 Products

 36l2.  SHRI  P.  K.  DEO:  Will  the
 Minister  of  COMMERCE  be  pleased  to
 state:

 (a)  whether  attention  of  Government
 has  been  invited  to  a  report  in  the
 Indian  Express  of  the  30th  January,
 973  saying  that  non-traditional  Indian
 products  have  not  done  well  on  the
 export  market  in  the  past  year;

 (b)  whether  Government  have  stu-
 died  the  report  carefully  arg  if  so,  the
 reaction  of  Government  thereto;  and

 (९)  the  broag  outlines  of  foreign  ex-
 change  earning  through  export  of  non-
 traditional  items  during  the  last  three
 years  (year-wise)  ang  how  export
 earnings  have  progressively  declined
 and  causes  thereof?  t

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI

 A.  C.  GEORGE):  (a)  Yes,  Sir.

 (b)  A  close  watch  is  naintaineg  on
 the  trends  of  export  ang  as  und  when
 necessary,  the  existing  machinery  and
 arrangements  for  yrant  of  compen-
 satory  support  to  selected  non-tradi-
 tional  products,  and  other  financial
 assistance  on  export  activities,  are
 strengthened  and  streamlined.  Export
 production  is  being  stepped  up  by  the
 removal  of  capacity  constraints.  Im-
 Ported  raw  material  is  ulso  supplied
 to  exporters  through  replenishment
 licensing.  New  markets  are  being  ex-
 ploreg  for  India’s  non-traditional
 items.

 (c)  The  foreign  exchange  earnings
 through  the  exports  of  non-traditional
 items  amounteg  to  Rs.  502.5  crores  in
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 1969-70,  Ra.  592.3  crores  in  970-7l  and
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 non-traditional  itemg  showing  decline
 Rs.  540.3  crores  in  97l-72.  Principal  in  export  earnings  are  as  follows:—

 (Rs.  crores)

 S.No.  Item  I969-70  I970-7I  I97I-72

 t.  Engineering  goods  102"  5  I30°4  ur8+4
 z.  Iron  Ore  a  94°6  L739  ‘Tog'7 7
 3.  Iron  and  Steel  .  न  64°2  67°2  25°6
 4.  Chemical  and  allied  Products  22°23  29°4  27°6

 Continuing  shortage  of  steel,  grow-
 ing  domestic  “demand  ang  the  conse-
 quent  rise  in  prices  and  costs  com-
 bined  to  make  engineering  products
 generally  less  competitive  abroad  su
 that  large  exports  coulq  not  be  sus-
 tained.  Steel  exports  too  were  hit  by
 growing  internal  demand  and  lower
 steel  output.  Iron  ore  exports  were
 adversely  affecteq  by  poor  demand  as
 a  result  of  recession  i,  the  Japanese
 Steel  industry,  failure  of  production
 to  attain  the  anticipated  level,  and
 transport  bottleneck  in  the  Eastern
 Sector.

 Guarantee  cover  scheme  through  Bank
 Credits

 3613.  SHRI  P.  GANGADEB:  Will
 the  Minister  of  FINANCE  be  pleased
 to  state:

 (a)  whether  *  guarantee  cover
 schemes  and  other  extension  effects
 through  bank  credits  have  been  libe-

 rally  extended  to  small  farmers  in  the
 Districts  of  Sambalpur  and  Dhenkanal
 in  Orissa:

 (b)  the  impact  of  the  said  schemes
 through  banks  during  the  year  1972-
 73;  and

 (९)  the  steps  taken  to  encourage  the
 farmers  in  this  regarq  during  the  year
 (1973-747

 THE  DEPUTY  MINISTER  IN  THE.
 MINISTRY  OF  FINANCE  (SHRIMATI
 SUSHILA  ROHATGI):  (a)  Guarantee
 cover  under  the  Small  Loan  Credit
 Guarantee  Scheme,  1971  is  available

 to  the  commercial  banks  in  respect  of
 their  advances  to  all  eligible  small
 farmers,  including  those  in  the  dis-
 tricts  of  Samlalpur  and  Dhenkanal  in
 Orisga.

 (b)  Guarantee  advances  to  farmers
 and  agriculturists  rose  from  Rs.  553.9
 lakhs  in  June,  97]  to  Rs.  11,080.43
 lakhs  in  June,  972  tor  the  country  as
 a  whole.  For  the  State  of  Orissa,  the
 corresponding  figures  were  Rs.  .87

 lakhs  and  Rs.  45.97  lakhs  respectively.
 No  separate  figures  in  respect  of  these
 two  districts  are  available.

 .(¢)  The  Small  Farmers’  Develop-
 ment  Agency  in  Dhenkanal  District  has
 prepareq  certain  schemeg  for  dairy,
 poultry,  horticulture,  construction  of
 dug  wells,  etc.  to  assist  the  small
 farmers  of  the  district.  The  commer-
 cial  banks  would  be  assisting  the  fer-
 merg  assisted  farmers  in  the  district
 for  purchasing  jersey  cows  for  starting
 dairy  farms.  The  banks  would  also  be
 financing  the  small  farmers  through
 their  normal  schemes  framed  to  assist
 them  for  cultivation  expenses,  deve-
 loping  their  lands,  sinking  of  wells
 ete.  *°
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 Aly  agreement  with  Japan

 3614.  SHRI  P.  GANGADEB:
 SHRI  P.  M.  MEHTA:

 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state:

 (a)  whether  any  new  air  agreement
 has  been*  entered  into  between  India
 and  Japan;  and

 (b)  if  so,  the  salient  features  of
 the  agreement?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN
 SINGH):  (a)  No,  Sir,  ,

 (b)  Does  not  arise.

 Contract  signed  with  North  Korea  by
 8.T.C.  for  the  supply  of  finished

 Leather
 36l5.  SHRI  P.  GANGADEB:

 SHRI  P.  M.  MEHTA:

 Will  the  Minister  of  COMMERCE
 be  pleased  to  state:

 (a)  whether  State  Trading  Corpora-
 tion  has  signed  a  contract  for  the
 supply  of  finished  leather  worth  Rs,  3.24
 crore  to  North  Korea;  and

 (b)  if  so,  the  total  quantity  of  finish-
 ed  leather  that  will  be  exported  under
 this  contract?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A.  C.  GEORGE):  (a)  Yes,  Sir,

 (b)  9  million  gq.  ft.

 Proposal  to  Control  Purchase  and  Sale
 of  Raw  Jute  amd  Export  of  Finished

 Products  of  Jute  by  8.T.C.

 3618,  SHRI  P.  M.  MEHTA:
 SHRI  P.  GANGADEB:

 Will  the  Minister  of  COMMERCE
 be  pleased  to  state:

 (a)  whether  National  Union  of  Jute
 workers  has  urgeq  Government,  that

 Po

 State  Trading  Corporation  should
 control  the  purchase  and  sale  of  raw
 jute  and  export  of  finished  products
 of  jute;

 (b)  if  so,  the  reasons  advanced  in
 support  of  the  proposal;  and

 (c)  the  reaction  of  Government
 thereto?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A.  C.  GEORGE):  (a)  The  National:
 Union  of  Jute  Workers  is  reported  to
 have  made  these  suggestions  at  their
 Annual  General  Meeting  held  on  29th
 August,  1972,

 (b)  Reason  advanced  by  them  in
 support  of  the  proposal  was  to  curb.
 speculation.

 (९)  it  is  envisaged  that,  over  a-
 period  of  years,  the  Jute  Corporation
 of  India  will  be  in  a  position  to.
 takeover  the  entire  trade  in  raw  jute.

 Organisation  of  regional  course  on.
 development  of  banking

 3619.  SHRI  ए,  M.  MEHTA:
 SHRI  P.  GANGADEB:

 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  whether  a  peven-week  regional’
 course  on  development  of  banking,
 organised  by  the  Bankerg  Training
 College  in  collaboration  with  Economic
 Development  Institute  of  the  World
 Bank,  was  held  in  Bombay  on  the-
 i5th  January,  ‘1973;

 (b)  whether  some  Asian  and  African:
 countries  also  participated  in  the  said
 course;  and

 (c)  what  were  the  main  objects  of
 this  course  and  how  the  course  has
 helped  this  country?
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 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN):
 (a)  Yes,  Sir,  the  Course  was  held  from
 January  15  to  March  3,  ‘1973.

 (b)  Besides  India,  participants  from
 4  countries  in  Asia  and  Africa  parti-

 ‘cipated  in  the  Course.

 (c)  The  main  objective  of  the  Course
 was:

 (i)  to  discuss  techniques  and  pro-
 blems  of  development  banking
 with  special  reference  to  such
 problems  as  identification,  ap-
 praisa:,  financing  and  super-
 vision  of  industrial  projects;

 a4ii)  to  give  an  opportunity  to  a
 selected  group  of  medium  and
 senior  level  officials  working
 in  development  banks  in  the
 participating  countries  to  ex-
 change  their  experiences  of
 dealing  operational  problems

 of  development  banks  such  as
 resources  position  limitations,
 etc.;

 ‘iii)  to  discuss  in  depth  the  major
 managerial  problems  of  de-
 velopment  banks  against  the
 background  of  their  goals  and
 objectives,  the  organisational
 structure  and  strategy  most
 suited  to  achieve  the  goals
 set.  us  also  the  nature  oi
 management  control  and  re-
 porting  systems  needed  for
 the  effective  functioning  of
 the  banks.

 The  Course  afforded  Indian  partici-
 pants  and  experts  in  the  fle'd  of
 development  banking  an  opportunity

 -of  learning  about  the  experiences  of
 ‘their  counterparts  in  other  participat-
 ing  countries.  Courses  of  this  type,  in
 which  technical  aspects  are  discussed,
 are  always  useful  to  the  participants.

 ‘They  broaden  their  knowledge  and
 ‘equip  them  in  an  overall  sense  to  per-
 ‘form  their  own  duties  somewhat  more
 -efficiently.
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 Loss  syffered  by  Indian  Airlines  due
 to  Agitation  in  Assani

 3620,  SHRI  B.  S.  BHAURA:  Will  the
 Minister  of  TOURISM  AND  CIVIL
 AVIATION  be  pleased  to  state  the
 extent  of  loss  suffered  by  Indian  Air-
 lines  due  to  the  recent  agitation  in
 Assam?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN
 SINGH):  The  passenger  revenue  loss
 suffered  by  Indian  Airlines  due  to
 agitation  in  Assam  works  out  to
 Rs.  217  lakhs  approximately.

 Proposal  to  set  up  an  aerodrome  in
 Himachal  Pradesh

 3621.  PROF.  NARAIN  CHAND
 PARASHAR:  Will  the  Minister  of
 TOURISM  AND  CIVIL  AVIATION  be
 pleased  to  state:

 (a)  whether  Government  have  con-
 sidered  any  Proposal  to  set  up  an
 aerodrome  in  Himachal  Pradesh;

 (b)  if  so,  whether  any  decision  has
 been  taken  in  this  regard,  and  if  not.
 the  likely  date  by  which  a  decision
 would  be  taken;  and

 (९)  the  name  of  the  site,  if  any,  sug-
 gested  for  this  purpose?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN
 SINGH):  (a)  to  (c).  There  is  already
 an  aerodrome  at  Kulu  (Bhuntar)  to
 which  Indian  Airlines  operate  seasonal
 services.  Several  sites  for  construc-
 tion  of  an  aerodrome  near  Simla  have
 been  examined,  namely  at  Naldehra,
 Shogi  and  Ghanahatti  but  none  has
 been  found  acceptable  as  they  are
 either  unsuitable  for  construction  or
 hazardous  for  operations.  A  gite  near
 Ma‘an  in  the  Kangra  Valley  has  also
 been  suggested,  to  which  the  reaction
 of  the  State  Government  is  awaited.
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 Advancing  of  foans  by  LIC  to  Policy-
 ers

 3622.  PROF.  NARAIN  CHAND
 PARASHAR:  Will  the  Minister  of
 FINANCE  be  pleased  (०  state:

 (a)  whether  the  Life  Insurance  Cor-
 poration  of  India  advanced  loang  to
 the  policyholders  for  various  purposes;

 (b)  if  so,  the  purposes  and  the  limit
 upto  which  these  loans  are  granted:
 and

 (c)  the  terms  and  conditions  for  re-
 Payment  of  the  loans  by  the  policy-
 holders?

 °

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRIMATI
 SUSHILA  ROHATGI):  (a)  to  (ce).
 Loans  not  exceeding  90  per  cent  of  the
 surrender  value  of  life  insurance  policy
 are  advanced  to  policyholders  for  any
 purpose  (against  assignment  of  policies
 in  favour  of  LIC).  The  rate  of  interest
 is  74  per  cent  per  annum  and  the  term
 of  repayment  is  ag  desired  by  the
 policyholders  but  should  not  be  later
 than  the  date  of  maturity  of  the
 policy.

 The  LIC  also  advances  loans  upto
 Rs.  1.00,000,  to  policyholders  for  hous-
 ing  under  its  “Own  Your  Home”
 Scheme.  The  rate  of  interest  ig  8
 per  cent  per  annum  with  a  rebate  of
 l  per  cent  if  the  house  is  self-occupied.
 The  repayment  term  selected  should
 not  extend  beyond  any  of  the  follow-
 ing  :—

 (a)  date  of  superannuation  of  the
 borrower;

 (b)  date  of  attainment  of  age  65
 years  by  the  borrower;

 (c)  date  exactly  5  years  prior  to
 the  date  of  expiry  of  the  lease.

 In  the  case  of  policyholders  other
 than  employees  of  approved  employers,
 such  term  should  not  exceed  20  years.

 Serving  conditions  of  employees  work-.
 ing  In  the  State  Bank  of  India

 3624,  PROF.  NARAIN  CHAND
 PARASHAR:  Will  the  Minister  of-
 FINANCE  be  pleased  to  state:

 (a)  whether  there  are  any  rules  and
 regulations  covering  the  service  con-
 ditions:  of  the  employees  working  in
 the  State  Bank  of  India  and  its  sub-
 sidiary  Banks;

 (b)  if  so,  the  rules  regarding  ap-
 pointment,  promotion  and  dismissal  or
 termination  of  services;  and

 (c)  whether  the  employees  have  the
 right  to  move  the  courts  in  case  of
 unjust  treatment  at  the  hands  of  the
 Board  of  Directors?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN):
 (a)  and  (b).  The  workmen  staff  of
 the  State  Bank  of  India  and  its  sub-
 sidiaries  are  governed  by  the  provi-
 sions  of  the  Sastry  Award  as  modified
 by  the  Desai  Award  and  the  bipartite
 agreements  supplemented  by  standing
 ‘instructions,

 The  Sub-Accountants  and  Head
 Cashiers  of  the  State  Bank  of  India
 are  governed  by  the  State  Bunk  o!
 India  (Sub-Accountants  and  Head
 Cashiers)  Service  Rules  while  the  stait
 Officers  in  that  bank  are  governed  by
 the  State  Bank  of  India  (Officers  and
 Assistants)  Service  Rules.

 As  regards  the  officers  of  the  subsi-
 diary  banks,  their  terms  and  conditions
 are  governed  by  the  provisions  of
 Section  I(f)  of’  the  State  Bank  of
 India  (Subsidiary  Banks)  Act,  959
 read  with  Section  50(l)  thereof.

 (c)  The  workmen  staff  of  the  State
 Bank  of  India  and  _  its  subsidiaries
 being  governed  by  the  provisions  of
 the  Industrial  Disputes  Act,  1947,  can
 raise  industrial  disputes,  which  may
 get  adjudicated  upon  in  labour  courts
 and  Industrial  Tribunals  set  up  under
 the  Industrial  Disputes  Act,  1947.  Ar
 the  officers  of  these  banks  are  govern-
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 ed  only.  by  their  service  contracts  with
 the  banks,  they  can  seek  remedy
 against  unjust  treatment  only  in  the
 -civil  courts.

 Memorandum  by  Pensioners’  Organi-
 sation  Regarding  establishment  of
 separate  Department  to  deal  with

 cases  of  pensions

 3626.  SHRI  NAWAL  KISHORE
 SHARMA:  Will  the  Minister  of  FIN-
 ANCE  be  pleased  to  state:

 (a)  whether  All  “India  Pensioners’
 ‘Organisation  have  submitted  a  memo-
 ‘randum  to  Government  for  establizh-
 ing  a  separate  Department  to  deal

 ‘with  the  cases  of  pensions;
 (b)  if  so,  the  broad  outlines  of  the

 Memorandum;  and

 (c)  the  reaction  of  Government
 ‘thereto?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  K.  R.
 GANESH):  (a)  A  Memorandum  dated
 17-2-73  from  the  President  All  India

 ‘Organisation  of  Pensioners,  New  Delhi
 -has  been  received,

 (b)  and  (c).  A  Statement  is  laid  on
 the  Table  of  the’  House.  [Placed  in
 Library.  See  No,  LT-4529/73.]

 Visit  by  President  of  Asian  Bank

 3627.  SHRI  NAWAL  KISHORE
 SHARMA:

 SHRI  BIRENDER  SINGH  RAO:

 Will  the  Minister  of  FINANCE  be
 ‘pleased  to  state:

 (a)  whether  the  President  of  Asian
 Bank  recently  visited  India  and  held
 talks  with  him;

 (by  if  so,  a  gist  of  the  talks  held
 with  particular  reference  to  the  assist-
 ance  to  be  provided  to  India  by  the
 Bank  during  the  next  three  years;  and

 (c)  the  time  by  which  the  assistance
 will  be  made  available  and  in  what

 ‘shape?
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 THE  MINISTER  OF  _  FINANCE
 (SHRI  YESHWANTRAQ  CHAVAN):
 (a)  Les,  Sir,

 (b)  and  (c).  Discussions  took  place
 on  subjects  of  mutual  interests  Hke
 Special  Funds  mobilisation,  the  Asian
 Development  Bank's  operations  in
 least  developed  countries  etc.  No  dis
 cussions  took  place  regarding  assist-
 ance  to  be  provided  to  India  by  the
 ADB  as  India  continues  to  follow  the
 policy  of  not  borrowing  from  the  Bank.

 स्टेट  बेक  साफ  इंडिया  के  चयन  बोर्डों
 में  समाजकल्पांण  विभाग  के

 प्राधिकारियों  की  नियुक्ति

 3628.  थी  एम०  एस०  पुरखों  :  क्‍या
 वित्त  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  सरकार  के  विचाराधीन
 ऐसा  कोई  प्रस्ताव  है  जिसके  अंतर्गत  यदि
 स्टेट  बैंक  साफ  इंडिया  के  भर्ती/चयन  बोर्डों  में
 अनुसूचित  जातियों  तथा  अनुसार चित  जनजातियों
 के  भ्रमणकारी  न  मिलें  तो  भारत  सरकार  और
 सम्बन्धित  राज्य  सरकार  के  समाज  कल्याण
 विभाग  से  भ्रधिकारी  लेकर  उन्हें  बोर्डो  में  नियुक्त
 किया  जाएगा  ;  शौर

 (ख)  यदि  हां,  तो  इस  प्रस्ताव  का  ब्यौरा
 क्या है है

 विल  मंत्री  (भी  यशवंत  राव  चव्हाण  ):
 (क)  :  जी,  नहीं  ।

 (ख)  :  यह  प्रश्न  उपस्थित  नहीं  होता  |

 Decling  in  the  Export  of  Jute  Gwuods
 to  U.S.A.

 3629.  DR.  RANEN  SEN:  Will  the
 Minister  of  COMMERCE  be  pleased  to
 state:

 (a)  whether  the  attention  of  Govern-
 ment  has  been  drawn  fo  a  news  report
 appearing  in  the  Hindustan  Standard
 dated  the  23rd  January,  973  under
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 the  caption  “Sharp  fall  in  Indian  share
 of  U.S.  Jute  goods  market”;  and

 (b)  if  80,
 thereto?

 Government's  reaction

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A.  C,  GEORGE);  (a)  Yes,  Sir. .

 (9)  Government  are  fully  alive  to
 the  problems  currently  being  faced  by
 jute  industry,  and  are  taking  all  pos-
 sible  steps  to  make  Indian  jute  goods
 competitive.

 Decision  of  Industrial  Development
 Bank  of  India  to  Finance  Execution

 of  turn-key  ‘projects

 Will  the
 Pleased  to

 3630.  DR.  RANEN  SEN:
 Minister  of  FINANCE  be
 state:

 (a)  whether  the  Industrial  Develop-
 ment  Bank  of  India  has  decided  to
 finance  the  execution  of  turn-key  pro-
 jects  by  Indian  entrepreneurs  outside
 India;  and

 (b)  if  so,  the  conditions  for  extend-
 ing  such  financial  assistances  by  the
 Bank?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAOQ  CHAVAN):
 a)  and  (b).  The  Industrial  Develop-
 ment  Bank  of  India  Has  already  been
 extending  financigl  assistance  by  way
 of  post-shipment  loans  in  respect  of
 deferred  receivables  to  Indian  ex-
 Pporterg  executing  turn-key  jobs  abroad.
 Such  assistance  is  provided  under
 Supplier's  Credit  system  of  financing
 in  participation  with  exporters’
 bankers.  Under  this  scheme  the  De-
 velopment  Bank  charges  a  rate  of
 interest  on  its  portion  of  the  credit,
 which  after  taking  into  account  the
 rate  charged  by  the  participating  bank,
 works  out  to  five  and  a  half  ver  cent
 to  the  exporter  on  the  entire  credit.
 Whatever  security  (ie.  bank  guaran-
 tee,  letter  of  credit  etc.)  ३8  available
 is  shared  pro  rata  between  the  Indus-
 trial  Development  Bank  of  India  and
 the  participating  bank.  The  deferred
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 receivables  are  required  to  be  covered
 by  an  appropriate  Export  Credit
 Guarantee  Corporation  cover.  The
 credit  terms  are  required  to  be  cleared
 by  the  Exchange  Control  Department
 of  the  Reserve  Bank  of  India.

 Advancing  of  Loan  by  Nationalised
 Banks  for  Irrigation  and  Power

 Projects

 363l.  DR.  RANEN  SEN:  Will  the
 Minister  of  FINANCE  be  pleased  to
 state;

 (a)  whether  the  nationalised  banks
 have  advanced  any  loans  to  State
 Government  for  financing  irrigation
 and  power  projects;

 (b)  if  so,  the  names  of  the  banks
 which  have  advanced  such  loans;  and

 (c)  the  projects  for  which  such
 assistance  has  been  given?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRIMATI
 SUSHILA  ROHATGI):  (a)  to  (०).
 Nationalised  banks  have  not  advanced
 loans  to  State  Governments  for  irriga-
 tion  and  power  projects.  They  have,
 however,  given  loans  to  State  Electri-
 city  Boards  for  rural  electrification,
 energising  tubewells,  bridging  loans  for
 power  projects  etc.  Details  of  such
 loans  are  not  readily  avallable.  To
 the  extent  possible  they  will  be
 obtained  and  laid  on  the  Table  of  the
 House.

 Location  of  Headquarters  of  General
 Insurance  Corporation

 3632.  DR.  RANEN  SEN:  Will  the
 Minister  of  FINANCE  be  pleased  to
 state:

 (a)  whether  Government  have  re-
 ceived  a  letter  from  the  Bengal
 National  Chamber  of  Commerce  re-
 garding  the  location  of  the  General
 Insurance  Corporation's  headquar-
 ter's;

 (b)  if  80,  the  gist  of  the  letter  re-
 ceived;  and
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 (c)  the  of  Government
 thereto?

 reaction

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRIMATI
 SUSHILA  ROHATGI):  (a)  Yes,  Sir.

 (b)  It  was  urged  that  the  head  office
 of  the  General  Insurance  Corporation
 of  India  should  be  located  at  Ca‘cutta
 instead  of  at  Bombay.

 (c)  On  due  consideration  of  the
 points  raised  in  the  representation.  no
 change  in  the  earlier  decision  to  locate
 the  head  office  of  the  General  Insu-
 rance  Corporation  at  Bombay,  was
 deemed  necessary.

 Eecovery  of  Smugeled  Gold  From
 Salaya  Coast  in  Saurashtra

 3633.  SHRI  PILOO  MODY:  Will  the
 Minister  of  FINANCE  be  pleased  to
 state:

 (a)  whether  attention  of  Govern-
 ment  has  been  invited  to  the  news
 item  which  appeared  in  the  ‘Patriot’
 of  the  Ist  February,  973  stating  that
 gold  worth  rupees  one  crore  was
 dumped  at  Salaya  coast  in  Saurash-
 tra  by  a  notorious  gang  of  smugglers
 recently;  and

 (b)  whether  ary  investigation  has
 been  made  in  this  regard  and  if  so,
 the  findings  thereof?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  K.
 R.  GANESH):  (a)  Government  has
 seen  the  news  item  “Rupees  l  crore
 worth  gold  dumped  into  sea"  publish-
 ed  in  the  ‘Patriot’  dated  ist  February,
 1973.

 (b)  Investigation  was  conducted  by
 the  Customs  staft  at  Jamnmugu:  but  it
 was  foun!  that  the  press  report  was
 not  correct.
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 Management  of  Palais  Airgert  in
 Delhi

 3634.  SHRI  PILOO  MODY:  Will  the
 Minister  of  TOURISM  AND  CIVIL
 AVIATION  be  pleased  to  state:

 (a)  whether  attention  of  the  Gov-
 ernment  of  India  has  been  ihvited  to
 an  editorial  in  the  “Times  of  India”
 dated  the  22nd  January,  1973,  stating
 that  Palam  Airport  in  Delhi  is  rapid-
 ly  acquiring  the  reputation  of  being
 the  most  badly  managed  international
 airport  in  the  country;

 (b)  whether  Government  have  studi-
 ed  the  implications  of  the  articles;
 and

 (c)  if  so,  the  reaction  of  Govern-
 ment  thereto?

 THE  MINISTER  OF  TOURISM  AND:
 CIVIL  AVIATION  (DR.  KARAN
 SINGH):  (a)  to  (c).  The  editorial
 does  not  depict  the  position  correctly.
 Steps  to  improve  facilities  and  aids
 at  the  airport  are  constantly  under
 review,

 Cheating  of  RBI  by  Foreign  Exchange
 Racketeers

 3635.  SHRI  PILOO  MODY:  Will
 the  Minister  of  FINANCE  be  pleased
 to  state:

 (a)  whether  the  attention  of  Gov--
 ernment  has  been  invited  to  a  report
 in  the  “Tribune”  of  the  4th  February,
 973  stating  that  the  Reserve  Bank  of'
 India  has  been  cheated  to  the  tune  of
 about  Rs,  700,000  by  a  gang  of  foreign
 exchange  racketeers;

 (b)  whether  Government  have  re-
 ceived  any  report  from  the  Bank
 authorities  in  this  regard;  and

 (c)  if  so,  the  facts  of  the  case  and
 the  reaction  of  Government  in  this  re-
 gard?’
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 THE  MINISTER  OF  FINANCE
 (SHRI’  YESHWANTRAO  CHAVAN):
 (a)  to  (c).  Certain  cases  where
 foreign  exchange  has  been  obtained
 on  the  basis  of  spurious  permits  have
 eqme  to  the  notice  of  Government.
 The  matter  is  under  investigation  by
 the  Central  Bureau  of  Investigation
 and  at,  this  stage  it  is  not  in  public
 interest  to  give  further  details  of  the
 case.  In  the  meanwhile  the  Reserve
 Bank  of  India  has  streamlined  the
 procedure  relating  to  issue  of  exchan-
 ge  permits  for  students  with  a  view
 to  prevent  recurrence  of  such  irre-
 gularities.

 Demand  made  regarding  changes  in
 the  set  up  of  LIC

 3636.  SHRI  RAMAVTAR  SHASTRI:
 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  whether  the  officers  working  in
 the  Life  Insurance  Corporation  have
 demanded  changes  in  the  set-up  of  the
 LIC;

 (b)  if  so,  the  main  outlines  of  their
 proposals;  and

 (c)  the  reaction  of  Government
 thereto?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRIMATI
 SUSHILA  ROHATGI):  (a)  and  (b).
 Recently,  the  Class  I  Officers’  Federa-
 tion  circulated  a  booklet  entitled  “Or-
 ganisational  set-up  of  LIC—Promo-
 tional  opportunities",  in  which  it  was
 suggested,  inter  alia.  that  the  existing
 Divisional  and  Branch  units  should
 be  split  up  thereby  creating  better
 promotional  opportunities  at  higher
 levels.  However,  no  demands  in  this
 behalf  have  been  received.

 (९)  Does  not  arise,

 3864  LS—4.

 बिहार  में  एक  प्रा धुनिक  जूट  मिल  की
 स्थापना

 3637.  शी  रामावतार  शास्त्री:
 श्री  ईश्वर  चौधरी:

 क्या  वाणिज्य  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  बिहार  सरकार  ने  राज्य  में

 एक  आधुनिक  जूट  मिल  स्थापित  करने  के
 बारें  में  कोई  प्रस्ताव  भेजा  है  ;  शौर

 (ख)  यदि  हां  तो  उसकी  मोटी  रूपरेखा
 क्‍या  है  और  उस  पर  सरकार  की  क्या  प्रक्रिया  है?

 वाणिज्य  मंत्रालय  में  उपमंत्री  (भी
 Go  सो०  जज2.  (क)  जी  नहीं।

 (ख)  प्रश्न  नहीं  उठता  ।

 Total  number  of  ‘Persons  selected  as
 Pilots  in  Indian  Airlines  during  the

 last  Three  Years

 3638.  SHRI  VAYALAR  RAVI:  Will
 the  Minister  of  TOURISM  AND  CIVIL
 AVIATION  be  pleased  to  state  the
 total  number  of  persons  selected  as
 Pilots  in  the  Indian  Airlines  during
 the  last  three  years?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION:  (DR.  KARAN
 SINGH);  Fifty  five.

 Proposal  to  introduce  Computer  sys-
 tem  in  Indian  Airlines

 3639.  SHRI  VAYALAR  RAVI:  Will
 the  Minister  of  TOURISM  AND  CIVIL
 AVIATION  be  pleased  to  state:

 (a)  whether  Government  propose  to
 introduce  computer  system  in  the  In.
 dian  Airlines;
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 (b)  if  so,  the  broad  outlines  there-

 of  and  ithe  ह...........  at  perapne  prho
 may  lose  their  jobs  due  to  this  mea-
 sure;  and

 (c)  the  effect  of  computerisation  on
 the  future  ‘prospects  df  emplayment?

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (DR.  KARAN
 SINGH):  (a)  to  (c).  Indian  Air-
 lines  have  already  a  computer  system
 which  was  introduced  in  January,
 1967.  They  are  currently  considering
 introducing  a  real  time  computer  sys-
 tem  in  association  with  Air-India,  if
 possible.  The  project,  if  approved,
 will  be  taken  up  as  part  of  the  5th
 Plan.  No  .employee  will  lose  his  job
 on  this  aceoynt.

 जडे  बड़े  उदच्योगप्रतियों  द्वारा  विदेशों  में

 झवत्र  लगाना

 3640.  wt  ईश्वर  चौधरी  :  क्या
 वाणिज्य  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क्र)  क्‍या  सरकार  ने  बड़े  उद्योगपतियों
 को  विदेशों  में  ग्र पनी  मिल  लगाने  की  अनुमति
 देदी  है;  शौर

 (ख)  यदि  हां,  तो  किन-किन  को  विदेशों
 में  प्रगति  मिल  लगाने  की  अनुमति  दी  गई  है  ?

 वाणिज्य  मंत्रालय  में  उपमंत्री  (को
 Qo  सी०  जाज  )  :  (क)  जहां  ।

 (ख)  बिडला

 (1)  बिड़ला  ब्रदर्स  प्राय)  लिए,
 कलकत्ता  |

 (2)  श्ोरिएुंट  वेपर  मिल्स  लि०,  नई
 दिल्‍ली  ॥

 (3)  बिड़ला  जूट  मिल  मैंन्प्ूफ़ानन्नरिंग
 कम्पनी  लि०,  कलकत्ता  1

 (4)  1... ल  अबर  मसल्स  ए,  aie,

 MARGE  Py  ars  Viritier  Aneueye  =  .p6

 (4)  क्ले तिय  1... द  प्राह  लि  °  पम
 ।

 (6)  भारत  कामर्स  एण्ड  इन्डस्ट्रीज  लि.
 लाशा

 47)  निकलता  काटन  + सिन  ae
 बिकिनी  मिल्स,  नई  दिल्‍ली  |

 सितारिया

 (i)  tars  वुलर  मिल्स  लि०,  बम्बई  |

 (  2)  ले०  के०  सिंघानिया  (जे०  के०

 आर्गेनाइजेशन  -  बम्बई  ।

 श्री  राम

 (1)  जदग्मडंज़ीनियरिग  बसें,  कलकत्ता  ।

 (2)  गुप्ता  मशीन  टूल्स  (प्रा०)  लि०,
 कलकत्ता  ।

 डाटा

 (1)  टाटा  आयल  मिल्स  क०  लि०,
 बम्बई  |

 साहू  जेन

 (4)  रोक  उद्योग  लि०,  नई  दिल्‍ली  ।

 नफस  लाल

 (a)  मत  लाल  जगल  भाई  एण्ड  कण

 (प्रा०)  लि०,  बम्बई  ।

 बाल  चन्द

 (i)  बाल चन्द  नगर  इंडस्ट्रीज  लि०,  पूना  ।

 हार  में  लोकों  से  प्रकाश-कर  की  बसुमती

 3641.  श्री  ईश्वर  चौधरी  :  क्‍या  वित्त
 मंजी  शह  जताने  की  क्वीन  करेंगे  कि  :

 (क)  a  सीन  वर्षों  में  हाथ-कर  की

 न्यूनतम  दर  के  भ्रधीन  बिहार  में  कुल  कितने
 लोंगो  ने  राय-कर  सदा  किया  तथा  उक्त  श्रर्वाध्र

 दर
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 -y  team  ननें  कुल  कितनी  दि  रसूल  की  वर्षों,  में  श्लाघ्य-कर  ,का.  न्यूनतम  ,राय-वर्ग

 मई  है  Hl  कौर  4,000  to  से  5,000  रु०  थां  जब़कि  इस
 समय  न्यूनतम  आय-वर्गो  Oo1  to  से

 0,000%e  t  इन  प्लानर-दर्जों  के  संबन्ध
 (खा-राय-कर  की  कुल  कितनी  राशि  मै  1966-678  i968-69.  तक  के  वर्षों

 “बिहार  राज्य-से  प्राप्त  करनी  भारी  है  1  की  जो  सूचना  उपलब्ध  है  बह  संभलने  विवरण

 में  दी  गई  है।  पिछले तीन  वर्षों  के  सम्बन्ध  में
 विस  मंत्रालय  में  राज्य  मंत्री  (थी  Bo  -  सूचना  इकट्टा  करने  में  हालत'  प्रतीक  समय

 -कार  गणेश  ):  (केइस  प्रकार  की  विस्तृत  प़डेगा  |

 सूचना  इस-समय  बर्ष  1968-69  तक  की  संकलित
 (व)  siizi972  की  स्थिति  के की  गई  हैं।  1966-67  से  1968-69  तक

 अनुसार  3.72  करोड़  कु  |

 विवरण

 बिहार  कार्यक्षेत्र

 1966-67  1967-68  1968-63
 निम्नलिखित  आय-वर्गों  में  पूरे  किये  गये  “व्यक्तियों”  के  कर  निर्धारण  की  संख्या
 (i)  4000  Bo  से  5000  रु०  7,320  6,670  5,404
 (ii)  5,000  ₹०  से  10,000  ह.  15,280  16,680  15,155
 उपर्युक्त  मामले  में,  प्रधिभार  सहित,  प्रभा यं  कुल  राय  कर  (लाख  रुपयों  में)
 (i)  3.2  29  2.6  (ii)  30,4  34,3  31,5,

 बिहार  में  राष्ट्रीयकरण  बैंकों  को शाखाएं  खोलना

 3642.  श्यो  ईश्वर  चौधरी:  क्या  विस  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :
 (क)  इस  समग्र  बिहार  के  जिलावार  राष्ट्रीयकरण  बैंकों  की  कितनी  शाखाएँ  हैं  ;  कौर
 (ख)  973-74%  दोरान  जिलावार  कितनी  शौर  शाखाएं  खोली  जायेंगी  कौर  कहां  कहां  ?
 वित्त  मंत्रालय  में  चप-स्त्री  (क्रो  मती  सुशीला  रोहतगी  )  :(क)  :  आवश्यक  सूचना

 सभा  पटल  पर  रखे  गये  विवरण  में  दी  गयी  है  ।  पग्रन्थालय  में  रखा  गया  ।  देखिये  संख्या
 LT  [4530/73  ]

 बिहार  में  जूट  की  खेतों  के  ग्रोथ  भूमि  3643.  श्री  ईश्वर  चौधरी  कया
 वाणिज्य  मंत्री  यह  बताने  की  कपा  करेंगे

 (क)  बिहार  में  कितना  भूमि:  पर  जूट  को  खती  की  जाती  ह  :
 (ख)  कर्म  l97:-72  में  जूड  का  कितना  उत्पादन.  हुमा :
 (ग)  वर्ष  i970,  72  में  विदेशों  को  कितना  जद  भेंजा  गया  :  कौर
 (7)  उससे  कितनी  विदेशी  मुद्रा  की  भाव  हुईं
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 बीबीसी  मंत्रालय  में  उपमंत्री  भी  E>  सी

 जार्ज  (क)  _1,31,० ० रेक्टर,

 (ख)  4  लाख  नहीं

 (7)  2,76,960  8

 (घ)  2.64  करोड  ₹०

 Rise  in  Prices  of  Gold  and  Silver

 3644.  SHR}  BIRENDER  SINGH
 RAO:

 SHRI  MUKHTIAR  SINGH
 MALIK:

 _Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  whether  the  prices  of  go'd  and
 silver  have  gone  very  high  during  the
 last  one  year;

 (b)  if  so,  the  reasons  therefor,  and

 (९)  whether  Government  propose  to
 bring  down  the  prices  of  gold  and
 silver  in  the  country  and  if  not,  the
 reasons  ‘therefor?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE  (SHRI
 K.  R.  GANESH):  (a)  Yes,  Sir.

 (b)  the  increase  in  the  price  of  gold
 in  India  during  the  last  one  year  is
 mainly  due  to  forces  of  supply  and
 demand  and  increase  in  its  price  in
 the  world  free  markets,  The  factors
 Primarily  responsible  for  rise  in  jhe
 free  market  price  of  gold  are:  (i)
 restricted  supply  of  gold  to  the  world
 free  markets  by  producing  countries,
 and  (ii)  increased  demand  due  to  un-
 certain  international  monetary  situa-
 tion.  This  has  affected  illegal  suppliet
 to  India  and  thus  force  the  price  in
 India  also  to  rise.  The  rise  in  the
 price  of  silver  is  chiefly  due  to  higher
 price  of  the  metal  abroad  arising  out
 of  the  gap  in  the  world  production  of
 silver  ani  its  demand  for  industrial

 use,
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 (९)  Gold  and  silver  rot’  Being  re
 garded  as  articles  of  essential  indus--
 trial  or  household  consumption,
 changes  in  their  prices  do  not  have:
 any  adverse  effects  on  general  econo-
 mic  conditions  in  the  country.  Pre-
 sently,  therefore,  Government  do  not:
 have  any  measures  under  considera--
 tion  to  bring  down  their  prices.

 Investment  of  Foreign  Capital  on  In--
 dustry  and  Commerce

 3645.  SHRI  BIRENDER  SINGH  RAO:
 Wil.  the  Minister  of  FINANCE  be-
 pleased  to  state:  -

 (a)  the  foreign  investment  on  In-
 dustry  and  Commerce,  country-wise,
 made  in  India  during  the  last  three
 years,  year-wise;

 (b)  whether  any  proper  check  has-
 been  kept  over  the  inflow  of  foreign
 money  in  this  country  during  the
 period  and  if  so,  the  nature  thereof?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN):
 (a)  The  outstanding  foreign  invest-

 ment  in  India  both  from  private  and
 official  sources,  as  at  the  end  of
 March,  969  was  Rs.  ,6]i.3  crores,
 and  according  to  quick  estimates  pre-
 pared  by  the  Reserve  Bank  of  India,
 it  was  Rs.  ‘635.7  crores  and  Rs.  (672.4
 crores  respectively  as  at  the  end  of
 March,  970  and  March,  1971.  A
 statement  showing  the  country-wise
 break-up  of  the  outstanding  foreign
 investment  as  at  the  end  of  March,
 969  is  attached.  Similar  break  up  is
 not  yet  available  for  later  periods.

 (b)  Government's  policy  towards”
 foreign  investment  has,  since  the  mid--
 sixties,  been  highly  selective,  and
 foreign  investment  is  now  permitted’
 usually  on  a  minority  basis  and  gene-
 rally  as  a  vehicle  for  transfer  of*
 sophisticated  technology  which  the:
 country  is  in  need  of.
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 Statement
 हक

 (Rs.  crores)»

 Name  of  country  Amount

 Canada  .  I8°5
 France  .  .  coor

 West  Germany  ढ़  .  Io4'o

 ‘Italy
 +  क  73°4

 Japan  .  .  76°r

 Switzerland  .  32-4
 Sweden  .  38  6

 U.K.  63°I
 U.  S.  As  .  .  429°6

 O'her  countries  88°5
 International  Institutions  878

 Total  767.3

 ‘Tax  exemption  on  Exports  and  supply
 of  Raw  materials  to  Exporters  at

 International  Price

 2646.  SHRI  DEVINDER  SINGH
 GARCHA:

 SHRI  M.  RAM  GOPAL
 REDDY:

 Will  the  Minister
 be  pleased  to  state:

 of  COMMERCE

 {a)  what  is  his  reaction  to  a  de-
 tand  made  by  the  representatives  of
 fhe  industry  that  exports  should  be
 made  more  profitable  by  tax-exemp-
 tion  on  income  therefrom  rather  than
 By  putting  compulsion  on  exports:  and

 (b)  whether  Government  had  evolv-
 ed  specific  schemes  for  making  avail-
 able  inputs  to  exporters  at  interna-
 tionally  competitive  prices?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI A.  Cc  GEORGE):  (a)  Government  are’
 wot:  contemplating  any.  tax  exemption @m  income  from  exports.
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 (b)  Yes,  Sir.  Specific  scheme  for
 making  available  some  of  the  inputs
 required  for  exports  at  internationally
 competitive  prices  a.e  already  in
 operation,

 Plan  to  Develop  Various  Tourist  Cen-
 tres  in  the  Country  during  the  Cur-

 rent  Year

 3647.  SHRI  DEVINDER  SINGH
 GARCHA:  Will  the  Minister  of  TOUR- ISM  AND  CIVIL  AVIATION  be  pleas- ed  to  state

 (a)  whether  a  plan  has  been  drawn to  develop  various  tourist  centres  in
 the  country  during  the  current  year; and

 (0)  if  so,  whether  the  concerned
 State  Governments  where  these  centres
 are  situated  have  been  consulted  as  a
 measure  of  better  coordination?

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (DR.  KARAN
 SINGH):  (a)  Yes,  Sir.  The  Annual
 Plans  of  the  Centre  and  the  States
 for  Tourism  for  972-73,  forms  part  of
 the  Fourth  Five  Year  Plan

 (b)  The  development  of  tourism  is
 essentially  a  cooperative  effort,  and
 the  Central  Government  co-ordinates its  efforts  with  those  of  State  Govern-
 ments  as  well  as  other  agencies  in
 developing  tourist  centres,

 Representation  from  Mine  Owners  of
 Bihar  and  Orissa  to  increase  the  rate

 of  Iron  Ore

 3648.  SHRL  BANAMAL]  PATNAIK:
 Will  the  Minister  of  COMMERCE  be
 p-eased  to  state;

 (a)  whether  he  has  received  a  re-
 presentation  from  the  mine  owners  of
 Bihar  and  Orissa  to  increase  the  rate
 of  the  Iron  Ore  in  view  of  the  increase
 in  the  cost  of  production

 40)  whether.  it  has  been  given  con
 sideration:  and
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 (e)  if  80,  the  decision  taken  by  Gov-
 ernment  in  this  regard?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A.C.  GEORGE):  (a)  to  (०).  On  re-
 Presentations  {rom  mine-owners  in
 Bihar  and  Orissa  MMTC,  with  the
 consensus  of  mining  interests  ‘in  this
 area,  increasea  its  procurement  price
 cf  iron  ore  in  September  last  year.

 Payment  of  Overtime  to  Central  Gov-
 e:nment  Employees

 eei2.  SHRI  BANAMALI  PATNAIK:
 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  the  steps  taken  or  proposed  to
 be  taken  for  proper  planning  and  sim-
 Plification  of  the  working  of  the  Cen-
 tral  Secretariat  so  as  to  minimise  the
 payment  of  overtime  allowance  to
 staff  in  the  various  Ministries;  and

 (b)  whether  the  desirability  of  em-
 ploying  additional  hands  instead  of
 paying  overtime  to  the  existing  staff
 has  been  considered  and  if  so,  with
 what  results?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  K.
 R.  GANESH):  (a)  The  existing  orders
 on  overtime  allowance  provide  that
 the  work  in  all  offices  shou:d  be  so
 organised  as  ordinarily  to  be  capable  of
 being  done  during  the  normal  office
 hours  and  that  the  question  of  over-
 time  work  should  arise  only  in  so
 special  circumstances.  Appropriate
 action  is  accordingly  taken,  wherever
 necessary,  by  the  administrative
 authorities  concerned  to  review  work
 procedures,  staffing  etc.  The  overtime
 work  arises  only  when  the  work  is  of
 such  an  urgent  nature  that  it  cannot
 be  postponed  in  public  interest  till  the
 next  working  day.

 (b)  Overtime  .work  is  occasional  in-
 charactar  and  of,limited.duration,  It
 is  performed  when,  the  work:  is  of  -an,.
 urgent  nature,  Such  work  would  not,
 theteforé,  justify  a‘  standtig'  addition

 Written'Anéidérs
 =  -MAROH  16,  973  Written  Abeta”  oq

 to  the  regular  staff.  As  stated  above, however,  where  the  nature  an&  quan- tum  of  work  is  such  that  augmentation of  staff  on  a  regular  basis  is  cal-ed
 for,  administrative  authorities  concern- ed  do  review  the  staff  requirements
 accordingly.

 Proposal  to  start  short  distance  Flights
 through  Mini-Aircraft  by  Air  India

 3650.  SHRI  C.  K.  JAFFER  SHARIEF:
 SHRI  DHAN  SHAH  PRA-

 DHAN:

 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATIION  be  pleased  to
 state:  .

 (a)  whether  there  is  any  proposal under  the  consideration  of  Govern-
 ment  to  start  tourist  programmes  in
 Air  India  through  mini-aircraft  for
 short  distance  flights:  and

 (b)  if  50,  the  broad  outlines  there-
 of?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION:  (DR.  KARAN
 SINGH):  (a):  No,  Sir.

 (9):  Does  not  arise,

 गाजीपुर  स्थित  झोपड़िया'  फैक्टरी  में
 इंजीनियरिंग  संबंधों  का  पुनर्गठन

 3651.  श्री  सर  पांडेय  :  क्‍या  वित्त
 मंत्री  7  नवम्बर  972,  के  प्र तारांकित
 प्रश्न  संख्या  952  के  उत्तर  में  के  संबन्ध  में  यह
 बताने  की  कृपा  करेंगे  कि  इंजीनियरिंग  सेवा
 के  पुनर्गठन  के  सम्बन्ध  में  क्या  निर्णय  किया
 गया  है  जिस  पर  जुलाई,  972  में  हुई  प्रबन्ध.
 समिति  की  बैठक  में  चर्चा  की  गई  थी  1

 वित्त  सवाल  सें  उप  राज्य  मंत्रो  (भी
 Fe,  aro  गणेश  )  :

 अ्रष्मेम,...  तथा...  प्रमोद  परिवेश!.  के  a
 ससवेत्रीःकररणाले  की  कया!  शक्ति  ते,  22
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 जलाई,  "  i972  को  प्रायोजित  अपनी  बैठक
 में  यह  निर्णय  किया  था  कि  नोच  में  अफीम
 के  परिशोधन  के  नये  कारखाने  के  लिए
 संगठनात्मक  ढांचे  का  अन्तिम  स्वरूप  दिये  जाने
 तक  प्रतीक्षा  की  जाये  ताकि,  जहां  कहीं  सम्भव
 हो,  गाजीपुर  कारखाने  में  समान  पदों  के  लिये
 भी  उसी  प्रकार  के  वेतनमानों  पर  विचार  किया
 जा  सके  ।  विस्तृत  विचार-विमर्श  के  बाद
 नीमच  में  अफीम  के  परिशोधन  के  नये  कारखाने
 के  संगठनात्मक  ढांचे  को  भ्रान्ति  स्वरुप  दिया
 गया  तथा 12  झपटकर,  972  को  आवश्यक
 स्वीकृति  प्रदान  की  गई  यी  ॥  उसके  बाद  गाजी-

 पुर  में  अफीम  तथा  म्रफीम  परिशोधन  के
 सरकार  कारखाने  के  लिये  इंजीनियरी  स्टाफ
 के  पुनर्गठन  से  संबंधित  मामले  पर  ,  दिनांक
 25  नवम्बर,  972  को  हुई  प्रबन्ध  समिति
 की  बैठक  में,  विचार  किया  गया  था  1
 मामले  पर  अभी  विचार  किया  जाता  है  ।

 एयरवेज  इण्डिया,  कलकता  के  कर्मचारियों
 को  इण्डियन  एयरलाइंस  में  पुनः

 नियुक्ति

 3652.  श्री  सर  पांडेय  :  क्या  पर्यटन
 झोर  सागर  विमानन  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  एयरवेज  इण्डिया,  कलकत्ता
 के  कुछ  कर्मचारियों  को  इण्डियन  एयरलाइंस
 में  पुन:  नियुक्त  नहीं  किया  गया  है  ;  प्रौढ़

 (ख)  यदि  हां  ,  तो  उसके  क्या  कारण  हैं?

 बवन  'झोर  नार  विमानन  मंजी  (stow  ,
 gal):  (क)  कौर  (ख).  एयरवेज  इण्डिया

 के  58  भूतपूँवें  कर्मचारी  उपयुक्त  नहीं  पाये
 गये  |  3S  वर्गों  में  रिक्त  दी  की  कभी ची  ey
 तथा”  57  भूतपूर्व  कर्मचारियों  को  पुर्न:

 नियत
 कर  लिया  गया  है  ।  नि

 गाजीपुर  झोपड़िया  फैक्टरी  के  मजदूरों
 को  गर्म  रब्बी

 3653.  थ्रो  सूरज  किया:  क्‍या  वित्त
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  गाजीपुर  झोपड़िया  फैक्टरी
 के  मजदूरों  को  जाड़े  में  गर्म  वर्दी  देने  का
 निर्णय  किया  गया  था  ;  कौर

 (ख)  यदि  हां,  तो  उन्हें  जाड़े  में
 गर्म  वर्दी  क्‍यों  नहीं  दी  गई  ?

 वित्त  मंत्रालय  में  राज्य  मंत्री  (श्री  के०  कार
 गणेश:  (क)  कौर  (ख):  झ्रफीम  तथा  प्रवीण
 परिशोधन  के  सरकारी  कारखानों  के  श्रमिकों
 को  प्रत्येक  दो  वर्ष  में  एक  बार  हलके  नीले
 रंग  की  खादी  दोसूती  की  दो  कमीजें  तथा
 दो  जानिये  मुहैया  किये  जा  रहे  थे  ।  प्रवीण
 तथा  ग्रीम-परिशोधन  के  सरकारी  कारखाने
 की  प्रबंध  समिति  ने  इस  मामले  पर  विचार
 विमर्श  किया  शौर  वर्दियों  की  सप्लाई  की
 मात्रा  को  बढ़ा  कर  एक  वर्ष  में  दो  कमीजें
 तथा  दो  जांधिये  करने  का  निर्णय  किया।
 समिति  ने  प्रत्येक  श्रमिक  को  दो  वर्षों  में

 एक  ऊनी  जरसी  सप्लाई  करने  के  लिये
 भी  प्राधिकृत  किया  है  ।  वर्दी  के  रंग  एवं
 बनावट  के  संबंध  में  समिति  ने  यह  सुझाव
 दिया  कि  किसी  भी  प्रकार  का  प्रदेश  जारी
 करने  के  पूर्व  श्रमिकों  की  इच्छा  जान  लेनी

 चाहिए  ।  ऐसा  शब  किया  गया  है  शौर
 आवश्यक  रादेश  जारी  करने  के  लिए
 कार्रवाई  की  जा  रही  है।

 Steps  to  Develop  Tourism  in  Assam

 3654.  SHRI  SARJOO  PANDEY;  Will
 the  Minister  of  TOURISM  AND  CIVIL
 AVIATION  be  pleased  to  state:

 (a)  whether  Government  have  carri-
 ed  out  any  survey  of  the  Tourist  De
 velopfnent  potential  of  Assam;

 (b)  if  so,  the  results  thereof;  and
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 (c)  what  steps  have  been  taken  to
 develop  tourism  in  the  State?

 THF  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN
 SINGH):  (a)  and  (b)  No  survey  has
 been  carried  out  by  the  Department
 of  Tourism  regarding  the  tourist  de-
 velopment  potential  of  Assam.  How-
 ever,  an  industrial  potential  survey
 comprising  the  officials  of  Industrial
 comprising  the  officials  of  Industrial
 Development  Bank  of  India,  Indus-
 trial  Finance  Corporation  of  India,  Re-
 serve  Bank  of  India  and  Industrial
 Credit  and  Investment  Corporation  of
 India  inter  alia  referred  to  tourism
 potential  of  Assam  and  suggested  cer-
 tain  méasures  like  provision  of  econo-
 mic  air  transport  development  of
 hotel  accommodation  and  promotional
 efforts  by  the  Central/State  Depart-
 ments  of  Tourism.

 (b)  if  so,  the  reaction  of  the  Cen-
 tral  Sector  to  develop  tourism  in
 Assam  include  setting  up  a  tourist
 bureau  at  Gauhati,  construction  of
 tourist  }ungalow  at  Gauhati,  tow  in-
 come  rest  houses  at  Gauhati  and
 Shillong,  a  rest  house  at  Kaziranga
 Wild  Life  Sanctuary  and  improve-
 ment  of  rest  houses  at  Cherrapunji.
 These  are  in  addition  to  facilities
 created  hy  the  Government  of  Assam.

 Overdrafts  by  States

 3655.  SHRIMATI  BHARGAVI  THA-
 KAPPAN:  Will  the  Minister  of
 FINANCE  be  pleased  to  state:

 (a)  whether  Kerala  Government
 have  urjed  upon  the  Central  Govern-
 ment  t)  adopt  lenient  and  sympathe-
 ti.  view  so  far  as  the  question  of
 over-drafts  to  States  are  concerned;
 and

 (b)  iZ  so,  the  reaction  of  the  Cen-
 tral  Government  thereto?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  Ke
 में,  GANESH):  (a)  and  (b).  The  re
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 ference  is  presumably  to  the  decision
 taken  b:  the  Government  tat  no
 State  will  be  permitted  to  regard
 overdraft  on  the  Reserve  Bank  of  India
 as  4  budgetary  resources.  The  Kera-
 la  Government  has  raised  no  objection
 against  this  decision.

 Scheme  to  Increase  the  Nuinber  of
 Tourist  Centres  in  Kerala

 3656.  SHRIMATI  BHARGAVI  THA-
 NKAPPAN:

 SHRI  VAYALAR  RAVI:

 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state:

 (a)  whether  Government  have  un-
 der  consideration  any  scheme  to  in-
 crease  the  number  of  Tourist  Centres
 in  Kerala  with  a  view  to  earning
 more  foreign  exchange;  and

 (b)  if  so,  the  broad  outlines  there-
 of?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN
 SINGH):  (a)  and  (b).  The  develop-
 ment  of  places  of  tourist  interest  is

 a  continuimg  process  related  to  the
 attractions  they  offer.  With  a  view  to
 attracting  destination  traffic  to  India,
 Government  are  developing  Kovalam
 as  a  beach  resort  and  a  Youth  Hostel
 is  being  constructed  by  the  Central
 Government  at  Trivandrum  during  the
 Fourth  Plan.

 World  Bank’s  Assistance  for  Projects
 in  Kerala

 3657.  SHRIMATI  BHARGAVI  THA-
 THANKAPPAN:  Will  the  Minister  of
 FINANCE  be  pleased  to  state:

 (a)  the  number  and  names  of  Pro-

 jects
 in  Kerala  for  which  the  World

 ank  has  given  financial  assistance
 during  the  last  three  years;

 (b)  the  amount  given,  project-wise:
 and
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 (९)  the  number  and  names  of  pro-
 jects  for  which  the  assistance  of
 World  Bank  has  been  sought  by  the

 State  Government  for  (1973-74  and
 thereafter?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN):

 (a)  and  (b).  A  Credit  for  develop-
 ment  of  ,puwer  transmission  for  a
 number  of  States  including  Kerala
 has  recently  been  negotiated  with  the
 International  Development  Association,
 the  soft-loan  affiliate  of  the  World
 Bank.  The  share  allocated  to  the
 Kerala  Electricity  Board  is  $8.40 *  million,

 (९)  Government  of  India  has  not
 posed  any  project  for  seeking  World
 Bank  assistance  in  ‘1973-74,  and  there-
 after,  but  certain  irrigation  projects
 are  under  considgration  for  this  pur-
 pose.

 Steps  to  Develop  Cultural  and  Religi-
 ous  Places  of  Tourist  Interest  in

 Kerala

 3658.  SHRIMATI  BHARGAVi
 THANKAPPAN-

 SHRI  VAYALAR  RAVI:

 Will  the  Minister  of  TOURISM  AND
 ‘CIVIL  AVIATION  be  pleased  to  state:

 (a)  the  steps  proposed  to  be  taken
 to  develop  cultural  and  religious  places
 of  tourist  interest  in  the  Kerala  State
 in  the  near  future;

 (b)  the  tentative  list  of  these  places
 selected  for  the  purpose;  and

 (९)  the  assistance  proposed  to  be
 given  by  the  Centre  to  that  State  for
 this  purpose?

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (DR.  KARAN
 SINGH):  (a)  Measures  for  the  de-
 velopment  of  tourism  are  taken  by  the
 Central  Government  and  the  State

 ‘Government  in  a  coordinated  manner.
 ‘There  are  no  plans  at  present  in  the
 «Central  sector  to  develop  cultural  and

 ar)

 religious  places  of  tourist  interest  in
 Kerala  in  the  near  future,  but  the
 development  of  Kovalam  Beach  and
 the  Periyar  Game  Sanctuary  in  tne
 central  sector  will  continue.

 (b)  This  is  a  matter  for  the  State
 Government,

 (e)  Schemes  taken  up  in  the  State
 Plan  are  not  given  specific  assistance
 by  the  Centre  except  through  the
 general  allocation  of  Plan  funds  an-
 nually  by  the  Planning  Commission.

 Import  of  Raw  Material  by  Free  Trade
 Zones

 3659.  SHRI  5s.  C,  SAMANTA:  Wilt the  Minister  of  COMMERCE  be  pleas- ed  to  state:
 (a)  the  steps  being  taken  to  create Free  Trade  zones  which  can  import raw  materials  liberally  as  stated  by him  on  the  17th  February,  973  while

 inaugurating  the  two-day  meeting  of the  Advisory  Council  on  Trade:  and
 (b)  what  are  the  difficulties  in  sup- plying  raw  material  to  exporting  in-

 dustries  at  international  prices?
 THE  DEPUTY  MINISTER  IN  THE MINISTRY  OF  COMMERCE  (SHRI A.  C.  GEORGE):  (a)  The  possibility of  setting  up  four  to  five  Free  Trade Zones  around  major  industrial  belts is  in  the  consideration  stage,
 (b)  The  matter  js  receiving  atten- tion  in  the  light  of  the  Commerce Minister's  address  to  the  Fifth  Meeting of  the  Advisory  Council  on  Trade.

 Study  made  by  Government  about Mechanism  of  Control  of  Rising prices  in  various  countries
 3660.  SHRI  S.  C,  SAMANTA:  Will

 the  Minister  of  FINANCE  be  pleased to  state:

 (a)  whether  any  study  has  been made  by  Government  about  the  me
 chanism  of  control  of  rising  prices  in various  countrieg  of  the  world;  and
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 (b)  if  so,  the  outcome  thereof?

 THE  MINISTER  OF  FINANCE
 (SHH  YESHWANTRAOQ  CHAVAN):
 (upoand  (i).  While  evolving  its  own
 economic  policies,  the  Government
 takes  note  of  the  experience  of  other
 countrics  to  the  extent  it  is  relevant  to
 Indian  conditions.  No  special  study  in
 respect  of  the  price  control  mecha-
 nisms  in  other  countries  has,  however,
 been  made.

 Employment  of  Children  below  four-
 teen  years  in  hotel  industry  in

 the  states

 “BOAT,  SHRI  DHARMARAO  AFZAL-
 PURKAR:  Will  the  Minister  of  TO-
 URISM  AND  CIVIL  AVIATION  be
 pleased  to  state:

 (a)  whether  children  below  fourteen
 years  ate  also  employed  in  the  hotel
 industry  in  the  States;  and

 of  Govern- (b)  if  so,  the  reaction
 ment  thereto?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN
 SINGH):  (a)  and  (b).  All  State  Gov-
 ernments  have  regulated  the  minimum
 age  of  employment  in  hotels  under
 their  Shop  and  Commercial  Establish-
 ment  Acts.  Data  regarding  the  em-
 ployment  of  children  under  4  years
 in  the  States  is  not  available.

 Grant  of  Loans  by  Nationalised  Banks
 to  Handloom

 a662.  SHRI  DHARMARAO  AFZAL
 PURKAR:  Will  the  Minister  of  FIN-
 ANCE  be  pleased  to  state  what  efforts
 have  been  made  by  Government  to
 ensure  the  grant  of  maximum  leans
 for  handloom  weavers  by  nationalised
 Banks  during  last  two  years,  purti-
 cularly  in  the  State  of  Mysore?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRIMATI SUSHILA  ROHATGI):  Handloom  in-
 dustry  is  inehided  in  the  cottage  and
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 small  scale  industry,  Wherever,  viable
 schemes  are  prepared  and  bahk  loans
 sought,  the  funds  required  are  nor-
 mally  available  after  due  scrutiny  by
 the  baniks.

 Financial  Assistance  given  to  mone-
 poly  houses  by  Industrial  credit  amd

 Investment  Corporation  of  India

 2663,  SHRI  0,  P.  JADEJA:  Will  the
 Minister  of  FINANCE  be  pleased  to
 slate  jhe  total  amount  of  Joan;  and
 other  financial  assistance  given  by  the
 Industrial  Credit  and  Investment  Cor-
 poration  of  India  to  the  monopoly
 houses  cluring  the  years  L970-7I,  I9TI-
 72  and  ‘1972-737,

 THE  MINISTER  OF
 (SHRI  YESHWANTRAQ  CHAVANDS:
 The  total  amount  of  financial  assif-
 ance  (loans,  underwritings  and  suaran-
 tees)  sanctioned  amd  disbursed  ty  the
 Industrial  Credit  and  Investment  Cor-
 poration  of  India  to  the  industrial
 concerns  belonging  to  the  Larger  and
 Large  Industrial  Houses  listed  in  Ap-
 pendix  II  to  the  Report  of  the  Indus-
 trial  Licensing  Policy  Inquiry  Com-
 mittee,  during  the  financial  year  I970-
 7.  1971-72  and  1972-73,  is  as  under: —

 FINANT.

 Rs,  in  Inkhs

 Total  Financial
 Assistance

 Sanctioned  Disbursed

 I970-7I  796°  00  1065-00
 Ig7I-72  ‘I7Ss"  00  7257°00
 (1972-73.
 (Upto  Decembe  ,
 972)  900°  00  1583:

 N.B.  The  disbursements  in  rpdrn  valor
 Year  may  inchuge  of  previous
 years  also,
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 Frojects  Assisted  by  I.D.B.I.
 *

 8664  SHRI  dD  P.  JADEJA:  Will  the
 Minister  of  FINANCE  be  pleased  to
 state  the  number  and  names  of  the
 projecis  assisted  by  the  Industrial  Le-
 velopment  Bank  of  India  during  the
 last  three  years,  Statewise?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN):
 The  required  information  is  given  in
 the  Statement  laid  on  the  Table  of  the
 House.  [Placed  in  Library.  See  No.
 LT-453)  73.1

 Replintation  Subsidy  and  other  Ince.-
 lives  extended  to  fea  Indusiry

 3605.  SHRI  D.  P.  JADEJA:  Will  the
 Minister  of  COMMERCE  be  pleased  to
 state:

 (a)  whether  Tea  Industry  has  not
 been  able  to  avail  of  Government's
 replantation  subsidy  and  other  incen-
 tives  extended  to  them;

 (b)  if  so,  the  reasons  therefor:  and
 (c)  what  other  measures  Govern-

 ment  propcse  to  tuke  to  avoid  “sitk-
 ness"  amonr  tea  plantations?

 THE  D&PUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A.C.  GEORGE):  (a)  No,  Sir.

 (b)  Does  not  arise.
 (c)  The  problems  of  the  tea  industry

 are  constantly  under  review  of  the
 Government.  Currently  Tea  Board  is
 considering  a  proposal  to  carry  out
 Techno-Economic  survey  of  the  indus-
 try.

 Amount  spent  on  tourist  centres  in
 Gujarat  during  the  last  three  years

 3666.  SHRI  D.  P.  JADEJA:  Will  the
 Minister  of  TOURISM  AND  CIVIL
 AVIATION  be  pleased  to  state  The
 amount  spent  by  the  Central  Govern-
 ment  on  Tourist  Centres  in  Gujarat
 indicating.  the  names  of  places  and  the

 amount  spent  on  them  during  the  last
 three  years,  year-wise?

 THE  MINISTER  OF  TOURISi:  AN
 CIVIL  AVIATTON  (DR.  SARAN
 SINGH):  A  statement  is  attached.

 Statement

 Sl.  Amount
 No.  Name  of  scheme  Spent by

 Govt.  ol
 India

 1969-70  {Rs
 in  lakhs}

 t.  Son-ct-Lumiere
 show  at  Sabarmeati  zor

 IQ7O-7I;
 I  $on-et-lumiere  .  39

 show  at  Sabarmati
 2  Construction  of  a  ‘Tourist  37

 Bungalow  at  Sabarmati
 (spill-over  from  earlier
 Plan)

 I97I-72:
 .  Son-et-Lumiere  .  4°03

 show  ut  Sabarmati

 2  Two  mini-busses  for  use  oO  82
 at  Gir  Wild  Life
 Sanctuary

 Following  expenditure  is  expected  to  be
 incurred  during  1972-73  :

 i  Construction  of  a  Rest  3°25
 House  at  Sasangir

 2  Youth  Hoste!  at  Gandhi-
 nagar  3°30

 Setting  up  of  Industries  in  Mauritius

 3667.  SHRI  M.  ४.  KRISHNAPPA:
 Will  the  Minister  of  COMMERCE  be
 pleased  to  state:

 (a)  whether  the  request  of  the  Gov-
 ernment  of  Mauritius  for  setting  up
 industries  in  that  country  has  since
 been  considered  by  Government;
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 (b)  if  so,  the  number  of  Industries
 which  are  likely  to  be  set  up  during
 the  next  two  years;  and

 (c)  the  time  by  which  these  indus-
 tries  will  be  set  up?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A.  C.  GEORGE):  (a)  to  (0).  The  Gov-
 ernment  of  Mauritius  have  shown  im-
 terest  in  the  setting  up  of  industrial

 ‘joint  ventures  in  Maritius  by  the
 Indian  industrialists.  So  far,  the
 Government  of  India  have  approved
 nine  proposals  for  setting  up  industrial
 joint  ventures  in  Mauritius,  out  of
 which  four  have  already  gone  into
 production,  and  for  those  which  are
 ‘under  implementation,  30  time
 schedule  hag  been  stipulated.

 Complaints  against  Inspectors  of
 Central  Excise,  Delhi

 3668.  SHRI  SHASHI  BHUSHAN:
 Will  the  Minister  of  COMMERCE  be
 pleased  to  state:

 (a)  the  number  of  complaints  re-
 ceived  against  the  Inspectors  of  the
 Central  Excise  Collectorate,  Delhi,  for
 not  discharging  their  duties  during  the
 year  ‘1972;

 (b)  the  nature  of  complaints,  the
 action  taken  on  such  complaints  and
 the  officers  involved;

 (c)  when  such  complaints  were
 made  and  the  stage  at  which  the  in-
 vestigations  stands  at  present;  and

 (da)  the  time  by  which  the  enquiry
 is  likely  to  be  completed  and  action
 taken  against  the  officers  involved  and
 the  parties  concerned?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 K,  R.  GANESH);  (a)  to  (d).  Com-
 plaints  were  received  on  different  dates

 ‘in  972  against  46  Inspectors  of  Cen-
 tral  Excise  in  the  Delhi  Collectorate

 ‘alleging  acceptance  of  illegal  gratifica-
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 tion  or  harassment  to  traders  etc.  On
 investigation,  30  complaints  were
 found  to  be  baseless  and  were  filed.
 In  one  case,  a  chargesheet  has  since
 been  issued  to  the  Inspector  concerned.
 In  another  case  the  investigation  re-
 port  is  under  consideration  of  the  com-
 petent  officer.  In  the  remaining  14
 cases,  investigations  are  still  in  pro-
 gress  and  these  cases  are  likey  to  be
 completed  by  the  end  of  April,  1973.

 “Smuggling  of  Mica  to  foreign
 ceuntries”

 3669.  SHRI  SHASHI  BHUSHAN:
 SHRI  HIJKAM  CHAND

 KACHWAI:

 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  whether  Government  are  aware
 that  high  quality  mica  is  being  smug-
 gled  to  foreign  countries  on  large  scale
 by  businessmen  in  connivance  with
 the  border  personne.  through  road  and
 waterways  which  is  causing  a  loss  of
 foreign  exchange  to  the  tune  of  Rs.  2.5
 crores  annually;  and

 (b)  if  so,  the  remedial  measures
 adopted  by  Government  to  check  the
 smuggling  of  mica  outside  the  country
 and  to  detect  the  smugglers  who
 manage  to  cross  the  border  without
 detection?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 K.  R.  GANESH):  (a)  The  Government
 have  no  reliable  information  indicat-
 ing  that  high  quality  mica  is  being
 smuggled  to  foreign  countries  on  large
 scale  in  connivance  with  the  border
 personnel,  However,  in  view  of  some
 seizures  of  Mico  in  the  past  viz.
 Rs.  2,93,000  in  1969;  Rs.  68,870  in  970
 and  Rs.  30,700  in  1972,  the  possibility
 of  some  mica  being  smuggled  across
 the  Indo-Nepal  border,  cannot  be  ruled
 out.

 (b)  The  following  steps  have  been
 taken  by  the  Governmént-to  check
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 smuggling  of  goods,  including  Mica,
 across  the  Indo-Nepal  border:—

 (i)  Required  staff  has  been  posted
 at  Kodarma  and_  Giridih,
 where  most  of  mica  is  pro-
 duced  and  traded,  to  collect
 and  transmit  intelligence  about
 smuggling  of  mica  from  these
 areas  to  Nepal.

 (ii)  Mobile  preventive  parties
 have  been  set  up  on  the  Indo-
 Nepal  broder  to  check  smug-
 gling  of  goods  including  mica,
 from  India  to  Nepal  and  vice-
 versa,

 (iii)  Jeeps  have  ‘been  provided  to
 make  the  border  staff  more
 mobile  and  effective.

 (iv)  The  man-power  in  the  Preven-
 tive  parties  has  been  in-
 creased.

 (v)  Close  liaison  is  being  main-
 tained  with  the  State  authori-
 ties  on  the  Indo-Nepal  border
 to  check  smuggling  of  goods
 across  the  border.

 (vi)  Co-operation  of  the  H.M.G.  of
 Nepal  has  also  been  sought  re-
 peatedly  in  this  connection.
 The  Nepal  Government  have
 informed  that  they  have
 stopped  issuing  fresh  licences
 for  the  export  of  mica  from
 Nepal  since  the  last  one  and
 a  half  years.  They  have  also
 banned  the  export  of  mica
 from  Nepal  by  gift  parcels.

 (vii)  A  post  of  Collector  of  Cus-
 toms  has  been  created  at
 Patna  for  unified  control  of
 the  Customs  formations  along
 the  Indo-Nepal  border.

 Investigations  into  the  mystery  of
 Hazratganj  Branch  of  State  Bank  of

 India,  Lucknow
 3670.  SHRI  SHASHI  BHUSHAN:

 Will  the  Minister  of  FINANCE  be
 Pleased  to  state:

 (a)  whether  investigations  by  the
 Inspector  of  the  Central  Office  of  the

 State  Bank  of  India,  Bombay  upto
 Rs.  i6  crore  mystery  of  Hazratganj
 Branch  (Lucknow,  Uttar  Pradesh)
 have  since  been  completed  and  the
 report  submitted  to  Government;  and

 (b)  if  so,  the  main  points  of  the
 report  and  the  action  taken  or  pro-
 posed  to  be  taken  against  the  defau.t-
 ing  officers  of  the  bank?

 \
 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  FINANCE  (SHRI
 K.  R.  GANESH):  (a)  There  is  no
 mystery  of  Rs.  6  crores  in  the  State
 Bank  Branch  at  Hazratganj  as  such,
 The  facts  are  that  Currency  and  Bank
 Notes  amounting  to  Rs.  73.7  lakhs
 in  denominations  of  Rs.  0  and  below
 were  damaged  in  September,  97l  be-
 cause  of  unprecedented  floods  in  the
 Gomti  river  at  Lucknow,  The  notes
 in  question  were  held  as  a  part  of  a
 total  stock  of  soiled  notes  awaiting
 examination  amounting  to  Rs.  5.77
 crores  as  on  3lst  October  1972.  Bet-
 ween  November  972  and  January,
 ‘1973,  a  team  of  officials  from  the
 Reserve  Bank  of  India,  State  Bank
 of  India  and  a  Currency  Expert  from
 the  Currency  Note  Press,  Nasik  visited
 the  Hazratganj  Branch  of  the  State
 Bank  of  India,  Lucknow  and  inspected
 flood-affected  currency  notes.  Reports
 have  been  received  from  the  Reserve
 Bank  of  India,  with  directions  for
 follow  up  actions  on  the  flood-affected
 notes.

 (b)  Action  to  get  these  notes  ex-
 amined  has  since  been  taken.  The
 streneth  of  the  Cashiers  for  the  ex-
 amination  of  soiled  notes  has  been
 augmented  at  the  State  Bank  of
 India,  Lucknow  and  they  are  now  ex-
 amining  all  the  notes,  including  the
 flood-affected  and  those  not  affected
 by  flood  which  have  remained  un-
 examined  so  far.

 Of  the  flood-damaged  notes  worth
 Rs.  TETL  lakhs,  Rs,  38.09  lakhs  have.
 been  either  salvaged  or  examined  by
 the  Currency  Expert  of  Nasik,  while
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 the  remaining  Rs.  35.62  lakhs  are  pro-
 posed  to  be  verified,  to  the  extent

 poss.ble,-with  the  records  of  demitting
 Banks  and  -these  “notes  wil.  ‘be  ex-
 amined  thereafter  by  a  special  team

 ‘of  selected  officers,  a  percentage  check
 of  the  entire  lot  being  undertaken  hav-
 ing  regard  to  their  physical  condi-

 ‘tion,

 Tae  system  of  obtaining  notes  under
 “Guarantee”  from  the  other  Com-
 mercial  Banks  will  remain  temporarily
 suspended  at  the  State  Bank  of  India.
 ‘Lucknow,  in  order  to  enable  that  Bank
 ‘to  clear  all  the  arrears  of  unexamined
 notes.  The  State  Bank  of  India  has
 been  asked  to  build  a  modern  vault
 at  Lucknow  and  also  to  erect  steel  bin
 ‘cabinets  in  this  vault.  The  State  Bank
 of  India  has  been  further  asked  to
 reduce  the  time  taken  for  the  examina-
 ‘tion  and  remittance  to  the  Reserve
 Bank  of  India  of  notes  which  are
 received  and  held  under  “Guarantee”
 in  the  Currency  Chests  and  to  under-
 take  a  programme  for  the  improve-
 meni  of  the  vau'ts  and  increasing  the
 vault  capacity  in  the  important  towns
 and  cities.

 As  there  has  been  no  evidence  of
 any  fraud,  pilferage  or  irregularity  on
 the  hasis  of  the  detailed  examination
 of  the  flood-affected  notes  at  State
 Bank  of  India,  Lucknow,  the  question
 of  taking  action  against  any  defaull-
 ing  officer  has  not  yet  arisen.

 Main  Export  Products  for  Sania  Cruz
 Free  Trate  Zone

 3671,  SHRI  VEKARIA:  Will  the
 Minister  of  COMMERCE  be  pleased  to
 state  the  main  production  units  for
 exoorts  that  Government  propose  to
 establish  at  Santa  Cruz,  Madras,  Dum
 Dum  and  Delhi  free  trade  zone?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A.  C.  GEORGE):  In  the  Export  Pro-
 cessing  Zone  to  be  eet  up  at  Senta
 Cruz,  selected  Mems  of  electronic
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 equipments  and  components  will  be
 permitted  to  be  manufactured.  While
 it  is  the  intention  to  set  up  more
 free  trade  zones  in  the  major  indus-
 trial  belts  in  the  country,  no  decision
 has  yet  been  taken  on  this  and  the
 products  to  be  permitted  to  be  manu-
 factured  in  such  zones.

 Financial  assistance  given  to  various
 industries  by  UTI,  LIC.  LF.C.,

 LD‘B.,  and  LC.LC.L

 3672.  SHRI  VEKARIA:  Will  the
 Minister  of  FINANCE  be  pleased  to
 state  the  loans  given  to  various  indus-
 tries,  State-wise  during  the  last  three
 years  by  the  Unit  Trust  of  India,  Life
 Insurance  Corporation  of  India,  Indus-
 trial  Finance  Corporation  of  India,
 Industrial  Development  Bank  of  India
 and  Industrial  Credit  and  Investment
 Corporation  of  India?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN)-:
 The  State-wise  distribution  of  loans
 given  by  the  Life  Insurance  Corpora-
 tion  of  India,  Industrial  Finance  Cor-
 poration  of  India,  Industrial  Develop-
 ment  Bank  of  India  and  Industrial
 Credit  and  Investment  Corporation  of
 India  to  various  industrial  concerns
 during  the  financial  years  1970-71,
 I97]-72  and  1972-73,  (upto  3ist  Decem-
 ber,  972)  is  given  in  the  Statements
 (I,  I,  TI  and  IV  respectively  laid  on
 the  Table  of  the  House.  [Placed  in
 Library..  See  No.  LT-4532/72].  Unit
 Trust  of  India  does  not  grant  loans.

 Deposits  in  Nationalised  Banks

 3673.  SHRI  VEKARIA:  Will  _  the
 Minister  of  FINANCE  be  pleased  to
 state  the  total  deposits  of  the  Nation-
 alised  Banks  during  1970,  97]  and
 1972,  Bank-wise?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRI-
 MATI  SUSHILA  ROHATGI):  The
 desired  information  ig  set  out  in  the
 wtatdment  enclosed,
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 -STATEMENT ?

 Aggregate  Deposits  (Excluding  inter-Bank  Deposits)  df  Ppblic  Sector  “Banks  in  Imita

 (Rs.  Crores)

 5  Deposits  as
 poe  ae

 Friday  on

 y970~*~«~  STSCI

 (7)  (2)  (3)  (a

 ,  A.  State  Bank  of  India  and  subsidiaries  ‘1557  50  ०८  |  2296

 छू,  un.  Gentgal  Bank  vf  India  514  634  qu

 2.  Bank  of  India  433  498  560

 3.  Punjab  National?Bank  427  5I5  586

 4.  Bank  of  Baroda  344  470  503

 5.  United  Commercial  Bank  247  289  322

 .  Canara  Bank  ‘  205  267  320

 3.  United  Bank  of  India  ‘oy  783  236  258

 “8.  Dena  Bank  .  Fi  क  47  84  233

 9  Syndicate"Bank  747  200  236

 to.  Union  Bark  of  Infia!.  759  89  233

 tt.  Allahabad  Bank  ‘132,  Ist  १68

 a2.  Infian  Bink4  92  454]  746

 ae  Batak  of  Maharashtra  g8  22  738

 14.  IndianOverseas  Bank  +  87  113,  498
 TOTAL  (  I  to  344)  325  4924  4532
 Terat  (A+B)  472  $827  68328

 a  ०
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 Steps  to  check  Khadi  Bhawan,  New
 Delhi  from  incurring  infructuous  ex-

 penditure  on  Lease  Rent  without
 utilizing  the  Building

 3674.  SHRI  VEKARIA:  Will  _  the
 Minister  of  COMMERCE  be  pleased
 to  state:

 (a)  whether  the  Khadi  Bhawan,  New
 Delhi  had  been  allotted  a  Building  at
 Plot  No.  ,  Baba  Kharak  Singh  Road,
 New  Delhi,  and  if  so,  since  when  the
 amount  of  lease  rent  paid  in  advance
 and  its  yearly  rent;

 (b)  the  use  to  which  this  building
 is  being  put  at  present;  and

 (c)  the  action  which  Government
 propose  to  take  to  check  the  Khadi
 Bhavan  from  incurring  infructuous
 expenditure  on  lease  rent  without
 utilising  the  building  commercially?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A,  0.  GEORGE):  (a)  to  (०),  Plot  No.  l,
 Baba  Kharak  Singh  Road,  New  Delhi
 has  been  allotted  by  the  Central  Gov-
 ernment  to  the  Khadi  &  Village  Indus-
 tries  Commission  at  an  annual  lease
 rent  of  Rs,  3,253.30  P  to  enable  it  to
 expand  its  commercial  activities.  The
 Central  P.W.D.  has  since  constructed
 the  building  thereon,  but  has  so  far
 not  handed  over  the  possession  of  the
 Same.  Efforts  to  obtain  early  posses-
 sion  of  this  are  being  made.  As  soon
 as  it  becomes  available,  sit  will  be
 utilised  as  planned.

 Number  of  Jute  Factories  in  Public
 and  Private  Sector

 3675.  SHRI  Md.  JAMILURRAHMAN:
 Will  the  Minister  of  COMMERCE  be
 pleased  to  state:

 (a)  the  total  number  of  jute  factories
 in  public  and  private  sector  in  the  jute
 producing  area  of  Bihar;  and

 (b)  the  broad  outlines  thereof?
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 THE  DEPUTY  MINISTER  IN  THE.
 MINISTRY  OF  COMMERCE  (SHRI
 A.  C.  GEORGE):  (a)  and  (b).  There:
 are  three  jute  mills—all  in  the  private
 sector—in  Bihar.

 Purchase  of  Jute  by  Jute  Corporation
 of  India

 3676.  SHRI  Md.  JAMILURRAHMAN:
 Will  the  Minister  of  COMMERCE  be-
 pleased  to  state:

 (a)  whether  the  Jute  Corporation
 of  India  has  purchased  jute  in  the
 States  of  Assam,  Bihar  and  West
 Bengal  in  the  year  1972-73;  and

 (b)  the  extent  of  amount  placed  at
 the  disposal  of  the  Corporation  for
 the  purpose  and  the  quantity  pur-
 chased?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A.  C.  GEORGE):  (a)  Yes,  Sir.

 (b)  Government  invested  a  sum  of
 Rs.  25  lakhs  in  the  share  capital  of
 Jute  Corporation  of  India  bringing  the
 total  paid  up  capital  of  Rs.  00  lakhs.
 In  addition,  the  Corporation  availed
 itself  of  cash  credit  accommodation
 from  the  State  Bank  of  India  to  the
 extent  of  Rs,  95  lakhs.  The  total
 quantity  of  jute  purchased  by  the  Cor-
 poration  (including  purchases  in
 Assam,  Bihar  and  West  Bengal)  was
 82,794  bales.

 Total  Acreage  of  Land  under  Jute
 Cultivation

 3678.  SHRI  Md.  JAMILURRAHMAN:
 Will  the  Minister  of  COMMERCE  be
 pleased  to  state:

 (a)  the  total  acreage  of  land  under
 jute  cultivation  and  the  total  bales
 produced  during  the  year  (1972-73;  and

 .(b)  the  total  bales  exported  in  the-
 year  1972-737,
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A.  C.  GEORGE):  (४)  Acreage—7,05,500
 hectares,  Production—48.69  lakh  bales.

 (b)  1,09,200  bales  (approximately)
 during  the  period  April,  972  to
 February,  1973.

 Progress  Achieved  by  Nationalised
 Banks  in  regard  to  removing  of  re-

 Banks  in  regard  to  removing  re-

 3679.  SHRI  M,  S.  SANJEEV]  RAO:
 Will  the  Minister  of  FINANCE  be

 “pleased  to  state:

 (a)  the  role  assigned  to  the  public
 sector  banks  in  removing  regional  dis-
 parities:  and

 (b)  the  progress  achieved  so  far  in
 this  regard?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRIMATI
 SUSHILA  ROHATGI):  (a)  One  of  the
 policy  objectives  for  the  pub‘ie  sector
 banks  is  the  removal  of  regional  dis-
 parities  as  regards  banking  facilities.

 (b)  In  their  branch  expansion  pro-
 grammes,  the  nationalised  banks  have
 been  giving  higher  priority  to  open-
 ing  of  branches  in  areas  that  had,  in
 the  past,  remained  either  poorly  bank-
 ed  or  unbanked,  having  due  regard
 to  factors  such  as  organisational  con-
 straints  and  availability  of  infrastruc-
 ture  facilities.  The  progress  in  this
 respect  can  be  seen  from  the  fact  that in  the  period  after  nationalisation  in
 poorly  banked  States  the  rate  of  in-
 crease  in  the  number  of  offices  has
 been  substantially  higher  than  that  in the  comparatively  better  banked  States
 or  in  the  country  as  a  whole.  Thus
 whereas  in  the  country  as  a  whole  the
 percentage  increase  in  the  number  of
 offices  over  the  34  years  ending  De-
 cember  1972  was  78.4,  in  poorly  banked
 States  like  Assam,  Bihar,  Orissa,
 Madhya  Pradesh  and  Uttar  Pradesh
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 the  rate  was  much  higher,  the  figures
 for  these  States  being  as  fo.lows:—

 Name  of  the  State

 Assam  न
 Bihar  .  .
 Orissa.  नि

 Madhya  Pradesh.
 Uttar  Pradesh  ‘  ‘

 Advances  made  by  Commercial  Banks
 of  Rajasthan

 3680.  SHRI  LALJI  BHAI:  Will  the
 Minister  of  FINANCE  be  pleased  to
 state:

 (a)  whether  advances  made  by  the
 Commercial  Banks  to  Rajasthan  are  |
 per  cent  against  30  per  cent  advances
 to  Maharashtra,  9  per  cent  to  West
 Bengal,  ]  per  cent  to  Tamil  Nadu
 and  6  per  cent  to  Gujarati;

 (b)  whether  per  capita  investment
 by  these  banks  in  Rajasthan  is  only
 Rs.  8.2  as  against  Rs,  69.4  for  the
 country  as  a  whole  and  Rs.  23.6  in
 Maharashtra,  Rs.  36.7  in  West  Bengal,
 Rs.  07.6  in  Tamil  Nadu  and  Rs.  89.7
 in  Gujarat;  and

 (c)  if  not,  the  exact  figures  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRIMATI
 SUSHILA  ROHATGI):  (a)  to  (०),  The
 available  information  is  set  out  in  the
 Statement  laid  on  the  Table  of  the
 House.  [Placed  in  Library.  See  No.
 LT-4533/73).



 27  Written  Answers

 Shortage  of  Staple  Yarn  for  Handlooms
 in  Punjab

 368),  SHRI  HARI  SINGH:  Will  the
 Minister  of  COMMERCE  be  pleased
 to  state:

 (a)  whether  Government  are  aware
 of  the  closure  of  looms  and  power-
 looms  because  of  the  high  prices  of
 raw  material  and  shortage  of  staple
 yarn  in  whole  ot  Punjab;  and

 (b)  if  so,  what  steps  Government
 are  taking  to  remove  this  crisis  of
 staple  yarn?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A.  fou  GEORGE):  (a)  No,  Sir.

 (b)  Does  not  arise.

 tries Setting  up  of  mills  by  big  industrial
 houses  in  fi  reign

 3683.  SHRI  PRABODH  CHANDRA:
 Will  the  Minister  of  COMMERCE  be
 pleased  to  state:

 (a)  whether  some  big  industrial
 houses  have  been  allowed  to  set  up
 mills  in  foreign  countries;  and

 (b)  if  so,  whether  any  safeguard
 have  been  evolved  to  see  that  the
 activities  of  these  industries  do  not
 embitter  our  relations  with  host  coun-
 tries?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A.  rom  GEORGE):  (a)  Yes,  Sir.

 (b)  Big  industrial  houses  are  allow-
 ed  to  set  up  joint  ventures  within  the
 parameters  of  guidelines  laid  down  by
 the  Government.  Normally,  minority
 participation  is  permitted  to  the  Indian
 entrepreneurs,  The  performance  of
 these  joint  venture  units  set  up  under
 the  laws  of  the  host  countries,is  kept
 under  review  by  our  Missittis  and  by
 the  Government.
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 Mobilisation  of  resources  by  LIC  in
 Tural  areas

 3684.  SHRI  8,  A.  MURUGANAN-
 THAM:  Will  the  Minister  of  FINANCE
 be  pleased  to  state:

 (a)  what  efforts  have  been  made
 by  Life  Insurance  Corporation  to  mobi-
 lise  resources  in  the  rural  areas;  and

 (b)  to  what  extent  these  efforts  have
 succeeded?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRIMATI
 SUSHILA  ROHATGI):  (a)  The  ‘LIC
 has  taken  the  following  steps  for  the
 development  of  its  business  in  rura)
 areas:—

 (l)  Progressive  strengthening  of
 its  rural  organisation  by  open-
 ing  of  additional  offices  for
 better  supervision,  control  and
 improvement  in  policyholders’
 servicing.

 (2)  Special  efforts  for  intensive
 development  in  selected  areas
 benefited  by  the  Green  Revo-
 lution.

 (3)  Lowering  of  minimum  busi-
 ness  guarantee  for  rural
 agents  for  encouraging  such
 agencies,

 (4)  Raising  of  limit  of  sum  as-
 sured  under  non-medical
 (General)  scheme  and  fixing
 of  lower  qualification  for
 Medical  Examiners  in  rural
 areas.

 (5)  Simplification  of  procedure for  age  admission,
 (6)  Special  arrangements  with  the

 Post  Offices  in  selected  places
 for  collection  of  premiums
 from  policyholders  in  areas
 where  banking  facilities  are
 not  available

 (7)  Publicity  through
 Vang.

 mobile
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 §8)  Jssue  of  a  new  policy  of  in-

 surance  viz.  the  Centenary
 Policy  which  is  designed  to
 suit  the  requirements  of  the
 Tural  people  with  fluctuating
 incomes.

 (b)  Figures  of  new  business  given
 below  will  show  to  what  extent  the
 Steps  taken  by  the  LIC  for  develop-
 ment  of  its  rural  business  have  borne
 fruit.

 (Amount  in  crores  of  rupees)

 y.  Total  New  Percentage ear  new  business  of  rural
 business  in  rural  new
 in  India  areas  business

 to
 total
 new
 business

 1967-68  835°  28  235°  46  28-2
 7968-69  920:  44  235.  72  25°5
 1969-70  ‘025°  68  251°76  24°5

 1970-71  1294"  45  296:  37  22°  9
 1971-72,  ‘1629: 07  375°  90  23°  7

 Help  by  Commercial  Banks  in
 Promoting  Exports

 3685.  SHRI  8.  A.  MURUGANAN-
 THAM:  Will  the  Minister  of  FINANCE
 be  pleased  to  state:

 (a)  to  what  extent  the  scheduled
 commercial  bankg  have  helped  ex-
 ports  in  the  last  four  years;

 (b)  whether  Government  propose  to
 bring  about  any  change  in  the  banks’
 credit  Scheme  for  promoting  exports;
 and

 (०)  if  so,  the
 thereof?

 salient  features

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN):

 (a)  The  advances  outstanding  of  all
 scheduled  commercial  banks  for  ex-
 ports,  at  the  end  of  the  years  1969,
 970  and  97  and  at  the  end  of  June, ‘1972,  were  as  follows:

 (i)
 oe

 the  last  Friday  of  December, 1969.
 Rs.  303  crores  (approximately), (ii)  As  on  the  Jast  Friday  of  December;
 1970. Rs.  366  crores  (approximately).

 (iii)  As  on  the  last  Friday  of  December, I97I.
 Rs.  459  crores

 (app
 Toximately)

 (iv)  As  on  the  last  Friday  of  June  ‘1972. Rs.  435  crofes  (Provisional).

 (b)  No,  Sir.

 (c)  Does  not  arise.

 Demand  by  Handloom  Export  Industry
 in  Tamil  Nadu  to  ban  export  of  all

 types  of  cotton  yarn

 A,  MURUGANAN-
 of  COM-

 3686.  SHRI  S.
 THAM:  Will  the  Minister
 MERCE  be  pleased  to  state:

 (a)  whether  an  immediate  ban  on
 exports  of  all  types  of  cotton  yarn
 and  system  of  direct  allocation  of
 indigenous  yarn  to  the  exporters  on
 the  basis  of  their  past  performances
 or  contracts  on  hand  has  been  de-
 manded  by  the  handloom  export  indus-
 try  in  Tamil  Nadu;  and

 (b)  if  so,  what  action  has  been  taken
 thereon?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A.  0.  GEORGE);  (a)  Yes,  Sir.

 (b)  The  representation  has  been
 considered  and  it  has  been  decided
 that—

 (i)  Exports  of  cotton  yarn  shall
 be  conducted  in  a  restricted
 and  regulated  manner.  In
 respect  of  contracts  under  exe-
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 cution,  deliveries  will  be
 staggered  beyond  June,  ‘1973.
 Fresh  contracts  may  be  re-
 gistered  with  TEXPROCIL  for
 deliveries  from  lst  September
 1973,  onwards,  and

 (ii)  In  respect  of  firm  export
 orders  of  handloom  goods,  al-
 locations  of  cotton  yarn  will
 be  made  after  each  contract
 has  been  scrutinized  by  TEX-
 PROCIL/  Handloom  Export
 Promotion  Council.

 Delay  in  concluding  import  contract
 for  Titanium  dioxide  by  STC

 3687,  SHRI  8.  A,  MURUGANAN-
 THAM:  Will  the  Minister  of  COM-
 MERCE.  be  pleased  to  state:

 (a)  whether  the  State  Trading  Cor-
 poration  has  to  pay  this  year  50  per
 cent  more  in  price  for  titanium  di-
 oxide  rutile  due  to  delay  in  conclud-
 ing  the  necessary  import  contract  for
 the  same:

 (b)  if  so,  the  reasons  for  the  delay
 in  concluding  the  contract;  and

 (c)  the  actual  loss  feared  by  the
 State  Trading  Corporation  as  a  result
 of  the  delay  in  concluding  the  con-
 tract?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A,  C.  GEORGE):  (a)  No,  Sir,  Import
 of  Titanium  Dioxide  is  a  continuous
 operation  and  S.T.C.  pays  only  the
 ruling  international  price.  There  has.
 however,  been  an  upward  trend  in
 the  international  price  of  this  com-
 modity,  due  to  worldwide  shortage.

 (b)  and  (c).  Do  not  arise,

 Irregularities  committed  in  Delhi  and
 New  Delhi  branches  of  State  Bank  of

 Bikaper  and  Jaipur

 3688.  SHRI  M.  KATHAMUTHU:
 Will  the  Minister  of  FINANCE  be

 MARCH  16,  973  Written  Answers.  733

 pleased  to  refer  to  the  reply  given  to
 Starred  Question  No,  66  on  ¢he  24th
 November,  972  and  state:

 (a)  the  nature  of  the  fraud  and  ir-
 regularities  committed  in  the  Delhi
 and  New  Delhi  branches  of  State  Bank
 of  Bikaner  and  Jaipur;

 (b)  whether  a  senior  officer  of  the
 State  Bank  of  Bikaner  and  Jaipur  was
 deputed  in  969  to  audit  Chandni
 Chowk  ‘branch  of  the  Bank;  and

 (c)  if  so,  the  main  points  of  the  re-
 port  submitted  by  him?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN):
 (a)  The  nature  of.three  frauds  in  the
 Dethi  and  New  Delhi  branches  of  the
 State  Bank  of  Bikaner  and  Jaipur,
 mentioned  in  the  inspection  report  of
 the  State  Bank  of  India  is  as  follows:

 (i)  Chandni  Chowk  Branch
 A  firm  having  a  cash  credit  pledge

 account  had  stored  spurious  goods  of
 lesser  value  against  a  stock  of  higher
 value  indicated  in  the  books.

 (ii)  New  Delhi  Branch

 (l)  A  clerk  of  the  bank  fraudulently
 withdrew  a  sum  of  Rs.  115  instead  of
 Rs.  00  as  authorised,  from  the  cur-
 rent  account  of  one  of  the  constituents.

 (2)  A  current  account  was  opened  in
 the  name  of  a  firm  through  introduc-
 tory  reference  which  was  alleged  to
 be  forged.  On  the  same  day  a  draft
 in  the  name  of  the  firm  on  a  local’
 bank  was  lodged  for  collection  and
 thereafter  withdrawals  of  amounts
 were  made  from  the  account  which:
 have  been  alleged  to  be  unauthorised..

 Some  of  the  other  irregularities
 mentioned  in  the  report  are  in  the
 nature  of  certain  accounts  of  small
 scale  units  being  unsatisfactory,  &
 clerk  purchasing  at  par  several  bank
 drafts  for  larger  amounts  in  the  ag-
 gregate  on  behalf  of  the  customers,
 another  clerk  having  saving  bank  ac-
 counts  showing  credits  for  larger
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 amounts,  employees  being  involved  in
 civil  ang  criminal  cases,  indiscipline
 in  the  branch  etc.

 (9)  and  (c).  The  State  Bank  of
 Bikaner  and  Jaipur  have  reported  that
 while  no  senior  officer  of  the  Bank
 was  deppted  in  969  to  audit  the
 Chandni  Chowk  Branch  of  the  Bank,
 an  Internal  Auditor  of  the  Bank
 audited  the  Chandni  Chowk  Branch  in
 the  usual  course  in  March,  1969.  The
 State  Bank  of  Bikaner  and  Jaipur  have
 further  added,  that  the  report  of  the
 Auditor  revealed  some  procedural  ir-
 reguiarities  only  and  nothing  serious
 as  such  about  the  ,working  of  the
 branch,

 Shortage  of  cash  in  Jalori  Gate
 (Jodhpur)  Branch  of  State  Bank  of

 Bikaner  and  Jaipur

 3689.  SHRI  M.  KATHAMUTHU:
 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  whether  his  attention  has  been
 drawn  to  a  report  appearing  in  the
 ‘Hindustan’  (Hindi)  of  Delhi  dated  the
 6th  February,  973  that  in  the  Jalori
 Gate  (Jodhpur)  Branch  of  the  State
 Bank  of  Bikaner  and  Jaipur,  notes
 worth  Rs.  20,000  were  found  short  in
 the  course  of  checking:  and

 (b)  whether  any  enquiry  has  been
 made  regarding  the  shortage  of  notes
 and  if  so,  the  outcome  thereof  and
 the  total  amount  of  shortage  detected
 on  completion  of  the  counting?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN):
 (a)  Yes,  Sir.

 (b)  The  State  Bank  of  Bikaner  and
 Jaipur  has  reported  that  on  completion
 of  the  detailed  counting  of  the  entire
 cash  balance  in  the  currency  chest
 of  its  Jalori  Gate  branch  at  Jodhpur,
 a  shortage  of  Rs.  28,420  was  revealed
 and  that  the  matter  has  been  reported
 to  the  local  police  and  their  investiga-
 tions  are  in  progress.

 Appointment  of  a  Development
 Commissioner  in  Santa  Cruz

 Export  Processing  Zone

 3690.  SHRI  YAMUNA  PRASAD
 MANDAL:  Will  the  Minister  of
 COMMERCE  be  pleased  to  state:

 (a)  whether  Government  prepose  to
 appoint  a  Development  Commissioner
 in  Santa  Cruz  export  processing  zone:
 and

 (b)  if  so,  the  proposed  functions  of
 the  Commission?

 THE  DEPUTY  MINISTER  IN  THE
 -MINISTRY  OF  COMMERCE  (SHRI
 A.  C.  GEORGE):  (a)  Yes,  Sir.

 (b)  The  Development  Commissioner
 of  the  Export  Processing  Zone  will  be
 in  administrative  charge  of  the  Zone.
 He  will  be  responsible  for  the  deve-
 lopment  and  growth  of  industrial  and
 export  activities  in  the  Zone  and  will
 deal  with  the  administrative  matters
 in  the  Zone  under  the  guidance  of  the
 Ministry  of  Commerce.

 2,  He  will  be  responsible  for  regu-
 lating  imports  into  and  exports  from
 the  Zone.

 3.  He  will  supervise  the  enforcement
 of  preventive  rules,  security  arrange-
 ment  and  other  formalities  by  the
 Customs,  Central  Excise  and  other
 authorities  expowered  to  operate  in

 the  Zone.
 4.  He  will  be  responsible  to  arrange

 for  supply  of  various  services  such  a8
 water,  power,  prevention  of  five  and
 execution  and  maintenance  of  works
 etc.  in  the  Zone.

 5.  He  will  be  responsible  for  exami-
 nation  and  scrutiny  of  (a)  proposals
 for  setting  up  of  industries  and  other
 commercial  activities  and  (b)  applica-
 tiong  from  the  enterpreneurs  for  im-
 port  of  capital  goods,  raw  materials

 ete.

 ,  Export  of  Drugs  under  the  Indo-Soviet
 Trade  Agreement

 3691.  SHRI  Y.  ESWARA  REDDY:
 will  the  Minister  of  COMMERCE  be
 pleased  to  state:

 (a)  whether  Indian  ‘drugs  are  includ-
 ed  in  the  lst  of  {tems  to  be  exported
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 to  Soviet  Union  under  the  Indo-Soviet
 trade  agreement;

 (b)  if  so,  the  total  value  of  drugs  to
 be  exported  under  the  agreement;

 (९)  whether  any  consignment  of
 drugs  has  already  been  shipped  to
 Soviet  Union;  ang

 (d)  if  so,  the  broad  outlines  there-
 of?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI

 A.  C.  GEORGE):  (a)  Yes  Sir.

 (b)  The  total  value  of  medicines  and
 pharmaceuticals  anticipated  to  be  ex-
 ported  to  the  Soviet  Union  under  the
 current  Indo-Soviet  Trade  Agreement
 for  97l—75  is  about  Rs.  4.5  crores.
 Actual  exports  will,  however,  depend
 upon  the  orders  placed  by  Soviet
 buyers,  Indian  capacity  to  supply,  ex-
 port  regulations,  prices  etc.

 (९)  and  (ad).  The  total  value  of
 exports  of  quinine  derivatives,  alk-
 aloids  and  saltg  and  artibiotics  medi-
 caments  etc.  to  the  US.S.R.  during
 970-7l  and  97l-72  amount  to  appro-
 ximately  Rs.  4  lakhs.

 Offers  of  International  Commercial
 Credit

 3692.  SHRI  B.  V.  NAIK:  Will  the
 Minister  of  FINANCE  be  pleased  to
 state:

 (a)  whether  offers  of  international
 commercial  credit  have  been  made  to
 this  country;

 (b)  if  so,  from  which  sources;

 (c)  what  ig  the  total  size  of  the
 offers  as  on  this  date;  and

 (a)  what  is  the  reaction  of  Govern-
 ment  to  the  offers?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN):
 (a)  to  (c).  Offers  of  commercial  credit
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 of  varying  amounts  have  been  indi-
 cated  by  some  sources  which  include
 financia]  institutions  ang  suppliers  in
 United  States,  France,  Italy,  Austria
 and  Belgium.

 (d)  In  view  of  the  harg  terms  on
 which  these  commercial  credits  are
 available  ang  their  impact,on  debt
 Service  payments,  the  Government
 would,  as  g  matter  of  policy,  like  to
 keep  borrowing  on  such  terms  to  the
 minimum  and  adopt  a  restrictive  and
 selective  approach  in  cases  where  it  is
 considered  appropriate  to  utilise  them.  |

 Borrowing  anq  lending  rates  of
 Nationalised  Banks

 3693.  SHRI  छ,  V.  NAIK:  Will  the
 Minister  of  FINANCE  be  pleased  to
 state:

 (a)  whether  uniformity  in  the  bor-
 rowing  and  lending  rates  of  nationa-
 lised  banks  has  been  achieved;  and

 (9)  if  not,  by  what  time:  this  will  be
 achieved?

 THE  MINISTER:  OF  FINANCE.
 (SHRI  YESHWANTRAO  CHAVAN):
 (a)  and  (b).  It  is  presumed  that  by
 borrowing  rate  the  Hon'ble  Member
 refers  to  the  rate  of  interest  paid  by
 the  nationalised  banks  on  the  deposits
 accepted  by  them.  There  is  uniformity
 in  the  rates  of  interest  paid  by  the
 nationalised  banks  for  the  various
 types  of  deposits  as  these  rates  are
 governed  by  a  directive  issued  by  the
 Reserve  Bank  of  India.  As  regards
 lending  rates,  these  vary  according  to
 the  type  of  borrower,  security  offered
 and  the  nature  of  charge.  While  it  is
 not  practicable  to  prescribe  uniform
 lending  rates  for  all  nationalised
 banks,  a  detailed  study  of  the  interest
 rate  structure  of  the  banking  system
 ‘has  been  undertaken  by  the  Reserve
 Bank  with  a  view  to  evolving  guide-
 ‘lines  Yor  preventing  unhealthy  compe
 tition  among
 accounts.

 the  banks  for  large
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 Foreign  Exchange  Earnings  of  Projects
 ang  Equipment  Corporation  of  Indla

 Ltd.

 3694.  SHRI  RANABAHADUR
 SINGH:  Will  the  Minister  of  COM-
 MERCE  be  pleased  to  state:

 (a)  the  amount  of  foreign  exchange
 earned  ‘by  the  Projects  and  Equipment
 Corporation  of  India  Ltd.  since  the
 inception,  year-wise;

 (b)  the  names  of  the  countries  which
 have  placed  orders  on  the  corporation
 during  the  current  year;  and

 (c)  the  number  and  value  of  Rail-
 way  wagons  supplicy  to  the  various
 countries  so  far?  *

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A.  0.  GEORGE):  (a)  The  amount  of

 foreign  exchange  earneq  by  the  Pro-
 jects  and  Equipment  Corporation  of
 India  Ltd.  since  its  inception  in  April,
 97l  is  ag  fellowe:—

 97i-72  Rs,  538  lakhs

 (1972-73  Rs.  98L  lakhs

 (upto  28-2-73  Rs.  98]  lakhs

 (b)  Australia,  Bangladesh,  Ceylon,
 France,  GDR,  Hongkong,  Indonesia,
 Ireland,  Kenya,  Lebanon,  Nigeria,
 North  Korea,  Poland,  Singapore,
 Sweden,  Turkey,  U.K.,  USSR,  USA,
 Yugoslavia  and  Zambia.

 (c)  The  number  and  Galue  of  Rail-
 way  Wagons  supplied  to  the  various
 countries  8०  far  by  the  Projects  and
 Equipment  Corporation  since  its  incep-
 tion  ang  by  the  State  Trading  Corpo-
 ration  earlier  are  as  follows:—

 Country  Qty.  ve  cee
 Rs.

 Hungary  500  Wagon  255°I0
 S.  Korea  600  Hopper  Cars  404°I
 S.  Korea  450  Tank  Wagons  355°I2

 Ceylon  50  Tank  Wagons  30°44

 Sudan  ‘120  Wagons  59°  I6

 Burma  34  Oil  tank  wagons  Or

 Poland  704  Wagons  54°65

 Eee  Tee  Upands  too  Petrol  Wagons  ra  "4r
 Hungary  Tooo  Wagons  §80°00

 Tran  2  Wagons'  re  790

 TorTaL  2930  Wagons  1865" 40°

 In  addition  during  ‘1972-73,  .362
 wagons  sub-assemblies  in  semi-kneck-
 ed-down  have  been  shipped  to  Poland
 and  5]  wagons  to  Yugoslavia  for  ass-
 embly  and  delivery  in  Poland  and

 Yugoslavia  respectively.  2]3  passen-
 ger  coaches  valued  at  Rs.  6.8  crepes
 were  supplied  to  Taiwan  in  1971-72.
 Alsg  coaches  valued  at  Rs.  24.39
 lakhs  were  supplied  to  Iran.
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 Benefit  to  weaker  sections  through
 Banks  in  Mysore

 3695.  SHRI  K.  LAKKAPPA:  Will
 the  Minister  of  FINANCE  be  pleased
 to  state:

 (a)  the  number  of  persons  belong-
 ing  to

 y  “  =
 sections  benefits  so  far

 through  nationalised  banks  in  Mysore
 State,  and

 (b)  the  amount  cf  money  advanced
 to  them  through  the  nationalised  banks
 and  the  purpose  for  which  the  money
 as  been  advanced?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRI-
 MATI  SUSHILA  ROHATGT):  (a)
 and  (b).  The  data  regarding  out-
 standing  advances  of  nationalised
 banks  to  priority  sectors  in  Mysore
 State  as  on  the  last  Friday  of  June,
 972  are  as  under.  Most  of  the  loans
 given  to  priority  sector  are  meant  to
 help  the  weaker  sections.

 (Amounts  in  lakhs  of  Rupees)

 No.  of  Balance
 Category  Accounts  outstanding

 Agriculture  नि  IOI5§5  259I°72
 Retail  Trade  22049  605°  60

 Small  Businessmen  gTo4  r02'85
 Professional  and

 Selfemployed  per-
 sons  .  .  १77239  185" 40

 Education  2332  38°52
 Small  scale  industry  9439  I87'I9

 समय  प्रदेश  में  वन्य  जीवन  प्रधान  पर्यटन
 केसों  का  विकास

 3697.  भरी  गंगा चरण  दीक्षित  :  कया
 पर्यटन  और  सागर  विज्ञापन  मंत्री

 यह  बताने की  कृपा  करेंगे कि  :

 (क)  क्‍या  सरकार  ने  मध्य  प्रदेश
 में  वन्य  जीवन  प्रधान  पर्यटन  केन्द्रों  का
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 विकास  करने  के  लिए  कोई  कार्यक्रम  बनाया
 है;  र

 _  (ख)  यदि  हां,  तो  तत्सम्बन्धी  मुख्य
 बात  क्या  हैं  ?

 पर्यटन  शोर  नागर  विमानन  मंत्री
 (  we  कर्ण  सिह  )  :  (क)  शौर
 (ख).  चौथी  योजना  के  दौरान
 कान्हा  किसी  राष्ट्रीय.  उद्यान  के
 विकास  का  कार्य  केन्द्रीय  क्षेत्र  में  प्रारम्भ
 किया  जा  रहा  है।  विभिन्न  योजनाओं  में
 ये  सम्मिलित  हैं-वारासिधा  प्रजनन  प्रायोजना
 का  विकास,  ऐनीकट्स  “(नदी-बांधों)
 की  व्यवस्था,  विजली  की  सप्लाई,  जल
 सप्लाई  तथा  परिवहन  |

 20  डबल  कमरों  तथा  छः  छ:  शियाओं
 वाली  4  शयन शालाओं  (डारमिद्रियों)
 वाले  एक  विश्रामगृह  के  निर्माण  का
 भी  प्रस्ताव  है।  पर्यटकों  द्वारा  अन्य  जीवों
 को  देखने  के  लिए  एक  मिनी  बस  प्रदान
 की  गई  है।  इस  उद्यान  में  विद्युतीकरण
 तथा  जल  सप्लाई  योजनाओं  के  लिए
 भी  विधियां  विमोचित  की  गयी  हैं  1

 ~ सध्य  प्रदेश  में  स्यूततम  दर  आयकर
 का  भुगतान  करमे  वाले  व्यक्ति

 3698.  श्री  गंगा चरण  दीक्षित
 क्या  वित्त  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  गत  तीन  वर्षों  में  मध्य  प्रदेश  में
 कितने  व्यक्तियों  ने  न्यूनतम  दर  पर  आयकर
 का  भुगतान  किया  तथा  उक्त  काल  में
 उनसे  कितनी  राशि  वसूल  की  गई  ?

 विस  मंत्रालय  में  राज्य  मंत्री  (धी
 कक०  BIT.  गरदन)  :  इस  प्रकार
 की  विस्तृत  सूचना  इस  समय  वर्ष
 i968-69  तक  की  संकलित  हुई

 हैं  1  1966-67  से  1968-69  तक
 के  वर्षों  में  'आयकर  का  न्यूनतम  राय  वर्ग
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 400i  te  से  5000  था  ।  जब
 कि  इस  समय  न्यूनतम  प्राय  बग
 500l  to  से  10,000  रु०  है।  इन
 प्राय-वर्गों  के  संबंध  में  986-674%  968-
 69  त  के  वर्षों  की  जो  सूचना  उपलब्ध

 है वह  संलग्न  वितरण  में  दी  गई  है  |  पिछले
 तीन  वर्षो  के  संबंध  में  सूचना  इकट्ठी  करने
 में  बहुत  अधिक  समय  लगेगा  t

 विवरण

 भव्य  प्रवेश  कार्य  क्षेत्र

 (लाख  रुपये  में)

 1966-67  1967-68  1968-69

 निम्नलिखित  ऑ्रायवर्गों  में  पूरे  किये
 “व्यक्तियों  के  कर-निर्धारणों  की  संख्या
 (i)  400l  रु०  से  5000  रु०
 (ii)  5,001  %  से  10,000  रुए

 12,130
 25,220

 10,119
 27,202

 9,114
 34,407

 उपर्युक्त  गआ्रायवर्गों  में  प्रकार्य  कुल  आयकर
 जिसमें  पग्रधिभार  भी  शामिल  है

 (लाख  रुपये  में)

 (i)  4.7  4.1  3.4
 (ii)  6I.0  65.8  85.0

 wen  प्रवेश  में  राष्ट्रीयकृत  बैंकों की  शाजाएं

 3699.  श्री  गा  संचरण  दीक्षित  :
 क्या  बित  मंत्री  यह  बताने  की  कृपा
 करेंगे कि  :

 (क)  इस  समय  मध्य  प्रदेश  के  विभिन्‍न
 जिलों  में  राष्ट्रीयकृत  बैंकों  की  कुल  कितनी

 शाखाएं  है  ;  भौर
 हु
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 (@)  1973-74  के  वित्तीय  वर्ष
 में  जिलेवार  कितनी  शाखाएं  कौर  खोली
 जाएंगी  ?

 वित्त  मंत्रालय  में  उप  मंत्री  (भारती
 सुशीला  रोहतगी):  (क)
 शौर  (ख).  3l  दिसम्बर,  972
 को  मध्य  प्रदेश  के  विभिन्न  जिलों
 में  काम  कर  रहे  राष्ट्रीयकृत  बैंकों  के  बैंक
 कार्यालयों  की  संख्या  377  थी  ।  मध्य  प्रदेश
 में  64  और  कार्यालय  खोलने  के  लिए
 लाइसेस/ग्राबंटन  पत्र  राष्ट्रीयकृत  बैंकों  के
 पास  विचाराधीन  पड़े  हैं  1  तराशा  की  जाती
 है  कि  बैंक  973  में  किसी  भी  तरह  इन
 लाइसेंसों/भ्राबंटन  पत्रों  का  प्रयोग  कर  लेगी  1
 ब्यौरा  सभा  पटल  पर  रखे  गये  विवरण
 में  दिया  गया  हैं।  (ग्रंथालय  में  रखा
 गया  ।  देखिये  संख्या  एल  टी-4534/
 734)

 Evolution  of  a  Standard  Cloth  by
 Scientists  and  Textile  Technologists,

 3700.  SHRI  G.  Y.  KRISHNAN:  Will
 the  Minister  of  COMMERCE  be  pleased
 to  state:

 (a)  whether  Government  have  asked
 scientists  and  Textile  Technologists  to
 evolve  a  standarg  cloth  which  should
 be  common,  cheap  and  durable  for
 common  people;  and

 (b)  if  so,  the  suggestion  received  in
 this  regard.

 THE  DEPUTY  MINISTER  IN  THK
 MINISTRY  OF  COMMERCE  (SHRI
 A.  coy  GEORGE):  (a)  No.  Sir.

 (b)  Does  not  arise.
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 बलि राजगढ़  (बिहार)  का  पर्यटन  केन
 के  रूप  में  विकास  करने  का  प्रस्ताव

 370l.  श्री  भोगेन्द्र  झा  :  क्‍या
 पर्यटन  शर  नागर  विमानन  मंत्री  यह
 बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  बिहार  के  मधुबनी  जिले
 के  बाबूबाढ़ी  ब्लाक  में  प्रसिद्ध  ऐतिहासिक
 खण्डहर  बलिराजगढ़  का  विकास  करने
 ौर  उसे  पर्यटक  केन्द्र  में  बदलने  का
 प्रस्ताव  विचाराधीन  है  ;

 (ख)  क्‍या  मधुबनी  जिले  में  बिस्नी
 में  प्रसिद्ध  मध्यकालीन  मैथिली  कौर
 संस्कृत  के  कवि  विद्यापति  के  जन्म  स्थान
 को  एक  पर्यटक  केन्द्र  के  रूप  में  विकसित
 करने  की  कोई  योजना  बनाई  जा  रही
 है।  और

 (ग)  यदि  हां,  तो  तत्सम्बन्धी  मुख्य
 बातें  क्‍या  हैं  ?

 लपेटन  सीर  नहर  लिमा मन  मंत्रो

 (डा०  कर्ण  सिंह):  (क)  कौर  (ख)
 यह  राज्य  सरकार  का  विषय  है  1  इस
 प्रकार  के  मत-विनियोजन  के  कोई  श्रीताल
 केन्द्रीय  सरकार  के  विचाराधीन  नहीं  है  ।

 (ग)  प्रश्न  नहीं  उठता  |

 बिहार  में  गोतम  कुण्ड,  झबिया  स्थान  प्राणी
 का  पर्यटन  केन्द्रों के  रूप  में  विकास

 3702.  श्री  भोगे सा  झा  :  क्‍या

 पर्यटन  धौर  नागर  विमानन  मंत्री  यह  बताने

 की  कृपा  'करेंगे  कि  :

 (क)  क्या  सरकार  को  पक  है  कि
 +  हुयी  गौतम  तथा  उनकी  पर्मंपत्मी  अहल्या
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 के  आश्रम  स्थल  गौतम  कुण्ड  और  प्रहलाद-
 स्थान,  जो  बिहार  के  दरभंगाँ  जिले  के
 योगियारा  (जाले)  ब्लाक  में  स्थित  हैं,
 बहुत  बड़े  तीर्थ  स्थान  हैं  ;

 (ख)  क्‍या  श्रीराम  और  लक्ष्मण
 सहित  महती  विश्वामित्र  का  धनुष भंग
 के  समय  का  विश्राम  स्थल  मधुबनी
 जिले  के  विसाल  ब्लाक  के  बिसौल  गांव
 में  तथा  सीता  दूसरा  पूजा  जाने  वाला
 गिरिजा  स्थान  बिहार  के  मधुबनी  जिले
 के  उम् गांव  ब्लाक  में  यात्रियों  का  बहुत  |
 बड़ा  तीर्थस्थल  है;

 (ग)  यदि  नि  तो  क्‍या  इन  स्थानों
 का  पर्यटन  केन्द्रों  के  रूप  में  विकास  करने
 का  विचार  @;  और

 है?
 (घ)  यदि  नहीं,  तो  इसके  क्या  कारण

 व्यसन  कौर  सागर  विमानन  मंतो
 (wo  कर्ण  सिह  ):  (क)  से  (8)

 सरकार  को  पता  है  किये  स्थान  तीर्थय्राक्ञा
 के  स्थान  हैं,  परन्तु  साधनों  के  सीमित
 होने  तथा  राय  प्राथमिकियों  के  कारण
 केन्द्रीय  योजना  में  इन  का  पर्यटन  केन्द्रों
 के  रूप  में  विकास  करने  का  फिलहाल  नकोई
 प्रस्ताव  नहीं  है  ।

 Export  ef  Oil  Cakes  to  Poland

 3703.  है-1:1:3 ह  RAM  BHAGAT  PAS-
 WAN:  Will  the  Minister  of  COM-
 MERCE  be  pleased  to  state:

 (a)  whether  Government  propose  to
 export  oil  cakes  to  Poland;  and

 (b)  if  so,  the  quantum  of  foreign
 exchange  expected  to  be  earned  from
 this  deal?

 THE  DEPUTY  MINISTER  IN  THB
 MINISTRY  OF  COMMERCE  (SHRI
 A,  C.  GEORGE):  (a)  and  (b),  Poland

 ds  a  regular  buyer  of  oil  from  India.
 The,Long  Term  Trade  Protocol  for  the
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 years,  1973,  974  and  975  signed  be
 tween  I&dia  and  Poland  also  envisag-
 es  export  of  oil  cakes  to  Poland
 during  these  years.

 India’s  trade  with  Poland,  as  in  the
 case’  of  other  East  European  countries,
 is  regulated  by  Long  Term  Trade  and
 Payments  Agreements  which  provides
 for  the  *settlement  of  all  commercial
 and  non-commercial  transactions  in
 non-convertible  Indian  rupees,  This

 is  a  balanced  form  of  trading  and  im-
 ports  and  exports  are  to  balance  each
 other  over  a  period  of  time.  It  is  not
 practicable  at  this  stage  to  indicate
 foreign  exchange  earnings  in  respect
 of  any  particular  item,  However,  the
 Irdde  Plan  for  ‘1973,  as  a  whole,  शान
 visages  exportg  from  Irdia  of  the
 order  of  Rs.  70  ¢rores,

 Conclusion  of  Trade  Agreement  with
 Greece

 3704.  SHRI  RAM  BHAGAT  PAS-
 WAN:  Will  the  Minister  of  COM-
 MERCE  be  pleased  to  state:

 (a)  whether  a  Trade  pact  has  been
 concluded  with  Greece  recently;  and

 (b)  if  so,  the  salient  features  there-
 of?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A.  C.  GEORGE):  (a)  Yes,  Sir,  A
 Trade  Agreement  between  India  and
 Greece  was  signed  on  3ist  January.
 1973.

 (b)  The  objective  of  the  Agreement
 is  promotion  of  trade  in  general  be-
 tween  India  and  Greece.  It  stipulates
 feade  in  freely  convertible  currencies
 ang  grant  of  Most  Favoured  Nation
 treatment  to  each  other  in  matters
 such  as  payments,  remittances,  and
 transfer  of  funds  or  financial  tnstru-
 ments  operation  of  commercial  estab-
 lishments,  shipping  etc.  and  grant  of
 maximum  possible  facilities  for  #x-
 port/import  of  goods  and  holding  of
 fairs  and  exhibitions.  It  aleo  en-
 visages  periodic  consultations  between

 the  two  Governments  for  settling
 _difficulties,  if  any,  in  implementing “the  agreement  and  to  “Identify  con-
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 crete  ways  and  means  of  expanding
 trade  between  the  two  countries.

 Request  from  Ministry  of  Agriculture
 for  supply  of  Planes  for  Inducing
 Artificial  rains  in  drought  prone  areas

 3705.  SHRI  E.  ्  VIKHE  PATIL:
 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state:

 (a)  whether  Ministry  of  Agriculture
 and  some  private  organisations  made
 a  request  to  the  Civil  Aviation  Depart-
 ment  to  supply  planes  for  inducing
 artificial  rains  in  the  drought  prone
 areas;  and

 (b)  if  so,  the  action  taken  by
 Department  on  the  request?

 the

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (DR.  KARAN
 SINGH):  (a)  No,  Sir.

 (b)  Does  not  arise.

 Recovery  of  crop  loans  by  Nationalised
 Banks

 3706.  SHRI  छ.  Vi  VIKHE  PATIL:
 Will  the  Minister  of  FINANCE  be
 Pleased  to  state:

 (a)  whether  recovery  of  loans  given
 by  the  Banks  for  growing  crops  are
 being  recovered  even  before  the  crops
 are  harvested;

 (b)  if  so,  the  reasons  therefor;  and

 (९)  whether  recOvery  of  crop  loans
 is  linked  with  the  marketing  of  crops?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRIMATI
 SUSHILA  ROHATGI):  (a)  No,  Sir.

 (by  Does  not  arise.

 ,  {c)  The  recovery  of  the  agricultural
 advatices  is  made  generally  when  the
 cultivator  has  sold  his  produce  and  is
 in  position  to  repay.  They  generally
 give  time  to  the  cultivators  to  repay
 his  loan  within  a  month  or  two  after
 the  harvesting  of  the  crop.
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 Proposal  to  set  up  Hotels  and  Tourist
 Centres  in  the  Country

 3707.  SHRI  NARENDRA  SINGH
 BISHT:  Will  the  Minister  of  TOU-
 RISM  AND.  CIVIL  AVIATION  be
 pleased  to  state:

 (a)  whether  Government  propose  to
 set  up  some  hotels  ang  Tourist  Cen-
 tres  in  the  country  in  very  near
 future;  and

 (b)  if  so,  their  number  of  location
 proposed  outlay,  and  likely  dates  of
 setting  up?

 MARCH  ‘16,  973  Written  Answers  148

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (DR.  KARAN
 SINGH):  (a)  and  (b).  The  develop-
 ment  and  promotion  of  areas  of  tourist
 interest  is  a  continuing  Process  relat-
 ed  to  the  attractions  they  offer.  De-
 tails  has  beg  the  new  hotels  to  be  set
 up  in  the  public  sector  in  the  near
 future;  their  locations,  estimated  cost
 and  likely  date  of  completion  are
 given  in  ‘the  attached  statement,

 STATEMENT

 Ss.  No.  Name  of  the  Hotel  Room  Estimated  Likely
 Project  Capacity  cost  date  of

 (Ra,  in  lakhs)  completion

 I  2  3  4  5

 India  Tourism  Development  Corporation:
 a.  Beach  Hotel  Kovalam  I00  II§  30-9I-973
 ra  Transit  Hotel  Calcutta  Airport  .  1  ०  |  250  (31-12-1973,
 3.  Expansion  of  Lakshmi  Vilas  Palace

 Hotel  Udaipur  20  25  I§-3-973
 A.  Hotel  at  Gulmarg  60  iro  ~Not

 ly
 star-

 s  Expansion  of  Hotel  Ashoka  Banga-
 lore  T0900  Bo  Do.

 6.  Hotel  at  Aurangabad  83  Jo  Do.

 Air  India:
 i  Hotel  at  Bombay  Airport  80  305  December  73.
 2.  350  580  To  be  decided Hotel  at  Juhu  Beach,  Bomhay

 Decision  taken  on  the  Recommenda-
 tion  of  Ramanujam  Group  set  up  by

 kK.  8.  7.

 3708.  SHRI  K.  M.  MADHUKAR:
 Will  the  Minister  of  FINANCE  be
 Pleased  to  state:

 (a)  whether  the  recammendations  of
 the  Ramanujam  Group.  set  up  hy  the
 Reserve  Bank  of  India  for  toning  up
 the  working  of  the  State  Financial  Cor-

 porations  and  banks  have  been  exe-
 mined  by  Government;  and

 (b)  if  so,  what  decisions  have  been
 taken  thereon?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN):
 (a)  and  (b).  .The  terms  of  reference
 of  the  Working.  Group  appointed  by
 the  Reserve  Bank  under  the  Chair-
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 manship  of  Shri  K.  N.  R.  Ramanujam
 related  toe  resource  mobilisation,  pro-
 fitability  and  other  aspects  of  the
 working  the  State  Financial  Corpora-
 tions.  They  did  not  relate  to  the
 working  of  the  commercial  banks  as
 such,  ‘except  in  relation  to  matters  of
 coordination  between  the  State  Finan-
 cial  Corporations  and  the  banks.

 Such  of  the  recommendations  of  the
 Working  Group  pertaining  to  the  State
 Financial  Corporations  which  required
 legislative  amendment  to  the  S.F.Cs.
 Act  and  accepted  by  Government,  have
 been  implementeq  by  passing  an

 eAmendment  Bill  by  both  the  Houses
 of  Parliament  in  December,  ‘1972.

 In‘recard  to  the  other  recommenda-
 tions  pertaining  to  operations  of  the
 Corporations,  the  Reserve  Bank  has
 adviseq  the  State  Financial  Corpora-
 tions  to  build  up  appropriate  machi-
 nery  for  financial  and  technical  ap-

 praisal  of  projects  and  for  muking
 these  corporationg  more  effective  orga-
 nisationally  and  suitable  programmes
 have  been  suggested  to  each  State  Fin-
 ancial  Corporation  for  implementation.
 The  Industrial  Development  Bank  of
 India  has  relaxeq  its  procedure  for  re-
 finance  of  the  State  Financial  Corpo-
 rations  by  introducing  simplified  appli-
 eation  forms  and  sanctioning  refinance
 of  loans  for  amounts  upto  Rs.  2  lakhs
 On  an  automatic  basis.

 As  regards  coordination  between  the
 State  Financial  Corporations  and  the
 Commercial  banks,  as  a  follow-up  of
 the  recommendations  of  the  Working
 Group.  the  Reserve  Bank  has  appoint-
 ed  a  Committee  under  the  Chairman-
 ship  of  Shri  R.  हू,  ‘Talwar,  Chairman,
 State  Bank  of  India  to  devise  a  mecha-
 nism  of  coordination.  The  report  of
 the  Committee  ig  expected  to  be  sub-
 mitted  shortly.

 Loan  from  IDA  for  Agricultural
 Projects

 SHRI  K.  M.  MADHUKAR:
 FINANCE  be

 3709.
 Will  the  Minister  of
 pleased  to  state:

 (४)  whether  the  International  Deve
 Jopment  Assocjation  has  extended  a
 credit  of  $  287  million  to  India,  for

 financing  agricultural  projects;
 (b)  if  so,  what  are  the  conditions  on.

 which  the  credit  has  been  extended;
 and

 (९)  who  had  negotiated  and  signed
 the  agreement  on  behalf  of  India?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN):
 (a)  Yes,  Sir.  The  Government  of
 India  has  signed  credit  agreements
 with  the  Internationa]  Development.
 Association  (IDA)  for  a  total  amount
 of  $  2l6.9  million  for  agricultural  cre-
 dit  projects  in  the  States  of  Gujarat,
 Punjab,  Andhra  Pradesh,  Haryana,
 Tamil  Nadu,  Mysore  ang  Maharashtra,
 $  4  million  for  the  Bihar  Markets
 Project,  and  $  6  million  for  the  agri-
 cultural  aviation  project.

 (b)  All  IDA  Credits  are  repayable
 in  50  years  including  a  grace  period
 of  0  years,  carry  no  interest  charges
 but  involve  the  payment  of  service
 charge  of  3/4  of  ]  per  cent  per  an-
 num.  The  proceeds  of  the  above
 mentioned  IDA  Credits  are  to  be
 on  lent  hy  the  Government  of  India  to
 the  Agricultural  Refinance  Corpora-
 tion  (ARC)  to  enable  the  ARC  to
 refinance  .the  loans  disbursed  by
 State  Land  Deve'opment/Land  Mort-
 gage  Banks,  and  participating  Com-
 mercial  Banks,  to  ultimate  benefi-
 ciaries  for  .minor  irrigation,  on
 farm  development,  and  farm  mechani-
 sation  in  the  case  of  agricultural  cre-
 did  projects,  for  development  of  mar-
 keting  facilities  in  the  case  of  Bihar
 Markets  Project,  and  for  import  of
 agricultural  aircraft  for  serial  spray-
 ing  under  the  agricultural  aviation
 project.

 (c)  The  Indian  negotiating  teams
 comprised  of  the  representatives  from-
 the  Central  Departments  of  Agricul-
 ture  and  Economic  Affaire,  the  State
 Government  concerned,  the  LDB/.

 LMB  concerned  and  the  ARC.  Since
 the  agreements  are  signej  at  Wash-
 ington,  the  Government  of  India  and
 the  concerneg  organisations,  authorise
 India’s  Ambassador  in  Washington
 (or  in  his  absence  the  Charge

 D  ‘Affatrs)  to  sign  the  agreements  om
 their  behalf.
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 Decision  on  Development  of  Ebim-
 bandh  (Bihar)  as  a  Tourist  Resort

 3710.  KUMARI  KAMLA  KUMARI:
 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state:

 (a)  whether  Government  have  de-
 cided  to  develop  Bhimbandh,  District
 Monghyr  (Bihar)  as  a  tourist  resort;
 and

 (b)  if  so,  the  broad  outlines  of  the
 decision?

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (DR.  KARAN
 SINGH):  (a)  The  Central  Government
 have  no  such  proposal.

 (b)  Does  not  arise.

 ‘Taking  over  of  Private  Bank  having
 Deposits  of  Rs.  50  crore

 37ll.  SHRI  HARI  KISHORE  SINGH:
 Will  the  Minister  of  FINANCE  be
 Pleased  to  state:

 (a)  whether  there  is  any  proposal
 under  the  consideration  of  Govern-

 ‘ment  for  taking  over  the  private  oanks
 whose  deposits  have  reached  Rs.  50
 crore;  and

 (b)  if  not,  the  reasons  therefor?

 THH  MINISTER  OF  FINANCE
 SHRI  YESHWANTRAO  CHAVAN):

 (a)  and  (b).  The  Government  have
 ‘no  proposal,  at  present,  tc  nationalise
 private  banks  whose  deposits  have
 reached  Rs.  50  crore.  The  ressons  for
 ‘this  have  been  indjcateg  to  the  Parlla-
 ment  हम  more  than  one  oucasion.
 There  is  no  charge  in  the  Govern-
 ment's  stand  in  this  regard.
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 Fixation  of  Prices  of  Man-made  Fibres

 3712.  SHRI  HARI  KISHORE  SINGH.
 Will  the  Minister  of  COMMERCE  be
 pleased  to  state:

 (a)  whether  Government  have  come
 to  any  decision  in  regard  to  the  fx-
 ation  of  prices  of  man-made  fibres  on
 the  recommendations  of  the  Tariff
 Commission;  and

 (b)  if  so,  the  salient  features  there-
 of?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A.C.  GEORGE):  (a)  and  (b).  Tariff
 Commission  has  submitteg  four  reports
 recommending  fair  selling  prices  of
 different  types  of  man-made  fibres
 and  yarn.  The  recommendation  in
 respect  of  rayon  tyre  yarn/cord/fibres
 have  already  been  accepted  and  a  (jov-
 ernment  Resolution  issued  on  97-2 TR
 Decision  regarding  other  recommen-
 dations  will  be  taken  quite  socn.

 Loan  Applications  Received  by  State
 Bank  of  India  Branch  Hissar

 (Haryana)

 JHARKHANDE-  RAI:
 FINANCE  be

 3713,  SHRI
 Will  the  Minister  of
 pleased  to  state:

 (a)  the  number  of  applications  re-
 ceived  in  972  by  State  Bank  of  India
 Hissar  (Haryana)  for  loan  from  small
 scale  industries;

 (b)  whether  some  of  them  have  not
 been  sanctioned  loah;  and

 (९)  if  so,  the  reasons  therefor?
 THE  DEPUTY  MINISTER  IN  THE

 MINISTRY  OF  FINANCE  (SHRIMATI
 SUSHILA  ROHATGI):  (a)  Three  ap
 Plications  were  received  in  972  for
 grant  of  loans  from  small  scale  indus-
 tries.  Four  applications  were  received
 In  the  same  period  for  enhancement  of
 loan  limits.

 (b)  and  (c).  Sanctions  in  respect  of
 applications  receivey  in  972  mentioned
 above  have  been  given  in  all  cases.
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 Supply  of  Applications  forms  by  Hissar
 Branch  of  State  Baok  of  India

 JHARKHANDE  RAI:
 FINANCE  be

 3714.  SHRI
 Will,  the  Minister  of
 pleased  to  state:

 (a)  whether  the  Hissar  (Haryana)
 branch  of  State  Bank  of  India,  does
 not  give  application  forms  for  loan  to
 smal]  scale  industries;

 (b)  whether  N.  K.  Industries,  Hissar
 repeatedly  asked  for  application  forms
 and  the  same  were  not  given;  and

 (c)  if  so,  the  steps  being  taken  to
 set  things  right?  .

 0
 THE  DEPUTY  MINISTER  IN  THE

 MINISTRY  OF  FINANCE  (SHRIMATI
 SUSHILA  ROHATGI):  (a)  Ordinarily
 all  persons  desiroug  of  borrowing  from
 the  Bank  are  given  the  application
 forms.

 (b)  and  (c).  Complete  information
 on  this  case  is  not  readily  available.
 It  is  being  collected  by  the  State  Bank
 of  India  and  will  be  placed  on  the
 Table  of  the  House.

 Suggestions  of  Study  Team  for
 Development  of  Tourist  and

 Hotel  mdustry  iy)  Assam

 3715.  SHRI  JHARKHANDE  RAI:
 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state:

 (a)  whether  a  study  team  sponsor-
 ed  by  the  Industrial  .Development
 Bank  of  India,  the  Reserve  Bank  of
 India  and  two  other  financial  orga-
 nisations  which  surveyed  the  indus-
 trial  potentialities  of  Assam  had  sug-
 gested  among  other  things  the  develop-
 ment  of  tourist  and  hotel  industry  in
 the  State;  and

 (b)  if  so,  what  steps  are  being  taken
 in  this  direction?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN
 SINGH):  (a)  Yes,  Sir.  A  joint  insti-
 tutional  study  team  which  carried  out
 an  industrial  potential  survey  of  ,Assam
 anter  alia  referred  t  o  the  tourism  po-

 tential  of  Assam  and  suggested  cer-
 tain  measures  like  provision  of  econ0-
 mic  air  transport,  development  of
 hotel  accommodation  and  promotional
 effort  by  the  OCentral/State  Depart-
 ments  of  Tourism.  The  team  has  also
 recommended  provision  of  loans  to
 hotel  industry  on  softer  terms  and  8
 hotel  at  Gauhati.

 (b)  Copies  of  the  study  team’s
 report  have  already  been  forwarded
 to  the  Central  and  State  Governments
 for  appropriate  action.

 Steps  to  develop  Tourism  in  Eastern
 region  during  Fifth  Plan

 3716.  SHRI  JHARKHANDE  RAI:
 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state:

 (a)  whether  sufficient  attention  has
 not  been  paid  by  the  Centre  to  the
 development  of  tourism  in  Eastern
 region,  particularly  in  Assam;

 (b)  if  so,  the  reasons  therefor;  and

 (c)  what  steps  Government  pro-
 pose  to  take  to  develop  tourism  in
 this  region  during  the  Fifth  Plan?

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (DR.  KARAN
 SINGH):  (a)  and  (b).  Within  the
 limitations  of  resources  and  priorities,
 several  schemes  have  been  taken  up
 in  the  Central  sector  for  development
 of  tourism  in  the  Eastern  region.  These
 include  setting  up  of  Tourist  Bureaux.
 provision  of  accommodation,  transport
 and  improvement  of  other  facilities  at
 various  places.  Due  to  restrictions  on
 the  visit  of  foreign  tourists  to  Assam
 and  some  other  areas  in  the  region,
 tourism  in  the  North  Eastern  area  has
 not  developed  as  rapidly  88  in  some
 other  States.  With  a  view  to  promote
 tourist  traffic  to  the  region  a  conven-
 tion  on  ‘Tourism  in  Eastern  India’  was
 recently  organised  jointly  by  the  De-
 partment  of  Tourism  and  West  Bengal
 Government.

 (c)  Tourism  schemes  for  the  Fifth
 Plan  have  not  yet  been  finalised.
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 Export  of  Iron  Ore  to  Czechoslovakia
 and  Poland

 ‘S717.  SHRI  RAM  PRAKASH:  Will
 the  Minister  of  COMMERCE  be  pleas-
 ed  to  state:

 (a)  whether  there  have  been  fresh
 agreements  for  the  export  of  iron  ore
 to  Czechoslovakia  and  Poland  during
 ‘1972-73;  and

 (b)  if  so,  the  quantum  of  exports
 and  the  foreign  exchange  expected  to
 be  earned  from  these  deals?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A.  C.  GEORGE):  (a)  and  (b).  India’s
 exports  during  ‘1972-73  (upto  January,
 973)  to  Czechoslovakia  and  Poland
 were  6.35  lakh  tons  valued  at  Rs.  4.8
 million  and  3.5  lakh  tung  valued  at
 Rs,  2.6  million  respectively.  A  con-
 tract  for  supply  of  a  firm  quantity  of
 6.5  lakh  tons  valued  at  Rs.  35  million
 during  (1973-74,  has  recently  been  con-
 cluded  with  Czechoslovakia.  No  fresh
 contract  been  concluded  with
 Poland  for  supplics  during  (1973-74  so

 far.  ‘Fj
 Increase  in  the  Export  of  Indian

 Goods  to  Japan
 3718.  SHRI  MUKHTIAR

 MALIK:  Will  the  Minister
 MERCE  be  pleaseri  to  state:

 has

 SINGH
 of  COM-

 (a)  the  steps  taker  or  proposed  to
 be  taken  by  Government  to  increase
 the  exports  of  Indian  goods  to  Japan;

 (b)  the  comparative  statement  show-
 ing  the  items  of  which  the  export  is
 likely  0  be  increased;  and

 (c)  the  comparative  increase  in  the
 foreign  exchange  earnings  as  a  result

 thereof?
 7
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE:  (SHRI
 A.  C.  GEORGE);  The  performance  and
 possibilities  of  India’s  exports  to  Japan
 are  kept  under  constant  review  by  the
 Government.  A  number  of  Japanese
 delegations  have  been  received  in  India
 during  the  last  four  years  covering  a
 wide  range  of  items  of  interest  to
 Japan,  These  included  machine  tools,
 sheep  casings,  green  grocery,  machinery
 and  metallurgical  items,  etc.  Missions
 interested  in  identifying  industries
 capable  of  supplying  labour-intensive
 products  and  areas  for  possible  joint
 industrial  ventures  with  expert  orien-
 tation  were  also  received.  Many

 India
 Japan  to  study  possibilities  of  export-
 delegation  from  also  visited

 ing  items  in  which  India  has  export
 capability  and  Japan  has  import  op-
 portunity.  These
 range  of  products  including  Engineer-
 ing  products,

 covered  a  wide

 chemicals,  electronics,
 automobile  parts  &  components,  oil-

 cakes,  etc.  Private  individuals  and
 delegations  have  been  encouraged  to
 make  business  visits  to  Japan.  Public
 sector  undertakings,  especially  MMTC,
 have  also  been  active  in  this  field.

 2  In  order  to  fully  utilize  the  possi-
 bilities  and  to  bring  together  leaders
 in  Industry  and  Trade  in  the  two
 countries,  two  Committees  were  sef-
 up:—

 (i)  The  Indo-Japan  Committee  for
 studies  in  Economic  Develop-
 ment,  to  project  areas  of  cul-
 tural,  scientific  technological
 and  economic  cooperation.
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 (ii)  The  [ndia  Japan  Business  Co-
 operation  Committee,  coneist-

 ing  of  businessmen  and  Indus-
 trialists  of  the  two  ¢ountries.

 Comparative  statement  showing  the  export  performance  of  major  items  whose  exports  to  n
 have  increased  in  the  last  few  years  Sepa

 1968-69  1969-70  I970-7I  I97I-72  I
 Fareed .  (ApI-Aug),

 i.  Iron  ore  and  concentrates  FIOI  76I3  g3I5  8633  2906
 2.  Fish  and  fish  preparations  468  94I  77965  2240  ‘1061

 3.  Cotton  Raw  888  rI79  7035  r68  64
 co  Manganese  Ore  798  693  Trit  803  375
 -§.  Oilcakes  oom  396  423  932  734  287
 6.  Pearls  and  precious  and  semi-

 Precious  stones  (unworked  &
 worked)  ?  703  a  a  a  ।  286  437  238

 7.  Leather  hides  and  skins,  tanned
 &  dressed  :  321  388  430  4I6  5

 ‘8.  Tobacco  unmanufactured  288  261  239  386  442
 “o  Wood  79  379  237  337  230
 10.  Cashew  kernels  49  47  I02  7453  88
 at.  Worksof  Art  Collector's  pieces and  antiques  39  69  II6  334  450
 Iz  Chemicals  and  compounds.  48  43  36  4०६]  36
 13.  Tea  47  62  63  93  47
 a4.  Palm  fibre  for  brushes  q2  78  Tg  84  ar

 पड,  Oil  seeds  and  oil  kernels  8  55  36  92  23
 Total  exports  to  Japan  158,33  179,36  230,48  182,27  78,87

 3.  The  Trade  Development  Autho-
 tity  has  been  entrusted  with  the  job
 of  developing  among  others,  Japan  as
 ‘a  market  for  some  selected  non-tradi-
 tional  items  of  export.  It  sponsored
 a  delegation  of  electronics  interests  to
 Japan  to  explore  the  possibilities  of
 export  of  electronic  components  and
 for  setting  up  export-oriented  joint
 ‘ventures  in  the  Free  Trade  Zone  at
 Santa  Cruz,  Bombay.

 4  Indo-Japanese  trade  has  been
 ‘steadily  increasing  and  the  balance  of
 trade  has  been  in  India’s  favour  since
 1966-67.
 3864  LS—4.

 5.  A  cOmparative  statement  showing
 the  export  performance  of  the  major
 items  to  Japan  in  the  last  few  years
 is  enclosed.

 है,  Due  to  reasons  beyond  our  con-
 trel,  such  as  recession  in  the  Japanese
 Steel  Industry,  fluctuations  in  produc-
 tion,  dislocation  due  to  outbreak  of
 hostilities  with  Pakistan,  etc.,  the
 exports  to  Japan  during  97l-72  de-
 clined  by  about  l0  per  cent  compared
 to  the  previous  year.  In  the  current
 year,  the  position  ig  expected  to
 improve.  *  It  is,  however,  not  possible
 to  forecast  with  any  degree  of  exacti-
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 tude  the  future  increase  in  exports  of
 the  various  items  and  the  foreign  ex-
 change  earnings  thereof.

 Foreign  Engineering  Companies

 3719.  SHRI  MUKHTIAR  SINGH
 MALIK:  Will  the  Minister  of
 FINANCE  be  pleased  to  state:

 (a)  the  names  of  the  foreign  engi-
 neering  companies  operating  in  India
 with  50  per  cent  or  more  of  equity
 shares  in  foreign  hands;

 (b)  the  amount  remitted  abroad  by
 each  one  of  them  during  the  past
 three  years;  and

 (c)  the  steps  taken  by  Government
 for  early  Indianisation  of  these  con-
 cerns?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN):
 (a)  and  (b).  Information  ig  being
 collected  and  will  be  laid  on  the  table
 of  the  Lok  Sabha  to  the  extent  it
 becomes  available.

 (c)  Whenever  foreign  majority  com-
 panies  including  foreign  engineering
 companies  are  pranied  expansion,
 opportunity  is  taken  to  dilute  the
 foreign  sharcholding  in  such  compa-
 nies  in  accordance  with  the  guide-
 lines  announced  in  the  Press  Note
 dated  the  l9th  February,  1972.  A
 copy  of  the  Press  Note  is  laid  on  the
 Table  of  the  House.  [Placed  in
 Library.  See  No.  LT-4535/73].

 Cases  of  all  companies  having  40
 per  cent  or  more  of  foreign  sharehold-
 ing  in  them  wi:l  come  up  for  review
 after  “The  Foreign  Exchange  Regula-
 tion  Bill  1972",  which  is  now  before
 the  Parliament,  is  enacted.

 Inquiry  into  the  theft  of  Stores  and
 other  property  belonging  to  Indian

 ‘Airlines  from  Palam  Airport

 3720.  SHRl  MUKHTIAR  SINGH
 MALIK:  Will  the  Minister  of  TOUR-
 ISM  AND  CIVIL  AVIATION  be  pleas-
 ed  to  state:
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 (a)  whether  inquiry  hag  been  com-
 pleted  by  Government  into  the  com-
 plaints  of  theft  of  stores  and  other
 property  belonging  to  the  Indian  Air-
 lines  from  the  Palam  Airport,  Delhi
 during  1972;  and

 (b)  if  so,  the  findings  of  the  in-
 quiry  and  action  taken  by  Govern-
 ment  in  the  matter?  ।

 THE  MINISTER  OF  TOURISM  AND.
 CIVIL  AVIATION:  (DR.  KARAN
 SINGH):  (a)  and  (b).  There  were
 3  cases  of  theft  of  stores  and  other
 property  belonging  to  Indian  Airlines
 from  Palaum  airport  during  172.  In-
 quiry  has  bécn  completed  in  l]  cases
 and  2  are  under  investigation.

 In  4  cases  the  allegations  could  not
 be  supstantiaied  and  they  have  been
 treated  as  clored.  Out  of  the  remain-
 ing  7  cases.  4  involved  theft  of  stores,
 provisions,  cigarettes  and  handtools.
 In  one  case,  some  cosh.  a  ciga‘ette
 box  aud  soine  packots  of  cigarettes
 were  found  missing.  Appropriate
 punishments  were  awarded  and  a
 CaSe  was  reported  io  the  Customs
 Department  a.  one  of  their  employzes
 was  involved.

 Amount  of  Loan  given  to  Small  and.
 Medium  Scale  Industries  by  U.T.L,.

 L.C.L,  LF.C.,  LB.D.L,  LCLC..L

 372l.  SHRI  ARVIND  M.  PATEL:
 Will  the  Minister  of  FINANCE  be
 pleased  to  stale  the  total  amount  of
 loans  and  other  assistance  given  by
 the  Unit  Trust  of  India,  Life  Insurance
 Corporation  of  India,  Industrial
 Financial  Corporation  of  India,  Indus-
 trial  Development  Bank  of  India  and
 Industrial  Credit  and  Investment  Cor-
 poration  of  India  to  small  and  medium
 scale  industries  during  the  year
 1970-71,  (1971-72  and  1972-73?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN):
 Amongst  the  financial  institutions
 referred  to  in  the  question,  the  Life
 Insurance  Corporation  of  India  cam
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 ‘give  assistante  only  to  public  limited
 companies,  while  the  Industrial  Fi-
 nance  Corporation  of  India  can  give
 only  to  limited  companies  and  most
 of  the  small-scale  units  operate  in  the
 form  of"  partnership  concerns.  Unit
 Trust  of  India  does  not  grant  loans
 and  also  doe,  not  provide  any  form
 of  financia:  Assistance  to  small  scale
 industries,  As  the  Industrial  Develop-
 ment  Bank  of  India  refinances  loan
 by  other  institutions,  it  does  not  nor-
 mally  lend  direct  assistance  to  small
 scale  units  and  the  Development
 Banks  assistance  to  small  scale  units
 is  indirect  by  way  of  refinance  to  the
 lending  ,  institutions.  The*  Industrial
 Credit  and  Investment  Corporation  of
 India,  however,  gives  foreign  currency
 loans  to  small  scale  industries.  The
 required  information  re’ating  to  assis-
 tance  to  small  scale  indusiries  and  the
 other  industries  by  these  institutions
 is  given  in  the  Statement  laid  on  the
 Table  of  the  House.  [Placed  in
 Library.  See  No,  LT-4536/72].

 Advance  by  Nationalised  Banks  to
 Owners  of  Fair  Price  Foodgrain

 Shops  sponsored  by  State
 Governments

 3722.  SHRI  ARVIND  M.  PATEL:
 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  whether  Nationalised  Banks  are
 giving  advances  to  owners  of  fair
 price  foodgrain  shops  sponsored  by
 State  Governments;

 (b)  if  sv,  the  criteria  for  giving  the
 loans,  and

 (c)  if  not,  the  reasons  thereror®

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN!:
 (a)  Nationalised  banks  provide  credit

 to  fair  price  shops  dealing  in  food-
 grains  in  accordance  with  their  nor-
 mal  procedures.

 (b)  and  (c).  With  @  view  to  finan-
 cing  of  foodgrain  distribution  through fair  price  shops  sponsored  by  Govern-

 ment  the  Reserve  Bank  of  India  has.
 completely  exempted  from  the  provi-
 sions  of  its  Selective  Credit  Control
 Advances  made  by  the  Scheduled
 Commercial  banks  against  the  ration-
 ed  foodgrains.

 नेपाल  को  इदृत्यात  का  निर्वात
 ४  OR

 3723.  डा०  लक्ष् मोना रायग  पिय  :
 क्या  वाणिज्य  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  भारत  से  नेपाल  को  कितना
 इस्पात  निर्यात  किया  गया  |

 (ख)  क्या  नेपाल  जापान  से  भी
 भारी  मात्रा  में  इस्पात  का  आयात  करता
 है।  ौर

 (ग)  पिछले  दो  वर्षों  में  जापान  को
 कितना  कच्चा  लोहा  निर्यात  किया
 गया  ?

 वाणिज्य  मंत्रालय  में  उपमंत्री  (श्री
 Wo  सी०  जज:  (क)  I.7I-72
 के  दौरान  27  लाख  to  मूल्य  का
 2000  मे०  टन  स्टील  भारत  से  नेपाल

 भेजा  गया

 (@)  उपलब्ध  जानकारी  के  अनुसार
 नेपाल,  जापान  से  भी  स्टील  का ,  आयात
 कर  रहा  है  1

 (ग)  1970-71  तथा  i97I-72
 के  दौरान  भारत  से  जापान  को  चले  लोहे
 सहित  कच्चे  लोहे  के  निर्यात  निम्नोक्त
 प्रकार  थे  :--

 वर्ष  मात्रा  मूल्य

 मे०  टन  लाख  स०
 970-7f  4,18,000  882
 97i-72  534 1,65,000
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 अशोक  होटल  हारा  बतूल  को  गई  बकाया
 राशि

 3724.  डा०  लक्ष्मीनारायण  पांडेय:
 क्या  पर्यटन  और  नागर  विमानन  मंत्री

 यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  अशोक  होटल  के  बारे  में
 सरकारी  उपक्रमों  सम्बन्धी  समिति  ने
 अपनों  15वीं  रिपोर्ट  में,  ग्राहक  होटल
 द्वारा  वसूल  की  जाने  वाली  बकाया  राशि

 के  बार ेमें  कुछ  उल्लेख  किया है  ;

 (ख)  उस  दिशा  में  सरकार  ने  क्‍या
 कदम  उठाये  हैं  ;  शौर

 (ग)  उक्त  कमेटी  की  रिपोर्ट  के

 पश्चात्‌  बकाया  राशि  में  से  कितनी  वसूल
 हुई  है शौर  उसमें  कितनी  और  वृद्धि
 हुई  है?

 पर्यटन  श्लोक  नागर  विमानन  मंत्री

 (ato  कर्ण  सिह:  (क)  जहां।

 (ख)  होटल  प्रबन्धक वर्ग  सम्बन्धित
 पक्षों  क ेसाथ  इस  मामले  को  सक्रिय  रूप
 से  लिखित  अनु स्मारकों,  व्यक्तिगत
 सम्पर्क  शौर  जहां  कहीं  प्राप्यक  होता  है
 कानूनी  कार्यवाही  द्वारा  ले  रहा  है  1

 (ग)  (i)  रिपोर्ट  में  दिखाई  गई
 28,26,619  रुपये  की
 बकाया  राशि  में  से  शब
 तक  24,42,8l4  रुपये

 वसूल  किये  गये  हैं  ।

 (ii)  31-12-72  को  बकाया
 राशि  §3,29,458,  39
 so  थी,  जिसमें  से
 42,56,620, 39  ०

 की  रकम  की  ऐसी  राशियां
 हैं  जो  6  महीने  से  कभ
 भगवती  से  बकाया  हैं।
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 we  (ure  केक)  के  निर्यात में  कमी

 3725.  Blo  लक्ष्मीनारायण  पांडेय:
 क्या  वाणिज्य  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि:

 (क)  क्‍या  देश  के  खल  (ट्रायल  केक)
 निर्यात  में  भारी  कमी  हुई  है;

 (ख)  वर्ष  i9707:  की  तुलना  में
 वर्ष  i97I-72  के  दौरान  खल  के  निर्यात  में
 कितने  प्रतिशत  कमी  हुई  है  ;  और

 _  (ग)  निर्यात  में  कमी  के  कारण  क्‍या
 ही

 वाणिज्य  मंत्रालय  में  उप  मंत्री
 (श्री  ए०  सी०  जाएं  i  (+  )  जी  हां  ।  खली के
 निर्यातों  में  गिरावट  शती  रही  है

 (ख)  1970-71  की  तुलना  में
 97I-72  के  दौरान  गिरावट  की  प्रति-

 शतता  मात्रा  की  दृष्टि  से  5.6  प्रतिशत
 और  मूल्य  की  दृष्टि  से  27.  6  प्रतिशत है  ।

 (ग)  97I-72  के  दौरान  निर्यातों
 में  जो  गिरावट  झाई  थी  उसके  मुख्य  कारण
 अपेक्षाकृत  कम  इकाई  मूल्य  का  मिलना  भर
 विकसित  निर्यातक  देशों  से  कड़ी  प्रति-
 स्पर्धा  का  होना  था

 wan  का  निर्यात

 3726.  Bo  लक्मीबाशयण  पांडेय:
 क्या  वाजिब  मंत्री  यह  बताने  की  कृपा  करेंगे
 किः

 (क)  प्राजक  किन  किन  देशों  को
 अभ्रक  का  निर्यात  किया  जा  रहा  है  कौर
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 शत  तीन  वर्षों  में  इसके  निर्यात  से  उन  वाणिज्य  ह,  में  उप-मंत्री
 (भी

 देशों  से  कितनी  मुद्रा  प्रतीत  की  गई;  शौर  |  Yo  सौ०  जाले)  :  (क)  एक  विवरण  संलग्न

 है  1

 (ख)  भारत  में  उन  राज्यों  के  नाम  (ख)  धनक  का  उत्पादन  मुख्यतः
 क्या  हैं  जहां  भ्रमण  का  उत्पादन  मुख्यतः  बिहार,  श्राइन  प्रदेश  तथा  राजस्थान  में

 होता  है?  होता  है  t
 "

 विवरण

 1969-70  से  97i-72  के  दौरान  अ्श्नक  (टुकड़े  तथा  बैस्ट  सहित)  के  देश  वार  निर्यात
 दर्शाने  वाला  विवरण

 मूल्य  लाख  रु०  में

 देश  l969-70  970-7l  97I-72

 l.  चेकोस्लोवाकिया  80.00  72.00  103.1
 2.  रूमानियां  6.00  42.00  .3i,69
 3.  पोलैंड  3.00  118.90  72.88

 4.  हंगरी  46.00  7.20  53,  06

 5.  युगोस्लाविया  0.9  24.86  24.5

 6.  बुल्गारिया  :  .  6.80  3.48  2.33

 7.  जर्मन  लोकतंत्रीय  गणराज्य  5.00  7.50  89.86

 8.  सोवियत  संघ  386.00  544.00  419,44

 9.  फ्रांस  .  नि  48.  00  67.00  54.  59

 10.  ब्रिटेन  न  हे  9.00  3.00  85,4I

 LL.  जर्मन  संघीय  गणराज्य  3.00  40.80  38.8

 I2.  नो  .  4.00  8.00  2.8

 13  नीदरलैंड  हि  26.00  20.00  12,  87

 14.  संयुक्त राज्य  भ्रमरी का  «  40.00  173.00  221.96

 i5.  array].  245.00  159.00  55.96

 16.  हांग  कांग,  ,  .  .  .  33.00  45.00  5.40

 17.  अन्य  .  हे  :  365.0l  76.36  250.23

 कुयोग  ,  747.00  776.00  757.36
 ee
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 भारत  में  परियोजनाओं  कं  लिए  विश्व
 बेक  से  सहायता

 3727.  डा०  लक्ष्मीनारायण  पांडेय:
 क्या  वित  मंत्री  यह  बताने  की  कृपा  करेंगे
 किः

 (क)  गत  दो  वर्षों  के  दौरात  विशेष
 परियोजनाओं  के  लिए  विश्व  बैंक  से  भारत
 को  कितनी  राशि  की  सहायता  मिली  है;
 और

 खि)  वे  परियोजनाएं  कौन  सी  हैं
 जिन  पर  यह  राशि  खर्च  को  गई  है?

 विवरण
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 बित  मंत्रों  (श्री  वश वस्त राब  बाण!  :

 (क)  97I-72  प्लोर  1972-73  के
 दौरान  भारत  सरकार  ने  विश्व  बैंक  से
 सम्बद्ध  नरम  शर्तों  पर  ऋण  देने  वाली
 ग्रन्तर्राष्ट्रीय  विकास  संघ  नामक  संस्था  के
 साथ  कुल  6452.00  लाख  डालर  की
 रकम  के  करारों  पर  हस्ताक्षर  किए  हैं  ।

 (ख)  एक  विवरण  सभ्य  पटल  पर
 रख  दिया  गया  है  |

 क्रम  परियोजना  का  ताम  करार  की  ऋण  की

 संख्या  तारीख  रकम

 (लाख  डालरों  में)

 .  चौथी  दूर-सं वार  परियोजना  35-71  780.0
 2  दूसरी  विद्युत  परिषद  परियोजना  5-71  750.0
 3  हरियाणा  कृषि  ऋण  परियोजना  11-6-71  250.0

 4  तमिलनाडु  कृषि  ऋण  परियोजना  11-671  350.0
 5  कोचीन  उर्वरक  परियोजना,  दूसरा  चरण  307-71  200.0
 6  गेहू  संग्रहण  परियोजना  23-871  50.0
 |  पोरम्पट  सिंचाई  परियोजना  23-871  390.  0
 8  मैसूर  कृषि  ऋण  परियोजना  7-I-72  400.0
 9  गोरखपुर  उर्वरक  विस्तार  परियोजना  7-3°72  100.0

 l0  ग्यारहवी  रेल  परियोजना  241-72  750.0
 ll  महाराष्ट्र  कृषि  ऋण  परियोजना  293-72  300.0
 2  बिहार  कृषि  विपणन  परियोजना  29-3-72  40.0
 30  जनसंख्या  परियोजना  14-6-72  22.6
 4  नौवहन  परियोजना  ऋण  26-972  830.0
 5  शिक्षा  परियोजना  ऋण  10-11-72  20.0
 l6  भारतीय  औद्योगिक  विकास  बैंक  परियोजना  9-2-73  250.  0
 ह क  नंगल  उर्वरक  विस्तार  परियोजना  9-2-73  580.0

 जोड़  ,  6452.0
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 Amount  Deposited  by  Bank  of
 Amefica  with  Reserve  Bank

 JOYTIRMOY  BOSU:
 FINANCE  be

 3728.  SHRI
 Wiii  the  Minister  of
 pleased  to  state:

 (a)  how  much  money  the  Bank  of
 America  deposited  with  the  Reserve
 Bank  of  india  when  it  started  its
 business  in  India  in  ‘1964;

 (b)  the  total  amount  allowed  to  be
 remitted  by  the  Bank  during  the  years
 964—7],  under  each  head  viz.,  profits,

 dividend,  technical  know-how,  head
 office  expenses  and  others;

 .
 (c)"the  Bank's  iotal  deposits  and

 advances  in  India  as  in  964  and  97I;
 and

 (0)  total  working  capital  of  the
 Bank  as  a  proport.on  to  total  deposits
 as  in  97I?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN):
 (a)  The  Bank  of  America  deposited
 securities  of  the  face  value  of  Rs.  20
 lakhs  with  the  Reserve  Bank  of  India
 in  964  at  the  time  of  starting  its
 business  in  India  to  comply  with  the
 requirements  of  Section  (2)(b)(i)  of
 the  Banking  Regulation  Act,  ‘1949.

 (b)  Information  is  being  collected
 and  wil:  be  laid.  on  the  Table  of  the
 House.

 (c)  The  bank’s  total  deposits  and
 advances  in  India  as  in  964  and  97]
 are  as  follows:

 Deposits  as  on
 3I-92-64-4,58,45,0F.0.63
 3I-2-7I-44,97,0,302.T
 Advances  (including  bills  purchased  and
 discounted)  as  on
 3I-87-64-3,06,56,822.T7
 3I-I2-7-3,68,28,874.78

 (d)  The  prosortion  of  the  bank's
 werking  capital  (ie.  balance  sheet
 total  less  contra  items)  to  total  de- .

 posits  was  1.07:1,  as  on  3lst  Decem-
 ber,  ‘1971,

 Inspection  of  Bank  of  America  by
 R.B.I,

 JYOTIRMOY  BOSU: 3729.  SHRI
 FINANCE  be Will  the  Minister  of

 pleased  to  state:

 (a)  whether  the  Bank  of  America
 was  inspect2d  by  the  Reserve  Bank  of
 India  between  l2th  October  and  25th
 Novomber,  1972;  and

 oo  if  so,  what  irregularities  were
 found?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN):
 (a)  Yes,  Sir.

 (b)  No  irregularities  of  a  serious
 nature  were  found  by  the  Reserve
 Bank  of  India  during  the  course  of
 inspection.

 Opening  of  a  Regional  Office  in  Bom-
 bay  by  Bank  of  America

 JYOTIRMOY  BOSU:
 of  FINANCE  be

 3730.  SHRI
 Will  the  Minister
 pleased  to  state:

 (a)  whether  the  Bank  of  America
 has  sought  the  permission  of  the  He-
 serve  Bank  of  India  to  open  a  regional
 office  in  Bombay;  and

 (b)  if  so,  whether  necessary  permis-
 sion  has  been  granted?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAOQ  CHAVAN):
 (a)  In  November  ‘1972,  the  Bank  of
 America  suught  the  permission  of  the
 Reserve  Bank  of  India  to  open  a
 ‘regiona.  office’  in  Bombay  tor  the
 purpose  of  carrying  out  “administra-
 tive  functions”  in  respect  of  its  offices
 in  India,
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 (b)  A  conditional  licence  was  grant-
 ed  by  the  Reserve  Bank  to  the  bank
 on  l9th  February  973  to  open  a  re-
 gional  office  for  carrying  on  adminis-
 trative  work  only.  This  office  is  not
 authorised  to  transact  any  banking
 business.

 Decline  in  Fish  Export

 (3731.  SHRI  JYOTIRMOY  BOSU:
 Will  the  Minister  of  COMMERCE  be
 pleased  to  state:

 (a)  whether  his  attention  has  been
 drawn  to  a  report  published  in  'Econo-
 mic  Times',  Bombay,  dated  the  i6th
 January,  973  under  the  caption
 “Fish  Export  Smell  Four";  and

 (b)  if  so,
 thereto?

 Government's  reaction

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A.  C.  GEORGE):  (a)  Yes.  Sir

 (b)  There  is  not  much  substance  in
 the  report.

 Equipment  for  High  Power  Radar
 Unit  at  Paradeep  (Orissa)

 3733.  SHRI  ARJUN  SETHI:  Will  the
 Minister  of  TOURISM  AND  CIVII.
 AVIATION  be  pleased  to  state-

 (a)  whether  the  equipment  for  the
 eroposed  high  power  rader  unit  which
 is  to  be  set  up  at  Paradeep  for  aug-
 menting  cyclone  forecasting  system  in
 the  coastal  areas  of  Orissa  has  arriy-
 ed:  and

 (0)  if  se,  whether  the  radar  station
 is  expected  to  start  functioning  by  the
 end  of  March,  973  as  scheduled?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN
 SINGH):  (a)  Yes.  Sir,  except  a  few
 components  of  the  equipment  which
 are  expected  shortly.
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 (b)  The  radar  station  is  expected  to-
 start  functioning  by  the’  end  of  May
 ‘1973.

 Establishment  of  Modern  Jute  Indus
 try  in  Orissa

 3734.  SHRI  ARJUN  SETHI;  Wi:l  the
 Minister  of  COMMERCE  be  pleased  to
 state:  .

 (a)  whether  the  proposals  for  the
 establishment  of  modern  jute  industry
 in  Orissa  have  been  received  by  the
 Central  Government;

 (b)  if  so,  the  broad  outlines  there-
 of;  and  .

 (c)  if  not,  what  steps  Government
 have  taken  to  expedite  the  matter?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A.  C.  GEORGE):  (a)  No,  Sir.

 (b)  Does  not  arise.

 (c)  The  Orissa  Government  have
 been  requested  to  expedite  their  pro-
 posal,

 एयर  इण्डिया  तथा  इण्डियन  एयर  लाइन्स
 के  किसान  चालकों  तथा  विमान  परि-
 चारिकाशों  के  विऋद्ध  प्रनुशासनात्मक

 कार्यवाही

 3735.  श्री  शंकर  दयाल  सिंहः  क्‍या.
 पर्यटन  शौर  नागर  विमानन  मंत्री  यह  बताने
 की  कृपा  करेंगे  कि  :

 (क)  गत  एक  वर्ष  के  पुरन्दर  एयर
 इन्डिया  और  इन्डियन  तथा  एयरलाइन्स  के
 कितने  विमान  चालकों  तथा  विमान  परि
 चारिकाशों  के  विरुद  प्रनुशसनात्मक
 कार्यवाही  की  गई  झोर  कारणों  से;
 शोर
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 ख्)  एयर  इन्डिया  तथा  इन्डियन
 एयर  लाईं नस  के  कितने  कर्मचारियों  को

 उनके  कार्यकुशल  न  होने  के  कारण  बर्खास्त
 किया  गया  है  ।

 फ्रंटल  शौर  नागर  विमानन  मंत्री
 (डा  कर्ण  सिंह)  :

 (क)  इंडियन  एयरलाइन्स

 एक  विमान  चालक  को  दुर्व्यवहार,
 संजय-निष्ठा  एवं.  कर्तव्य-निष्ठा  की  कमी,

 «  तथा  शराब  पीने  के  'कारण  ।

 8  विमान  परिचारिकाएं  |  छः  को
 ग्रनधिकृत  रूप  से  लम्बी  अवधि  तक  अनूप-
 स्थित  रहने  के  कारण  तथा  एक  को  कार्य

 कुशल  न  होने  के  कारण,  शौर  दूसरी  को
 संजय-निष्ठा  व  कर्तव्य-निष्ठा  की  कमी,  और
 स्थायी  आदेशों  का  उल्लंघन  करने  के
 कारण  t

 एयर  इंडिया

 दो  विमानबालक  ।  एक  को  उड़ान  के
 दौरान  एक  विमान  परिचारिका  को  गाली
 देने  तथा  लंदन  में  आप्रवास  कार्यालय  में

 उच्छल  बर्ताव  करने  के  कारण  ।  दूसरे
 को  गलत  अवतरण  तकनीक  तथा  घटना
 की  रिपोर्ट  देने  के  कारण  ।

 पांच  विमान  परिचारिकाएं  -  चार  को
 एक  उड़ान  का  परिचालन  अवैध  कागजात
 से  करने  के  कारण,  तथा  पांचवीं  को  लंदन
 में  शाप  लिफ्टिंग”  (दुकान  से  चोरी)
 के  संबंध  में  ।

 ख)  इंडियन  एयरलाइंस--2
 एयर  इंडिया--13  परिवीक्षा-
 धीन  तथा  3  अन्य  |

 हं थक रहे  के  पलंगपोशों के  निर्माण  के  लिए
 उत्तर  प्रदेश  हारा  केस  से  भ्रामक

 सहायता  के  लिए  प्रार्थना

 3736.  श्री  शिवकुमार  जा स्त्री  :
 क्या  बाणी  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्या  उत्तर  प्रदेश  सरकार  ने
 हथकरघे  के  बने  पलंगपोश  तथा  कलात्मक
 वस्त्रों  के  निर्माण  में  जिनका  निर्यात  में
 प्रक्रिया  कौर  दूसरे  देशों  को  बहुत
 बड़ी  मात्रा  में  होता  है।  और  अधिक,
 सहयोग  देने  के  लिए  केन्द्र  सरकार  से
 प्रार्थना  की  है;  कौर

 (ख)  यदि  हां,  तो  इस  पर  केर
 सरकार  की  क्या  प्रतिक्रिया  है  ?

 वाणिज्य  मंत्रालय  में  उपमंत्री  (भी.
 qo  सी०  जज:  (क) जी  नही ंn

 (ख)  प्रश्न  नहीं  उठता  t

 एयर  इण्डिया  को  972-73  &  हुमा
 घाटा

 3737.  श्री  शिवकुमार  शास्त्री  :.
 क्या  पर मंटल  शोर  नाप  बिभा गन  मंत्री  यह
 बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  एयर  इंडिया  को  972-73.
 में  घाटा  होने  की  संभावना  है  ;  शौर

 (ख)  यदि  हां,  तो  इस  घाटे  के
 क्‍या  कारण  हैं?

 पर्यटन  कौर  सागर  विमानन  मंत्री
 (डा०  कर्ण  सिंह:  (क)  जी,  हां ।
 पुन  रक्षित  प्राक्कलनों  के  प्रसार  लगभग
 2.29  करोड़  रुपयों  का
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 (ख)  मुख्य  कारण  ये  हैं  a

 (i)  यात्री  किरायों  में,  विशेष
 रूप  से  ग्रतलान्तिक  सागरीय

 एवं  संयुक्त  राज्य  अमरीका
 भारत  मार्गों  पर,  जबर्दस्त
 कमी  के  फलसर:रूप  राजस्व
 में  काफ़ी  कभी  श्र!  जाना  ।

 Gi)  मूल्य  क्लास  व्यवस्था,  बीमा
 प्रीमियम,  और  एयरइंडिया
 द्वारा  विमानों  के  क्रय  के

 लिए  विदेशों  से  प्राप्त
 ऋणों  पर  ब्याज--इबन
 सभी  में  वृद्धि  ।

 कुरबत  से  नैफ्था  का  झा पात

 3738.  शी  शिवकुमार  शास्त्री:
 क्या  धा शि ण्य  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  सरकार  ने  कुवैत  से

 नैफ्था  आयात  करने  का  निर्णय  किया  है  ;

 (ख)  क्या  नैफ्था  की  कुछ  माता

 पहले  से  प्रख्यात  की  जा  चुकी  हैं  ;  कौर

 (ग)  यदि  हां,  तो  उसका  पूरा  ब्यौरा
 क्‍या  है?

 वाणिज्य  मंत्रालय  में  उपभो  की
 we  सी०  जाऊं  )  :  (क)  कुतर  ने
 कम  से  कम  कुछ  समय  के  लिए  हमें  नैफ्था
 की  कोई  सप्लाई  करने  में  अपनी  प्र समर्थता
 व्यक्त  की  है

 (ख)  हाल  के  वर्षों  में  कुल  से
 नैफ्था  का  कोई  झायात  नहीं  किया  गया

 है  1  हें
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 (ग)  प्रश्न  नहों  उठता  |

 गरीब  किसानों  के  उत्थान  के  लिए  राष्ट्रीयकृत
 बक  द्वार।  wea  को  गई  योजनायें

 3739.  ated  Va  प्रहिर्वार  :
 क्या  वित्त  मंत्री  यह  बताने  की  क्ृप्ना  करेंगे
 लि  गरीब  किसानों  के  'उत्थान  के  लिए
 राष्ट्रीयकृत  .बैंकों  द्वारा  कौन-कौन  सी
 योजनायें  आरम्भ  की  जायेंगी  i

 faa  सन्त्र(लय  से  उपमंत्री  (जीमते
 सुगौली  हावी  4)  .  राष्ट्रीयकृत  बैंक
 उनके  द्वारा  पहले  ही  बनायी  गई  विभिन्न
 योजनाओं  के  अन्तर्गत  निर्धन  कृषकों
 सहित  अन्य  किसानों  को  उनकी  उत्पादन-
 कारी  श्ावश्यकतातओं  के  लिए  ऋण  देते
 हैं।  थोड़ी  थोड़ी  भूमि  वाले  किसानों  को
 वित्त  पोषित  करने  के  उद्देश्य  से,  बैंक

 प्रतिभूति  was:  ऋण  देते  का  बजाय
 सोद्देश्य,  उत्पादनकारी  और  बढ़ती  ग्राम-
 प्रधान  ऋण  देंगे।  लघु  'भूमि धारियों  को
 सहायता  देने  को  प्रोत्साहित  करते  के  लिए
 ये  प्राय  उपाय  अपनाये  गये  हैं  ;  ऋण
 गारंटी  योजना,  «-97  के  भ्रन्तर्गत
 बैंकों  को  आशिक  कवर  देने  के  लिए
 व्यवस्था,  बटाई  पर  खेती  करने  वाले
 किसानों  शादी  सहित  छोटे  किसानों  को
 ऋण  देने  के  लिए  सामुदायिक  गारण्टी
 लागू.  करना  शादी,  जोत  के  साकार  के

 प्रनुसार  किसानों  के  लिए  ब्याज  की  विभेद
 दरें  लागू  करता  |  निविष्ट  क्षेत्र  में

 बहुत  छोटे  किसानों  को  शौर  देश  के
 विभिन्न  मार्गों  में  लग  कृषक  विकास
 क्षेत्रों  ।  सीमांतिक  कि  श्रमिकों  के  क्षेत्र
 में  बैंकों  के  सक्रिय  संघों  के  रियायतों  दरों
 पर  ऋण  देने  को  योजना  लागू  करना  ।
 बैंकों  ने  कंपने  फार्मों  को  सरल  बनाने
 एवं  उन्हें  प्रादेशिक  भाषाओं  में  छपवाने
 हे  लिए  भी  कार्रवाई  की  है  ।
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 gar  राहत  के  लिए  विदेशों  स ेसहायता

 3740.  शो  वायु  राम  अहिरवार:
 क्‍या  वित्त  मंत्री  यह  बताने  की  कृपा:

 ,  करेंगे  कि

 «  के)  वर्ष  1972-73  में देश  के
 अधिकांश  राज्यों  में  सूखे  से  उत्पन्न  स्थिति  का
 सामना  करने  के  लिए  सरकार  को  कौन-
 कौन  से  देशों  से  किस  रूप  में  कितनी  कितनी
 सहायता  मिलो  है;  कौर

 (ख)  क्‍या  पी०  एल०  480  के
 *

 अन्तर्गत  भो  कोई  सहायता  मित्रो  है  गौर
 यदि  हां,  तो  कितना  झोर  किस  रूप  में  ?

 वित मंत्रों  (भो  यराबन्‍्तराब  चला  ):
 (क)  कोई  नहीं  :॥

 (ख)  जी,  नहीं  1

 Granting  vf  Loans  by  Nationalised
 Banks  to  Unemployed  Engineers

 and  Jobless  persons  in  Mysore

 374l.  SHRI  D.  8.  CHANDRA  GOW-
 DA:  Will  the  Minister  of  FINANCE
 be  pleused  to  state:

 (a)  the  number  of  unemployed  en-
 gZineers  and  other  jobless  persons  who
 were  granted  loans  from  the  Nationa-
 lised  Banks  under  the  scheme  of  Self-
 Employed  Entrepreneur  Scheme  during
 97i-72  in  the  State  of  Mysore:  and

 (b)  whether  Government  are  satisti-
 ed  with  the  performance  of  Banks  in
 this  regard?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAOQ  CHAVAN!):
 (a)  Nationalised  banks  do  not  keep
 separate  accounts  rev:rding  unemp‘oy-
 ed  enginesrs  and  other  jobless  per-

 sons.  Howeve:,  figures  relating  to
 Joans  und  advances  granted  to  crafts-
 men  and  othe:  qualified  entrepreneurs

 ‘in  Mysore  State  by  the  nationalised
 bans  as  at  the  end  of  June,  972  are
 as  under:

 (Amount  in  lakhs  of  Rs.)

 No.of  No.  of  Balance
 Units  Accounts  Outstanding ~

 222,  ‘  7508  83-08

 (by)  The  objective  of  the  policy  is
 to  encourage  increased  flow  of  credit
 to  these  s-ctors  and  banks  are  being
 constantly  asked  to  improve  upon  the
 past  performance.

 Sick  Tea  Gardens  in  West  Bengal

 3742.  SHRI  BHAGIRATH  BHAN-
 WAR:  Will  the  Minster  of  COM-
 MERCE  be  pleased  to  state:

 of  the  closed  tea
 Bengal  as  on  3ist

 (a)  tie  number
 gardens  in  West
 December,  1972;

 (b)  the  number  of  workers  render-
 ed  jobless  and  the  reasons  for  their
 closure;  and

 (c)  what  Centra]  Assistance,  if  any,
 has  been  sought  and  granted  for  get-
 ting  them  reopened?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A.  C,  GEORGE):  (a)  and  (b).  The
 information  is  being  collected  and  wi-l
 be  laid  on  the  Table  of  the  House.

 (c)  No  specific  proposal  for  Central
 Assistance  from  the  West  Bengal  Gov-
 ernment  has  been  received  in  this  re-
 gard.
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 फरवरी,  973  में  बिल्‍लो  में  पराजय-कर
 अधिकारियों  हारा  एक  व्यापार  ag  पर
 छाप ेके  बौ राम  i6  लाख  रुपये के  मूल्य
 के  माल  शौर  नकदी  का  बरामद  किया  जाना

 3743.  शनी  हुकम  चन्द  कछवाय :
 श्यो  नरेंद  सिह  बिखर  :

 क्या  दिख  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि

 (क)  क्‍या  फरवरी,  973  8  चांदनी-
 चौक,  दिल्‍ली  में  एक  व्यापारी  के  यहां
 मारे  गए  छापे  के  दौरान  i6  लाख  रुपये
 से  प्रति  मूल्य  का  सामान  और  नकदी
 बरामद  हुई  थी  ;  श्र

 ख)  यदि  हां,  तो  संबन्धित  व्यक्तियों
 के  विरुद्ध  क्या  कार्यवाही  की  गई  है  ?

 बित  मंत्रालय  में  राज्य  मंत्री  (  श्री
 Bo  MIT.  term  )  :  (क)  दिल्ली  में
 2]  फरवरी,  973  को  एक  व्यापारी  के

 कारोबार  के  तथा  रहने  के  स्थानों  की  और
 6  बैंक  लाकरों  की  तलाशी  ली  गई  थी,

 जिसमें  लाकरों  तथा  रहने  की  जगहों  से
 लगभग  20.55  लाख  रुपये  कीमत  का
 सोना,  चांदी  तथा  जेवरात  शौर  भारतीय

 मुद्रा  में  57,500  रुपये  पाये  गये  ।

 (लव)  प्रत्यक्ष  कर  कानूनों  तथा
 स्वर्ण  (नियंत्रण)  अधिनियम  के  प्रधान
 कार्यवाही  करने  के  लिए  जांच-पड़ताल
 जारी  है।

 Loan  Granteg  by  Banks  in  Tripura
 for  Agricultural  purposes

 3744,  SHRI  DASARATHA  DEB:
 Will  the  Minister  of  FINANCE  be
 pleased  to  state;

 (a)  what  is  the  total  amount  of
 loan  advanced  by  the  Banks  to  the
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 agriculturists  of  Tripura  for  agricul-
 tural  purposes  so  far;  and

 (b)  out  of  the  amount  advanced  to
 the  agriculturists,  what  was  the
 amount  that  was  given  to  the  agricul- turists  who  hold  land  less  than  5
 acres?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRIMATI
 SUSHILA  ROHATGI):  (a)  The  total
 amount  of  agricultural  advances  in
 Tripura,  outstanding  as  on  the  last
 Friday  of  June,  972  amounted  to
 Rs.  2.2l  lakhs,

 (b)  Break-up  of  ‘advances  to  agricul.
 turists  according  to  the  size  of  hold-
 ings  is  not  maintained  by  the  banks.
 Arrangements  are,  however,  under-
 way  to  maintain  such  data,

 Report  of  the  Working  Group  on:
 Handloom  and  Powerlooms

 3745.  SHRI  R.  P.  ULAGANAMBI:
 Will  the  Minister  of  COMMERCE  be
 Pleased  to  state:

 (a)  whether  the  report  of  the  work-
 ing  Group  of  Handlooms  and  Power-
 looms  set  up  under  the  Chairmanship
 of  the  Textile  Commissioner  has  been
 submitted  to  Government,  if  so,  the
 main  features  thereof;

 (b)  the  reaction  of  Government  to
 the  observations,  recommendations
 ma‘:  by  the  Group;  and

 (९)  whether  Government  intend  to
 lay  a  copy  of  the  report  before  the
 Houses  of  Parliament?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A.  C.  GEORGE):  (a)  to  (c).  Yas
 Sir.
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 The  report  of  the  Working  Group  on
 Handlooms  and  Powerlooms  has  been
 received.  The  recommendations  of
 the  Working  Group  are  under  exami-
 nation,

 Misuse  of  Foreign  Exchange  by  Ex-
 ‘porters  of  Hosiery  Goods

 3746.  SHRI  E.  V.  VIKHE  PATIL:
 Will  the  Minister  of  COMMERCE  be
 pleased  to  state:

 (a)  whether  there  haye  been  com-
 plaints  of  over-invoicing.  under-invoic-
 ing.  misuse  of  foréign  exchange  and
 other  corrupt  practices  against  the  ex-
 porters  of  hosiery  goods;

 (b)  whether  any  investigation  has
 been  made  into  these  complaints;  and

 (९)  what  steps  Government  have
 taken  to  prevent  such  practices  among

 ‘exporters  of  hosiery  goods?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A.  C.  GEORGE):  (a)  It  is  suspected
 that  irregularities  of  this  nature  may
 have  been  committed  by  exporters  in
 connection  with  the  import  of  woollen
 rags.

 (b)  The  matter  is  being  investigat-
 ed  by  the  CBI.

 (c)  The  import  of  woollen  rags
 against  export  of  hosiery  goods  has
 been  disallowed  with  effect  from  uth
 May,  1972,

 Public  Sector  Undertakings  which
 handle  their  own  Foreign  Trade  with-

 out  mediation  of  S.T.C.

 3747.  SHRI  E.  V.  VIKHE  PATIL:
 Will  the  Minister  of  COMMERCE  be
 p:eased  to  state:

 (a)  the  names  of  public  sector  un-
 -dertaking  which  handle  their  own
 foreign  trade  without  the  mediation
 ‘of  State  Trading  Corporation;  and
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 (b)  the  names  of  the  countries
 which  have  their  own  agencies  in
 India  for  export  to  and  import  from
 India,  independent  of  the  State  Trad-
 ing  Corporation  or  the  public  sector
 undertakings  concerned?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A.  C.  GEORGE):  (a)  A  statement  con-
 taining  a  list  is  attached.

 (b)  The  following  East  European
 countries  carry  on  foreign  trade  in-
 dependent  of  S.T.C.  in  this  country.

 qd)  Bulgaria

 (2)  Czechoslovakia

 (3)  German  Democratic  Republic

 (4)  Hungary

 (5)  Poland

 (6)  Rumania

 (7)  U.S.S.R.

 Besides,  the  Arab  Republic  of  Egypt
 and  Iraq  have  also  been  allowed  to
 set  up  Trade  Centres  for  arranging /
 supervising  exports  of  various  goods
 from  India.

 Statement

 l.  Minerals  &  Metals  Trading
 Corporation  of  India  Ltd.

 Handicrafts  &  Handlooms  Ex-
 port  Corporation  Ltd.

 bh

 3,  Indian  Motion  Pictures  Export
 Corporation  Ltd.

 Hindustan  Stee]  Ltd.

 Indian  Telephone  Industries.
 Hindustan  Teleprinters  Ltd.

 Bharat  Electronics,
 Hindustan  Aeronautica  Ltd.

 or

 saa

 om
 +

 Praga  Tools,
 10.  National  Mineral  Development

 ‘  Corporation.
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 ll.  Hindustan  Zine  Ltd,

 12  National  Coai  Development
 Corporation.

 13.  Nayveli  Lignite  Corporation
 Ltd.

 14,  Fertiliser  Corporation  of  India.

 ‘15.  Fertiliser  &  Chemicals  Travan-
 core  Ltd,

 16.  Indian  Drugs
 cals  Ltd.

 &  Pharmaceuti-

 i7.  Hindustan  Antibiotics.

 18.  Indian  Oil  Corporation.
 i9.  Madras  Refineries.

 20.  Indian  Rare  Earth  Ltd.
 2l.  National  Seeds  Corporation.

 22.  Renabilitation
 poration.

 Industries  Cor-

 23.  Bharat  Heavy  Electricals  Lid.

 24,  Heavy  Electricals  (India)  Ltd.

 25.  Hindustan  Machine  Tools  Ltd.

 26.  National  Instruments  Ltd.

 27.  Hindustan  Photo  Films  Mfg.
 Co.  Ltd.

 28.  Tanner  &  Foot  Wear  Corpora-
 tion,

 29.  National  Small  Industries  Cor-
 poration.

 3k.  Heavy  Engineering  Corporation.

 Export  of  Wagons  to  Yugoslavia

 3748.  SHRI  E.  V.  VIKHE  PATIL:
 Will  the  Minister  of  COMMERCE  be
 pleased  to  state  the  total  amount  of
 foreign  exchange  earned  through  the
 export  of  wagons  to  Yugoslavia  since
 October,  9707

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  ‘OF  COMMERCE  (SHRI
 A.  C.  GEORGE):  Shipment  of  wagons
 in  semi-knocked  down  condition  for
 being  assembled  in  Yugoslavia,  against
 Yugoslav  contract,  has  begun,  Final

 MARCH  16,  973  Written  Answers  184. 4

 dehvery  has  not  yet  started.  Paynent
 will  be  in  Rupees  and  made  only  on.
 final  delivery.

 Dr.  Colin  Clark’s  remark  regarding
 Indian  Economy

 3749.  SHRI  YAMUNA  PRASAD
 MANDAL:  Will  the  Minister  of
 FINANCE  be  pleased  to  state:

 (a)  whether  Government's  attention
 has  been  drawn  to  the  remarks  of  the-
 renowned  Economist,  Dr.  Colin  Clark
 about  [Indian  Economy  appearing  in
 the  Financial  Express,  dated  the  20th
 January,  l973:  and

 (hi  if  so.  the
 ment  thereto?

 reaction  of  Govern-

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAQ  CHAVAN):
 (a)  Yes  Sir,

 (ap  Gevernment  do  not  subscribe  to:
 the  vicws  expressed  by  Dr.  Colin
 fe iark,

 s.icences  for  worsted  Spinning
 Machines  in  Bihar

 3750.  SHRI  BHOGENDRA  JHA:WilE
 the  Minister  of  COMMERCE  be  pleased
 to  state:

 (a)  the  number  of  units  of  complete-
 worsted  Spinning  Machines  in  Bihar;

 (b)  how  many  applications  for  licen-
 es  are  pending  disposal  and  the  causes
 of  delay  in  granting  licence;  and

 (९)  the  time  by  which  the  pending
 licences  would  be  granted?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A.  0,  GEORGE):  (a)  There  is  no  com-
 plete  worsted  spinning  unit  working  in
 Bihar  at  present.

 (b)  No  application  for  grant  of
 industrial  licence  for  this  item  in  res-
 pect  of  Bihar  State  is  pending.

 (c)  Doeg  not  arise
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 Rules  regarding  fixation  of  seniority  Insurance  Corporation,  Unit  Trust  end

 eof  Income  Tax  Officers

 57,  SHRI  VASANT  SATHE:  Will
 the  Minister  of  FINANCE  be  pleased
 to  state: .

 (a)  whether  Government  have  fram-
 ed  rules  in  accordance  with  the  Sup-
 reme  Gourt  judgement  dated  the  16th
 August,  972  in  case  of  Sarvashri  M.
 C.  Joshi,  8,  S.  Gupta  and  others  to
 govern  appointment  and  seniority,  of
 the  officers  directly  appomted  ang  pro-
 moted  to  Class  I  Grade  in  the  Income-
 tax  Department,  and  whether  these
 rules  are  being  strictly  observed:

 *(L)  whethe:  Government  have  in-
 stituted  any  enquiry  into  the  large
 seale  violation  of  rules  ag  pointed  vut
 by  the  Supreme  Court  in  its  judgement
 in  Department  cases  of  +1967;  and

 (c)  if  so.  the  outcome  thereof  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINAN SE  (SHRI  छू.

 R.  GANESH):  (a)  In  implementation
 of  the  judgment  pronounceg  by  the
 Supreme  Court  of  Indig  on  the  6th
 August,  1972,  the  Government  have
 framed  the  Income-tax  Officers  (Class
 I)  Service  (Regulation  of  Senicrity)
 Rules,  1973,  and  have  also  filed  in  the
 Court  a  fresh  seniority  list.  The  pro-
 ceedings  before  the  Court  are  still
 Dending.

 (b)  The  matter  raiseq  before  ‘the
 Supreme  Court  related  to  the  inter-
 bretation  of  the  rules  on  which  there
 could  be  different  opinions.  No  en-
 quiry  was  therefore  instituted.

 (c)  Does  not  arise.

 Change  in  the  pattern  of  investment
 of  Public  Financial  Institutions

 3752.  SHRI  VASANT  SATHE:  Will
 the’  Minister  of  FINANCE  be  pleased
 to  state:

 (a)  whether  there  has  been  any change  in  the  pattern  of  investment  of

 others  over  the  Fourth  Plan«period:  to-
 prevent  excessive  g2owth  of:  monopoly:
 houses;  and  =

 (b)  if  so,  the  nature  thereof?
 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  FINANCE  (SHRI  K.  R
 GANESH):  (a)  and  (b),  The  propor-
 tion  of  assistance  by  public  Financial
 Institutions  such  as  the  Life  Insurance
 Corporation  of  India,  Unit  Trust  of
 India,  Industrial  Development  Bank  of
 India,  Industrial  Finance  Corporation

 of  India  and  the  Industrial  Credit  &
 Investment  Corporation  of  India  to  the.
 large  Industria]  Houses  mentioned  in.
 the  Report  of  Industrial  Licensing
 Policy  Inquiry  Committee,  which  ac-.
 counted  for  about  49  per  cent  during.
 the  period  964—69  has  come  down  to
 about  35  per  cent  during  969—72.  The
 share  of  small  scale  industry  particu-
 larly  in  the  form  of  refinance  has
 shown  an  increasing  trend.  The  new-.
 ly  emerging  technocrats  and  the  entre--
 preneurs  have  also  been  availing  of
 such  assistancé.  In  case  of  large
 Industrial  Houses,  the  assistance  has
 been  granted  only  to  high  priority
 projects  and  in  doing  this  the  inetitu-..
 tions  have  laid  greater  emphasis  on
 maximum  contribution  by  promoters
 and  self-finance  by  the  companies  con-
 cerned.

 Review  of  management  and  salary
 structure  of  Public  Sector  Undertakings.

 3753.  SHRI  R.  P..  ULAGANAMHBI:
 Will  the  Minister  of  FINANCE  be
 Pleased  to  state:

 (a)  whether  Government  intend  to
 review  the  management  and  salary
 structure  of  public  sector  undertakings

 in  the  light  of  recent  strikes  and  lock-
 outs  in  such  undertakings  in  various
 regions  of  the  country;  und

 (b)  ‘if  so,  the  time  likely  to  be  taken.
 by  Government?

 THE  MINISTER  OF  STATE  IN  THE,
 MINISTRY  OF  FINANCE  (SHRI  K.  R-
 GANESH):  (a)  and.(b).  The  various Public  Financial  Institutions  ike  Life  causes  having  #  beering  cn  industrial
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 telations  have  to  be  considereq  by  the
 management  of  each  enterprise  ang  ap-
 })ropriate  solutions  found  by  them
 keeping  in  view  the  local  conditions
 obtaining  in  their  industry.

 The  question  of  improving  the  mana-
 Serial  effectiveness  for  dealing  with
 industrial  relations  as  well  as  other
 Problems  is  constantly  under  review.
 The  Action  Committee  under  the  Chair-
 ‘Manship  of  Shrj  M.  Ss.  Pathak,  Member,
 Planning  Commission,  is  also  engaged
 in  making  an  action-oriented  identifi-
 cation  of  various  problems  of  public
 enterprises.

 Export  of  Handloom/Powerloom  and
 Mill-made  Cloth  during  the  4th  Plan

 Period

 3754.  SHRI  VASANT  SATHE:  Will
 the  Minister  of  COMMERCE  be  pleased
 ‘to  state:

 (a)  what  has  been  the  treng  of  ex-
 ‘port  of  handloom/powerloom  cloth
 vis-a-vis  mill  made  cloth  during  the
 4th  Plan  period;  and

 (b)  the  measures  taken  to  rehabili-
 ‘tate  handloom/powerloom  sector  and
 ‘boost  export  earnings?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI

 A.  C.  GEORGE):  (a)  The  value  of  ex-
 ports  of  cotton  cloth  (excluding  non-
 fabrics,  and  ready-made  garments)  of
 different  varieties  during  ‘1969-79  and
 onwards  was  as  follows:—

 (Figures  in  lakhs  of  Rs.)

 “Year  Mill-made  Powerloom  Handloom

 I969-70  9  63II°T  476  7245
 1970-71  6812-6  673  7793
 1971-72  67468  85-2  995°  4

 tb)  A  statement  is  attached,  .
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 The  following  measures  have.  been
 taken  to  assist  the  handloom/power-
 loom  industry:—

 (l)  Various  State  Gcevernments  give
 financial  assistance  to  Weavers’  co-
 operatives,  for  various  purposes,  e.g.
 re-imbursement  of  rebate,  purchase  of
 improved  appliances,  etc.

 (2)  Weavers’  cooperative  societies
 get  working.  capital  loans  at  conces-
 sional  rate  of  interest  from  the  Re-
 serve  Bank  of  India  through  the  State
 Cooperative  Banks,  etc.

 (3)  The  All  India  Handloom  Board
 has  set  up  Weavers  Service  Centres  in
 some  of  the  importar.t  centres  in  India
 to  give  technical  and  technological
 assistance  to  handloom  weavers.  These
 centres  also  supply  to  weavers’  societies
 samples  ang  designs  at  concessional
 rates.

 (4)  The  All  India  Handloom  Board
 has  also  set  up  two  Institutes  of  Hand-
 loom  Technology  at  Salem  and  Vara-
 nasi  to  give  training  in  various  pro-
 cesses,

 (5)  Some  State  Governments  have
 set  up  Handloom  Finance  Corporations
 to  give  loans  to  handloom  weavers  out-
 side  the  cooperative  field.  Loans  are
 also  granted  to  powerloom  weavers  by
 certain  states  under  the  State  Aig  te
 Industries  Acts.

 (6)  Recently,  cotton  yarn  haz  been
 brought  under  statutory  price  &  distri-
 bution  control.  Special  allocations  will
 be  made  to  handloom  export  sector
 against  firm  registered  contracts.

 2.  Measures  taken  to  boost  export
 earnings  for  handloom  /powerloom
 items  include  publicity  and  propoganda,
 participation  in  exhibitions/fairg  and
 sending  trade  delegations  and  study/
 sales  teams  abroad  to  explore  the
 foreign  markets  and  introduce  new
 items  in  these  markets.  Continuous
 efforts  are  also  being  made  to  obtain
 various  concessions  from  the  f2?reign
 Governments  under  trade  agreements,
 etc.,  for  increaseq  exports  of  handloom
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 &  powerloom  goods.  Besides,  register-
 ed  exports  get  replenishment  licences
 for  dyes  &  chemicals.  Awards  are  also
 given  by  the  Handloom  Export  Fromo-
 tion  Council  to  top  exporters.  Weavers’
 Service  Centres  assist  the  exporters
 with  improved  designs,  etc.

 Expansion  of  Textile  Industry

 3755.  SHRI  8.  R.  DAMANI:  Will  the
 Minister  of  COMMERCE  be  pleased  to
 state:

 (a)  whether  Government  heave  de-
 cided  upon  the  question  of  allowing
 expansion  of  the  textile  industry  t9

 meet  the  Fifth  Plin  requirements;

 (9)  ig  80,  the  broad  outlines  of  the
 decision,  the  number  of  spindles  and
 Jooms  and  the  locations  where  the  ex-
 Pansion  will  be  allowed;  and

 (ec)  if  not,  how  Government  propose
 io  reach  the  targets  of  production  of
 eloth  and  yarn  in  the  Fifth  Plan

 period?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A.  C.  GEORGE):  (a)  to  (c).  In  con-
 nection  wita  the  formulation  of  policies
 ang  programmes  relating  to  the  deve-
 lopment  of  textile  industries  in  the
 Fifth  Plan  Period,  the  Planning  Com-
 mission  have  constituted  a  Task  Force.
 The  report  of  the  Task  Force  is  awaited.

 8  hrs,

 CALLING  ATTENTION  TO  MATTER
 OF  URGENT  PUBLIC  IMPORTANCE

 REPORTED  DISCONTENT  AND  AGITATION  ON
 Banakas  Hinpu  UNIVERSITY  FOLLOWING

 ARREST  OF  STUDENT  LEADERS

 श्री  प्रबल  बिहारी  बाज यी  (ग्वालियर)
 मैं  अविलम्बनीय  लोक  महत्व  के  निम्न
 विषय  की  ओर  शिक्षा  शोर  समाज  कल्याण

 3864  LS—7.
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 मंत्री  का  ध्यान  दिलाता  हूं  और  प्रार्थना
 करता  हूं  कि  वहू  इस  बारे  में  एक  वक्तव्य
 दें:

 “छात्र  नेतायों  की  बड़े  पैमाने  पर
 गिरफ्तारी  के  परिणामस्वरूप
 बनारस  हिन्दू  विश्वविद्यालय
 में  व्याप्त  सन्तोष  कौर
 क्षोभ  का  समाचार  7

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (PROF.  S.  NURUL  HASAN):  The
 House  will  recall  that  I  had  made  a
 statement  on  December  12,  1972,  ex-
 Plaining  the  circumstances  leading  to
 the  closure  of  the  University  on  De
 cember  8,  ‘1972.  The  Vice-Chancellor
 appointed  on  December  23,  ‘1972,  a
 three-man  Inquiry  Committee  under
 the  Chairmanship  of  Mr.  Justice  Gyan-
 endra  Kumar  (Retd.)  to  enquire  into
 the  various  allegations  of  serious  indis-
 cipline  and  misconduct  on  the  part  of
 32  students,  who  were  duly  charge-
 sheeted  and  suspended  from  the  privi- leges  of  the  University,  pending  in-
 quiry,

 The  Committee  has  submitted  its  re-
 port  in  respect  of  6  students  only.  In
 the  Committee's  opinion  charges  had
 been  established  against  six  students
 and  no  charges  could  be  established
 against  the  remaining  ten  students,
 who  have  since  been  permitted  to  at-
 tend  classes.  The  six  students  were
 found  guilty  by  the  Committee  on  one
 or  more  of  the  following  charges:

 Committing  arson  and  damaging
 the  University  property;  assault  on
 a  research  scholar  and_  teacher;
 blockading  University  Main  Road;
 using  insulting  language  and  holding
 out  threats  to  University  officials  and
 teachers  and  casting  very  serious  and
 derogatory  aspersions  on  the  charac-
 ter  of  Vice-Chancellor  and  Registrar.

 Out  of  them,  four  students  have  been
 expelled  and  two  rusticated  for  three
 years  by  the  University.  The  report
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 tegarding  the  remaining  l6  students
 is  awaited.  They  have,  however,  been
 allowed  to  attend  classes,  pending  in-
 quiry.

 The  University  started  reopening
 from  February  5,  973  in  phases.  The
 final  phase  was  completed  on  February
 28,  1973.  Soon  after,  the  expelled  and
 rusticated  students  started  agitating.  A
 meeting  was  organised  outside  the
 main  gate  of  the  University  on  March
 6.  It  was  announced  that  another  meet-
 ing  will  be  held  on  March  0  and  that
 the  students  along  with  20,000  others
 coming  from  various  parts  of  the  State

 uld  march  into  the  campus.  On  the
 «vice  of  the  District  authorities,  the
 classes  in  the  University  were  suspend-
 ed  on  March  10.  The  schools  and  col-
 leges  in  the  city  were  also  closed.

 On  March  10,  a  meeting  was  orga-
 nised  at  the  main  gate  of  the  Univer-

 ‘sity  and  was  addressed  by  some  poli-
 tical  leaders,  Inside  the  Campus,  an-
 other  meeting  was  organised  by  some
 students  believed  to  be  associated  with
 the  Vidyarthi  Parishad  SYJS  workers.
 On  the  arrival  of  the  police,  students
 pelted  stones  and  the  police  made  a
 mild  lathi  charge.  Twenty-two  stu-
 dents  were  arrested  for  rowdyism.
 Besides,  44  students  courted  arrest  by
 defying  the  ban  on  the  holding  of
 meetings,  which  had  been  imposed
 under  section  44  Criminal  Procedure
 Code  as  a  precautionary  measure
 against  possible  violence.  They  were
 sentenced  to  imprisonment  till  the
 rising  of  the  Curt.

 On  the  morning  G@  March  12,  some
 expelled  students  and  other  anti-social
 elements  entered  into  the  campus  in
 large  numbers.  They  disturbed  classes,
 held  meetings  and  marched  in  a  pro-
 cession.  They  attempted  to  set  fire  to
 a  Cocperative  Store  and  damaged
 two  vehicles.  Fourteen  students  were
 taken  into  custody.  ,

 On  March  13,  a  meeting  was  again
 organised  at  one  of  the  gates  of  the
 University  and  a  call  was  given  to
 boycott  classes  on  March  l4.  However,
 classes  functioned  normally  in  all  the
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 Faculties,  except  in  the  Faculties  of
 Art  and  Social  Sciences  where  most

 of  the  undergraduate  students  had  left
 for  their  homes  on  account  of  Holi.
 At  about  i  A.M.  on  that  day,  an  at-
 tempt  was  made  to  set  the  Department
 of  Urdu,  Persian  and  Arabic  on  fire.
 an  adjacent  room,  where  furniture
 was  stacked,  was  set  on  fire.  The  esti-
 muted  loss  on  this  account  .is  about
 As.  20,000.

 It  appears  that  certain  interested
 elements  want  to  exploit  a  section  of
 the  students  and  are  determined  to
 create  disturbances  in  the  University
 to  prevent  its  hormal  functioning.  I
 ‘ppeal  to  all  sectiohs  of  this  Houge  and
 leaders  of  public  opinion  to  use  their
 influence  for  restoring  the  normal
 and  peaceful  conditions  in  this  great
 seat  of  learning.  I  may  also  add  that
 the  Government  has  been  giving  and
 proposes  to  give  all  support  to  the
 Vice-Chancellor  and  the  legally  cons-
 tituted  authorities  of  the  University
 to  take  all  the  necessary  steps  so  that
 the  academic  functioning  of  the  Uni-
 versity  becomes  possible.

 श्री  टल  बिहारी  बाजपेयी :  यह
 पहला  ग्र वसर  नहीं  है  जब  इस  सदन  में

 हिन्दू  विश्वविद्यालय  का  मामला  उठा  है

 हिन्दू  विश्वविद्यालय  कई  वर्षों  स ेइस  सदन
 का  और  सारे  देश  का  ध्यान  ग्रा कर षित  कर

 रहा  है।  पिछले  सवा  तीन  साल  में  यह
 विश्वविद्यालय  चार  बार  बन्द  हो  चुका
 है  ।  कुल  मिला  कर  जिस  काल  के  लिए
 यह  विश्वविद्यालय  बन्द  रहा  वह  ग्राम  महीने
 होता  है।  श्राप  जानते  ही  हैं  कि  शिक्षा
 के  एक  सत्त  में  यह  अर्सा  कितना  ज्यादा
 होता  है  (इंटरप्शंज)  ।

 दो  सौ  विद्यार्थी  विश्वविश्वालय  से  विभिन्न
 आरोपों  में  निष्कासित  किये  जा  चके  हैं  1  मंडली
 जी  के  वक्‍तव्य  से  पता  लगता  है  निष्कासन



 193  Discontent  and  PHALGUNA  25,  894  (SAKA)

 की  कार्रवाई  अभी  भी  जारी  है  ।  स्पष्ट  है  कि
 विश्वविद्यालय  को  बन्द  करने  से  या  कुछ  छात्रों
 को  विश्वविद्यालय  में  से  निकालने  से
 समस्या  हल  होती  तो  अभी  तक  समस्या
 हल  हो  जाती  “+«

 श्री,  'राम थन  (लालगंज  )  :  जब  तक
 कार  एस०  एस ०  भवन  नहीं  हटेगा  यह  समस्या
 वैसे  ही  रहेगी

 श्री  अटल  बिहारी  वाजपेयी  :  मैं
 इसका  उत्तर  बोलनेमें  समर्थ  हूं  ।  भवन

 मालवीय  जी  की  इच्छा,  से  बनी  था  कौर
 अगर  हड़केगा  तो  कोर्ट  की  राय  से  हटेगा।
 झाष में में  हिम्मत  हो  तो  हठ  कर  दिखाएँ  |

 क्री  दि  भूषण  (दक्षिण  दिल्ली  )  :
 महामना  मालवीय  जी  को  क्‍या  पता  था  कि
 कार  एस०  एस०  गांधी  जी  की  हत्या
 करेगा  ?  क्‍या  स्वप्न  में  भी  उन्होंने  ऐसा
 ख्याल  किया  था  ?  वरना
 (व्यवधान  )  ।

 प्रत्यक्ष  महोदय  :  गवारा  स्टूडेंट्स  के
 बारे  में,  तई  जेनरेशन  के  बारे  में,  बिचार
 कर  रहे  हैं।  अगर  ग्रुप  कीं  जेनेरेशन
 उससे  भी  ज्यादा  गर्म  है.  तो  कैसे  काम
 चलेगा  ?  आप  क्या  मिस्बाह  पेश  कर
 रहे  हैं?

 श्री  शटल  बिहारी  वाजपेयी  :  कार
 एस०  एस०  का  भवन  वहां  रहेगा  न  रहे,
 यह  बड़ा  सवाल  नहीं  है।  वह  मामला
 अदालत  में  है।  उसका  फ़ैसला  प्रा  जाये।
 अगर  उस  में  कहा  जायेगा  कि  भवन  हट  जाये,
 तो  वह  हट  जायेगा  |

 विश्वविद्यालय  के  मामले  को  ज़रा
 गहराई  से  देखता  होंगा  ।  क्‍या  विश्व-
 विद्यालय  का  मार्स ला  केवल  कानून  और
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 व्यवस्था  को  बनाये  रखने  का  मामला

 है  ?  क्‍या  केवल  पी०  wo  सी०  तैनात
 कर  के,  विश्वविद्यालय  को  एक  पुलिस
 छावनी  का  रुप  दे  बार  विद्यार्थियों को  संतुष्ट
 किया  जा  सकता  है  ?  आज  वश्वविद्यालय
 में  पी०  wo  सौ०  पड़ी  है,  हिंसात्मक  घटनायें
 हो  रही  हैं,  छात्र  हड़ताल  पर  हैं,  समूचे
 काशी  नगर  में  प्र संतोष  विद्यमान  है  1  मैं
 मंत्री  महोदय  से  यह  जानना  चाहता  हूं  कि
 क्या  यह  सच  नहीं  है  कि  विद्यार्थियों  में  जो
 व्यापक  प्रांतों  पैदा  हुला  है,  उस  के
 काम  शैक्षणिक,  ऐकेडेमिक  हैं  ।

 क्या  यह  सच  नहीं  है  कि  विद्यार्थियों  कौ
 शिकायत  है  कि  विश्वविद्यालय  में  भर्ती  में
 भेदभाव  किय  जाता  है  ?  (व्यवधान)  t

 शिक्षा  मंत्री  इस  बात  की  पुष्टि  करेंगे
 कि  अभी  विद्याथियों  का  एक  प्रतिनिधि-
 मंडल  उनसे  मिलाथा।  उस  ने  राष्ट्रपति
 महिला  कौर  शिक्षा  मंत्री  को  एक  ज्ञापन
 दिया  था  भर  उस  ज्ञापन  में  विश्वविद्यालय
 के  प्राधिकारियों  के  विरुद्ध  ठोस  और  गम्भीर
 आरोप  लगाये  गये  हैं।  मैं  एक  ही  भरा  a
 पढ़ना  चाहता  हूं:

 “Students  getting  38  per  cent
 marks  were  admitted  while  those
 with  43  per  cent  marks  were  denied
 admission?

 क्या  यह  सही  है  या  ग़लत  ?  (व्यवधान )

 शिक्षा  मंत्री  महोदय  को  यदि  होगा  कि
 जब  पहले  ध्यान-दिशाओं  नोटिस  पाया  था
 तो  मैंने  आरोप  लगाया  थां  कि  एक  ऐसे
 विद्यार्थी  को,  जिस  ने  एम०  ए०  की  परीक्षा
 दी  थी,  लेकिन  एम०  wo  प्रेस  नहीं  किया
 था,  एम०  ए०  के  बिजलियों  को  बढ़ाते
 के  लिए  नियुक्त  कर  दिया  गवा  था  of
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 sit  झील  बिहारी  वाजपेयी

 (व्यवधान)  मैं  इस  की  पुष्टि कर  रहा
 हूं।

 मैं  नाम  लेने  के  लिए  तैयार  हूं।  (व्यवधान  )
 मि०  पटनायक--जिन्होंने  एम०  To  की

 परीक्षा  दी  थी,  लेकिन  जिन  का  परिणाम

 नहीं.  निकला  था,  मगर  उन्हें  एम०  To
 के  विद्यार्थियों  को  पढ़ाने  क ेलिए  नियुक्त  कर

 दिया  गया  ,  जब  कि  एम०  ए०  पास  और

 पी०  एच०  Ho  विद्यार्थी  उपलब्ध  थे

 यह  भी  शिकायत  है  कि  एपायंटमेंट्स
 में  घोली  की  जाती  है  शौर  नियमों  का

 कोई  विचार  नहीं  किया  जाता  है  1  जियो-

 फ़िजिक्स  के  रीडर  की  एपायंटमेंट  के  लिए
 जो  सिलेक्ट  कमेटी  बनी  थी,  उसमें  एक्स-
 पर्व  के  रूप  में  बैठने  के लिए  डा०  जे०  सिह,
 प्रोफेसर  (सीनियर  स्केल  ),  डिपार्टमेंट

 साफ़  4  एप्लाइड._  जियोफ़िजिक्स,  इंडियन

 स्कूल  साफ़  माइकल,  ध्रनबाद  को  बुलाया
 गया  ।  आप  को  सुन  कर  ताज्जुब  होगा  कि

 उन  पर  वाइस-चांसलर  ने  दवाव  डाला  कि

 जिस  व्यक्ति  को  वाइस-चांसलर  चाहते  थे,
 उस  को  नियुक्‍त  कर  दिया  जाये  |  डा०

 जे०  सिंह  ने  विजिटर,  राष्ट्रपति  महोदय,
 को  2  अप्रैल,  को  जो  पत्र  लिखा,  उसकी

 प्रतिलिपि  मेरे  पास है  ।  मैं  वह  पत्र  पढ़
 कर  सुनाना  चाहता  हूं  :

 “Sub:  Bungling  in  appointment
 in  the  Deptt.  of  Geophysics,  B.H.U.

 I  am  extremely  sorry  to  place  be-
 fore  you  the  following  facts  for  your
 kind  perusal  and  necessary  action:—

 i,  That  I  was  an  expert  for  the  post
 of  Reader  in  Geophysics.

 2,  That  the  Selection  Committee
 (including  another  expert  Shri  A.  M.
 Awasthi)  unanimously  made  its  re-
 commendation  for  the  post.

 s  That  the  Selection  Committee  in-
 terviewed  the  candidates  on  ‘84-72
 from  .00  a.m,  to  2.30  p.m,
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 4.  After  the  selection  committee
 meet  was  disappeared;  the  V.C.  and  the
 Dean  remained  there  and  two  other
 people  joined  them.  I  do  not  know
 what  transpired  between  them  But
 at  about  .5  pm.  we  were  called
 back  and  the  Vice-Chancellor  sought
 our  support  for  the  readvertise-
 ment  of  the  post  on  the  ground
 that  some  of  the  unqualified  can-
 didates  were  called  for  interview.
 This,  however,  was  not  a  material
 ground  from  our  point  of  view  as  we
 had  interviewed  the  candidates  keep-
 ing  their  qualifications  in  mind.  I,
 however,  inquired  if  any  qualified  can-
 didate  remained  uncalled  for  inter-
 view  to  which  the  Vice-Chancellor’s
 reply  was  that  there  may  be  hundreds
 af  such  cases.  I  then  suggested  that
 all  the  applications  should  be  scruti-
 nised  in  our  presence  to  which  he  did
 not  agree,  Instead  he  asked  me  _  to
 sign  a  note  prepared  by  him  to  support
 his  view.  But  I  refused  to  accept  his
 view  and  gave  a  separate  note  (as
 per  suggestion  of  the  Vice-Chancel-
 lor)  of  my  own  on  the  subject.

 5.  The  other  expert,  Shri  A.  M.  Aw-
 asthi  (Superintending  Geo-Physicist,
 O.N.G.C.)  also  did  not  accept  the  Vice-
 Chancellor’s  view  and  he  also  gave  a
 separate  note.

 6.  However,  the  Vice-Chancellor  ma-
 naged  to  get  the  approval  of  his  view
 by  the  Head  of  the  Deptt.  of  Geophy-
 sics,  BHU.

 I,  therefore,  request  you  to  look  into
 the  matter  personally  and  save  this
 university  from  such  acts  of  bungling
 and  humiliations  and  insults  of  the
 experts.”

 MR.  SPEAKER:  I  am  not  allowing
 anybody  else,

 sit  झील  बिहारी  वाज पेयों  :  प्रध्यक्ष
 महोदय,  यह  टोका-टोकी  क्‍यों  हो  रही  है  ?
 मेरे  सवाल  का  जवाब  शिक्षा  मंत्री  देंगे
 या  यह  भीड़  देगी?  इस  भीड़ की  चिल्लाहट
 से  हम  डरने  वाले  नहीं  हैं।  ये  लोग  हमारा
 मुंह  बन्द  नहीं  कर  सकते  ।  (व्यवधान  )
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 इन  में  दूसरों  की  बात  सुनने  की  सहनशीलता
 नहीं  है।  (व्यवधान)  |

 MR.  SPEAKER:  When  the  leaders
 ofthe  parties  are  speaking,  it  is  a
 matter  gt  couresy  for  all  of  you  tolis-
 ten.  I  am  not  going  to  allow  any-
 thing.  If  you  are  going  to  do  like
 this,  it  will  carry  us  to  nowhere.  The
 whole  matter  cannot  be  considered  in
 a  dispassionate  manner  if  you  do  like
 this.

 What  is  the  use  of  bringing  ques-
 tions  before  the  Hbuse,  if  you  do  like
 this?

 am  मेरी  तरफ  देखा  करें  t

 श्री  अटल  बिहारी  वाजपेयी  :  देखता
 तो  झपकी  तरफ  हूं  लेकिन  कान  इनकी
 तरफ  लगे  रहते  हैं।  कानों  को  कैसे  बन्द
 कर  सकता  हूं  t

 विश्वविद्यालय  में  छात्रों  के  प्रवेश
 के  बारे  में  कोई  नियम  नहीं  है,  ग्रध्यापकों
 की  नियुक्ति  के  सम्बन्ध  में  कोई  निश्चित
 नीति  नहीं  है।  इस  में  भेदभाव  होता  हे
 पक्षपात  किया  जाता  है  1  विश्वविद्यालय
 के  मामलों  की  जांच  के  लिए  गजेन्द्र गड़ कर
 कमिशन  बना  था  ।  उसकी  सिफारिशों
 कभी  तक  कार्यान्वित  नहीं  की  गई  हैं  ।

 थी  रामघन  उस  में  कार  एस०  एस०
 भवन  को  भी  हटाने  की  बात  कही  गई  थी  oe.

 nie
 MR.  SPEAKER:  I  will  have  to  name

 him  if  he  interrupts  like  this.  This
 is  the  second  time  he  is  doing  it.
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 sit  अटल  बिहारी  वॉलपेपर  :  गजेन्द्र-
 गाकर  कमिशन  से  डिसिप्लिनरी  एकशन
 का  प्रोसीजर  भी  तय  होना  चाहिए,  इस
 तरह  की  सिफारिश  की  थी।  भेज  स्थिति
 यह  है  कि  सारी  शक्ति  वाइस  चांसलर
 के  हाथ  में  केन्द्रित  हो  गई  है  बह  जिस
 विद्यार्थी  को  चाहें  निकाल  सकते  हैं,  किसी
 निकले  हुए  विद्यार्थी  को  चाहें  तो  रख  भी
 सकते  हैं।  इस  मेमोरेंडम  में  शिक्षा  मंत्री
 ने  देखा  होगा  कि  ऐसे  कई  उदाहरण  दिए
 गए  हैं।  एक  विद्यार्थी  पर  हत्या  का
 आरोप  था  ।  वह  विद्यार्थी  जेल  में  बन्द
 था।  रजिस्ट्रार  ने  स्पेशल  बार्डर  दे  कर
 उस  विद्यार्थी  को  विश्वविद्यालय  में  भरती
 कर  लिया  ।  वाइस  चांसलर  ने  दावा
 किया  है  कि  जो  भी  हिंसा  करेगा  उसके  लिए
 विश्वविद्यालय  में  जगह  नहीं  होगी  ।  मैं
 मानता  हूं  कि  हिसा.  क ेसाथ  कोई  समझौता
 नहीं  किया  जा  सकता  ।  लेकिन  हिंसा  करने
 वालों  की  नापने  के  आप  दो  गई  न  रखें,
 एक  ही  आपको  रखना  होगा  ।  मैं  फिर
 मेमोरेंडम  का  प्रायः  ले  रहा  हूं  |  मेरा
 खयाल  है  कि  उन्होंने  इसको  पढ़  लिया

 उपाध्यक्ष  महोदय  :  श्राप  प्रश्न  करें  ।

 श्री  झील  बिहारी  बाजपेयी :.  मैं
 मेमोरेंडम  कोट  कर  रहा  हूं  :

 “But  this  year  Shri  Alok  Singh,
 who  was  expelled  in  970  for  using
 unfair  means  in  the  examination  and
 misconduct  involving  violence  on

 Dr.  Bhora  has  been  given  admission
 by  a  stay  order  of  the  Registrar.”
 ey

 मैंने  हत्या  के  मामले  में  बन्दी  विद्यार्थी  का
 दूसरा  सा समला  बताया  है  |  इसीलिए
 गजेन्द्रयडकर  कमिशन  ने  यह  सिफारिश  की
 थो  कि  डिसिप्लिनरी  एक्शन  किस  नियम
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 (श्री  कवल  ख्रिहारी  बाल पे यो)
 के  अ्रश्तर्गत  लिमा  जाएगा,  उसकी  प्रक्रिया
 क्या  होगी,  इसके  नियम  बनने  चाहिए  ।
 मैं  हित  करना  चाहता  हूं  :

 “unless  disciplinary  rules  are  pro-
 vided  for  the  procedure  to  be  fol-
 lowed  in  taking  disciplinary  action
 against  the  delinquent  students,  it
 would  not  be  possible  for  the  stu-
 dents  to  know  what  procedure  they
 are  entitled  to  claim  before  any
 action  is  taken  against  them.”

 wr  यह  सच  है  कि  अभी  तक  इस  बारे  में
 कोई  नियम  नहीं  बने  हैं  ?

 क्या  यह  सच  है  कि  विश्वविद्यालय  के
 बारे  में  शिक्षा  मंत्री  महोदय  ने  जिस  बिल  को
 लाते  का  वादा  किया  था  शौर  जिस  बिल  के
 बाने  के  बाद  सारी  ताकत  वाइस  चांसलर
 के  हाथ  में  नहीं  रहेगी,  राज  नामजद
 कमेटियां  काम  चला  रही  हैं  कौर  उनकी
 ताकत  बढ़  रही  है,  तब  ऐसा  भी  नहीं  होगा,
 उसको  क्‍यों  नहीं  लाया  जा  रहा  है,  उसको
 लगाने  में  देर  क्‍यों  की  जा  रही  है  ?

 शिक्षा  मंत्री  महोदय  सारे  मामले  की  जांच
 के  लिए  केवल  विश्वविद्यालय  में-विद्याथियों  के
 व्यवहार  के  बारेमें  ही  नहीं-बल्कि  सारे
 मामलों  की  जांच  के  लिए,  विद्यार्थियों  के  प्रवश  में
 प्र नियमितता  प्राध्यापकों  की  नियुक्ति  में  पक्षपात
 गवन  शादी  की  जांच  के  लिए  क्‍या  कमिशन

 लिखित  करेंगे  ?

 मेरे .  पास  समय  सीमित है  नहीं तो
 मैं  बताता  कि  चाराली  के  एक  जज  ने
 क्या  जजमेंट  दी  है।  उम्र  में  कहा  गया  था
 कि  खिश्वविद्ञालय  443  लाख  च्प्ये  का
 बिना  हुआ  है  कब  कि  विश्वविद्यालय  वाले
 प्िकाग्रत  ले  कर  गए थे  कि  3i4  my
 कृत  गठन  हुआ  है।  जब  गवाहियां  हुई
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 तो  जज  ने  कहा  कि  यह  तो  314 रुपये  का
 मामला  नहीं  यह  i3  लाख  रुपये  का  मामला
 है।  मालूम  देता  है  कि  उस  मामले
 को  दबा  दिया  गया  शौर  दबाने  में  वाइस
 चांसलर  भागीदार  हैं।  क्या  सरकार  सारे
 मामलों  की  जांच  के  लिए  कोई  झाग योग

 नियुक्त  करेगी  ?  क्या  उस  श्रायोंग  को
 विद्यार्थियों  द्वारा  द्विए  गए  मेमोरेंडम  पर  भी
 विचार  करने  को  कहा  जाएगा,  [घौर  तथ्यों
 को  सामने  लाया  जाएगा.  a  Ek

 जब  तिक  ऐसी  जांच[नहीं  होती  क्या
 शिक्षा  मंत्री  अपने  मि  डा०  कालू  लाल
 श्रीमाली  को  यह  परामर्श  देंगे  कि  वह
 त्याग पत्न  दे  दें  या  छुट्टी  पर  चले  जाएं।

 क्रो  पीलू  मोदी  (गोधरा)  :  गवर्नर
 बना  दें।

 क्रि  झटक  बिहारी  वाजपेयी  :  वह
 गवर्नर  पहले  थे  t  पता  नहीं  उन्हें  यहां  क्‍यों
 ले  हाए.  ?  उनके  कार्यकाल  में  गडबड
 हो  रही  है  और  वह  विद्यार्थियों  से  राज-
 नीति  खेल  रहे  हैं।  मेरे  पास  प्रमाण  हैं
 जिनसे  मैं  इसको  साबित  कर  सकता  हूं
 जिन  विद्यार्थियों  को  वह  पसन्द  करते  हैं
 उनको  रुपये  देते  हैं,  उनको  प्रोत्साहन  देते

 हैं।  जब  तक  वह  चाहें  रहेंगे  विश्वविद्यालय
 में  शान्ति नहीं  होगी।  मेरा  निवेदन है
 कि  शिक्षा  मंत्री  जी  बार-बार  यह  न  कहें
 कि  सरकार  उनके  साथ  खड़ी  है।  यह  तो
 भाग  में  वो  डालने  जैसा  है।  क्‍या  श्राप
 बाइस  चांसलर  को  भी  कहेंगे  कि  मामला
 शान्ति  से  हल  करने  का  बह  प्रयत्न  करे  ?

 जभी  ज्ञानेन्द्र  कुमार  कमिशन  ने
 रिपोर्ट  दी  है।  आपने  अपने  वक्तव्य  में
 बताया  है  कि  32  विद्यार्थियों  पर  प्यारो
 लगाए  गए  थे  कौर  केवल  छः:  पर  साबित

 हुए  हैं।  इसका  शीतल  यह  है  या  नहीं  कि
 आरोप  अन्धाधूंघ  लगाए  जाते  हैं,  क्या
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 सं सका  थ्प्हे  मतलब  नहीं  कि  आरोप  राज-
 रितिक  प्राकार  पर  लगाए  जाते  हैं  ?  दस
 विद्या  यों  के  विरुद्ध  आरोप  प्रमाणित  नहीं
 हो  सके  ।  6  विद्यार्थियों  मे  बहिष्कार
 किया  था।  उन्हें  सच  फिर  विश्वविद्यालय  में
 पढ़ने  की  भ्राता  दे  दी  गई  है।  इससे  भी
 _नष्ट  है*कि  विश्वविद्यालय  के  अधिकारी
 बदले  को  भावना  से  कारवाई  कर  रहें  हैं  ।
 पैसा  मंत्री  महोदय  का  वक्तव्य  उनको
 बढ़ावा  ही  देता  है।  क्‍या  बहू  उन  पर  किसी
 तरह  का  अंकुश  लगाने  की  बात  नहीं  सोच
 रहे हैं?

 मैं  चाहता  हूं  किन  मेरे  सारे  सवालों  का
 बड़ी  सफाई  के  साथ  जवाब  दिया  जाए

 PROF.  Ss.  NURUL  HASAN:  Sir,  I
 will  try  my  best  to  clarify  and  give
 answers  to  all  the  points  which  my
 hon.  friend  has  raised  in  his  long
 speech.  My  only  submission  is  that
 fer  some  of  the  things  I  did  not  have
 adequate  notice  and,  therefore,  I  may
 not  be  able  to  satisfy  the  hon.  Mem-
 ver,  But  if  the  hon.  Member  wishes
 te  have  any  further  information,  he
 can  always  put  a  question  and  I  will
 try  my  best  to  ccllect  all  the  informa-
 tion.  Whatever  information  I  have
 been  able  to  collect  I  shall  place  at
 the  disposal  of  the  House.

 The  hon.  Member,  in  his  cbserva-
 tions  has  raised  certain  principles
 which  include,  first  of  all,  that  disci-
 Plinary  proceedings  or  the  use  of
 force  cannot  solve  the  preblem  of  a
 university.  I  entirely  agree  with  the
 thon.  Member  that  this  by  itself  can-
 not  solve  the  problems  of  a  univer-
 sity.  But  if  there  are  certain  elements
 howsoever  misguided  they  may  be
 who  are  determined  to  indulge  in  vio-
 lence  or  determined  to  disrupt  the
 normal  functioning  of  a  university,  It
 is  then  the  duty  of  the  university  au-
 thorities  as  of  the  Government  to
 ensure  that  they  cannot  hold  the  en-
 tire  academic  community  of  ransom.
 (Interruptione).  Iam  going  to  confine

 myself  to-the  observations  made  by
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 the  hon.  Member,  Shri  Atal  Bihari
 Vajpayee.  Other  remarks,  with  the
 due  -respect  to  the  hon.  Members,  may be  made  in  the  proper  order  and  I
 snall  deal  with  them.  ’

 MR.  SPEAKER:  Shri  Piloo  Mody  is
 exciting  both  the  sides.  He  is  prompt- ing  mre  also!

 PROF.  Ss.  NURUL  HASAN:  I  have
 such  personal  regard  for  Shri  Piloo
 Mody  that  he  will  not  be  able  to  pro-
 voke  me.

 SHRI  ATAL  BIHARI  VAJPAYEE:
 It  is  now  clear  that  there  is  collusicn
 between  Shri  Piloo  Mody  and  the  'Edu-
 cation  Minister,

 MR.  SPEAKER:  If  he  is  there  as  the
 Education  Minister,  I  will  be  occupying
 that  place!

 PROF.  S.  NURUL  HASAN:  l
 think,  the  information  of  the  hin,
 Member  is  not  correct  that  there  is
 a  strike.  According  to  the  information
 that  I  have  received,  the  University
 functioned  normally  even  yesterday
 except  fer  those  under-graduates  of
 nearby  places  in  the  faculties  of  arts
 and  social  sciences  who  had  left  for
 home  for  Holi  holidays.  If  the  hon.
 Member  remembers  his  own  student
 days,  he  would  recall  that  Holi
 is  98  festival  when  people  like
 to  go  to  their  home  towns  and
 they  try  to  add  two  or  three  days
 tu  the  normal  Holi  holidays.  The
 observation  made  by  the  hon.  Member
 that  the  root  cause  of  the  troubles  is
 academics.  That  is,  I  would  most

 and
 hasty  an  observation  with  which  I
 cannot  pessibly  agree.  If  there  are  any
 specific  cages  wherein  jt  is  possible  to
 make  an  inquiry,  then  every  such  case
 which  is  brought  to  the  notice  of  the
 Visitor  or  of  the  Government  will  cer-
 tainly  be  examined  prceperly  and  ade-
 quately.  In  this  connection  I  would
 submjt  that  enly  recently  I  was  given
 by  a  deputation  of  some  students  of
 Baneras  Hindu  University  8  memoran-
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 (Prof.  8,  Nurul  Hasan]
 dum.  It  has  been  given  very  recently
 to  me.  It  ig  in  Hindi,  1  take  a  little
 l:ng  time  to  read,  I  cannot  read  it  as
 fast  as  I  can  read  my  own  language
 (Interruption)  I  can  only  react  to  what
 has  been  given  to  me.  I  am_  going
 through  it.  I  cannot  pass  any  judgment
 un  any  memorandum  until  I  have  had
 the  occasion  tq  examine,  to  make  en-

 _quiries.  I  have  told  the  young  people
 that  I  will  go  into  it,  I  do  not  want
 that  there  should  be  any  misunder-
 standing  in  the  House  that  that
 memorandum  will  not  be  examined  by
 the  Ministry.  I  will  certainly  examine
 it,  and  if  there  is  any  action  that  is
 needed,  suitable  action  will  certainly
 be  taken.

 The  hon.  Member  referred  to  the
 letter  of  Dr,  Singh  in  regard  in  the
 Selection  Committee  for  a  post  in  the
 Department  of  Geo-physics,  I  do  not
 remember  having  seen  that  letter,  but
 I  will  make  enquiries  about  that  let-
 ter.  If  the  hon.  Member  wishes  0
 make  any  specific  enquiry  privately,  I
 can  attend  to  it,  or,  if  he  wishes  to
 give  nctice  for  a  question,  I  will  cer-
 tainly  make  the  necessary  enquiries
 ana  tnake  the  information  available

 to  the  hon.  Member.

 In  regard  to  the  earlier  incident  the
 hon.  Member  would  recall  that,  in  the
 case  of  Shri  Patnaik,  he  was  not  {ssu-
 €q  an  appointment  order  before  his
 results  had  been  anmnounced....

 SHRI  ATAL  BIHARI  VAJPAYEE:
 He  was  selected.  हे

 PROF.  Ss.  NURUL  HASAN:  He  was
 selected  conditionally.  He  was  a  very
 brilliant  student.  The  announcement
 of  the  result  was  unduly  delayed  by
 the  University.  Provisionally  his  name
 was  considered  and  it  was  decided.  as
 far  ac  my  memory  goes—I  do  not  have
 the  facts  with  me....(Interruption)  |
 am  only  talking  from  memory.  The
 hon.  Member  had  referred  to  it  last
 time  and  I  had  gone  into  it.  But  I
 thought  that,  on  this  particular  ¢eca-
 sion,  this  case  would  not  be  taken  up.
 Otherwise,  I  would  have  brought  the
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 file  with  me,  I  am  talking  from  me-
 mory.  I  am  subject  to  correction  in
 any  detail....

 AN  HON.  MEMBER:  You  will  land
 yourself  in  trouble  if  you  speak  from
 memory.

 PROF,  S.  NURUL  HASAN:  I  will
 throw  myself  at  the  mercy  of  the
 House  and-  apologise  if  there  are  any
 errors.  I  am  stating  that  I  am  talking
 from  memory.  Errors  are  possible.
 But  I  think  the  House  is  entitled  to
 know  the  facts  as  far  as  I  recollect  and
 as  far  as  I  remember,  I  do  not  want
 to  keep  anything  pr  hold  back  ariy-
 thing  from  the  hon.  House.

 ln  regard  to  the  wider  question  that
 there  is  no  pelicy  regarding  the  ap-
 pointment  of  teachers,  I  would  most
 respectfully  submit  that  here  is  a
 well-defined  policy.  All  appointments
 are  made  on  the  recammendations  of
 a  duly  constituted  Selection  Committee
 whose  procedure  has  been  spelt  out
 in  detail  in  the  statutes  and  no  ap-
 pointment  can  take  place  which  |  in
 violation  of  the  statutes  and  if  there
 is  any  specific  complaint  that  a  statute
 has  been  violated.  I  have  no  doubt
 that  I  would  make  a  suitable  submis-
 sion  to  the  Visltor  for  his  consideration
 in  such  a  case.

 It  has  been  said  that  there  is  no
 procedure  regarding  disciplinary  prc-
 ceedings  against  students.  The  hon.
 House  would  recall  what  I  submitted
 a  few  minutes  ago,  that  is  to  say,  that
 even  though  the  University  considercd
 that  certain  students  had  been  guilty
 of  indiscipline,  it  did  not  act  itself.
 It  appointed  a  high-power  committee
 presided  over  by  a  retired  judge  of
 the  High  Court.  That  committee  found
 six  students  to  be  guilty  and  ten  stu-
 dents  not  to  be  guilty  and  the  Univer-
 sity  accepted  this  recommendation.
 Therefore,  to  say  that  there  is  no
 procedure  or  that  the  University  has
 been  acting  maliciously  is,  in  my
 opinion,  a  most  unfair  criticism  of  the
 University.  There  are  many  cases  In
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 which  a  poof  is  not  possible  although
 people  may  think  that  an  indiscipline
 has  been  committed,  but  the  fact  that
 the  University  abides  by  the  verdict  of
 an  impartial  inquiry  committee  shows
 that  .there  is  no  arbitration  in  the
 action  which  is  being  taken  by  the
 University.  न

 It  has  been  said  that  there  has  been
 a  delay  in  the  introduction  of  a  com-
 prehensive  Bill,  The  hon.  Member
 made  certain  gratuitous  remarks.  If
 his  remarks  are  to  be  believed  I  will
 not  come  forward  with  any  Bill,  Any-
 way,  the  position  in  regard  to  that  is
 that  at  the  instance  of  the  University
 Grants  Commission,  a  Working  Group
 was  asked  to  go  into  All  the  aspects  of
 the  question  and  prepare  the  draft
 outline  of  a  Bill,  That  Working  Group,
 I  understand,  has  submitted  recently
 its  report  to  the  University  Grants
 Commission.  The  University  Grants
 Commission,  I  have  no  doubt,  will  con-
 sider  those  proposals  as  early  as  pos-
 sible  and  then  the  matter  will  come  to
 the  Government.  I  think  that  Com-
 mission  is  certainly  desirable.

 The  hon.  Member  has  asked  specifi-
 cally  whether  I  would  appoint  a  com-
 mittee  of  inquiry.  Now,  I  must  have
 ecncrete  material...,.,

 SHRI  ATAL  BIHARI  VAJPAYEE:
 Here  is  the  material.

 PROF.  S.  NURUL  HASAN:  The  ma-
 terial  which  has  been  submitted,  as  I
 stated  earlier,  will  be  examined  by
 me.  If,  after  examination,  I  feel  that
 the  Government  should  give  a  suitable
 advice  to  the  Visitor,  I  will  not  hesti-
 tate  to  do  it,  First  let  me  have  a  look
 at  it.  Let  me  examine  it.  How  can  I
 accept  a  demand  without  even  exa-
 mining  the  charges  that  have  been
 levelled  before  me?

 Lastly,  it  is  said  that  I  should  ask
 the  Vice-Chancellor  to  realign  or  go  on
 leave.  I  would  like  to  repeat  what  I
 have  stated  that  I  will  give  full  sup-
 port  to  the  Vice-Chancellor  and  the
 legally  constituted  authority  of  the
 University  unless  it  is  proved  ,  that
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 there  is  something  which  ig  seriously
 wrong  with  the  functioning  of  the
 Vice-Chancellor.

 SHRI  PILOO  MODY:  In  which  case
 what  will  you  do?....  (Interruptions).

 MR.  SPEAKER:  Mr.  R.  K,  Sinha—
 absent.  ,

 Mr,  Shankar  Dayal  Singh—also  ab-
 sent.

 SHRI  PILOO  MODY:  They  have
 all  taken  leave  a  few  days  earlier  and
 gone  for  Holi.

 MR,  SPEAKER:  Mr.  S.  M.  Baner-
 jee.

 SHRI  PILOO  MODY:  He,  unfortu-
 nately  is  here,  Sir.

 at  एस०  एम०  बीजों  (कानपुर)  :
 अध्यक्ष  महोदय,  श्री  वाजपेयी  को  मैंने  बहुत
 ध्यान  से  सुना  है।  मैं  आशा  करता  था  कि  बनारस

 हिन्दू  यूनिवर्सिटी  में  जो  घटनाएं  घट  रही
 हैं  कम  से  कम  उनको  वह  राजनीति  से  ऊपर
 उठ  कर  देखने  की  कोशिश  करते  |  लेकिन  उन्होंने
 ऐसा  नहीं  किया  ।  उन्होंने  सवाल  किया  है
 कि  वहां  कानून  या  छल  है  या  नहीं  नियुक्तियों
 के  बारे  में?  इससे  पहले  भी  वहां  भर्तियां

 हुई  हैं  ।  लेकिन  ये  तमाम  गड़बड़ियां  क्‍यों
 की  जा  रही  हैं  ?  प्रभी  गजेन्द्र गडकर  कमि-
 शहर  की  सिफारिशों  की  बात  की  गई  है  in
 उन्होंने  कहा  है  कि  जब  तक  ato  श्रीमाली
 वहां  हैं  शान्ति  नहीं  हो  सकती  है  ।  भ्रमर  वह
 बुरा  न  मानें  तो  क्‍या  मैं  यह  कह  सकता  हूं  कि
 जब  तक  WoT ole  भवन  वहां  है  तब
 तक  शान्ति  नहीं  हो  सकती  है  .  -
 (इंटरप्वांज  )

 झभ्यव  महोदय,  हमारे  पास  पैदा
 तारीख  का  टेलीग्राम  प्राया  है  ।  उस  में  यह
 हैः

 Two  bombs  were  hurled  last  night:
 at  BHU  registrar  Raturl  by  RSS:
 agitaiors.  One  Bomb  exploited  with
 loud  bang.  Luckily  unhurt,  Police
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 (श्री  एस०  एम०  बनर्जी)
 took  charge  of  unexploded  bomb  and
 splinters  of  exploded  bomb.  Yester-

 -day  RSS  gangsters  set  fire  to  Urdu,
 Persian  and  Arabic  Departments  in
 Arts  College.

 श्री  रतूरी  वहां  रजिस्ट्रार  हैं  ।  यह
 तार  वाराणसी  से  पाया  है  ।  मुझे  ताज्जुब
 होता  है  कि  ये  बम  वहां  पर  फेंके  गए  |  यह
 चीज़  अखबारों  में  भी  आई  है  ।  उल  जी
 ने  कानून  की  बात  की  है  ।  लेकिन  रजिस्ट्रार
 के  दफ्तर  पर  बम  चलाए  मांगे,  जो  विद्यार्थी
 पढ़ना  चाहें  उनको  पढ़ने  न  दिया  जाए,
 क्या  यह  कानून  है?  वहां  एक  कमेटी  बनी
 थी,  वी  -एच  :  यू  बचाओ  ।  काशी  विश्वविद्यालय
 को  बचाने  के  लिए  एक  कमेटी  बनी  थी  ।  दस
 मार्च  को  वहां  पर  मीटिंग  की  गई  है  1  मुझे
 माफ  किया  जाए  अगर  मैं  यह  पूछ  कि  क्‍या
 श्री  पीताम्बर  दास  जो  दूसरे  सदन  के  मेम्बर
 हैं  क्या  वहां  मौजूद  नहीं  थे  ?  क्‍या  यह
 भी  सही  नहीं  है  कि एक  और  एम  पी  श्री  सत्य
 नारायण  सिंह  जो  सी०पी  -एम>  के  हैं  बद-
 किस्मत  से  वहां  मौजूद  नहीं  थे  ?  क्या
 कांगो  के  वीगर  वहां  मौजूद  नहीं  थे  ?
 क्या  उनके  होते  हुए  यह  फैसला  नहीं  लिया
 गया  कि  दस  तारीख  को  चल  कर  यूनिवर्सिटी
 पर  कब्जा  किया  जाए  ?  उस  वक्‍त  कोई
 छः  सात  हजार  विद्यार्थी  वहां  मौजूद  थे  ।

 लेकिन  जब  कब्जा  करने  गए  तो  क्‍या  यह
 सही  नहीं है  कि  के  ल  50  विद्यार्थी  ही  थे?
 उन्होंने  यूनिवर्सितास  पर  कब्ज़ा  कया  करना

 था,  वे  तो  सिर्फ  आर  एस  एस  भवन  पर  ही
 कर  सकते  थे  |  उनको  वहां  से  हटा  दिया
 गया  ।  ग्यारह  तारीख  को  उन्होंने  फिर
 कोशिश  की  लेकिन  कामयाब  नहीं  हुए  ।
 मैं  जानना  चाहता  हूं  कि  इससे  चले  भी  कोई
 कानून  था”था  नहीं  था  ?  विद्यार्थियों  के
 खिलाफ  चीज़  हैं  जिनकी  जांच  हो  रही  है  ।
 प्रात  यह  है  कि  क्‍या  उनको  वापिस  लिया
 जाए  ग्रा  न  खा  जाए  ?  मैं  कहता  हूं  कि
 न्याय  किया  'जाना  चाहिये  ।  'झगर  'गलत

 तरीके  से  किसी  क्रो  निकाला  गया  है  तो
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 मैं  चाहूंगा  कि  उसको  वापिस  ले  लिया  जाए  ।
 सोलह  हजार  विद्यार्थियों  में  से  ज्यादातर  पढ़ना
 चाहते  हैं  शान्तिपूर्ण  ढंग  से  ।  मैं  पूछना  चाहता
 हूँ  कि  पिस्तौल  दिखा  कर  या  बम  चला  कर
 या  दूसरे  तरीकों  से  वहां  के  वातावरण  को
 खराब  किया  जाना  चाहिये  और  उसकी
 इजाजत  होनी  चाहिये  ?  इस  तरह  की
 चीजें  पहले  भी  हुई  हैं  ।  पिछली  बार  बहां
 पर  बाहर  जो  फोटोग्राफर  की  दूकान  है  उस
 दूकान  पर  कुछ  विद्यार्थी  जाए  झर  गोली
 से  एक  विद्यार्थी  की  हत्या  कर  दी  ।  वहां  पर
 कमिशनर  मुस्तफा  साहब  गए  ।  उन  से  बातें
 हुई  हैं  ।  मैं  जानना  चाहता  हूं  कि  क्या  उत्तर
 प्रदेश  की  सरकार  का  भी  ध्यान  आपने  इस
 तरफ  खीचा  है  ?  वहां  से  मुख्य  मंत्री  श्री
 कमलापति  ल्लिपाठी  का  ध्यान  इस  र
 ग्रा कर षित  किया  जाए?  तमाम  चीज़ें  उनके
 नोटिस  में  आप  लाए  हैं  और  लाए  हैं  तो
 उन्होंने  क्या  एक्शन  लिया  है  ?  जो  ला  एंड
 ग्रार्डर  का  प्राइसेस  वहां  चल  रहा  है  क्‍या
 उसकी  झोर  उनका  ध्यान  दिलाया  गया  है?
 अगर  दिखाया  गया  है  तो  सी  शरार  पो  जोकि
 दूसरे  आन्दोलनों  को  दबा  देती  है,  वहां
 खामोश  क्‍यों  है  ?  मैं  एक  मिनट  के  लिए
 भी  नहीं  चाहता  हूं  कि  चाहें  पी  एसी  हो
 या  सी  शार  पी  हो  या  साधारण  पुलिस  हो
 वह  हमारे  बच्चों  पर  ग्र त्या चार  करें  7  लेकिन
 उन  बच्चों  का  सहारा  लेना  और  उनके  कन्धों
 पर  रखकर  बन्दूक  चलाना  राजनीतिक  तरीके
 से,  इसको  श्राप  चलने  न  दें  ।  मैं  बतलाना
 चाहता  हूं  कि  जितनी  भी  प्रगतिशील  ताकतें
 हैं  उनको  चाहें  जान  भी  देनी  पड़े  वे  उनका

 मुकाबला  करेंगी  |  यह  नहीं  हो  सकता  है  कि
 किसी  चीज़  को  धर्म  के  साम  पर  चलाया
 जाए।  वाजपेयी  जी  ने  कहा  कि  स्वर्गीय
 मालवीय  जी  ने  भवन  बनाया  था  और
 शार  एस  एस  को  दिया  था  ।  मैं  कहना  चाहता
 हूं  कि  उन्‍हें  मालूम  नहीं  था  कि  इस  तरह
 की  घटनाएं  भी  वहां  इनके  द्वारा  बरपा  की
 जा  सकती  हैं,  इस  तरह  की  स्थिति  इनके
 द्वारा  तहां  पैदा  की  भा  सकती  है,  इस  तरह
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 के  जुल्म  भी  ये  करते  हैं  प्रो  उनको  मालूम
 होता  तो  फिर  बहू  स्वयं  ही  इस  बीज़  को
 खत्म  कर  देते,  इनके  नाम  पर  दिए  गए  भवन
 को  कैंसल  कर  देते  या  किसी  दूसरे  के  नाम  पर
 इसको  लिख  कर  जाते  |

 उस  भवन  का  फैसला  हो  चुका  है  ।
 कमिशन  की  रिपोर्ट  भी  है  कि  इसको  वहां
 से  हटाया/  जाए  |  कचहरी  में  कंस  चल  रहा  है  |

 ,  पोर्ट  में  गवरमेंट  भी  एक  पार्टी  बन  चुकी  है  ।
 मैं  कहूंगा  कि  जल्दी  इसको  विकेट  कराने  की
 कोशिश  कप  करें  शौर  उस  ऊपर  श्राप  कब्जा
 करें  IC  ड्राप  नहीं  कर  सकते  हैं  तो  विद्यार्थी
 अपनी  जान  की  बाज़ी  लगा  कर  भी  वहां  पर
 कब्जा  करेंगे  ।  चार  एस  एस  वाले  लड़ाई  करना
 चाहते  है  तो  करें  ।  लेकिन  कुछ  लड़के  ऐसे
 जरूर  हैं  जो  प्रगतिशील  हैं  और  वे  उस  पर
 कब्जा  करेंगे,  वे  उस  पर  कब्जा  करके  रहेंगे  |
 लेकिन  जन  संघ  के  लीडरों  से  मेरी  अपील
 है  कि  वे  इस  चोट  पर  सोचें  और  बताएं
 कि  क्‍या  यूनिवर्सिटी  चलनी  चाहिये  या  नहीं
 चलनी  चाहिये  ।

 श्रीमाली  जी  से  पहले  त्रिगुण  सेन  के
 वक्‍त  में  क्‍या  आन्दोलन  नहीं  किया  गया  था,
 मैं  आप  ले  यह  जानना  चाहता  हूं  ।  जब  छागला
 साहब  थे  क्‍या  उस  वक्‍त  भी  नहीं  किया  गया
 बा  ?  सवाल  मह  नहीं  है  कि  डा०  श्रीमाली
 'रहें  वा  भ  रहें  ।  सवाल  यह  है  कि  जिस  को
 आर  एस  एस  चाहता  है  वह  रहेगा  या  नहीं
 रहेंगा  ?  कया  जिस  को  प्यार  एस  एस  चाहता
 है  वहीं  हया  कौर  दूसरा  कोई  नहीं  रहेगा  ?
 यह  नहीं  हो  सकता  है  1  काशी  विश्वविद्यालय
 उनको  मर्जी  के  अनुसार  चले  यह  नहीं  हो

 सकता  है  ।

 जो  चोट  कहां  चल  रही  है  इसको  थोड़ा
 सा  शाकीर्वाद  श्री  राज  नारायण  जी  भी

 (C.A.)
 देते  जा  रहें  हैं  i  उनको  मालूम  नहीं  है  कि
 जिन  लड़कों  के  भविष्य  के  साथ,  जिन  बच्चों
 के  मुस्तकबिल  के  साथ  थे,  खिलवाड़  कर  रहे
 हैं  उस  में  हो  सकता  है  कि  हमारा  बच्चा
 भी  हो

 प्रत्यक्ष  महोदय,  मैं  पूछना  चाहता  हूं--
 क्या  यह  रिपोर्ट  सही  है  कि  वहां  पर  दो  बम
 जलाये  गये  और  पुलिस  की  कस्टडी  में  वाकई
 बम  हैं  ?  यदि  हैं,  तो  कौन  सी  कार्यवाही
 की  गई?  क्या  यह  सही  है  कि  जो  एक्शन
 उन  विद्यार्थियों  के  विरुद्ध  लिया  गया  है,  जो
 उत्पात  करने  वालों  के  खिलाफ़  आवाज़  उठा
 रहे  थे,  उल्टा  उन  को  ही  पुलिस  गिरफ्तार
 करने  की  कोशिश  कर  रही  है  और  गिरफ्तार
 किये  जा  रहे  हैं?

 मैं  यह  भी  पूछना  चाहता  हूं  कि  कचहरी
 में  जो  केस  यूनिवर्सिटी  कैम्पस  के  भवन  के
 बारे  में  चल  रहा  है,  वह  कब  खत्म  होगा
 और  इस  के  बारे  में  सरकार  कौन  से
 कदम  उठा  रही  है  कि  उस  भवन  के  ऊपर
 यूनीवर्सिटी  का  कब्जा  हो  और  वहां  से  शाखा प्र ों
 को  तोड़  दिया  जाय  |

 आखिर  में  फिर  एक  बात  कह  दूं--
 हमारी  सूचना  के  अनुसार  इस  समय  32
 शाखायें  कहां  पर  काम  कर  रही  हैं  -  जब  32
 शाखायें  वहां  पर  काम  कर  रही  हों,  तो  उस
 यूनिवर्सिटी  का  क्‍या  भविष्य  होगा  ?  इन
 सब  बातों  का  जवाब  देते  हुए  एक  चीज़  साफ़
 हो  जानी  चाहिये--वहां  से  वाइस-चांसलर
 ने  इस  तरह  की  एक्टिविटीज  को  खत्म  करने
 के  लिये  जो  कदम  उठाये  हैं--उनकी  जांच
 कर  ली  जाय  कि  उन्होंने  जो  कदम  उठाये
 वे  सही  है  या  नहीं  हैं  झगर  गलत  तरीके  से
 किसी  को  हानि  पहुंचाई  गई  है  तो  उस  को
 ठीक  किया  जाय,  लेकिन  जो  विद्यार्थी  ऐसी
 पोलिटिकल  पार्टीज़  के  साथ  ताल्लुक  रखते
 हैं,  जिन  की  राजनीति  है--उपद्रव  कराना,
 उन  से  डरना  नहीं  चाहिये  I
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 ऐसे  मौके  पर  मैं  मिनिस्टर  साहब  से
 कहूंगा--वाजपेयी  जी  ने  मांग  की  है  कि
 कमीशन  मुकरिर  किया  जाय,  मैं  चाहता  हूं
 कि  एक  पालियामेंन्ट्री  कमेटी  वहां  जा  कर
 देखे  ।  कभी  राजदेव  सिंह  जी  ने  कहा  है--
 वे  वहां  के  मेम्बर  भी  हैं--कि  दूसरी  पार्टीज़
 के  लोग  वहां  गये  थे  ।  पार्लियामेन्ट  के  मेंम्बजें
 हर  जगह  जा  सकते  हैं  लेकिन  यह  बात  गलत
 होगी  कि  ऐसे  मौके  पर  जब  वहां  के  वाइस
 चांसलर  इस  तरह  की  चीज़ों  को  दबाने  की
 कोशिश  कर  रहे  हों,  उन  के  हाथों  को  इसलिये
 कमज़ोर  किया  जाय  कि  करार  एस०  एस०
 को  उन  की  शक्ल  अच्छी  नहीं  लगती  |
 मैं  फिर  कहुंगा  कि  अपने  दिल  को  टटोलो,
 राजनीति  से  ऊपर  उठ  कर  चीज़  का  फैसला
 करो  ।  यह  सिर्फ  लीडरशिप  का  सवाल  नहीं
 है,  कल  अलीगढ़  मुस्लिम  यूनीवर्सिटी  का
 सवाल  भी  प्रा  सकता  है,  इन  तमाम  चीज़ों  को
 देखते  हुए  फैसला  करें  1  मैं  जानता  हुं--अगर
 मैं  दिल्‍ली  यूनिवर्सिटी  की  बात  कहूं--वहां
 पर  भी  लोग  मुस्लिमों  के  मुहाफ़िज़  बन  कर
 भाषण  देने  के  लिये  चले  जाते  हैं.
 (व्यवधान)  -

 MR.  SPEAKER:  Order,  order.
 House  is  not  taking  notice  of  that.

 यह  कया  बात  है,  एक  भेम्बर  बोल  रहे  हैं,
 उस  वक्‍त  जो  बातें  भाप  प्रयास  में  करें,
 हाउस  उसको  नोटिस  में  नहीं  लेता  है,  उस
 को  रिकार्ड  में  नहीं  लिया  जाता  है  |  लेकिन
 यह  बात  श्रल्छी  नहीं  है  कि  आप  इस  नौबत
 तक  झा  जांच,  भ्रामक  में  हाथापाई  करें  ।  जिस
 बात  को  हाउस  ने  नोटिस  में  नहीं  लिया,

 उस  के  लिये  लड़ने  लगें  1  राज  तक  हाउस
 में  कभी  एसा  नहीं  हुमा,  पहली  दफ़ा  हुमा
 है  |  यह  बहुत  गलत  बात  श्राप  ने  की  है  |  बाप
 की  जगह  मुझे  बदलनी  पड़ेगी--मगर  इस
 तरह  से  करेंगे  ।  यह  बहुत  गलत  है  1

 The
 ,
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 श्री  एस०  एस>  बनर्जी  :  मैं  यही  ज़
 करना  चाहता  हूं  कि  राज  इन  तत्वों  का
 मिनिस्टर  साहब  ख्याल  रखें,  आज  इन्हीं  की
 शक्ल  बनारस  में  दिखाई  देती  है.  cate

 श्र-यक्ष  महोदय  :  आप  शक्ल  की  बात
 छोड़िये,  आधा  मिनट  में  खत्म  “कीजिये  ।

 थ्रो  एस  एम०  बनर्जी  :  मैंने  खत्म  कर
 दिया  है  |

 PROF.  8,  NURUL  HASAN:  In  a-
 tlassic  Greek  tragedy  there  is  room
 for  various  types  of  actors....(Inter-
 ruptions).  The  hon,  Member  has.ask-
 ed  me  about  thé  bomb  incident.  The
 matter  is  being  investigated  by  the
 police  and  therefore  whatever  I  may
 submit  is  subject  to  final  verification
 from  the  police.  I  have  been  inform-
 ed  that  on  the  l4th  March  at  about
 l.30  p.m,  when  the  Registrar  came
 to  his  residence  there  was  a  big  ex-
 plosion.  He  came  out  cf  the  car  and.
 rushed  towards  the  residence,  A
 couple  of  minutes  later  some  others
 also  came  out  and  saw  that  something.
 had,  exploded  towards  the  left-hand
 side  of  the  car  and  pieces  of  paper
 were  spread  arcund  towards  the  right.
 side  of  the  road  near  the  gate.  An
 object  like  a  country-made  bomb  was
 found  and  the  doctor's  office  and  the
 police  was  informed,  and  they  came
 and  took  the  object  supposed  to  be
 the  bomb  in  their  possession  as  also.
 the  fragments  of  the  exploded  object.
 The  police  are  investigating  into  the
 matter  further.  Investigations  are
 going  cn  and  I  am  not  in  a  position  to-
 say  who  are  the  persons  responsible
 and  what  type  of  object  it  was  that
 had  exploded.

 I  should  like  to  make  one  submis-.
 sion.  I  would  not  subscribe  to  the
 view  that  the  officers  of  the  U.P.  Gov-
 ernment  and  the  district  authorities
 in  charge  of  law  and  order  are  not
 giving  their  cooperation  to  the  univer-.
 sity.  To  the  best  of  my  knowledge  the.
 district  authorities  have  been  giving:
 full  cooperation  to  the  university
 authorjties.  Regarding  the  RSS-
 building,  I  wish,  I  could  answer
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 as  to  when  the  processes  of  law  would
 be  ended,

 pinfortunately
 I  am  neither

 in  a  posit.  te  say  when  the  court
 would  take  a  decision  nor  am  I  pre-
 Pared  to  subscribe  to  any  action  which
 is  extra  legal  and  which  is  not  sanc-
 tioned  by  the  procedures  of  law.  The
 hon.  member  gave  the  information
 that  there  are  32  shakas  of  RSS  func-
 tioning  in,  the  university.  This  is  at
 varience  with  the  information  have
 received.  This  is  a  matter  on  which  I
 would  not  comment.

 3  hrs...

 The  hon.  member  rightly  said  that
 if  there  is  any  wrongful  disciplinary
 action,  it  should  be  withdrawn.  I  just
 now  said  in  my  principal  statement
 that  the  disciplinary  action  is  based
 cn  the  report  of  an  impartial  high-
 powered  committee.  Its  impartiality
 can  be  seen  from  the  fact  that  out  of
 l6  students  in  whose  respect  the  report
 was  submitted,  the  committee  found
 that  cases  were  not  proved  against  0
 and  recommended  action  only  against
 6.  And,  the  university  accepted  it.
 Even  in  the  case  cf  6  students
 against  whom  the  inquiry  committee
 has  not  yet  reported,  they  have  been
 provisionally  permitted  to  attend  clas-
 ses.  Therefore,  I  would  not  say  that
 wrongful  disciplinary  action  is  being
 taken  against  anyone.

 He  wanted  that  the  Government
 should  strengthen  the  hands  of  the
 Vice-Chancellor.  I  have  alrerdy  said
 that  in  unequivocal  terms  and  I  do
 not  think  there  is  any  scope  for  any
 confusion.  As  regards  communal  ele-
 ments  of  whatever  type  they  may  be,
 I  hope  that  the  universities  can  be
 protected  from  fissiparous  and  com-
 munal  tend  and  elements  which
 wish  to  exploit  the  young  people  in
 the  universities,

 Lastly,  I  would  again  renew  my
 appeal.  The  best  service  which  the
 hon.  leaders  of  public  opinion  can
 render  to  a  university  is,  please  do
 not  unduly  try  to  use  the  difficulties
 of  a  university  In  order  to  score  a

 political  advantage  or  a  debating  point.
 (Interruptions),

 mam  महोदय  :  प्रा पने  377  षा
 झगड़ा  छेड़  दिया  है  ।  इस  में  बड़ा  लिमिटेड
 स्कोप  है।  इसको  भी  अलापने  कालिंग  टेनशन
 बताना  शुरू  कर  दिया  है  ॥

 3.03  hrs.

 PAPERS  LAID  ON  THE  TABLE

 DetarLep  DEMANDS  FOR  GRANTS  OF
 SOME  MINISTRIES/DEPARTMENTS  FOR
 1973-74,  Report  oF  COMPTROLLER  AND
 AupiTor  GENERAL  FoR  ‘1971-72,  Union
 Govt.  APPROPRIATION  Accounts  (P&T),
 (1971-72,  AnnuaL  Report  InpusTRIAL
 Finance  Corporation  oF  Inpia  AND
 NoTIFICATIONS  UNDER  Customs  AcT,
 3962  ann  CentraL  Excise  Ruwes,  944

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  K.  R-
 GANESH):  I  beg  to  lay  on  the  Table:

 q)  A  copy  each  of  the  Detailed
 Demands  for  Grants  (Hindi  and  English
 versions)  of  the  following  Ministries/
 Departments  for  973-74:—

 (i)  Ministry  of  Commerce

 (ii)  Ministry  of  Communications

 (iii)  Ministry  of  External  Affairs

 (iv)  Ministry  of  Home  Affairs
 (v)  Ministry  of  Information  and

 Broadcasting
 (vi)  Ministry  of  Labour

 habilitation
 (vii)  Ministry  of  Law,  Justice  and

 Company  Affairs
 (viii)  Ministry  of  Planning

 (ix)  Ministry  of  Works  and  Housing
 (x)  Department  of  Culture
 (xi)"Department  of  Electronics

 and  Re-
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 (xii)  Department  of  Science

 Technology
 and

 (xiii)  Depart  ment  of  Space
 (xiv)  Department  of  Supply
 (xv)  Parliament,  Department  of

 Parliamentary  Affairs,  Secre-
 tariats  of  President  and  Vice-
 President  and  Union  Public
 Service  Commission  (Placed
 in  Library.  See  No.  LT-459/
 73).

 (2)  (i)  A  copy  of  the  Report  (Hindi
 and  English  versions)  of  the  Comp-
 troller  and  Auditor  General  of  India
 for  the  year  97l-72,  Union  Govern-
 ment  (Posts  and  Telegraphs)  under
 article  -151(1)  of  the  Constitution.

 Government
 (Posts  and

 (ii)  A  copy  of  Union
 Appropriation  Accounts
 Telegraphs)  for  97l-72  (Hindi  and
 English  versions).  [Placed  in  Libra-
 ry.  See  No.  LT-4520/73.]

 (3)  A  copy  of  the  Annual  Report
 (Hindj  and  English  versions)  of  the
 Industrial  Finance  Corporation  of  India
 for  the  year  ended  the  30th  June,  1972,
 along  with  the  Statement  showing  the
 Assets  and  Liabilities  and  Profit  and
 Loss  Account  of  the  Corporation,
 under  sub-section  (3)  of  section  35  of
 the  Industrial  Finance  Corporation
 Act,  1948.

 [Placed  in  Library.  See  No.  LT-
 4516/1/73).

 (4)  A  copy  each  of  the  following
 Notifications  (Hindi  and  English  ver-
 sions)  under  section  59  of  the  Customs
 Act,  962:—

 (i)  G.S.R,  26  published  in  Gazette
 of  India  dated  the  3th  Janu-
 ary,  973  together  with  an
 explanatory  memorandum.

 (ii)  G.S.R.  26  and  27  published  in
 Gazette  of  India  dated  the
 i3th  January,  973  together
 with  an  explanatory  »memo-
 randum.
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 (iii)  G.S.R.  50  published  in  Gazette
 of  India  dated  the  20th  Janu-
 ary,  973  together  with  .an
 explanatory  memorandum.
 {Placed  in  Library.  See  No.
 LT-457/73].

 (5)  A  cOpy  of  Notification  No.  G.S.R.
 70  (Hindi  and  English  versions)  pub-
 lished  in  Gazette  of  India’  dated  the
 27th  January,  973  issued  under  the
 Central  Excise  Rules,  1944,  together
 with  an  explanatory  memorandum.
 [Placed  in  Library.  See  No.  LT-452l/
 73).  |

 AIRCRAFT  (AMENDMENT)  &  RULES,  1973.
 AND  REPORT  OF  .WORKING  OF  ComMIs-
 ston  oF  Rartway  SAFETY  FoR  97I-72.

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN
 SINGH):  On  behalf  of  Dr.  Sarojini
 Mahishi,  I  beg  to  lay  on  the  Table—

 (l)  A  copy  of  the  Aircraft  (Amend-
 ment)  Rules,  973  (Hind;  and  English
 versions)  published  in  Notification  No.
 G.S.R.  60  in  Gazette  of  India  dated
 the  20th  January,  1973,  under  section
 4A  of  the  Aircraft  Act,  1934,  together
 with  an  explanatory  note.

 [Placed  in  Library.
 4515/73].

 See  No.  LT-

 (2)  A  copy  of  the  Report  (Hin@&t  and
 English  versions)  on  the  working  of
 the  Commission  of  Railway  Safety  for

 [Placed  in  Library.  See  No.  LT-
 4514/73).

 ASSENT  TO  BILL

 SECRETARY:  Sir,  I  lay  on  the  Table
 the  Requisitioning  and  Acquisition  of
 Immovable  Property  (Amendment)
 Bill,  973  passed  by  the  Houses  of
 Parliament  during  the  current  session
 and  assented  to  since  a  report  was  last
 made  to  the  House  on  the  2nd  March
 1973.
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 ESTIMATES  COMMITTEE

 (uiRty-rIRst  REPORT

 SHRI  KRISHNA  CHANDRA
 HALDER  (Ausgram):  I  beg  to  pre-
 sent  the  Thirty-first  Report  of  the
 Estimates  Committee  regarding  action
 taken  by  Government  on  the  recom-
 mendations  contained  in  their  Fourth
 Report  on  the  Ministry  of  Labour  and
 Rehabilitation  (Department  of  Labour
 and  Employment)—Workers’  Educa-
 tion  Programme

 PUBLIC  ACCOUNTS  COMMITTEE
 H  .

 SEVENTY-SECOND  REPORT

 SHRI  SEZHIYAN  (Kumbakonam):
 I  beg  to  present  the  Seventy-second
 Report  of  the  Public  Accounts  Com-
 mittee  regarding  action  taken  by  the
 Government  on  the  recommendations
 contained  in  their  Fortieth  Report
 relating  to  the  Department  of  Health
 (Indian  Council  of  Medical  Research).

 33.05  hrs.

 CRASH  OF  AN  HS-748  AIRCRAFT
 NEAR  SECUNDERABAD  ON  I5TH

 MARCH,  973
 THE  MINISTER  OF  TOURISM  AND

 CIVIL  AVIATION  (DR.  KARAN
 SINGH):  Sir,  it  is  with  deep  regret
 that  I  have  to  inform  the  House  that
 an  Indian  Airlines  HS-748  aircraft
 VT-EAU  while  engaged  on  a  _  local
 training  flight  crashed  yesterday  at
 approximately  6.48  hours  near  the
 South  Central  Railway  headquarters
 in  Secunderabad,  about  3  miles  away
 from  the  Begumpet  airport.

 The  aircraft  under  the  command  of
 Capt.  J.  E.  Issac  took  off  from  Begum-
 pet  at  6.36  hours  with  two  pilots,
 Captains  Srikanth  and  R.  P.  Singh,  on
 a  training  flight  for  co-pilot  conversion.
 After  making  one  circuit  and  landing
 the  aircraft  took  off  aguin.  The  air-
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 craft  reported  that  it  was  simulating
 a  bad  weather  low-level  circuit  an  one
 engine.  The  last  communication  from
 the  aircraft  was  at  6.48  hours  when
 reported  on  the  down  wind  leg  of  the
 circuit  in  preparation  for  landing  on
 runway  27.  Thereafter  contact  was
 lost.  A  telephone  call  wag  received  a
 few  minutes  later  at  the  control  tower
 to  the  effec;  that  the  ai¥craft  had
 crashed.  The  fire  brigade  and  am-
 bulance  services  were  immediately
 sent  to  the  site  and  officials  of  the
 Civil  Aviation  Department  and  Indian
 Airlines  also  rushed  to  the  spot.  Im-
 mediate  action  was  taken  to  rescue  the
 crew.  but  unfortunately  when  it  was
 finally  possible  to  reach  them  they
 were  found  dead.  It  is  reported  that
 two  persons,  a  boy  and  an  old  woman,
 were  injured  on  the  ground  as  a  result
 of  the  crash  and  that  the  boy  died  in
 the  hospital.  The  woman  is  jn  hospital
 with  serious  injuries,

 At  the  time  of  the  accident  the
 weather  is  reported  to  have  been  good
 with  a  clear  sky.  Capt.  Issac  had
 over  16,500  hours  of  flying  to  his  credit.
 and  had  been  an  instructor  for  several
 years.  For  the  information  of  the
 House  I  may  add  that  the  aircraft  was
 one  of  the  latest  batch  of  three  deliver-
 ed  by  Hindustan  Aeronautics  Ltd.
 (HAL)  in  May  ‘1972.  The  climb  per-
 formance  of  the  aircraft  at  the  time
 of  delivery  exceeded  the  requirement
 of  2.4  per  cent  in  second  segment  and
 .2  per  cent  en  route  specified  in  the.
 approval  flight  manual.

 A  Court  of  Inquiry  under  a  High
 Court  Judge  ig  being  set  up  to  investi-
 gate  into  the  causes  of  the  accident.

 The  House  will  join  me  in  express-
 ing  our  deep  sympathy  with  the
 families  of  those  killed  and  praying
 for  the  speedy  recovery  of  the  injured
 lady.

 Sir,  with  your  permission,  may  I
 read  two  paragraphs  of  a  letter  I  have
 addressed  to  the  Prime  Minister  last
 night?

 “As  you  kmow,  the  Avros  have
 been  Yhe  subject  of  a  prolonged  con-.
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 (Dr.  Karan  Singh]
 troversy  going  back  to  even  before
 I  assumed  charge  of  this  Ministry.

 ‘Doubts  have  been  expressed  from
 time  to  time  regarding  their  safety.

 ‘but  the  advice  I  have  received  from
 the  manufacturers,  Hindustan  Aero-
 nautics  Ltd.,  the  operator,  Indian
 Airlines  and  the  Director-General  of
 Civil  Aviation,  who  is  the  authority

 ‘statutorily  charged  with  ensuring  the
 air-worthiness  of  civil  aircraft  has
 consistently  been  that  the  planes  are

 ‘entirely  safe.

 The  fact  remains,  however,  that
 the  country  and  Parliament  are  ex-
 ercised  over  this  issue.  After  care-
 ful  deliberation,  I  have  come  to  the
 conclusion  that  my  moral  “duty  lies
 in  accepting  responsibility,  and  this
 will  also  be  in  keeping  with  the
 highest  parliamentary  traditions.  I
 have  decided,  therefore,  to  submit
 my  resignation  from  the  Council  of
 Ministers,  and  would  like  to  announce
 this  in  the  Lok  Sabha  after  my

 -statement  on  the  air  crash.”

 हो  शटल  बिहारी  वाज पेयों  (हवा-
 'लिया)  :  दुर्घटना  के  बारे  में  हम  सब  को
 गेंद  है  ।  लेकिन  मंत्री  जी  स्वयं  यह  मानते  हैं
 कि  क़ब्रों  का  मामला  उनके  शाने  से  पहले  चल

 रहा  है  एब्नो  की  सेफ्टी  के  बारे  में  सन्देह  है  1
 मंत्री  महोदय  उसकी  जांच  करवाएं  ।  क्‍या
 उनके  त्यागपत्न  से  कब्रो  का  मामला  हल  हो
 जाएगा?  हम  त्याग पत्न  के  हक  में  नहीं
 हैं  ।  बैसे  उन्होंने  एक  अच्छी  परम्परा  कायम
 की  है  दुर्घटता  के  बाद  त्याग पत्न  दे  कर  ।

 उन्होंने  एक  आदेश  रखा  है  ।  हम  चाहते  हैं
 कि  वह  घोषणा  करें  एमिनों  के  बारे  में  कि  वह
 क्यों  खरीदा  गया  और  उस  में  कमियां  होने
 के  बाद  भी  वह  क्‍यों  राज  प्रयोग  में  लाया

 जा  रहा  है  -  उसके  दोषों  को  दूर  करने
 की  कोशिश  क्‍यों  नहीं  की  गई  है?  इस
 सब  की  जांच  के  लिए  एक  कमीशन  बनना

 चाहिये  कौर  वह  इसकी  घोषणा  करें  ।
 त्यागपत्र  का  यह  एलान  कहां  से  झा  गया  ?
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 SHRI  PILLO  MODY  (Godhra):  Sir,
 to  begin  with,  I  want  to  congratulate
 Dr.  Karan  Singh  because  this  is  a
 practice  which  is  all  forgotten  in  this
 country.  Therefore,  I  want  to  con-
 gratulate  him  for  having  taken  this
 step.  However,  I  think  that  this  parti-
 cular  issue  is  not  merely  a  question  of
 One  person  against  the  government;  it
 is  a  question  which  is  exercising  the
 mind  of  the  whole  people,  the  travel-
 ling  public,  Parliament  itself,  and  if  it
 is  to  save  the  prestige  of  the  govern-
 ment  that  the  Minisfér-has  to  resign,
 I  do  not  understand  it.  It  is  the  Avro
 that  has  to  be  rectified;  it  is  not  the
 Minister  that  has  to  be  rectified.  It  is
 the  plane  that  has  to  be  rectifled  or
 scrapped.  I  do  not  think  by  merely
 scrapping  the  Minister,  we  will  have
 achieved  what  we  want.  Let  there  be
 a  proper  and  thorough  investigation
 into  it.  I  for  one,  with  a  little  know-
 ledge  that  I  have  about  it  and  with  a
 little  time  that  I  have  spent  going  into
 this  problem,  am  convinced  that  there
 is  something  wrong  ‘with  the  plane.  It
 is  the  plane  that  has  to  be  changed
 although  we  appreciate  the  gesture  of
 the  Minister  in  bringing  this  matter
 to  a  head.

 SHRI  S.  M.  BANERJEE  (Kanpur):
 Sir,  I  admire  his  courage  and  convic-
 tion  that  he  has  come  forward  with
 his  resignation.  I  must  congratulate
 him  for  that.  But  is  that  the  solu-
 tion?  If  we  really  follow  this,  if  the
 other  Ministers  follow  this,  I  think,
 50  per  cent  of  the  Ministers  should
 have  resigned  by  this  time  because
 there  are  so  many  charges  against  so
 many  Ministers.  But  still  they  sit
 here  very  nicely,  I  personally  appeal
 to  Dr.  Karan  Singh.  I  am  not  appeal-
 ing  to  withdraw  resignation—that  is
 for  the  Prime  Minister  and  her  party
 to  do:  the  Ministers  may  come  and
 the  Ministers  may  go;  that  is  a
 different  matter—but  I  am  only  con-
 cerned  with  the  Avro  which  is  manu-
 factured  in  Kanpur.  This  project  is
 in  Kanpur,  With  great  difficulty,  we
 got  this  project.  There  is  a  scathing
 criticism  about  the  Avro  by  the  vested
 interests.........  (Interruptions).
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 MR.  SPEAKER:  Don't  go  into  the
 discussipn  about  the  Avro.  The

 .Minister  has  resigned.
 SHRI  S  mM.  BANERJEE:  The  acci-

 dents  take  place  in  the  case  of  other
 planes  also,  Boeing  707  and  other
 planes.  Let  there  be  a  high-powered
 Commission  appointed  to  inquire  into
 the  wh

 x
 incident.  The  resignation

 of  the  Minister  will  not  sdlve  the
 problem,

 SHRI  SHYAMNANDAN  MISHRA
 (Begusarai):  I  would  also  like  to  join
 other  hon.  Members  in  congratulating
 the  Minister  on  having  taken  the  deci-
 sion  that  he  has  conveyed  to  us  just
 now.  May  I  say  tpat  such  a  decision
 is  not  taken  lightly?  There  must
 be  a  background  to  such  a  decision.
 It  is  not  an  odd  incident  or  accident
 that  has  inspired  the  Minister  to  take
 a  decision  of  that  kind.  If  there  is  a
 background  to  it,  if  there  have  been
 certain  doubts  persisting  in  his  mind
 about  the  safety  of  people  and  he  did
 not  find  a  way  out  of  those  doubts,
 I  think,  the  Minister  should  be  con-
 gratulated  doubly  for  this.  Now  there
 would  be  some  way  found  out  of  this.
 There  is  at  least  one  person  who  is
 going  to  force  a  decision  of  the  Gov-
 ernment  in  this  matter.

 SHRI  BHAGWAT  JHA  AZAD
 (Bhagalpur):  I  would  say  that  if  the
 Avro  has  certain  defects  or  snags,
 these  should  be  rectified.  If  it  is  that
 there  is  some  difficulty  in  “climb”,  that
 should  be  looked  into.  But  to  condemn
 the  entire  Avro,  our  Indigenous  pro-
 duction  in  the  country,  is  absolutely
 wrong.  I  would  support  what  Mr.
 Banerjee  has  said  that  there  are  some
 persons  in  the  country  who  are  trying
 to  bring  American  plane  and  there  is
 a  lobby  for  it.  Let  there  be  a  Com-
 mission  appointed  to  look  into  the
 matter.

 I  appreciate  the  hon.  Minister's
 gesture  to  resign  but  that  wil!  not
 solve  the  problem.  Let  Shri  Shyam-
 mandan  Mishra  look  into  the  resigna-
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 persisting.  It  ig  the  nobility  and  the character  of  the  Minister  that  has  to be  appreciated,  that  he  has  tendered his  resignation.  I  would  Say,  let  not the  whole  project  be  condemned.  If there  are  certain  defects  or  snags,  they may  be  looked  into.  But  the  Avro
 project  as  a  whole  should  not  be
 condemned,

 SHRI  DINESH  SINGH  (Pratap- garh);  Mr.  Speaker,  there  should  be  a
 thorough  look  into  the  question  of
 Avro  seriously.  It  is  not  a  matter  of
 something  which  is  being  made  in
 this  country.  Doubts  were  raised
 about  the  Avros  in  this  House  even
 before  the  manufacture  was  started. It  was  then  said  that  these  planes  had been  discarded  in  other  places.  If  it is  necessary  to  make  a  plane,  then  we
 should  find  a  desien  which  would  be
 Suitab‘e  to  our  country,  The  Avro has  been  rejected  in  other  countries, It  is  not  a  question  of  something  which is  made  in  India  or  not.  It  is  a  foreign design.  What  is  indigenous  about  a
 foreign  design?  It  is  a  question  of
 getting  a  better  design  and  making
 something  in  the  country  instead  of
 persisting  with  something  which  was
 obsolete  even  when  we  bought  it,
 (Interruptions).  It  wag  said  in  this
 House  even  then.
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 Therefore,  I  would  say,  now  that
 this  matter  has  been  brought  to  a
 head—and  the  hon.  Minister  has  al-
 ready  sent  his  resignation  letter  on this  point—,  we  should  take  this  op- portunity  to  go  into  every  question
 concerning  Avros,  and  if  that  particu- Jar  design  is  not  suitable,  we  should
 have  another  design.  This  does  not
 mean  that  we  should  stop
 manufacturing  planes  in  Kanpur. Of  course,  Planes  =  should  be
 manufactured  there.  There  is
 the  whole  infrastructute  there.  One
 plane  is  being  manufactured,  and  if
 that  plane  is  not  good,  it  is  a  ques- tion  of  finding  a  better  plane.  That
 does  not  mean  that  it  should  be  closed
 down.  I  am  in  entire  agreement  with
 Shri  ड  M.  Banerjee  that  the  plant
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 shoud  not  be  closed  down.  If  the
 design  is  not  good,  we  should  find
 another  design  and  manufacture  planes
 in  Kanpur.

 MR.  SPEAKER:  Mr.

 SHRI  H.  N.  MUKERJEE  (Calcutta
 —North-East):  We  have  asked  for  a
 debate....

 Viswana‘han.

 MR.  SPEAKER:  If  you  want  to  have
 a  debate  on  it,  we  can  fix  the  time  for
 it  later  but  not  now.

 SHRI  H.  N.  MUKERJEE:  It  is  for
 you  to  give  an  idea  that  a  debate  will
 take  place.

 MR.  SPEAKER:  I  welcome  your
 idea.  A  debate  should  take  place
 on  it.

 Mr.  Viswanathan.

 SHRI  G.  VISWANATHAN  (Wandi-
 wash):  Let  us  not  import  ideology  into
 the  question  of  safety,  with  which  the
 entire  House  is  concerned.  The  ges-
 ture  of  the  hon.  Minister  in  resigning
 should  open  the  eyes  of  the  Govern-
 ment  of  India  and  they  must  go  into
 it  thoroughly—the  question  of  safety
 of  Avro  or  any  other  plane.  Whether
 it  is  indigenous  or  imported,  let  us
 have  safe  planes.

 SHRI  SAMAR  GUHA  (Contai):  I
 appreciate  the  dignified  gesture  that
 has  been  made  by  the  hon.  Minister.
 Mr.  Lal  Bahadur  Shastri  did  the
 same  thing;  he  owned  responsibility
 for  a  railway  disaster.  I  congratu‘ate
 the  hon.  Minister  on  this.  He  has  set
 up  a  very  healthy  practice.  But  he  is
 not  personally  responsible  for  what
 has  happened  in  regard  to  Avro.  He  is
 one  of  the  Ministers  who  has  endeared
 himself  in  this  House  not  only  to  the
 members  of  the  ruling  Party  but  also
 to  the  Opposition  members.  The  re-
 signation  of  the  Minister  will  not  solve
 the  real  problem.  The  merits  cf  the
 issue  have  to  be  gone  into.  whether  it
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 is  indigenously  manufactured  or  not.
 This  issue  has  been  raised  in  this
 House  on  several  occasions.  There-
 fore,  as  has  been  rightly  pointed  out,
 this  matter  should  be  discussed,  de-
 bated  and  thoroughly  gone  into  before
 another  such  tragedy  overtakes  us.

 Bro  बोला  (बम्बई  दक्षिण)  :  मान-
 नीय  भ्रच्यक्ष  जी,  एवरी  के  विषय  में  इसमें
 कोई  सन्देह  नहीं  कि  इस  सदन  में  और  बाहर
 भी  काफी  चर्चा  चलती  रही  है  भ्र ौर  उसके  लिए
 इंक्वायरी  कमिशन  होना  चाहिए  |  उसमें  कोई

 नुक्सान  इसको  देखना  भी  आवश्यक  ।

 एवरो  की  मशीन  आर्मी  में  भी  काम  में  प्रति  है,
 वहां  कोई  नुक्स  नहीं  पाया  गया  है  लेकिन
 इंडियन  एयर  लुईस  में  क्‍यों  ऐसा  होता  है  ।
 तो  इसमें  कोई  सन्देह  नहीं  कि  इंक्वायरी  होनी
 चाहिए  लेकिन  मन्त्री  जी  ने  जो  पत्र  प्रधान
 मंत्री  को  लिखा  है  उसमें  उन्होंने  प्रगति  नैतिक
 जिम्मेदारी  के  चीन  का  प्रतिपादन  किया

 है  कि  किस  प्रकार  एक  मंत्री  को  सरकार  में

 रह  कर  व्यवहार  करना  चाहिए  |  यह  उनके

 नोबुल  करैक्टर  का  सूचक  है  ।

 मैं  एक  बात  कहकर  बैठ  जाना  चाहता
 हैं  जब  शर्णाधियों  के  लिये  विदेश  से

 कुछ  रेडक्रास  के  पास  सामान  शाया  था  वह
 कलकत्ते  में  पड़ा  था  और  देशों  से  भी  माल
 कराया  था  तथा  कलकत्ते  में  पड़ा
 हुआ  है,  जिसको  उठाया  नहीं  जा  रहा  है  तो
 यही  sto  करण  सिह  जी  ने  जल्दी  सारी
 जिम्मेदारी  अपने  ऊपर  ली  जैसे  जितनी  भी
 टैक्स  वगैरह  उनके  मंत्रालय  की  थीं  उन्हें
 काम  में  लगाया  1  ६  का  इस  प्रकार  का  एक
 चरित्र  भूत  काल  में  रहा  है  और  राज  इस
 प्रकार  की  परिपाटी  वे  प्रस्थापित  कर  रहे  हैं
 लेकिन  मेरी  उससे  प्रार्थना  है  कि  इस  प्रकार
 जो  उन्होंने  देश  के  सामने  एक  उदाहरण  पेश
 किया  है,  पर  यदि  प्रधान  मंत्री  उनसे  विनय
 करें  कि  त्याग  पंत  नदें  तो  वे  अपना  त्याग-पत्
 वापिस  ले  लें  ।  ह
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 SHRI  A.  P.  SHARMA  (Buxar):  The
 question  of  air-worthiness  and  the
 safety  ofthe  Avro  aircraft  has  been  a
 thatter  of  serious  concern  not  on‘y  to
 Parliament  but  also  to  the  people  at
 large  in  this  country  who  are  users
 of  the  air  services.  In  this  respect,  I
 do  not  think,  as  my  friends  have  said
 that  the  Minister  has  established  a
 healthy  tgadition  or  practice.  I  do  ‘not
 think  the  resignation  of  the  Minister
 is  going  to  solve  this  problem.  In
 spite  of  the  doubts  expressed  about
 the  air-worthiness  and  safety  of  the
 Avro  aircraft,  it  has  been  persistently
 certified  by  the  Director-General  of
 Civil  Aviation  and  other  people  that
 there  is  nothing  wrong  with  it.  But
 We  are  seeing  that  on@  after  another
 unfortunate  accidentg  are  taking  place
 so  far  as  Avros  are  concerned.  There-
 fore,  we  would  definitely  like  that  this
 matter  should  be  gone  into  very  serl-
 ously  because  the  Minister's  resigna-
 tion  is  not  going  to  solve  the  problem.
 It  is  also  not  a  question  whether  we
 should  build  Avro  aircraft  in  the
 country.  That  is  not  the  question.  The
 question  is  that  the  air-worthiness  and
 the  safety  condition  of  the  Avro  should
 be  inquired  into  and  put  right.

 श्री  शशि  भाषण  (दक्षिण  दिल्‍ली)  :
 अध्यक्ष  महोदय,  प्राकृतिक  कारणों  की  वजह
 से  कोई  दुर्घटना  हुई  हो  और  उस  की  वजह
 से  मंत्री  महोदय  इस्तीफा  दे  दें,  यह  ठीक  नहीं
 है  ।  वह  हमारी  पार्टी  के  अच्छे  मंत्री  हैं  1
 उन्हें  इस  सम्बन्ध  में  पार्टी  के  नेता  से  बात
 करनी  चाहिए।  इसी  प्रकार  के  एक  वसर  पर
 श्री  लाल  बहादुर  शास्त्री  ने  भी  इस्तीफ़ा  दे
 दिया  था  |  हमारे  यहां  ऐसी  परम्परा  रही  है  1
 शक्तिमान  ट्रक  के  भी  एक्सिडेंट  होते  हैं
 शौर  नैट  हवाई  जहाज  के  भी  एक्सिडेंट  होतें
 हैं  ।  उन  के  बारे  में  हम  समय  समय  पर  जांच

 कमीशन  बिठाते  रहते  हैं  ।  इस  में  शक  नहीं  है
 कि  इस  एवरो  के  बारे  में  इम्प्रूवमेंट  होती
 चाहिए  ।  लेकिन इस  को  इस्तीफे  का  कारण
 बनाया  जाये,  यह  उचित  नहीं  है  ।  मैं  प्राशि
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 wem  कि  मंत्री  महोदय  इस  सम्बन्ध  में
 पार्टी  के  नेता  से  बात  करेंगे  ।

 श्री  सतपाल  कपूर  (पटियाला)
 प्रत्यक्ष  महोदय,  हमारे  यहां  जो  इन्फ्रास्ट्रक्चर
 बन  गया  है,  सारे  ऐन्ट्री  कौर  पालियामेंट
 में  कुछ  ऐसे  एलिमेंट  ज़रूर  हैं,  जो  चाहेंगे
 कि  कब्रो  का  कारखाना  बन्द  हो  जाये  ।
 जो  डिज़ाइन  है,  उस  को  इम्प्रूव  किया
 जा  सकता  है  कौर  कारखाने  को  अच्छे
 ढंग  से  चलाया  जा  सकता  है|  लेकिन  डा०

 कर्णसिंह  ने  जो  इस्तीफ़ा  दिया  है,  उन्हें  उस
 को  वापिस  लेना  चाहिये  कौर  प्राइम

 मिनिस्टर  को  भी  उसे  मन्जूर  नहीं  करना

 चाहिये  ।

 SHRI  K.  P.  UNNIKRISHNAN  (Bada-
 gara):  I  profoundly  disagree  with  the
 views  of  my  distinguished  friend,  Mr.
 Dinesh  Singh  who  wanted  the  Avros
 to  be  grounded.

 I  think  more  important  or  at  least
 equally  important  as  the  question  of
 an  aircraft's  air-worthiness  is  the  pro-
 blem  of  its  maintenance.  It  is  not
 going  to  be  solved  by  the  gesture  of  the
 kind  Dr,  Karan  Singh  has  shown  which
 is  truly  democratic.  But,  I  am  afraid,
 that  is  not  going  to  solve  the  problem.
 The  basic  question,  to  my  mind,  is
 that  of  maintenance.  A  number  of
 people  in  the  Indian  Airlines  have
 come  to  us  and  said  that  it  is  a  ques-
 tion  of  faulty  maintenance  and  parti-
 cularly,  an  aircraft  of  this  kind  needs
 a  greater  degree  of  alert  maintenance.
 So,  the  whole  question  of  maintenance
 has  to  be  gone  into  and  also  maybe,
 if  necessary,  other  structural  and  other
 changes  brought  in.  But  this  resigna-
 tion  is  not  going  to  solve  any  problem.

 So,  let  us  not  condemn  what  we
 considered  at  one  time  to  be  an
 achievement  like  the  Gnat  aircraft
 which  has  proved  itself  but  it  was  also
 condemned  and  debated  here  in  this
 Parliament.  So,  we  should  take  a
 proper  and  constructive  approach  to
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 the  whole  problem  and  I  do  not  think
 that  the  Minister's  resignation  will
 so.ve  the  problem.

 SHRI  P.  G.  MAVALANKAR
 (Ahmedabad):  I  beg  to  add  my  voice
 to  the  expression  of  the  hon,  Members
 in  congratulating  the  hon.  Minister,
 Dr.  Karan  Singh,  for  having  shown
 the  rare  courage  of  resigning  when
 he  thought  that  the  responsibility,
 though  not  technically  his,  was  cer-
 tainly  moral  on  his  part.

 We  are  living  at  a  time  when  many
 Ministers  in  many  countries  commit
 all  kinds  of  mistakes  and  blunders
 and  still  persist  in  remaining  in  power.
 Therefore,  it  is  a  very  rare  gesture
 on  his  part  and  I  think,  it  is  in  con-
 formity  with  the  highest  traditions  of
 parliamentary  and  public  life  and  I
 am  sure  the  House  agrees  with  me
 when  I  say  that  the  Minister  has  en-
 hanced  the  reputation  of  parliamentary
 democracy  and  of  public  life  in  this
 country.  I  only  hope  that  this  parti-
 cular  gesture,  rare  though  it  is,  and
 because  it  is  rare,  all  the  more  I  hope,
 will  lead  to  a  very  proper,  elaborate
 and  complete  inquiry  into  the  whole
 question  of  Avro.  We  are  really  sorry
 we  are  losing  one  very  good  and  emi-

 AN  HON,  MEMBER:  We  are  7०
 going  to  lose....

 SHRI  P.  G.  MAVALANKAR:  As  it
 is,  it  is  not  for  us  in  this  House  to
 say.  we  accept  or  reject  this,  It  is
 entirely  a  matter  for  the  Prime  Minis-
 ter  and  her  colleague;  of  course,  it  is
 a  party  affair.  But  I  want  to  express
 the  sentiments  of  the  House  when  I
 say  we  are  sorry  if  a  good  Minister,
 an  efficient  Minister  and  an  experienc-
 ed  Minister  is  resigning.  This  gesture
 on  his  part  ie  a  rare  gesture  that  we
 find,  but  it  is  a  bold  gesture  and  this
 will  help  us  to  maintain  the  best  of
 traditions,  Regarding  the  Avro  sub-
 ject  |  wou'd  only  request  you,  Mr.
 Speaker,  that  we  have  an  ear'y  de

 ‘bate  th  this  House.
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 DR.  KARAN  SINGH:  I  wish  to  make
 a  few  submissions.  In  regard  to  Avro
 itself  the  technical  advice  given  to
 me  hag  consistenly  been  that  it  is  safe,
 and  I  have  taken  that  view.  Also,  I  can
 assure  the  House,  and  I  have  already
 pointed  out,  that  a  further  thorough
 probe  or  enquiry  will  take  place  into
 the  entire  matter.  I  would  only  now
 like  to  express  my  very  déep  grati-
 tude  for  the  sentiments  expressed  by
 the  hon,  Members.  I  would  only  say
 that  from  the  age  of  8  years  when  I
 entered  public  life,  I  functioned  as
 Governor  and  then  for  6  years  as
 Cabinet  Minister,  and  I  have  been
 most  fortunate  in  receiving  the  affec-
 tion  and  the  consideration  of  you,  Sir,.
 and  of  all  sections  of  the  House.  I
 can  assure  you  that  my  services,—in
 whatever  capacity,  whether  as  Minis-
 ter  or  not—will  always  be  available
 to  the  country.

 MR.  SPEAKER:  Hon.  Members  in
 their  speeches  referred  to  the  need
 to  have  some  time  being  allotted  for
 the  debate  on  the  subject  of  Avro.  I
 think  we  could  fix  up  some  time  at  the
 earliest,  But,  at  the  same  time,  I  also
 join  you  in  saying  that  Dr.  Karan
 Singh  has  taken  a  decision  which  is
 rather  an  extreme  step  which  he  has
 taken.  Personally  I  -liked  him,  [  loved
 him,  I  appreciated  his  ability.  Wher-
 ever  the  man  is,  his  worth  accom-
 panies  him,  So,  we  do  not  wish  to
 say  to  you  good-bye  as  Minister  yet,
 we  will  see  what  decision  the  Prime
 Minister  takes.  But  we  believe,  in
 this  age  of  accidents  and  mishaps,  so
 much  is  happening  every  day,  ma-
 chines  sometimes  fail,  but  that  does
 not  mean  the  man  also  shculd  fail
 along  with—any  way  let  us  hupe  you
 do  not  press  on  it.

 SHRI  S.  M.  BANERJEE:  You  should
 not  defend  the  Minister.  Otherwise
 they  will  take  the  cue  from  you.

 MB.  SPEAHER:  |  am  hot  defending.
 I  am  just  appetciating  him.  Tomorrow
 if  something  happens  to  you,  I  will,
 be  the  first  to  come  to  year  aid.
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 AN  HON.  MEMBER:  He  is  not  a
 Minister®

 MR.  SPEAKER:  Whatever  he  has
 read  out  will  be  circulated—the  Press
 people  are  quite  clever,  they  will  get
 the  whole  letter  also.

 Now,  Yr.  Raghuramaiah.  I  hope
 you  do  not  follow  him!

 3.28  hrs.

 BUSINESS  OF  THE  HOUSE

 THE  MINISTER  OF  PARLIAMENT-
 ARY  AFFAIRS  (SHRI  हू.  RAGHU-
 RAMAIAH):  With*your  permission,
 Sir,  I  rise  to  announce  that  Govern-
 ment  Business  in  this  House  during
 the  week  commencing  20th  March,
 3973  will  consist  of:

 (l)  Consideration  of  any  item  of
 Government  Business  carried
 over  from  today’s  Order
 Paper.

 (2)  General
 Andhra
 1973-74.

 43)  Discussion  and  voting  on:—

 Discussion  on  the
 Pradesh  Budget  for

 (a)  Demands  for  Grants  on  Ac-
 count  (Andhra  Pradesh)  for
 (1973-74.

 {b)  Supplementary  Demandg  for
 Grants  (Andhra  Pradesh)
 for  ‘1972-73.

 44)  Discussion  on  the  Resolution
 seeking  approval  of  the  Pro-
 clamation  issueq  in  respect  of
 the  State  of  Crissa.

 (5)  General  Discussion  on  the
 Orissa  Budget  for  ‘1973-74,

 (6)  Discussion  and  voting  on:—

 (a)  Demands  for  Grants  on  Ac-
 count  (Orissa)  for  ‘1973-74,

 (b)  Supplementary  Demardg  for
 Grants  (Orissa)  for  1972-73.

 (7)  Consideration  and  passing
 of:—
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 (a)  The  Refugees  Relief  Taxes

 (Abolition)  Bill,  1973.

 (b)  The  Union  Territories  Taxa-
 tion  Laws  (Amendment)
 Bill,  1973.

 (8)  The  Capital  of  Punjab  (Deve-
 lopment  of  Regulation)
 (Chandigarh  Amendment)  Bill,
 ‘1972,  as  passed  by  Rajya
 Sabha.

 at  gee  we  कछवाय  (मुरैना)
 अध्यक्ष  महोदय,  पिछली  बार  शाप  को  ध्यान
 होगा  यहां  बहुत  सी  बातें  सदस्यों  द्वारा  उठाई
 गई  थीं  कि  इन  विषयों  पर  कब  चर्चा  होने
 बाली  है,  तो  दो  शुक्रवारों  को  मंत्री  महोदय  ने

 यही  कह  कर  टाला  है  कि  बाप  की  भावनाओं
 को  मैं  संबंधित  मंत्री  तक  पहुंचा  दूंगा  -  कोई
 स्पष्ट  उत्तर  नहीं  दिया  था  ।  मैं  उन  से  राज
 स्पष्ट  उत्तर  चाहता  हूं  कि  शेड्यूल्ड  कास्ट  ऐंड
 शेड्यूल्ड  ट्राइब्स  की  कई  रिपोर्टों  पर  चर्चा
 नहीं  हुई  है,  उन  पर  चर्चा  कब  लेने  वाले
 हैं,  कौर  पिछली  लोक  सभा  में  एक  बिल
 लैप्स  हो  गया  था  शैड्यूल्ड  कास्ट  ऐंड
 शेड्यूल्ड  द्रास  प्रमेंडमेंट  बिल,  वह  कब  तक
 लाने  वाले  हैं,  सफाई  से  इन  का  उत्तर  हमें
 चाहिए  ny

 SHRI  Ss.  M.  BANERJEE  (Kanpur).
 Mr.  Speaker,  Sir,  you  remember  when
 yesterday  Calling  Attention  notice  on
 the  resumption  of  arms  eupplies  was
 being  discussed  many  Members  de-
 manded  that  there  should  be  a  discus-
 sion.  I  am  sure  you  have  read  in  the
 newspapers  that  President  Nixon  Is
 not  giving  arms  but  selling  arms.
 President  Nixon  has  vigorously  de-
 fended  the  decision.  I  want  that  a
 Resolution  shoulg  be  brought  by  the
 Minister  on  this  subject  and  it  should
 be  discussed.  Secondly,  there  are  mis-
 leading  reports  in  the  Press  about
 Pay  Commission.  It  seems  they  are
 delaying  the  submission  of  the  Pay
 Commission  Report.  Then  hon.  Minis-
 ter  had  made  a  promise  that  :t  will  be
 submitted  by  3lst  March,  1973.  I
 will  only  remind  him  that  if  the  Re-
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 Port  is  not  submitteq  by  3ist,  tuking
 advantage  of  Dr.  Karan  Singh's  resig-
 nation,  we  must  force  the  Finance
 Minister  to  resign.

 SHRI  SAMAR  GUHA  (Contai):  I
 want  to  draw  the  attention  of  the  hon
 Minister  to  request  the  Minister  of
 Industrial  Development  to  make  a
 statement  regarding  the  Russian  dele-
 gation  which  has  come  here  currently
 to  purchase  mica.  The  delegation
 made  purchases  worth  Rs.  5  crores.
 Usually,  such  purchase  is  made  through
 MMTC  but  they  had  direct  negotia-
 tions  with  big  mica  houses  to  the
 detriment  of  the  interest  of  small  mica
 producers.  Secondly,  there  is  a  serious
 crisis  of  mustard  oil  in  West  Bengal.
 33  oil  mills  are  going  to  be  closed
 down  due  to  shortage  of  mustared
 seed,  Rape-seed  being  imported  from
 Canada  mainly  for  the  purpose  of
 making  mustard  oil  has  been  mostly
 diverted  to  vanaspati  factories.  I
 want  the  Minister  of  Agriculture  to
 make  a  statement  in  this  regard.

 SHRI  K.  RAGHU  RAMAIAH:  I  re-
 peat  my  usual  submission  that  what-
 ever  is  said  will  be  dutifully  conveyed
 to  the  Ministers  concerned.  Apart
 from  that  I  would  like  to.  mention,  this
 being  8  Budget  Session  there  will  be
 little  provision  for  legislative  business.
 As  regard  the  Bill  referred  to  by  Mr.
 Kachwai,  I  understand  from  the  Home
 Ministry  that  it  will  take  some  time.
 But,  as  I  said,  in  any  case,  this  is  a
 financial  session  in  which  financial
 business  would  take  a  very  long  time,
 till  the  3rd  May.  Till  then,  very  little
 legislative  business,  if  at  oll  will  be
 taken  up,  as  already  indicated.

 SHRI  DINEN  BHATTACHARYYA
 (Serampore):  What  about  the  Pay
 Commission?  You  have  said  nothing
 about  it,
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 SUPPLEMENTARY  DEMANDS  FOR
 GRANTS  (ANDHRA  PRADESH),

 ‘

 1972-73,

 THE  MINISTER  OF  STATE  IN  FHE
 MINISTRY  OF  FINANCE  (SHRI  K.
 R.  GANESH):  I  present  a_  statement
 showing  Supplementary  Demands  for
 Grants  in  respect  of  the  State  of
 Andhra  Pradesh  for  ‘1972-73.

 3.3g  hrs,

 REFUGEES  RELIEF  TAXES  (ABO-
 LITION)  BILL*

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  K.
 R.  GANESH):  On  behalf  of  Shri  Yesh-
 wantram  Chavan,  I  move  for  leave  to
 introduce  a  Bill  further  to  amend  the
 Indian  Stamp  Act,  1899,  the  Central
 Excises  and  Salt  Act,  ‘1944,  and  the
 Union  Duties  of  Excise  (Distribution)
 Act,  1962,  and  to  repeal  the  Railway
 Passenger  Fares  Act,  ‘1971,  the  Tax  on
 Postal  Articles  Act,  1971,  and  the
 Indian  Air  Travel  Tax  Act,  1971.

 MR.  SPEAKER:  The  question  is:

 “That  leave  be  granted  to  intro-
 duce  a  Bill  further  to  amend  the
 Indian  Stamp  Act,  1899,  the  Central
 Excises  ang  Salt  Act,  1944,  and  the
 Union  Duties  of  Excise  (Distribu-

 tion)  Act,  1962,  and  to  repeal  the
 Railway  Passenger  Fares  Act,  i97],
 the  Tax  on  Postal  Articles  Act,  1971,
 and  the  Inland  Air  Travel  Tax  Act,
 1971".

 The  motion  was  adopted.

 SHRI  K.  R.  GANESHI:  I  introducet
 the  Bill.

 “Published  in  the  Gazette  of  India  Extraordinary,
 dateg  16-3-1973.

 +Introduced  with  the

 cpa  the  Gazette  of  Indie  Extraordinary,  Part  II,  section  2

 recommenda  tion  of  the  President.
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 श्री  शान  इथर प्रसाद  वादा  (कटिहार)  :
 भ्रध्यक्ष  महोदय,  बिहार  में  भौर  खास  कर  के
 उत्तर  बिहार  में  फरवरी  के  प्रतिम  सप्ताह

 और  मार्च  के  प्रथम  सप्ताह  में  भारी  हिमपात
 हुआ  जिस  के  कारण  उत्तर  बिहार  के  किसानों
 को  रबी  की  फसल  में  अपार  क्षति  उठानी
 पड़ी  है  1  उत्तर  बिहार  के  किसानों  की  रवि
 की  फसल  में  जो  क्षति  हुई  है  उस  के  साथ
 साथ  कृषि  मंत्री  महोदय  इस  पर  खास  तौर
 से  ध्यान  दें  कि  उत्तर  बिहार  में  97  में
 बाढ़  झाई,  i972  में  सूखा  पड़ा  और  इस
 बार  भारी  हिमपात  के  कारण  उस  क्षेत्र  में
 खास  कर  पूर्णिया,  सहरसा।  उत्तर  भागलपुर,
 दरभंगा  और  खगरिया  सबडिविजन  में
 अपार  क्षति  रबी  की  फसल  की  हुई  है  ।
 केन्द्रीय  सरकार  इस  के  संबंध  में  ध्यान  दे  और
 वहां  के  पीड़ित  किसानों  को  कुछ  राहत
 प्रदान  करे  ।  इस  के  साथ  साथ  मैं  यह  भी
 झ्राश्वासन  चाहता  हूं  कि  उक्त  क्षेत्र  के  किसानों
 से  तरह  तरह  के  कर्जों  और  लेवी  की  वसूली
 करने  के  नोटिस  भी  दिए  गए  हैं,  उस  के  बारे
 में  भी  केन्द्रीय  सरकार  बिहार  सरकार  को
 उचित  परामर्श  दे  ny

 43.38  hrs,

 [Mx.  Deputy  SPEAKER  in  the  Chair.)

 STATUTORY  RESOLUTION  RE,  DIS-
 APPROVAL  OF  COAL  MINES  (TAK-
 ING  OVER  OF  MANAGEMENT)
 ORDINANCE  AND  COAL  MINES
 (TAKING  OVER  OF  MANAGE-

 MENT)  BILL—Contd.

 MR.  DEPUTY-SPEAKER:  We  will
 now  take  up  further  discussion  of  the
 following  Resolution  moved  by  Shri  G.
 P.  Yadav  on  the  5th  March  1973,
 namely:

 “This  House  disapproves  of  the
 Coal  Mines  (Taking  Over  of  Manage-
 ment}  Ordinance  973  (Ordinance
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 No.  ]  of  973)  promulgated  by  the
 President  on  the  30th  January
 1973".

 ang  further  consideration  of  the  fol-
 lowing  motion  moved  by  Shri  S.
 Mohan  Kumaramangalam  on  the  l5th
 March,  ‘1973,  namely:—

 “That  the  Bill  to  provide  for  the
 taking  over,  in  the  public  interest,
 of  the  management  of  coal  mines,
 pending  mationalisation  of  such

 mines,  with  a  view  to  ensuring  ra-
 tional  and  co-ordinated  development
 of  coal  production  and  for  promoting
 optimum  utilisation  of  the  coal  re-
 sources  consistent  with  the  growing
 requirements  of  the  country,  and  for
 matters  connected  therewith  or  inci-
 dental  thereto,  be  taken  into  consi-
 deration”.

 SHRI  G.  P.  YADAV:  Your  speech
 now.

 aft  शार्नेदबर  प्रसाद  यादव  (कटिहार):
 उपाध्यक्ष  महोदय,  कल  मैंने  राष्ट्रपति  के
 अध्यादेश  के  जो  नान-कोकिंग  कोल  टाइम्स
 के  संबंध  में  था,  निरनुमोदन  करने  का
 प्रस्ताव  पेश  किया  था  इसलिए  कि  जब  लोक
 सभा  का  सत्र  आने  ही  वाला  था  तो  यह
 युक्तिसंगत  नहीं  था  कि  इस  तरह  का  श्रध्दा-
 देश  निकाला  जाता  ।  इसलिए  मैंने  इस  का

 निरनुमोदन  किया  था  ।  कल  मंत्री  महोदय  ने
 इस  बात  की  जानकारी  दी  कि  500  करोड़
 रुपये  वह  इस  में  लगाने  जा  रहें  हैं  7  तो  योजना
 तो  इन्होंने  पूंजी  प्रधान  बना  दी  है  1  500
 करोड़  रुपये  खर्च  कर  रहे  हैं  ।  मैं  चाहता  हूं
 जैसा  कि  शर्मा  जी  ने  भ्राग्रह  किया  था  योजना
 श्रम  प्रधान  होनी  चाहिए  ।  हमारे  यहां  श्रम
 का  बाहुल्य  है  तो  इस  के  संबंध  में  उन  को
 घोषणा  करनी  चाहिए  कि  नेशनलाइजेशन
 के  बाद  कोकिंग  कौर  नान-कोकिंग  कोल
 माइन्स  जितनी  भी  हैं  उन  के  अंदर  नई

 नियुक्तियां  कितनी  ई  रहे  हैं  शौर  साथ  ही
 साथ  .नेशनलाइजेशन  के  बाद  कोयले  की
 कीमतें  नहीं  बढ़नी  चाहिएं  क्‍योंकि  देहात  में
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 ital  ज्ञानेश्वर  प्रसाद  यादव]
 या  शहर  में  कन्जयुमर  के  रात'  दिन  के  उपयोग
 में  यह  कोयला  जाता  है  कौर  उस  के  दाम
 काफी  बढ़  गए  हैं  ।  तो  उस  का  भी  ध्यान

 |  रहे  क्‍योंकि  गत  वर्ष  जब  कोकिंग  कोल  का
 टेक  शोर  किया  गया  oT  तो  3.20  रुपये
 प्रति  टन  के  हिसाब  से  दाम  बढ़ाए  गए  थे  |
 उस  प्रकार  की  वृद्धि  न  हो,  इस  को  वह  ध्यान
 में  रखें  ।

 दूसरी  बात  मैं  निवेदन  करूंगा  कि  कल
 मैंने  कहा  था  कि  करगली  वाशरी  में  जो
 सैलरी  वह  रही  है,  वह  कोयले  के  कण  दामों-
 दर  नदी  में  भ्रम  जाकर  गिर  रहे  हैं  ।  उस  के
 लिए  6  पांडे  बने  हुए  थे  वह  भर  गए  हैं  ।
 तो  उस  की  निकासी  बिलकुल  दामोदर  नदी
 में  हो  रही  है  7  उस  के  लिए  जो  6  पांड्स  बने

 हुए  थे  उस  में  बहुत  सारे  मजदूर  लगे  हुए
 थे  और  उस  के  कारण  दस  लाख  रुपये
 मासिक  की  प्रा मदनी  थी  |  बहा
 पर  एन०  सी०  to  सी०  के  आफिसरों
 इस  प्रकार  का  षडयन्त्र  चला  रहे  हैं  जिस  से

 एन०्सी०डी०सी  को  i0  लाख  रुपये  प्रति-
 मास  का  नुकसान  होने  वाला  है  7  मैं  चाहूंगा
 कि  बाप  इस  के  सम्बन्ध  में  विशेष  रूप  से
 ध्यान  रखें  ।

 MR.  DEPUTY-SPEAKER:  |  will  put
 the  resolution  io  the  House.

 The  question  is:

 “This  House  disapproves  of  the
 Coal  Mines  (Taking  Over  of  Manage-
 ment)  Ordinance,  973  (Ordinance
 No.  |  of  973)  promulgated  by  the
 President  on  the  30th  January,
 1973.”

 The  motion  was  negatived.

 MR.  DEPUTY-SPEAKER;
 now  put  the  motion.

 I  will
 The  question  is:

 “That  the  Bill  to  provide  for  the
 taking  over,  in  the  public  interest,
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 of  the  management  of  coal  mines,
 pending  nationalisation  of  such
 mines,  with  a  view  to  ensuring
 national  ang  co-ordinateq  develop-
 ment  of  coal  production  ang  for
 promoting  optimum  utilisation  of
 the  coa]  resOurces  consistent  with
 the  growing  requirements  of  the
 country,  and  for  matters  connected
 therewith  or  incidental  thereto,  be
 taken  into  consideration.”

 The  motion  was  adopted.

 Clause  2—(Definitions)
 MR.  DEPUTY-SPEAKER:  We  take

 up  clause-by-clause  consideration.
 a

 There  are  a  number  of  amendments.
 Shri  Somnath  Chatterjee—amend-

 ment  No.  2,—absent.

 Shri  Krishna  Chandra  Halder.

 SHRI  KRISHNA  CHANDRA  HAL-
 DER  (Ausgram):  I  move:

 Page  l,  line  12,  for
 substitute  “includes”  (2)

 “means”

 MR.  DEPUTY-SPEAKER:  No,  9—
 Shri  Chatterjee  is  absent.  No  l0—
 Mr.  Besra  is  absent.  No,  ]l—again
 Shri  Chatterjee;  he  is  absent.  No-
 24,—Shri  Mohan  Kumaramangalam.

 THE  MINISTER  OF  STATE  AND
 MINES  (SHRI  S.  MOHAN  KUMARA-
 MANGALAM):  I  move.

 Pages  2  and  3,—

 for  lines  4  to  46  andl  to  5
 respectively,  substitute—

 ‘(g)  “mine”  means  any  excavar
 the  purpose  of  search  for
 the  purpose  of  search  for
 or  obtaining  minerals  has
 been  or  is  being  carried  on.
 and  includes—

 (i)  all  borings  and  bore  hoies;

 (ii)  all  shafts,  whether  in  the
 course  of  being  sunk  or  not;
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 (iii)

 (iv)
 (v)  all

 (vi)  all  lands,

 (vii)

 rili)

 fix)

 (x  _

 Res.  Re.

 all  levels  and  inclined  planes
 in  the  course  og  being  driven;

 all  open  cast  workings;
 conveyors  or  aerial  rope-

 ways  provideg  for  the  bring-
 ing  into  or  removal]  from  a
 mine  of  minerals  or  other
 articles  or  for  the  removal  of
 refuse  therefrom;

 buildings,  works,
 adits,  levels,  planes,  machinery
 and  equipments,  instruments,
 stores,  vehicles,  railways.
 tramways  and  sidings  in,  or
 adjacent  to,  a  mine  and  used
 for  the  purposes  of  the  mine;

 all  worksuops  (including
 buildings,  machinery,  instru-
 ments,  stores,  equipments  of
 such  workshops  and  the  lands
 on  which  such  workshops
 stand)  in,  or  adjacent  to,  a
 mine  and  used  gubstantially
 for  the  purposes  of  the  mine
 or  a  number  of  mines  under
 the  same  management;
 all  coal  in  stock  or  in  transit
 belonging  to  the  owner  of  the
 mine  and  all  coal  under  pro-
 duction  in  a  mine;

 all  power  stations  in  g  mine  oF
 operated  primarily  for  supply-
 ing  electricity  for  the  purpose
 of  working  the  mine  or  a  num-
 ber  of  mines  under  the  same
 mahagement,

 all  lands,  buildings  and  equip-
 ments,  belonging  to  the  owner
 of  the  mine,  and  in,  adjacent
 to  or  situated  on  the  surface
 af  the  mine  where  the  wash-

 (xi)

 ing  of  coal  obtained  from  the
 mine  or  manufacture,  there-
 from,  of  coke  is  carried  on;
 all  lands  and  buildings  [other
 than  those  referred  to  in  sub-
 clause  (x)],  wherever  situated,
 tn  the  extent  they  are  used
 for  the  location  of  the  mana-
 fement,  sale  or  liaison  offices,
 or  for  the  residence  of  officers
 and  staff,  of  the  mine;  °

 PHALGUNA  25,  894  (SAKA)  .Ordinance  and  Coal  238
 Mines  (Taking  over  etc.)  Bill

 (xii)  all  other  assets,  movable  and
 immovable,  belonging  to  the
 owner  of  a  mine,  wherever
 situated,  including  cash  ba-
 lances,  reserve  funds  and  in-
 vestments  in  so  far  as  they
 relate  to  the  mine  and  also
 any  money  lawfully  due  to
 him  in  relation  to  the  mine
 in  respect  of  any  period  prior
 to  the  appointed  day;’  (24).

 SHRI  R.  N.  SHARMA  (Dhanbad):
 I  move:

 That  in  the  amendment  proposed
 by  Shri  S.  Mohan  Kumaramangalam,
 printed  as  No.  24  in  List  No.  4  of
 amendments,—

 in  proposed  clause  (g)  (xi)—

 omit  “to  the  extent  they  are”  (49)

 MR.  DEPUTY-SPEAKER:  I  will  give
 precedence  to  the  amendment  moved
 by  Shri  Kumaramangalam,  but  before
 that,  I  will  take  up  the  amendment  of
 Shri  Sharma  because  it  is  an  amend-
 ment  to  that  amendment,  The  ques-
 tion  is:

 That  in  the  amendment  proposed
 by  Shri  S.  Mohan  Kumaramangalam
 Printed  as  No.  24  in  List  No.  4  of
 amendments,—

 in  proposed  clause  (g)  (xi)—

 omit  “to  the  extent  they  87९"  (49)
 The  motion  was  adopted.

 MR.  DEPUTY-SPEAKER:
 question  is:

 The

 Pages  2  and  3,—

 for  lines  4  to  46  and  |  to  5  respec-
 tively,

 substitute--

 ‘(g)  ‘mine’  meang  any  excavation
 where  any  operation  for  the  purpose  of
 searching  for  or  obtaining  minerals
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 [Mr.  Deputy  Speaker]
 thas  been  or  is  being  carried  on,  and
 includes—

 (i)  all  borings  and  bore  holes;

 (ii)  all  shafts,  whether  in  the
 course  of  being  sunk  or  not,

 (iii)  all  levels  and  inclined  planes
 in  the  course  of  Being  driven;

 (iv)  all  open  cast  workings;

 (v)  all  conveyors  or  aerial  rope-
 ways  provided  for  the  bring-
 ing  into  or  removal  from  a
 mine  or  minerals  or  other
 articles  or  for  the  removal  of
 refuse  therefrom;

 (vi)  all  lands,  buildings,  works,
 adits,  levels,  planes,  machi-
 nery  and  equipments,  Instru-
 ments,  stores,  vehicles,  rail-
 ways,  tramways  and  sidings
 in,  or  adjacent  to,  a  mine  and
 used  for  the  purposes  of  the
 mine;

 (vii)  all  workshops  (including
 buildings,  machinery,  instru-
 ments,  stores,  equipments  of
 such  workshops  and  the  Jands
 en  which  such:  workshops
 stand)  in,  or  adjacent  to,  a
 mine  and  used  substantially
 tor  the  purposes  of  the  mine
 or  a  number  of  mines  under
 the  same  management;

 (viii)  all  cog  in  stock  or  in  transit
 belonging  to  the  owner  of  the
 mine  and  all  coal  under  pro
 duction  in  a  mine;

 (ix)  all  power  stations  in  a  mine
 or  operated  primarily  for  sup-
 plying  electricity  for  the  pur-
 pose  of  working  the  mine  or
 a  number  of  mines  under  the
 same  management;

 (x)  all  lands,  buildings  and  equip-
 ments,  belonging  to  the  owner
 of  the  mine.  and  in,  adjacent
 to  or  situated  on  the  surface
 of,  the  mine  where  the  wash-
 ing  of  coal  obtained  from  the
 mine  cr  manufacture,  there-
 from,  of  coke  is  carried  on;
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 (xi)  all  lands  ang  buildings’  [other
 than  those  referred  to  in  sub--
 clause  (x)],  wherever  situdted,
 used  for  the  location  of  the
 management,  sale  or  liaison
 Offices,  or  for  the  residence’  of
 Officers  and  staff,  of  the  mine;

 (xii)  all  other  assets,  movable  and
 immovable  belonging  to  the
 owner  of  a  mine,  wherever
 situated,  including  cash
 balances,  reserve  funds  and
 investments  in  so  far  as  they
 Telate  to  the  mine  and  also
 eny  money  lawfully  due  to
 him  in  relation  to  the  mine  in
 respect  of  any  perfod  prior  to
 the  appointed  day;  [24,  as
 amended  by  Amndt.  No,  49].

 The  motion  was  adopted.

 MR.  DEPUTY-SPEAKER:  Now,  I
 shall  put  amendment  No.  2  of  Shri
 Krishna  Chandra  Halder.

 Amendment  No.  2  was  put  and
 negatived

 MR.  DEPUTY-SPEAKER:  I  wilt
 now  put  clause  2,  as  amended,  to  the
 vote  of  the  House.  The  question  is:

 “That  clause  2,  85  amended,  stand
 part  of  the  Bill.”

 The  motion  was  adopted.

 Clause  2,  as  amended,  was  added  to
 the  Bill,

 Clause  3—(Management  of  Coal  Mines
 to  vast  in  the  Central  Government  on

 the  appointed  day).

 SHRI  KRISHNA  CHANDRA
 HALDER:  I  move:

 Page  3,  line  22,—

 after  “appointed  day”

 insert  “and  for  a  period  of  two
 years  thereafter"  (3)
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 *  Page  3,  line  23,—

 ofter  “mines”  insert  “including
 those  mentioned  in  the  Sche-
 dule”  (4)

 Page  3,—

 Omit  “lines  27  to  4  (5)

 Page  4,  lines  Sand  9,—

 Omit  “or  deemed  to  be  included
 on  the  said  date”  (6)

 SHRI  5.  MOHAN  KUMARAMAN-
 CALAM  :  4  move:  .

 .
 Page  3,  line  24,—

 for  “The  coal  mines”  substitute—

 “Without  prejudice  to  the  genera-
 lity  of  the  provisions  of  sub-
 section  @,  the  coal  mines”.
 (25)

 SHR]  RAMAVATAR  SHASTRI;  I
 move:

 Page  3,  line  24,—

 after  “mines”  insert—

 “including  coking  coal  owned  by
 Tata  and  other  iron  and  steel
 companies”  (34)

 SHRI  KRISHNA  CHANDRA
 HALDER:  Sir,  by  my  amendment
 No.  3,  I  want  to  insert  “and  for  a
 period  of  two  years  thereafter”.  You
 know  that  the  question  was  whether
 the  collieries  could  not  have  been
 taken.over  for  a  limited  period  of  two
 years  in  which  case  there  wag  no
 question  of  payment  of  any  compen-
 sation.  This  has  been  done  in  the
 case  of  several  Bills  which  sought  to
 take  over  or  nationalise  the  under-
 takings.

 In  para  5  of  his  statement  the  hon.
 Minister  says  that  the  working  condi-
 tions  in  private  collieries  have  been
 characterised  by  large-scale  exploi-
 tation  of  labour,  non-implemerftation
 of  wage  board,  awards  and  unwil-
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 lingness  to  act  actording  to  the  labour
 law.  Should  such  persons  who  were
 exploiters  be  pald  compensation,  even
 when  they  did  not  discharge  the  res-
 ponsibilities  of  management?  I  there-
 fore  request  the  hon.  Minister  to
 accept  my  amendment,

 SHRI  S.  MOHAN  KUMARAMAN-
 GALAM:  The  hon.  Member  knows
 that  there  is  difference  of  opinion  bet-
 ween  him  and  us  on  this  question,  He
 seems  to  be  under  the  impression  that
 if  we  introduce  an  amendment,  we
 will  be  able  to  take  protection  under
 article  3A,  Our  legal  advice  is  to
 the  contrary  and  that  is  why  I  cannot
 accept  hig  amendment  \

 को  रामावतार  शास्त्रो  (पटना)  :
 उपाध्यक्ष  जी,  मेरा  संशोधन  सं०  34  पृष्ठ
 3,  पंक्ति  24  में  है,  जिस  में  माइकल  शब्द

 के  बाद  यह  जोड़  दिया  जाय--
 ‘including  coking  coal  owned  by  Tata
 and  other  Iron  and  Steel  Companies’

 जब  कोकिंग  कोल  को  सरकार  ने  प्रपने  हाथ
 में  ले लिया  था,  उस  समय भी  इन  को  छोड़
 दिया  था  कौर  कल  बहस  का  जवाब  देते  हुए
 मंत्री  महोदय  ने  कहा  था  कि  वह
 एफिशियेन्टली  चल  रही  है,  मजदूरों  को
 कोई  शिकायत  नहीं  है  झगर  यही  क्राइटैरिया
 नेशनलाइजेशन  का  या  सरकार  द्वारा  हाथ
 में  लेने  का  है,  तब  तो  दूसरी  बात  है.  .  .

 SHRI  s.  MOHAN  KUMARAMAN-
 GALAM:  The  hon.  Member  is  not
 tight.  I  did  not  say  that  fRe  labour
 was  not  exploited.  As  an  acknow-
 Jedged  Marxist  he  knows  what  ex-
 Ploitation  means.  I  did  not  use  that
 expression.  I  said  that  the  workers
 were  being  paid  wages  according  to
 the  wageboard  award,  provident  fund
 according  to  the  Provident  Fund  Act
 and  other  statutory  legs]  obligations
 of  the  management  were  being  fulfil-
 led  by+the  Tata  Iron  and  Steel  Com-
 Pany.  But  I  think  he  is  aware  even
 after  all  that  is  done  in*Marxit  terms
 they  are  still  ‘exploited’.

 *  .  .
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 की  रामावतार  धज्जी  :  इस  तर्क  के

 धावंजूद  यह  तरीका  मुझे  समझ  में  नहीं  कराया  ।
 उसे  क्‍यों  नहीं  लिया  जाय,  श्राप  टाटा  के  प्रति
 बर्मी  क्यों  दिखला  रहें  हैं,  इस  के  पीछे

 क्या  राज़  है?  हम  जानते  हैं  कि  हिन्दुस्तान
 के  इजारेदारों,  पूंजीपतियों  के  ऊपर,  जिन
 में  टाटा  भी  शामिल  है,  ड्राप  हाथ  नहीं  लगाना
 चाहते  हैं  ।  लेकिन  मैं  चाहूंगा  कि  आप  इन
 को  भी  अपने  हाथ  में  लें  बाप  भी  इन  को
 इफिशियेन्टली  चला  सकते  हैं  और  टाटा  को
 आसानी  से  कोयला  सप्लाई  कर  सकते  हैं  ।
 उन  को  केवल  इसलिये  छोड़ा  जा  रहा  है  कि
 वे  अपना  कारखाना  अपने  कोयले  से  चलाना

 चाहते  हैं  -  मगर  इस  को  भी  बाप  अपने  हाथ
 में  ले  लें  तो  उस  से  वह  कारखाना  बन्द  नहीं
 होगा  और  उस  में  श्राप  की  भी  जवाबदेही
 होगी  ।  टाटा  अपने  कारखाने  को  प्र पने
 ढंग  से  चलाये,  शौर  ड्राप  अपने  ढंग  से  उन  को
 कोयला  दें,  इसलिये  श्राप  उन्हें  क्‍यों  श्राज्ञाद
 छोड़  रहे  हैं,  इस  नाम  पर  कि  वहां  पर  सब
 शतं  पूरी  हैं-लेबर  वगैरह  के  बारे  में  t

 इसलिये  मेरा  संशोधन  है  कि  जब  श्राप
 ने  यह  नीति  बनाई  है--चाहे  कहने  के  लिये
 ही  हो--कि  हम  मोनोपलीज  पर,  इजारे-
 दारों  और  पूंजीपतियों  पर  चोट  करेंगे
 तो  यह  मौका  है  ।  जब  बाप  सब  को  नैशनला-
 इज़  कर  रहे  हैं  तो  इन  को  छोड़ने  की  क्‍या
 ज़रूरत  है  ।

 श्राप  ने  इजारेदारों  पर  चोट  की  है,  हम
 उस  का  स्वागत  करते  हैं  ।  हमारे  पूर्व-प्रवक्‍ता
 जो  हाल  इण्डिया  ट्रेड  यूनियन  कांग्रेस  के
 प्रत्यक्ष  भी  हैं--डा  'रोनेन  सेन--उन्होंने
 भी  इस  का  स्वागत  किया  है  |  लेकिन  हम
 चाहते  हैं  कि  टाटा  को  न  छोड़ा  जाय  ।  उन
 पे  बाप  को  मुहब्बत  क्‍यों  है  ?  उन  को  भी
 बोट  दीजिये  शर  उन  की  खानों  को  लेकर

 स्वयं  उन्हें  कोकिंग  करोल  सप्लाई  खोजिये
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 ताकि  उन  का  कारखाना  चलता  रहे 1८  इसलिये
 मेरा  कहना  है  कि  श्राप  दो  प्रकार  का  व्यवहार
 क्यों  कर  रहे  हैं  ।  लोग  कहेंगे  कि  बाप  ने
 टाटा  को  छोड़  दिया,  दूसरों  को  ले  लिया  |
 श्राप  ने  .इस  सम्बन्ध  में  जितनी  बातें  कही  हैं,
 उन  से  श्राप  हिन्दुस्तान  के  मजदूरों  को  कतई
 सन्तुष्ट  नहीं  कर  सकेंगे,  डेमोक्रेटिक  टोपो-
 नियम  को  भी  सन्तुष्ट  नहीं  कर  सकेंगे  ।
 इसलिए  मैं  'ने  जो  संशोधन  प्रस्तुत  किया  है
 मैं  मन्त्री  महोदय  से  अनुरोध  करूंगा  कि
 इसको  स्वीकार  कर  लें  क्योंकि  इसका
 मकसद  बहुत  बड़ा  है  ।

 MR.  DEPUTY-SPEAKER:  Speech
 on  an  amendment  should  not  be  so
 long.  You  have  made  your  point,

 SHRI  S.  MOHAN  KUMARAMAN-
 GALAM:  I  do  not  know,  Mr.  Deputy-
 Speaker,  whether  it  is  ‘worth  while
 repeating  what  J  said  yesterday.  If
 he  was  unconvinced  yesterday,  he  is
 likely  to  remain  unconvinced  to-day.

 I  would  lfke  to  say  that  in  Tata
 Iron  and  Steel  Co.  the  biggest  share
 holder  is  the  Government  through  the
 various  financial  institutions,  The  hon.
 Member  igs  perhaps  aware  of  the
 latest  and  most  important  position
 regarding  Tata  Iron  and  Steel  Co.,
 namely,  for  the  expansion  of  their
 Steel  works,  a  Committee  has  been  set
 up  above,  in  fact,  the  Board  of  Direc-
 tors  in  which  Government  is  going  to
 have  a  majority  representation.  I  do
 not  think  we  should  be  bound  down
 in  the  old  ways.  We  should  loo,  on
 the  way  in  which  we  can  properly
 control  the  Tata  Iron  Steel  Co.,  anc
 see  to  it  that  the  steel  development
 there  is  also  brought  in  line  with  the
 development  of  production  of  steel
 throughout  the  country.  Any  way,  I
 do  not  go  into  that  in  detail.  I  need
 not  repeat  what  I  said  yesterday,
 namely,  that  for  the  purpose  for  which
 this  Bill  hag  been  brought.  I  do  not
 think  it  is  necessary  to  include  Tata
 Iron  &  Steel  Co.  collieries.
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 MR,  DEPUTY-SPEAKER  :  The
 question®  is:

 Page  3,  line  24,—

 for  “The  cOal  mines”,  substitute—

 “Without  prejudice  to  the  genera-
 lity  of  the  provisions  of-sub-
 Section  (l),  the  coal  mines”.
 (25).

 The  motion  was  adopted.

 MR,  DEPUTY  SPEAKER:  Now  I
 shall  put  the  other  amendments  Nos.
 3,  4,  5  &  6  moved  by  Shri  Krishan
 Chandra  Halder,  together,  to  the  vote
 of  the  House.  .

 Amendments  Nos.  3  to  6  were  put  and
 negatived.

 MR.  DEPUTY  SPEAKER:  I  shall
 now  put  amendment  No.  34  moved  by
 Shri  Ramavtar  Shastri  to  the  vote  of
 the  House.

 Amendment  No.  34  was  put  and
 negatived.

 MR.  DEPUTY  SPEAKER:  The
 question  is:

 “That  Clause  3,  as  amended,  stand
 Part  of  the  Bill.”

 The  motion  was  adopted.

 Clause  3,  as  amended,  was  added  to
 the  Bill.

 Clause  4—(Contrast  regarding  manage-
 ment  of  Coal  Mines  to  be  deemed  to
 hove  terminated  on  the  appointed  day.

 MR.  DEPUTY  SPEAKER:  There
 876  some  amendments.  Shri  Somnath
 Chatterjee—abgent.

 SHRI  INDRAJIT  GUPTA:
 word,  Sir.

 Just  a
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 MR.  DEPUTY  SPEAKER:  That  was
 not  moved.  It  is  the  same.

 SHRI  INDRAJIT  GUPTA  (Alipore):
 On  page  4  it  Bays:

 “Any  contract,  whether  express  or
 implied,  providing  the’  mana-
 gement  of  any  coal  mine,
 made  before  tHe  appointed
 day  between  the  owner  of
 such  mine  and  any  person  in
 charge  of  the  management  of
 such  mine  immediately  before
 the  appointed  day  shall  be
 deemed  to  have  terminated  on
 the  appointed  day.”

 I  have  tabled  this  amendment  because
 I  think  the  ‘words  used  here  in  the  Bilt
 “No  person  in  charge  of  the  manage-
 ment  of  a  coal  mines"  may  be  open  to
 various  interpretations.  I,  ig  rather
 vague.

 In  Clause  2  definitions  are  given.  In
 Clause  2(f)  there  is  a  specific  defini-
 tion  of  a  “managing  contractor”:

 (f)  “managing  contractor”  means
 the  person,  or  body  of  per-
 sons,  who,  with  the  previous
 consent  in  writing  of  the  State
 Government,  has  entered  into
 an  arrangement,  contract  or
 understanding,  with  the  owner
 of  the  coal  mine  under  which
 the  operations  of  the  mine  are
 substantially  controlled  by
 such  person  or  body  of  per-
 sons,

 I  take  it,  of  course  that  this  definition
 of  Managing  Contractor  includes  what
 used  to  be  called  rising  contractors.
 The  operations  of  the  mines  would  be
 substantially  controlled  by  them.

 I  meve:

 Page  4,  line  22,—
 after  “mine”  insert—

 “including  a  managing  contrac-
 tor”  (35)
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 {Shri  Indrajit  Gupta]
 In  clause  4,  I  would  like  the  words

 “including  a  managing  contractor”  to
 be  inserted  after  “any  persons  in
 charge  of  the  management  of  such
 mine”  because  a  person  in  charge  of
 management  of  such  mine  can  mean
 various.  people  and  it  would  not  neces-
 sarily  include  a  managing  contractor
 as  defined  earlier,  I  think  there
 should  be  no  objection  to  this  amend-

 ment,

 SHRI  S.  MOHAN  KUMARAMAN-
 GALAM:  As  soon  as  amendment
 No.  72  which  is  the  same  as  this
 amendment  reached  me,  we  had  it
 examined  by  the  legal  department.
 They  looked  into  it  and  they  have

 sadviseqd  us  that  it  is  mot  necessary
 to  include  it  as  the  provision  in  clause
 4  is  considered  to  be  comprehensive.
 It  is  a  purely  legal  question,  There
 is  no  difference  of  ideology  or  em-
 phasis  in  this.

 SHRI  INDRAJIT  GUPTA:  Why
 take  a  risk?

 SHRI  S,  MOHAN  KUMARAMAN-
 “GALAM:  The  same  point  ‘wag  put  to
 the  legal  department  and  I  am  passing
 on  the  answer  they  gaVe  me,  namely,
 there  is  no  risk  at  all.

 MR.  DEPUTY  SPEAKER:  I  will
 now  put  amendment  No,  35  by  Shri
 Indrajit  Gupta  to  the  vote  the  House.

 Amendment  No.  35  was  put  and
 negatived.

 MR.  DEPUTY  SPEAKER:
 question  is:

 “That  clause  4  stand  part  of  the
 Bill.”

 The  motion  was  adopted.

 Clause  4  was  added  to  the  Bill.
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 Clause  5—(Management  of  Coal  Mines
 pending  the  appointment  of  Custodian)
 Amendment  made:

 Page  5,—
 (i)  line  2.—

 “appertaining”,
 “pertaining”;

 for  substitute

 (ii)  line  40,—

 omit  “purrent”,
 (iii)  line  4l,—

 for  “at  the  head  office  or  the  prin-
 cipal”,  substitute  “at  any”;

 (iv)  line  43,—_

 “appertaining”,  substitute
 “pertaining”  (26).

 for

 (Shri  5.  Mohan  Kumaramangalam)
 MR.  DEPUTY  SPEAKER:  The

 question  is:

 “That  clause  5.  as  amended,  stand
 part  of  the  Bill.”

 The  motion  was  adopted.

 Clause  5,  as  amended,  wag  added  to
 the  Bill,

 MR.  DEPUTY-SPEAKER:  Shri
 Somnath  Chatterjee  is  not  here,  So,
 his  amendment  is  not  moved.

 The  question  Is:
 “That  clause  6  stand  part  of  the

 Bill.”
 The  motion  was  adopted.

 Clause  6  wag  added  to  the  Bill.
 Clause  7—(Payment  of  amount)  see  (9)

 SHRI  KRISHNA  CHANDRA
 HALDAR:  I  beg  to  move:

 Pages  7  and  8,—

 for  clause  7  substitute—
 “7,  a  Notwithstanding  anything

 contained  in  sub-section  (l)  of
 section  3,  if,  at  any  time  be-
 fore  the  expiry  of  the  period
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 ot  two  years  referred  to  in
 hat  sub-section,  it  appears  to

 .  the  Central  Government  that
 the  purpose  of  the  vesting  of
 the  management  of  the  under-
 takings  of  the  coal  companies
 in  that  Government  have  been
 fulfilled  or  for  any  other
 reason  it  is  not  necessary  that
 “the  management  of  the  under-
 takings  of  the  coal  companies
 should  remain  vested  in  that
 Government,  it  may  by  order
 published  in  the  Official
 Gazette  relinquish  the  mana-
 gement  of  the  undertakings  of
 the  cOal  companies  with  effect
 from  such  date  as  may  be
 specified  in,  the  order.

 (2)  On  and  from  the  date  specified
 in  the  order  published  under
 sub-section  (l),  the  under  tak-
 ings  of  the  coal  companies
 shall  be  managed  in  accord-
 ance  with  the  provisions  of
 the  Companies  Act,  1956,  80,
 bowever,  that  steps,  if  any,
 in  relation  to  the  management
 ot  the  undertakings  may  be
 taken  after  the  publication  of
 the  order  under  sub-section
 mu”  (7)

 Page  4,—

 after  line  l,  insert—
 “(4)  Out  of  the  amount  to  bs

 given  to  the  owner  of  the
 coal  mine  as  computed  in
 term  of  the  fore-going  pro-
 visions,  there  shall  be  deduct-
 ted  in  the  first  instance  all
 dues  payable  by  such  owner
 of  the  coal  ming  till  the  ap- *  pointed  day  on  account  of
 employees’  provident  fund  or
 arrears  of  wages,  allowances
 and  other  dues  to  the  persons
 employed  or  working  in  the
 said  coal  mine,  and  the
 amount  so  deducted  shall  be
 utilised  or  appropriated  for
 Payment  of  the  outstanding
 dués  on  account  of  employees’
 Provident  fund,  wages,  allow-
 ances  or  other  dues  as  the
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 case  may  be,  in  priority  to  all
 other  debts  of  the  owner  of
 the  said  coal  mine  incurred  in
 relation  to  the  said  coal
 mine,”  (8)

 MR.  DEPUTY-SPEAKER:  There
 are  a  number  of  amendments  by  Shri
 Ramsingh  Bhai  Verma  but  he  is  not
 here.  They  are  not  moved—amend-
 ments  Nos.  77  to  23

 SHRI  RAMAVATAR  SHASTRI:  I
 beg  to  move:

 Page  7,  line  34,—

 for  “twenty”  substitute  “five’
 (36)

 Page  7,—
 omit  lines  37  to  4  (37)

 Page  8,  line  9,—

 for  “fifty”  substitute  “twenty”  (38)
 SHRI  8.  MOHAN  KUMARAMAN-

 GALAM:  With  regard  to  amend-
 ment  No.  8,  I  am  giving  certain  priori-
 ties  so  far  as  the  workers  are  con-
 cerned,  if  the  hon.  Member  will  ac-
 cept  the  redraft  I  have  made,  I  would
 like  to  add  something  which  is  similar
 to  his  amendment.  Actually  some
 other  hon.  members  also  including  Mr.
 Damodar  Pandey  suggested  that  some
 such  amendment  should  be  made.
 With  your  permission,  Sir,  I  would
 like  to  read  the  draft:

 Page  8,  after  line  l,  insert—

 “(4)  out  of  the  amount  payable
 under  the  foregoing  sub-sec-
 tions,  there  shall  be  deducted
 by  the  Central  Government
 all  amounts  equal  to  the
 amounts  jof  arrears  due,  on
 the  appointed  day,  to  the
 men  employed  in  8  coal

 (a)  under  the  Coal  Mines  Provi-
 dent  Fund,  Family  Pension
 and  Bonus  Scheme  Act  948
 (46  of  +1948),  and

 (b)  as  wages.”
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 That  is  to  say,  these  amounts
 have  to  be  paid  before  the  compensa-
 tion  is  paid.  If  you  are  willing  to  ac-
 cept  it,  I  will  move  this  formally.

 SHRI  INDRAJIT  GUPTA:  But  this
 will  not  cover  all  the  employees.  It
 will  cover  only  those  actually  employ-
 ed  in  the  mines,  what  about  emplo-
 yees  working  in  other  installations—
 cffice,  etc.?  It  should  cover  all  of  them.

 १  hrs.

 SHRI  KRISHNA  CHANDRA  HAL-
 DER:  The  Minister  in  his  amend-
 ment  has  practically  accepted  all  the
 amendments,  But,  as  Shri  Indrajit
 Gupta  says,  there  are  employees  in
 the  agency  houses  and  their  head  office
 is  in  Calcutta.  I  would  request  the
 Minister  to  consider  their  security  of
 service  and  provident  fund.

 SHRI  8,  MOHAN  KUMARAMAN-
 GALAM:  The  question  of  security  of
 service  does  not  arise.  The  point  rais-
 ed  by  Shri  Indrajit  Gupta  is  whether
 the  employees  nct  covered  by  the  Coal
 Mines  Provident  Fund  Att  will  be
 covered  by  this  Act  or  not,  I  will  check
 it  up  and  let  him  know.  7

 SHRI  INDRAJIT  GUPTA:  You  can
 say  employees  of  the  coal  mining
 companies.

 क्रि  रामावतार  शास्त्री :  उपाध्यक्ष

 महोदय,  क्लास  7  में  खान-मालिकों  को
 20  पैसे  प्रति-टन  देने  की  बात  कही  गई  है
 मैं  दत्त  को  कम  कर  के  5  पैसे  करना  चाहता

 हूं  ।  सिद्धान्त  मैं  मालिकों  को  कम्पेन्सेशन
 के  साम  पर,  या  किसी  नाम  पर,  कोप  धन-

 राशि  देने  के  खिलाफ़  हूं,  मगर  चूंकि  मंत्री

 महोदय  ने  संवैधानिक  व्यवस्था  को  ध्यान

 में  रखते  हुए  यह  प्रावधान  किया  है  कि

 खान-मालों  को  20  पैसे  प्रति-टन  दिया

 जाये,  इसलिए  मैं  प्रपने  संशोधन  संख्या  36
 के  द्वारा  चाहता  हूं  कि  20  पैसे  के  स्थान  पर

 5  पैसे  कर
 दिया

 जाये  ।

 will
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 DR,  RANEN  SEN  (Barasat):  I  want
 to  refer  to  amendment  No:  37,  which
 4s  connected  with  this.  If  the  miue-
 owners  are  not  paid,  then  the  arrears
 due  to  the  workers  will  not  be  paid
 because  the  management  ask  “where
 the  money  will  come  from?"  This  is
 8  very  queer  logic.  I  can  never  ac-
 cept  it.  I  say  that  the  owners  will
 have  to  pay  whatever  is  uue  to  the
 workers  from  the  assets  of  the  com-
 Panies.

 Apart  from  my  support  to  the
 amendment  moved  by  Shri  Shastri,  my
 amendment  says  that  portion  of  clause
 7  from  line  37  to  line  4l  should  be
 deleted.

 The  mines  were  closed  for  months
 and  years.  Yesterday  the  hen.  Minis-
 ter  waxed  eloquent  and  he  was  ex-
 Posing  the  rapaciousness  of  the  coal-
 miners  and  how  they  exploited  the
 workers,  cheated  the  Central  and
 State  Governments  etc,  It  is  also
 known  that  the  mines  have  been
 mostly  closed  due  to  two  factcrs.  One
 {s  mismanagement.  Secondly,  the  em-
 ployers  exploited  the  mines  to  the
 best  of  their  ability  and  cheated
 everybody,  without  making  any  pay-
 ment.  I  fail  to  understand  why  such
 mine-ownerg  should  be  given  any
 amount.  This  is  what  I  am  not  able
 to  understand  by  reading  this  Bill  and
 yesterday  when  I  raised  it,  the  hon.
 Minister  never  replied  to  it.  I  say  this
 particular  portion  from  line  37  to  41
 under  Clause  7  be  deleted  completely.

 SHRI  S.  MOHAN  KUMARAMAN-
 GALAM:  So  far  as  the  present  quan-
 tum  is  concerned,  to  which  Mr,  Rama-
 vatar  Shastri  referred  I  am  afraid,  we
 are  no  in  a  position  to  accept  it.  This
 is  the  figure  we  have  arrived  at  after
 taking  into  consideration  as  to  what
 is  the  production  and  what  may  be
 called  the  ordinary  management  com-
 pensation  that  should  personally  be
 given.

 So  far  as  the  point  raised  by  the
 hon.  Member  Dr.  Ranen  Sen  is  con-
 cerned,  we  have  been  advised  that
 even  in  relation  to  the  closed  mines,
 we  have  to  provide  for  the  payment
 of  management  compensation  because
 we  take  over  the  right  to  reopen  the
 mines..  It  is  in  respect  of  that  in
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 terms  of  Article  3l,  that  compensation
 has  to  be  paid.  On  principle,  if  the
 hen.  Member  is  pressing  that  we
 should  not  pay  these  people  who  have
 got  such  a  past—which  I  described  and
 which,  I  am  glad,  the  hon.  Member
 alsg  agreed—I  do  not  think  there  is
 any  difficulty  so  far  as  that  principle
 is  concerned,  But  fortunately,  or  un-
 fortunatgly,  it  depends  cn  through
 whose  spectacles  you  are  looking.  We
 have  got  Article  6]  in  the  Constitution
 and  we  have  to  take  into  account  the
 presence  of  that  Article.  In  terms  of
 that  Article,  I  am  afraid  there  is  no
 escape  except  for  payment  cf  some
 modicum  of  management  compensation
 which  we  have  fixed  at  the  absolute
 minimum.  7  *

 MR.  DEPUTY-SPEAKER:  I  will
 first  put  the  amendments  moved  by
 the  Government,

 SHRI  S.  MOHAN  KUMARAMAN-
 GALAM:  I  am  just  checking  this
 point.  Mr,  Gupta  had  raised  this  point.
 lf  it  is  permissible,  can  we  take  up
 this  amendment  a  little  later,  so  that
 ]  can  check  up  whether  there  is  a
 lacuna  or  not?  We  had  raised  the
 question  which  you  may  have  fol-
 lowed:  the  clerical  employees  who
 are  covered  by  the  Indian  Provident
 Fund,  as  opposed  to  the  Coal  Mines
 Provident  Fund  would  not  be  covered
 by  the  terms  of  the  amendment  pro-
 posed  by  me.  I  must  be  =  satisfied
 when  I  give  a  reply,  I  do  not  give
 replies  for  the  sake  of  replies  though
 they  may  some  times  think  30,

 MR.  DEPUTY-SPEAKER:  In  that
 case,  the  whole  clause  may  be  kept
 pending.

 SHRI  8.  MOHAN  KUMARAMAN-
 GALAM:  You  may  keep  it  pending.

 MR.  DEPUTY-SPEAKER:  I  cannot
 keep  the  amendment  alone  pending.
 The  consideration  of  the’  whole  clause
 may  be  kept  pending.  This  is  within
 my  powers,  under  the  rules.  We  will
 3864  LS—)  st
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 keep  Clause  7  pending  and  go  over
 to  Clause  8.

 Clause’  8—(Penalties)

 MR,  DEPUTY-SPEAKER:  Mr.
 Shastri,  are  you  moving  amendment
 No.  397

 SHRI  RAMAVATAR  SHASTRI:  I
 am  not  moving  amendment  No,  39,  I
 am  moving  amendment  Nos.  40,  4l,  42
 and  43,

 I  beg  to  move:

 Page  8,  line  26—

 for  “two”  substitute  “three”
 (40)  ’

 Page  8,  line  26—

 for  “ten”  substitute
 five”  (41).

 Page  8,  Hne  30—
 substitute

 “twenty-

 for  “three”  “five”
 (42).

 Page  8,  line  3l—
 add,  at  the  end—

 “which  may.  extend  to  fifty
 thousand  rupees”  (43),

 उपाध्यक्ष  महोदय,  इस  कलाम  में  इस
 कानून  की  व्यवस्था  का  उल्लंघन  करते  पर

 जुर्माने  और  कद  की  सजा  का  प्रावधान
 किया  गए  है।  में  अपने  संशोधन  संख्या
 4०,  41,  42  बौर  43  %  द्वारा  यह

 चाहता  ह  कि  रब-काज  (a  में  केंद  की सजा
 को  बढा  कर  दो  स,ल  से  फोन'  साल  कर  दिया
 जाप्रे  और  जुर्माने  को  दस  हजार  से  बढ  कर
 पच्चास/  हज/र  रुपये  कर  दिया  जाये  और
 सब-क्लॉज  (  2)  में  कैद  को  सजा  को  तोन  साल
 से  बढ़ा  कर  पांच  साल  कर  दिया  जाये  और
 साथ  हो  जुर्माने  को  रकम  पचास  हजार
 झपे  निशिचर  कर  दो  जाये  1

 मेरा  निवेदन  यह  हू  कि  इस  कानून  का
 उल्लंघन  करने  वालों  को  डेटेरेंट  पनिशमेंट
 दो  जाये.  ऐसो  सजा  दो  जाये  कि  दूसरों  पर

 हि
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 प्रसर  हो  7  इन  पूंजीपतियों  ने  इन  खान-
 मालिकों  ने,  क्या  क्या  नहीं  किया  हैं  ।  उन्होने
 मजदूरों  की  इज़्ज़त  लूटो  हू  ।  ब  उन  के
 साथ  नमो  नहीं  का  जानो  चाहिए,  बल्कि
 जितना  सख्त  से  सकत  सजा  हम  दे  सकते  है
 बहू  दो  जानो  चाहिए  ।  मैंने  अपने  इन
 संशोधनों  के  जरिये  सजा  को  प्रौढ़  सख्त
 घटाने  की  व्यवस्थ  की  हूँ  1

 SHRI  S.  MOHAN  KUMARAMAN-
 GALAM:  The  trouble  with  this  hon.
 Member  is  that  whenever  we  give  him
 assist  were  an  inch,  somewhere,  he
 wants  tou  make  it  a  mile  on  the  next
 day.  On  the  last  occasion,  when  the
 Coking  Coal  Mines  Nationalisation  Bill
 came  up,  |  think  he  was  very  voci-
 ferous  about  increasing  the  punish-
 ment.  We  increased  it  th  whatever  it
 ig  here.  Now,  when  we  have  come  up
 with  the  same  proposal,  that  ‘we
 agreed  to  at  his  instigation  on  the
 last  occasion,  he  wants  us  to  push  a
 little  further.  When  will  he  be  satis-
 fiedy

 MR.  DEPUTY-SPEAKER:  Now,  I
 put  all  the  Amendments  together  to
 clause  8,  moved  by  Shri  Ramavatar
 Shastri,  to  the  vote  of  the  House.

 Amendments  Nos.  40  to  43  were  put
 and  negatived.

 MR.  DEPUTY-SPEAKER:  The
 question  is:

 “That  Clause  8  stand  part  of  the
 Bill”.

 The  motion  was  adopted.
 Clause  8  was  added  to  the  Bill

 MR.  DEPUTY-SPEAKER:  There  is
 no  amendment  to  Clause  a  There  is
 an  amendment  in  the  name  of  Shri
 Somnath  Chatterjee  to  Clause  10.  He
 is  not  here.  So,  that  is  not  moved.
 Then,  I  take  up  Clauses  9  to  4  toge-
 ther,  ag  there  are  no  amendments.  I
 put  all  these  together  to  the  vote  of
 the  House.
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 The  question  is:
 “That  Clauses  9  to  74  stand  part

 of  the  Bill.”  €
 The  motivn  was  adopted,

 Cluuses  9  to  i4  were  added  to  the  Bill
 Clause  5—(contracts,  etc.,  in  bad  faith
 or  detrimental  may  be  cancelled,  or
 varied):
 Amendments  made-

 Page  10--"
 before  line  l,  wnsert—

 “Lb  G)  Every  person  with  whom
 the  owner  or  occupier  of  any
 coal  mine  has.  before  the  ap-
 pointed  day,  entered  into  any
 contract  for  any  service  (other
 than  a  cwntract  of  employ-
 ment),  sale  cr  supply  shall,
 within  fifteen  days  from  the
 date  on  which  this  Act  re-
 ceives  the  assent  of  the  Presi-
 dent,  intimate  to  the  Central
 Government  the  particulars  of
 such  contract  and  if  any  de-
 fault  is  made  in  giving  such
 intimation,  such  contract  shall,
 om  the  expiry  of  the  said
 period  of  fifteen  days,  be
 voidable  at  the  option  of  the
 Central  Government.”  (27)

 Page  10,  line  ]  oo

 for  “15.  (l)",  substitute  “(ay  (28)
 Page  10,  line  l4,—

 (a)  for  “(2)",  substitute  “(3)";
 (9)  for  “sub-section  (l)",  substi-

 tute—
 “sub-section  wa”  (29)

 (Shri  S.  Mohan  Kumara-
 mangalam)

 Amendment  made:
 Page  1,  lives  2  and  3.—

 omit  “entered  into  at  any  time
 within  twelve  months  imme-
 diately  preceding  the  appoint-
 ed  day,”  (50)

 (Shri  R.  N.  Sharma)
 MR.  DEPUTY-SPEAKER:  Now,  I

 put  Clause  15,  as  amended,  to  the  vcte
 of  the  House.
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 The  question  is:

 “That  Clause  i  as  amended,  stand
 patt  of  the  Bill.”

 The  motion  was  adopted.
 Clause  45  as  amended  wag  added  to  the

 Bill,

 Clause  48  e-(Power  ६0  terminate  con-
 tract  of  employment.)

 SHRI  S.  MOHAN  KEVUMARAMAN-
 GALAM:  |  beg  to  move:

 Page  10,  lines  21  and  22,—
 omit,  “for  reasons  to  be  recorded
 in  writing,”  (30)  "

 SHRI  RAMAVATAR  SHASTRI:  I
 beg  to  move:

 Page  0,—

 for  clause  16,  substitute—

 “16,  All  employees  working  in  tbe
 coal  mines  before  the  take
 over  shall  be  absorbed  by  the
 Government  and  thus  retain
 their  employment”  (44)

 SHRI  INDRAJIT  GUPTA:  I  beg  to
 move:

 Page  10.  line  9,—

 after  “employment”  insert—
 “other  than  any  contract  involving

 a  workman  ag  defined  in  the
 Industria]  Disputes  Act,  1947"
 (45)

 Page  10,—
 after  line  25,  insert—

 “Provided  that  no  contract  of  em-
 ployment  in  a  mine  or  mining
 company  shall  be  terminated
 except  after  giving  to  the  em-
 ployce  concerned  a  reasonadle
 opportunity  of  being  heard
 and  after  offering  him  con-
 tinued  employment  on  terms
 and  conditions  different  from
 those  ‘existing  on  the  appoint-
 ed  day,  88  the  custodian  may
 decide.”  (46)
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 श्री  रामावतार  शास्त्री  :  उपाध्यक्ष

 जी,  मेरा  संशोधन  क्लास  6  है  ।  ऐसे
 कल  जब  बहस  चल  रही  थी  तो  इस  इलाज

 केबारे  में  मंत्री  जी  न ेजवाब  भी  दिया  था  प्रौढ़
 यह  सवाल  उठाया  भी  गया  था  कि  राष्ट्रीय-
 करण  के  बाद  कस्टोडियन  अगर  जरूरी
 समझे  तो  मजदूरों  को  एक  महीने  के  नोटिस
 दे  कर  काम  से  अ्रलग  कर  सकता  है,  इसलिए
 मैं  इस  तरह  का  अधिकार  वः्टोश्यिन  की
 देने  के  खिलाफ  हू  -  गर  इस  तरह  की
 बात  होगी  तो  मजदूरों  के  अंत  न्याय  नहीं
 होगा  !  उन्हें  जब  भी  बह  चाहेंगे  निकाल  देंगे।
 इस  ,लए  मैंने  इस  क्लास  के  बदन  जजों  इलाज
 संशोधन  के  रूप  में  दिया  है  बह  इस  प्रकार  हैः

 “All  employees  working  in  the
 coal  mines  before  the  take  over
 shall  be  absorbed  by  the  Govern-
 ment  ang  thus  retain  their  em-
 ployment”

 अब  साफ  बात  होनी  चाहिए  ताकि  पुराने
 किसी  भी  मजदूर  को  काम  से  न  हटाया  जाय  ।

 दामोदर  चड़  (हजारीबाग)  :  नहीं
 हटाया  गया  हैं  1

 शी  राभाजंतार  शास्त्री  :  यह  बाप  राइट
 दे  रहे  हैं।  मैं  राइट  का  विरोध  कर  रहा  हूं  t
 कस्टोडियन  को  इस  तरह  का  ब्लैक  प्रति-
 कार  नहीं  देना  चाहिए  ।

 थ्रो  बा सोदर  पांडे  :  फिर  श्राप  ही
 कहेंगे  कि  इसको  हटा  देना  चाहिए  ।

 श्री  रामावतार  शास्त्री:  वह  तो  हम
 यूनियन  में  काम  करते  हैं  शौर  बाप  भी

 यूनियन  में  काम  करते  हैं,  वह  हम  देख  लेंगे
 मैं  कह  रहा  हूं  कि इस  तरह  का  अधिकार
 नहीं  देवा  चाहिए  ।  ऐसे  मंत्री  जी  कहते  हूँ
 कि  तमाम  बिलों  में  इस  तरह  की  बात  रखी
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 जाती  है  t  are  तमाम  बिलों  में  इस  तरह
 की  बात  रखी  जाती  है  और  उस  का  इस्तेमाल
 नहीं  होता  है  तो  इस  को  रखने  की  आवश्यकता
 क्या  है  जिस  का  कोई  इस्तेमाल  ही  न  हो  ?
 इसलिए  मैं  चाहूंगा  कि  इस  कलाम  को  बदल
 कर  के  मेरे  संशोधन  को  स्वीकार  कर  लिया
 जाये  ताकि  किसी  को  यह  सन्देह  न  हो  कि
 हमें  नौकरी  से  हटाया  जायगा  ।  मजदूर  भी
 हिम्मत  के  साथ  काम  करे  और  कोयले  का
 उत्पादन  बढ़ाए  |  जिस  उद्देश्य  से  राष्ट्रीयकरण
 किया  गया  है  कोयले  की  खानों  का  वह
 सफल  हो  और  बह  काम  पूरा  हो  सके  ।
 इसलिए  मेरा  संशोधन  वीकार  किया  जाना
 चाहिए  ।

 SHRI  INDRAJIT  GUPTA:  I  would
 like  to  take  up  my  amendments  sep-
 arately—amendments  45  and  46—and
 not  together  because  if  45  is  accent-
 able,  then  I  withdraw  46.  The  two  ate
 interdependent.

 The  idea  expressed  by  my  friend,
 Mr.  Ramavatar  Shastri,  is  what  I  am
 supporting,  though  I  have  a  little  dif-
 ference  with  the  wording  of  his  amend-
 ment  because  he  has  said  ‘all  em-
 ployees’.  The  term  ‘employees’  may
 extend  upto  manager  also.  I  am  cer-
 tainly  not  in  favour  of  refaining,
 necessarily,  all  the  managers,  all  the
 managerial  staff.  I  try  to  make  it
 more  explicit  by  saying  this.  The
 original  reads  as  follows:—

 “If  the  Custodian  is  of  opinion
 that  any  contract  of  employment
 entered  into  by  any  owner  or  agen!
 of  a  coal  mine..."

 My  amendment  seeks  to  insert  after
 employment  ;—

 “Other  than  any  contract  involv-
 ing  a  workman  as  delined  in  the
 Industrial  Disputes  Act,  1947.”

 So,  if  my  amendment  is  accepted  by
 the  Minister,  it  would  leave  the  Cus-
 todian  with  the  powers  of  terminating,
 if  he  so  thinks  it  necessary,  the  ser-
 vices  of  any  high  officers  or  managers
 or  managerial  staff  and  so  on,  but,  it
 would  not  give  him  the  power  to  dis-
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 pense  with  the  services  of  an  ordinary
 worker.  I  do  not  know  whether  the
 Minister  shares  my  view.  Buf,  as  far
 as  the  coal  mines  are  concerned,  tnev
 are  not  suffering  from  the  problem  of
 surplus  labour.  The  problem  in  the
 mines  is  just  the  opposite.  According
 to  the  Coal  Mines  Act,  for  example,
 they  are  required  to  keep  separate
 staff  for  separate  duties,  but  in  many
 of  these  mines  you  will  find  ‘that  one
 clerk  ig  appointed  who  is  doimg  the
 work  of  attendance  clerk,  provident
 fund  clerk,  the  ESI  «lerk,  everything;
 One  man  is  made  to  do  everything
 whereas,  according  to  the  regulations,
 they  should  keep  one  separate  man  for
 each  of  these  jobs.  He  can  g@  and  find
 out.  I  can  show  him  dozens  of  mines
 where  this  kind  जा  malpractice  has
 been  going  on.  A  number  of  people
 are  being  forced  to  do  multiple  jobs.
 The  full  complement  which  should  be
 there  in  keeping  with  the  regulations
 is  not  maintained.  Therefore,  I  would
 say  this.  He  may  go  on  assuring  the
 House  that,  in  fact,  it  will  never  be
 done;  in  fact,  no  worker  will  be  dis-
 missed.  But,  as  Mr.  Ramavatar  Shas-
 tri  was  asking,  why  then  do  you  keep
 a  clause  like  that  except  in  so  far  as
 it  may  relate.  You  know,  in  tnese
 mines  where  malpractices  were  Involv-
 ed,  there  were  many  people  at  the  top
 levels,  relatives  even:  In  the  mines
 which  were  owned  by  certain  families,
 their  relatives  and  friends  were  ap-
 pointed.  In  such  cases.  you  can  get
 the  people  removed.  But  there  is  nv
 reason  for  keeping  this  here  as  a  kind
 of  constant  threat  against  the  ordinary
 workman  in  the  mine.

 Therefore,  I  am  saying  this  that  the
 power  to  terminate  the  contract  sheuld
 not  extend  to  contracts  which  involve
 workmen  as  defined  in  the  Industrial
 Disputes  Act.

 SHRI  S.  MOHAN  KUMARAMAN-
 GALAM:  I  certainly  appreciate  the
 sentiments  cf  both  the  hon.  Members
 who  have  spoken.  But  I  must  join
 issue  with  my  friend,  Mr.  Indrajit
 Gupta  on  the  question  of  surplus.  He
 was  instancing  only  one  category
 which,  by  and  large,  throughout  the
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 mine,  tg  comparatively  a  small  part
 of  the  workforce.  But,  so  far  us
 workers  themselves  are  concerned,
 shall  I  use  the  wore,  due  to  the  mis-
 behaviour  of  the  employers,  we  have
 afferent  types  of  workers—members
 “t  provident  fund  on  the  One  hand.
 permancht  workers  who  are  not  gant-
 ed  these  benefits  and  then  the  Badii,
 the  casual  labour.  Somebody  works
 for  2  days,  another  person  works  for
 two  duys,  like  that.  All  these  different
 ‘Bauli,  casual  labour,  in  the  case  of
 Lharat  Coking  Coal  were  en  bloc  made
 permanent.  £5  a  result,  we  have  yot
 u  surpius  of  some  30,000  workers  in
 the  Bharay  Coking  Coal.  If  we  follow
 the  sume  procedure  in  the  coal  mines.
 that  18.  in  the  non-coking  coal  mines,
 we  wil  be  in  the  same  difficulty.  That
 ig  why  your  representatives  in  the
 AITUC—unfortunately,  neither  of  you
 was  present  there—Shri  Ramavatar
 Shastri  knows  and  also  Mr.  Indrajit
 Gupita—have  been  involved  in  dis-
 cussions  with  the  coal  mine  autho-
 tities  as  well  ag  with  myself  regarding
 the  manner  in  which  these  workers
 should  be  treated  and  all  the  trade
 umions  have,  in  a  very  friendly  and  in
 a  co-operative  way,  agreed  to  a  pra-
 cedure  which  I  do  not  want  to  go  into
 now,  as  to  how  the  regularisation  of
 workmen  should  be  done.  But,  he-
 cause  a  certain  amount,  not  a  certain
 fmount,  cvite  a  substantial  amount  of
 fraud  has  been  done  in  the  registers
 regarding  workmen.  if  we  bind  our-
 selves  down  to  the  manner  you  want
 us  to  do.  then  we  will  be  binding  our-
 selves  down  to  accept  all  those  per-
 sons  who  have  been  fraudulently  in-
 trodyced  as  labour.

 T  will  only  read—sometimes  one
 treads  ns  it  were  from  Daniel  coming
 to  judgement.  T  am  reading  from  tke
 letter  of  Mr.  M.  K.  Pandhe,  the  Secre-
 tary  of  CITU,  Shri  Dinen  Bhatta-
 eharyya's  colleague  if  I  may  use  that
 expression  with  your  permission.  What
 fhas  he  written  to  met

 2€  .

 “See.  6  deals  with  contract  labou..
 The  Bill  does  not  protect  the  joh
 sacurite  of  the  former  employees  and
 the  workers  of  the  mines.
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 In  this  matter,  so  far  as  generalisation
 is  concerned,  he  agrees  with  the  hon.
 Members  who  spoke  just  now,  But,  in
 any  case,  the  facts  show  that  I  should
 nat  agree  to  this.  Further  on,  he  gays:

 “We  have  reports  from  our  unions
 that  the  mine-owners  tampered  with
 recaris  and  managed  to  insert  many
 anti-social  elements  on  the  rolls
 while  removing  bona  fide  workers.
 The  Bill  should  provide  security  to
 all  types  of  mnon-managerial  etn-
 p.oyees  and  Workers  standing  on  the
 rex]  muster  rolls,  pay-rolls  as  evi-
 dent  fron:  similar  untampered  docu-
 meats  of  the  mining  companies,  etc.”

 Legally,  it  is  impossible  to  make  a
 provision  for  read  mustef  rolls  and
 untampered  muster  rolls.  Legally  the
 only  way  we  can  safeguard  the  security of  gervice  of  the  genuine  worker  and
 prevent  the  non-genuine  Latial.  goonda
 this  and  that  who  has  been  introduced,
 is  by  giving  the  Custodian  the  power
 he  has  been  given  in  clause  ‘16.

 You  are  apprehensive  that  he  will
 misuse  it.  You  are  also  involved  in
 this  and  all  the  trade  uniong  are  in-
 volved  even  in  checking  as  to  who  are
 to  be  the  workers.  We  want  your  co-
 operation  in  this,  That  is  the  only
 way  we  can  do  it,  in  an  adequate  and
 Proper  way.  But,  if  we  are  going  to
 introduce  either  the  provision  which
 Shri  Ramavatar  Shastri  has  suggested
 or  the  one  Shri  Indrajit  Gupta  has
 suggested  or  the  one  Shri  Dinen
 Bhattacharyya  have  suggested  through
 Mr.  Pandhe,  I  will  be  in  trouble  and
 you  will  be  in  trouble,  much  more  than
 I  will  be  in  trouble.  That  is  why  I
 beg  of  you,  please  do  not  insist  on  this
 thing.  Don't  mistrust  me.  I  am  not
 asking  you  to  trust  me.  I  am  pet
 asking  you  to  trust  the  Custodian.

 ‘SHRI  DINEN  BHATTACHARYYA
 (Serampore):  What  you  have  suggest-
 ed  is  also  not  a  remedy.

 SHRI  §  MOHAN  KUMARAMAN-
 GALAM:  It  will’  enable  with  the
 amendment  which  we  have  propose
 because  I  have  suggested  that  ‘for  the
 reasons  to  be  reccrded  in  writing  also
 should  be  eliminated,  which,  in  a  sense
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 gives  the  Custodian  more  arbitrary
 powers.  But,  then,  I  cannot  record
 many  of  the  reasons  in  writing  because
 ldo  not  have  any  evidence  as  such,
 but  I  know  this  man  is  a  fraud  and
 you  know  and  many  of  the  Unions
 know.  In  fact,  Union  leaders  have
 already  come  and  told  me  when  I  hac
 been  to  Asansol  and  when  I  had  been
 to  Bokaro  that  ‘so  and  so  officer  you
 should  not  keep.  In  these  places  extra
 people  have  been  introduced  amd  you
 should  get  rid  of  them.  You  better
 check  with  the  muster  roll.  The  real
 muster  roll  has  been  shifted  and  a
 false  muster  roll  has  been  brought
 here’.  All  these  things  are  going  on.
 So,  I  would  beg  of  you,  why  not  trust
 us  when  in  the  actual  operation  of  our
 work  we  are  having  yout  co-operation.
 If  we  have  the  honesty  and  the  inten-
 tion  of  trusting  you,  do  you  think  you
 can  trust  us  at  least  a  little.

 MR.  DEPUTY-SPEAKER:  I  will
 now  put  Amendment  No.  30  to  the
 vote  of  the  House,  The  question  is:

 Page  10,  lines  2]  and  22—

 omit  “,for  reasons  to  be  recorded
 writing,”,  (30)

 The  motion  was  adopted.

 MR.  DEPUTY-SPEAKER;  Now  I
 wiil  put  all  the  other  amendments  to
 the  Clause  to  the  vote  of  the  House.

 Amendments  Nos.  44,  45  and  46  were
 put  and  negatived.

 WR.  DEPUTY-SPEAKER:  Now  the
 question  is:

 “That  Clause  16,  as  amended,
 stand  part  of  the  Bill.”

 The  motion  was  adopted.

 Clause  16,  as  amended,  was  added.
 to  the  Bill,

 Clause  17  was  added  to  the  Bill.

 Clause  8—(Coal  Mines  to  which  this
 Act  shall  net  apply.)
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 SHRI  <7  MOHAN  KUMARAMAN-
 GALAM:  I  beg  to  move

 Page  ll,  line  ,—

 for  “1g  substitute  qD”  rea)
 Page  ll,  line  aa

 ‘8.

 tor  “a  Government  company  or",
 substiture—“Government,  or  by  a  Gov-
 ernment  company  or"  (32)

 Page  ll,—

 after  line  15,  insert—
 ry

 “(2)  Sub-section  (i)  shall  not  apply
 where  there  is  any  dispute  as
 to  the  ownership  or  right  of
 user  uf  Government,  Govern-
 raeut  company  or  corporation
 referred  to  in  clause  (a)  of
 that  sub-section,  or  company
 referred  to  in  clause  (b)  of
 that  sub-section,  with  regard:
 to  any  coal  mine  or  any  ma-
 chinery,  equipment,  vehicle,
 railway  or  tramway  which  is
 in  such  coal  mine  or  is  used
 for  the  purposes  of  such  coal
 mine,”(33)

 MR.  DEPUTY-SPEAKER:
 other  amendments?

 Any

 SHRI  RAMAVATAR  SHASTRI:  IL
 am  not  moving  No,  47  because  this
 point  has  already  been  decided.  No.
 48  also  I  am  not  moving  as  this  point
 has  already  heen  decided,

 MR.  DEPUTY-SPEAKER:  All  right
 I  will  now  put  amendment  No.  ३3]  to
 the  vote  of  the  House.

 The  question  is:

 Page  l,  line  I,—

 for  87  substitute  “i8’  qa"  (31):

 The  motion  was  adopted.
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 .  MR.  DEPUTY-SPEAKER:
 question  is:

 Page  ll,  line  2—

 The

 jor  “a  Government  company  or”,
 substitute  “Government,  or  by  a  Gov-
 ernment  company  or”  (32)

 The  motion  was  adopted,

 MR.  DEPUFY-SPEAKER:
 question  is:

 The

 Page  ll—

 after  line  ‘15,  insert—
 .  “(2)  Sub-section  (l)  shall  not  apply

 where  there  is  any  dispute  as
 to  the  ownership  or  right  of
 user  of  Government,  Govern-
 ment  company  or  corporation
 reterred  to  in  clause  (a)  of
 that  sub-section,  or  company
 referred  to  in  clause  (b)  of
 that  sub-section,  with  regard
 to  any  coal  mine  or  any  ma-
 chinery,  equipment,  vehicle.
 railway  or  tramway  which  ७
 in  such  coal  mine  or  is  used
 for  the  purposes  of  such  coal
 mine.”  (33)

 The  motion  was  adopted.
 MR.  DEPUTY-SPEAKER:  The

 question  is:
 “That  Clause  18,  as  amended,

 stand  part  of  the  Bill.”
 The  motion  was  adopted.

 Clause  18,  as  amended,  was  added  to
 the  Bill.

 Clauses  9  and  20  were  added  to
 the  Bull.

 Clause  7—Contd.
 MR.  DEPUTY-SPEAKER:

 what  about  Clause  7?

 SHRI  S.  MOHAN  KUMARAMAN-
 GALAM:  I  beg  to  move:

 Page  8,  after  line  l,  insert,—
 “(4)  Out  of  the  amount  payable

 under  the  foregoing  sub-sections,
 there  shall  be  deducted”  by  the
 Central  Government,  all  sums  equal

 Now

 .
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 to  ths  amount  of  arrears  due,  on
 the  appointed  day,  to  the  persons
 employed  by  the  owner  of  a  coal

 mine—

 (a)  from  a  provident  fund,  pen-
 sion  fund,  gratuity  fund  or
 any  other  fund  established
 for  the  welfare  of  the  per-
 sons  employed  by  the

 ‘owner  of  the  coal  mine,
 and

 (b)  as  wages”  (5l).

 This  will  cover  all  types  of  funds.
 This  will  cover  persons  employed  by
 owner  of  a  coal  mine,  this  will  cover
 head  office  of  coal  mines.

 SHRI  INDRAJIT  GUPTA:  Will  it
 cover  statutory  funds  which  are  set  uP
 under  various  statutes?

 SHR]  S.  MOHAN  KUMARAMANGA-
 LAM:  It  covers  provident  fund,  it
 covers  pension  fund,  it  covers  gratuity
 fund  or  any  other  fund  established  for
 the  welfare  of  the  persons  employed
 by  the  owner  of  the  cOal  mine.  It
 does  not  restrict  it.

 SHRI  INDRAJIT  GUPTA:  It  must
 cover  the  statutory  ones  also.

 SHRI  S.  MOHAN  KUMARAMAN-
 GALAM:  It  is  much  wider  it  covers
 all  others  also.

 DR.  RANEN  SEN:  Coalmines  Pro-
 vident  Fund  Act  and  Provident  Fund
 Act  are  two  separate  Acts.  There
 are  two  Provident  Fund  Acts.

 SHRI  S.  MOHAN  KUMARAMAN-
 SALAM:  That  is  what  I  said  earlier.
 You  have  not  listened  to  me.  It  says
 ‘any  other  fund  established.  It  does
 not  say  established  by  whom.  It  re-
 fers  to  any  fund  established  for  the
 welfare  of  persong  “mployed  by  the
 owne;  of  a  coalmine.  It  is  wide  en-
 ough.  Both  funds,  statutorily  estab-
 lished  and  non-statutoty  funds,  will
 be  covered.
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 MR.  DEPUTY-SPEAKER:  The
 question  is:

 Page  8,—
 after  line  ll,  insert—

 “(4)  Out  of  the  amount  payable
 under  the  foregoing  sub-sections,  there
 shall  be  dedu:ted  by  the  Central  Gov-
 ernment.  al.  sums.  eyual  to  te  amount
 of  arrears  due,  on  the  appdinted  day,
 to  the  persons  employed  by  the  owner
 of  a  cuul  mine—

 (a)  from  a  provident  fund,  pen-
 rion  fund,  gratuity  fund  =  or
 any  other  fund  established  for
 the  welfare  of  the  persons
 employed  by  the  owner  of.
 the  coal  mine,  and

 (b)  as  wages”  (5t).

 The  motion  was  adopied.

 MR.  DEPUTY-SPEAKFR:  I  shall
 Trow  put  the  rest  of  the  amendments  to
 vote.

 Amendments  Nos.  7,  8,  36,  37  and  38
 were  put  and  negatived.

 MR.  DEPUTY-SPEAKER:  The  ques-
 tion  is:

 “That  Clause  7,  as  amended,  stand
 part  of  the  Bill.”

 The  motion  was  adopted,

 Clause  7,  as  amended,  was  added  to
 the  Bill,

 Clause  2—contd.

 SHRI  S.  MOHAN  KUMARAMAN-
 GALAM:  Sir,  in  the  amendment  pro-
 poseq  by  Shri  R.  N.  Sharma—Amend-
 nent  No.  49—the  words  “to  the  extent
 they  are”  will  lead  to  some  confusion.
 We  will  get  into  legal  difficulties:  Only
 when  the  building  is  solely  used  for
 the  mining  company,  we  will  take  it
 over,  but  wher:  it  is  used  in  a  mixed
 way  we  will  not  touch  It.
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 MR.  DEPUTY-SPEAKER;  Tlf  House
 has  just  taken  a  decision.  According
 to  the  rule,  that  can  only  be  rescind-
 ed  by  another  Mot.on  of  the  House
 Bui  how  can  that  be  done’  It  can
 only  be  rescinded  But  under  what
 rule?  I  cannot  be  running  the  House
 anc  looking  at  the  rules  at  the  same
 time.

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  (SHRI  K.  RAGHU
 RAMAIAH):  The  office  will  do  it  for
 you,

 MR.  DEPUTY-SPEAKER:  I  would
 like  to  help,  but  according  to  the  rules
 of  the  House.  Well,  I  think  there  can
 be  a  way  out.

 SHRI  छू.  RAGHU  RAMASAH:  Sure.

 DR.  RANEN  SEN:  Where  there  is
 a  will,  there  is  a  way.

 MR.  DEPUTY-SPEAKER:  Some  one
 must  move  for  suspension  of  th.  rule
 in  its  application  to  this  item.

 DR.  RANEN  SEN:  Shri
 Ramaiah  is  there.

 SHRI  K.  RAGHU  RAMAIAH:  I
 move:

 Raghu

 “That  rule  338  of  the  Rules  of
 Procedure  and  Conduct  of  Business
 in  Lok  Sabha  in  its  application  to
 the  motion  for  rescission  of  the  deci-
 sion  of  the  House  adopting  amend-
 ments  to  clause  2  of  the  Coal  Mines
 (Taking  over  of  Management)  Bill,
 1973,  and  adopting  clause  2,  as  am-
 ended,  be  suspended.”

 MR.  DEPUTY-SPEAKER:  The  ques-
 tion  is:

 “That  rule  338  of  the  Rules  of
 Procedure  and  Conduct  of  Business
 in  Lok  Sabha  in  its  anplication  to
 the  inotion  for  rescission  of  the  de-
 cision  of  the  House  adopting  amend-
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 ments  go  clause  2  of  the  Cual  Mines
 *  (Taking  over  of  Management)  Bill,

 ‘1973,  and  adopting  clause  2,  as  am-
 ended,  be  suspended.”

 *  The  motion  was  adopted.
 MR.  DEPUTY-SPEAKER:  This  .rule

 ds  suspemled,  for  this  purpose.

 SHRI  S.  MOHAN  KUMARAMAN-
 GALAM:  I  move:

 “That  the  decision  of  the  Hous2
 adopiing  amendments  to  clause  2  of
 the  Coal  Mines  (Taking  over  of
 Management)  Bill,  l073.  and  aud-

 obting  clause  2,  28  amended,  be
 rescinded.”

 MR.  DEPUTY-SPEAKER:  The
 question  is:

 “That  the  decision  of  the  House
 adopting  amendments  to  clause  2  of
 the  Coal  Mines  (Taking  over  of
 Management)  Bill,  i975.  and  ad-

 opting  clause  2  as  amended,  he
 rescinded,”

 The  motion  was  adopted,

 SHRI  S.  MOHAN  KUMARAMAN-
 GALAM:  I  move:  |] हु

 In  the  Notice  of  Amendments,  List
 No.  4,  5.  No,  24,  in  the  proposed
 Clause  (g)  (xi),—for  “to  the  extent
 they  are,”  substitute  “and  solely”.

 MR.  DEPUTY-SPEAKER:  I  _  have
 not  "got  it.  It  shoulg  be  numbered.
 Whatever  be  the  number—this  is  a
 new  amendment  which  I  admit  in
 view  of  the  unanimous  desire  of  the
 ‘House.

 The  question  is:

 In  the  Notice  of  Amendments,  List
 ‘No.  4  S.No.  24,  in  the  proposed
 Clause  (g)(xi),—for  “to  the  extent  they
 are”  substitute  “and  solely”

 The  motion  was  adopted.
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 MR.  DEPUTY-SCEAXER:  Now,  the

 question  is:

 Pages  2  and  3,--

 for  lines  44  to  46  and  |  to  5  res-
 pectively,
 substitute—

 ‘(g)  “mine”  means  any  excuva-
 tion  where  any  operation
 for  the  pucpose  cf  search-
 ing  for  or  obtaining  mine-
 rals  has  been  ur  is  being
 carried  on,  and  impudes—-

 (i)  all  borings  ang  bore  holes;

 (ii)  all  shafts,  whether  in  the
 course  of  being  sunk  or
 not;

 (iii)  all  levels  and  inclined
 Planeg  in  the  course  of
 being  driven;

 (iv)  all  open  cast  workings;
 (v)  all  conveyors  or  aerial  ro-

 Peways  provided  for  the
 bringing  irto  or  removal
 from  a  mine  of  winerals
 or  other  articles  or  for
 the  removal  of  refuse
 therefrom;

 (vi)  al]  lands,  buildings,  works,
 adits,  levels,  planes,  mez-
 chinery  and  equipments,
 instruments,  stores,  vehi-
 cles,  railways,  tramways
 and  sidings  in,  or  adjacent
 to,  a  mine  and  used  for
 the  purposes  of  the  mine;

 (vii)  all  workshops  (including
 buildings,  machirery.  ins-
 truments,  ‘stores,  equip-
 ments  of  such  worksh ps
 and  the  land:  on  whien
 such  workshops  —  stand)
 in,  or  adjacent  to,  a  mine
 and  used  subs'artially  for
 the  purposes  of  the  mine
 Or  a  number  of  mines
 under  the  same  manage-

 .  ment;
 (vill)  all  coal  in  stock  or  In

 transit  belonging  to  the
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 [Mr.  Deputy-Speaker]
 owner  of  the  mine  and
 all  coal  under  production
 in  a  mine;

 (ix)  all  power  stations  in  a
 mine  or  operatey  primari-
 ly  for  supplying  electrici-
 ty  for  the  purpose  of
 working  the  mine  or  a
 number  of  mines  under
 the  same  management;
 all  lands,  buildings  and
 equipments,  belonging  to
 the  owner  of  the  mine,
 and  in,  adjacent  to  or
 situated  on  the  surface  of,
 the  mine  where  the  wash-
 ing  of  ccal  obtained  from
 the  mine  or  manufacture,
 therefrom,  of  coke  is  car-
 ried  on;

 (xi)  all  lands  and  buildings
 {other  than  those  referred
 to  in  sub-clause  (x)]
 wherever  situated  and
 solely  user  for  the  loca-
 tion  of  the  management,
 sale  or  liaison  offices,  or
 for  the  residence  of  offi-
 cers  ang  staff,  of  the
 mine;

 (x)

 all  other  assets,  movable
 and  immovable,  belonging
 to  the  owner  of  a  mine.
 wherever  situated,  =  in-
 cluding  cash  balances,  re-
 serve  funds  ang  invest-
 ments  in  s>  far  as  they
 relate  to  the  mine  and  also
 any  money  lawfully  due

 to  him  in  relation  to  the
 mine  in  respect  of  any
 period  prior  tp  the  ap
 pointed  day,  (24,  as  am-
 ended).

 (xii)

 The  motion  was  adopted.

 MR.  DEPUTY-SPEAKER:  I  will  put
 the  clause  again.  The  question  is:

 “That  clause  2,  88  amended,  stand
 part  of  the  Bill.”

 The  motion  was  adopted.
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 *
 Clause  2,  as  amended,  was  added  te

 the  Bill.

 MR.  DEPUTY-SPEAKER:  I  wish
 that  this  situation  today  in  the  House
 may  Mot  be  repeated.  It  should  not
 be  cited  as  a  precedent.  It  creates  so

 difficulty  everybody.
 Fortunately,  we  have  a  quiet  House.
 Otherwise,  it  would  have  been  very
 difficult.

 much  of  for

 Now,  I  shall  put  the  Schedule,  Clause
 l,  the  Enacting  Formula  and  the  Title
 to  the  vote  of  the  House.  The  ques-
 tion  is:

 “That  the  Schedule,  Clause  l,  the

 Enacting  Formula  and
 stand  part  of  the  Bill.

 the  Title

 The  motion  was  adopted.
 The  Schedule,  Clause  1,  the  Enact-

 ing  Formula  and  the  Title  were
 added  to  the  Bill.

 SHRI.  8.  MOHAN  KUMARAMAN--

 GALAM:  Sir,  I  move:

 “That  the  Bill,  as  amended,  be
 passed.”

 MR.
 moved:

 DEPUTY-SPEAKER:  Motion

 “That  the  Bill,  as  amended,  be
 passed.”

 SHRI  D.  N.  TIWARY  (Gopalganj):
 Mr.  Deputy-Speaker,  Sir,  in  a  few
 minutes  the  Bill  is  going  to  be  passed,
 for  the  good  of  the  country  and  for
 the  good  of  our  ecoromy.  But  at  this
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 stage,  I  want  to  sound  a  note  of  warn-
 ing.  We  have  earned  enough  nctorie-
 ty  by  the  distribution  of  cement  per-
 mits,  fertiliser  permits  and  other  sort
 of  pérmits.  If  the  same  thing  happens
 in  this  coal  distribution,  we  shall  be
 nowhere.,  i

 Sir,  coal  is  consumed  in  far-ofT  vil-
 lages  at  far  off  stations  from  district
 headquarters.  The  arrangement  ig  to
 have  dumps  in  the  district  headquar-
 ters  of  the  sub-divisional  headquarters
 but  from  the  district  or  the  sub-divi-
 sional  headquarters,  the  villages  ure
 sometimes  30  to  40  miles  away  छाए
 they  will  have  great  difficult  in  cart-
 ing  the  coal  from  the  district  head-
 quarters.  At  present,  coal  is  taken  to
 every  railway  station,  ang  from  there
 the  consumer  takes  the  coal  to  his
 home  or  factory.  So  far  ag  the  mer-
 chants  are  concerned,  they  used  to
 bring  coal  to  every  railway  station  and
 from  there  the  consumers  would  taxe
 their  requirements.  Now,  if  the  Gov-
 ernment  does  not  make  such  arrange-
 ments,  than  it  woulg  be  difficult  for
 the  consumers  to  carry  the  coal  only
 from  the  district  or  the  sub-divisional
 headquarters.  I  would  therefore  urge
 upon  the  Government  to  make  suffi-
 cient  provision  for  stocking  coal  at
 every  station  of  the  railways  from
 where  the  villages  may  be  situated
 anything  from  five  miles  to  72  miles.

 Another  point  is  that  so  far  the
 colliery-owners  were  selling  coa]  steal-
 thily  because  about  07  per  cent  of  the
 eoal  was  being  consumed  by  the  fac-
 tories.  The  consumers  would  take  the
 coal  but  their  requirements  could  not
 be  met.  Now,  such  arrangements  as
 they  now  exist  are  not  going  to  serve
 the  purpose  So,  it  is  but  meet  and
 proper  that  we  should  increase  the
 quota  for  public  consumption.  Be-
 Sides  the  factory  consumption  and
 other  Government  establishments,  the
 coal  to  thé  consumers,  whether  for
 domesic  use  or  for  brick-kiln  purpuses
 or  the  small  blacksmiths,  should  be
 made  available  to  them.  Therefore,
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 the  quota  should  now  be  increased  to
 at  least  20  per  cent  of  the  production
 of  coal,  because,  if  we  keep  the  quota
 for  the  -ower  strata  of  consumers  at
 five  to  7  per  cent,  the  consumers  will
 be  in  trouble  and  they  will  be  put  to
 hardship  and  their  work  will  suffer.
 The  work  in  the  small  scale  industries
 will  also  suffer.  So,'I  request  the
 Government  to  increase  the  quota  for
 public  consumption  substantially,  at
 least  to  20  per  cent  of  the  total  coal
 production.

 Another  thing  to  which  I  want  to
 draw  the  attention  of  the  hon.  Minis-
 ter  is  about  the  appointment  of  sub-
 dealers.

 When  you  appoint  sub-dealers  to
 take  coal  to  consumers,  you  should  be
 careful  to  license  only  such  persons
 who  are  honest  ang  who  can  really
 sell  at  proper  price.  Otherwise  you
 will  earn  a  bad  name  there  too.  The
 public  are  not  concerned  how  much
 you  sell  coal  to  the  factories  and
 other  establishments;  they  are  concern-
 ed  with  their  own  consumption  and
 they  should  get  easily  that  quota
 without  much  difficulty.  These  two
 things  should  be  kept  in  view  at  the
 time  of  distribution  of  coal.

 श्री  रामावतार  शास्त्री  :  उपाध्यक्ष

 महोदय,  मैं  इस  बिल  का  सादिक  स्वागत

 करते  हुए  दो  तीन  बातें  कहना  चाहता  हूं  t

 माननीय  सदस्य,  श्री  तिवारी  जी  ने  ठीक  ही

 कहा  है  कि  कोयले  की  कमी  तमाम  शहरों  में

 है--गांवों  की  बात  तो  छोड़  दीजिए,  वहां  तो

 पहले  से  ही  कमी  है---भोर  यह  कमी  इधर  कौर
 बढ़  गई  है  कौर  कीमत  भी  भ्र धिक हो  गई  है  ।

 मैं  चाहूंगा  कि  सरकार  जल्दी  से  जल्दी  कोई

 निश्चित  कीमत  तय  कर  दे,  ताकि  कोयला

 इस्तेमाल  करने  वाले  तमाम  उपभोक्ताध्रों

 को,  चाहे  वे  शहरों  में  रहने  वाले  हों  या.

 देहात  में,  भ्रासानी  हो  सके  |
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 भी  रामावतार  पास्ता]
 जो  कोयला-विजेता  मुकेश  किये  जायें,

 वें  सचमुच  ईमानदार  हों  i  अभी  मैं  पटना  गया
 था  ।  वहां  मुझे  मालूम  हुआ  कि  एक  ऐसी
 क-प्रापरेटिव  सोसाइटी  को  कोयला-बिक्रीत
 बताने  की  बात  चल  रही  है,  जिस  पर
 भ्रष्टाचार  के  आरोप  प्रमाणित  हो  चुके  हैं  |
 कोकीन  चूंकि  कुछ  असरदार  लोग,  प्रभावशाली,
 व्यक्ति,  उस  के  पीछे  हैं,  इसलिए  यह  बात  चल
 रहो  है  कि  उस  को  कोयले  का  विक्रेता  बनाया
 जाये  |  मुझे  विश्वास  है  कि  कोयले  का  राष्ट्रीय-
 काम  हों  जाने  के  बाद  हमारे  पब्लिक  सैक्टर
 झर  प्राईवेट  सेक्टर  के  कारखानों  को  कोयले
 की  कमी  नहीं  होगी  और  उन  का  काम
 सुचारू  रूप  से  चलेगा  |

 MR.  DEPUTY-SPEAKER:  May  1
 point  out  that  the  scope  of  the  discus-

 -sion  now  is  only  for  supporting  or  for
 opposing  the  Bill.  You  are  talking
 about  methods  of  organisation  and  all

 that  Do  you  oppose  this  Bill  or  sup-
 port  it?  That  is  all.

 श्री  रामावतार  शास्त्री  :  कल  मंत्री

 महोदय  ने  कहा  कि  हमारे  तमाम  अफ़सर

 बुरे  नहीं  हैं  7  मैं  भी  मानता  हूं  कि  तमाम
 अ्रफ़सर  बुरे  नहीं  हैं;  अच्छे  अफ़सर  भी  हैं  I
 लेकिन  उन  के  विभाग  में  करप्ट  प्रकार  भी
 हैं

 SHRI  8.  MOHAN  KUMARAMANGA-
 LAM:  I  must  protest,  please  do  not
 make  general  allegations.  J  have  been
 a  Minister  in  the  Department  of  Mines
 for  over  two  years  ang  till  today  you
 have  not  brought  a  single  example,  8
 single  officer  who  is  corrupt.  But  you
 will  vigorously  make  general  state-
 ments....

 SHRI  RAMAVATAR  SHASTRI:  I
 tam  not  making  a  general  statement.
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 MR.  DEPUTY-EPEAKER:;  In  my
 cass.  a]  this  is  outside  the  scope  of
 ibe  discussion;  at  this  slage  you  can
 only  make  your  submissic.*  “her  in
 support  or  in  opposilion  af  the  Bill.
 Otner  things  are  irrelevant;  yuu  can
 write  ta  the  Minister....(Interrup-
 tions)  I  am  pointing  out  to  you  that
 these  are  not  relevant  te  this  discus-
 sion  now.  You  want  me  to  connive  at
 your  irrelevancy  or  what?

 क्रो  रामवतार  शास्त्री  :  यह  जो  आप
 ने  टेक  ओवर  किया  है  जिसका  राष्ट्रीयकरण
 आप  बागे  चल  कर  करेंगे,  वह  सफल  हो,
 उस  के  रास्ते  में  कोई  _कसावट  न  हो  इसलिए
 मैं  यह  वता  रहा  हूं  ।  'जनशक्ति  का  अखबार'
 दो  हिस्सा  पढ़  कर  मैं  समाप्त  कर  दंगा  ।
 इस  बात  की  पूरी  कोशिश  हो  रही  हैं  जिस  की
 जानकारी  आप  को  भी  है  कि  कोयला  खानों
 के  क्षेत्रों  मे ंचाहे  वह  रानीगंज  हो,  हजारीबाग
 हो  या  धनबाद  का  क्षेत्र  हो,  कुछ  ग्रीस

 MR.  DEPUTY-SPEAKER:  Shri
 Shastri,  I  think  you  should  understand
 that  this  is  outside  the  scope  of  the
 discussion  now.  Now  you  have  only
 to  confine  yourself  either  to  the  oppo-
 sition  or  to  the  support  of  this  Bill.
 These  are  all  details.

 Order,  please.  These  are  not  rele-
 van‘,

 SHRI  RAMAVATAR  SHASTRI:  I
 am  supporting  it.

 MR.  DEPUTY-SPEAKER:  The  co-
 operative  society  Dhanbad  and  Sectun-
 derabad,  they  do  not  come  within  the
 scope  of  the  Bill.

 I  will  give  you  time  but  T  am  p3int-
 ing  out  that  you  should  be  relevant.

 an  रामावतार  शास्त्र  :  बाप  मही  को
 बोलने  तो  दीजिए  ।  मैं  यही  कह  रहा  हूं  कि
 इस  टेक  प्रोब  को  लाकामग्राश  बनाने  क्र

 लिए  जेके वार  दौर  बाप  के  इनेगिने  अफसर
 जिन  में  एक  का  मेरे  पास  में  नाम  भी  है.  .  .
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 MR.  DEPUTY-SPEAKER:  ‘this  will
 not  go  orerecord.  (interruptions).

 Mr.  Pandey,  wil]  you  pieage  sit  down.
 Iam  not  concerned  with  who  is  right
 and  who  is  wrong.  I  am  concerned,
 with  the  dignity  of  this  Hoyse.  4
 would  like  to  know  from  the  hen.
 members  whether  this  House  should
 be  brouglt  td  that  level  that  the  name
 of  any  Tom,  Dick  and  Harry  should
 figure  in  the  proceedings  of  this  House.
 Do  not  mention  these  names.

 Order  please.
 .  SHRI  S.  MOHAN  KUMARAMANG.A-

 LAM:  On  a  point  of  explanaticn  ?  may
 say  I  have  repeatedly  requested,  in  all
 huniility,  the  hon.  _  members  if  they
 have  any  matter  against  any  indivi-
 dual,  they  should  cOme  to  meg  and  |
 should  be  given  an  opportunity  to
 satisfy  them.  The  question  of  taking
 it  up  in  the  House  arises  only  if  I
 am  not  able  to  satisfy  them.  Without
 discussing  it  with  me  and  without
 getting  the  material  which  is  in  my
 possession,  which  he  may  not  possess,
 is  it  fair  to  mention  names?  Have  I
 ever  refused  to  talk  to  him?

 SHRI  RAMAVATAR  SHASTRI:  No.
 MR.  DEPUTY-SPEAKER:  I  have  to

 shut  you  out.  You  are  out  of  the
 scope  of  the  discussion.

 oft  रामावतार  शास्त्रों  :  में  यह  कह  रहा
 हूं  कि  इस  टेक  ओवर  को  नाकामियों
 बनाने  के  लिए  कुछ  स्लीपर  जो  करप्ट  है
 जिन  के  ना  ;  में  बा"  में  बता  दंगा,  गोद

 कुछ  अं केदार  से  जि  कर  किरण  तरह  से
 गोल  तल  कर  रहे  हें.  इस  का  एक  उद्नदरण

 यूनाइटेड  कोल  बक्स  यूनियन  के  **#

 MR.  DEPUTY-SPEAKER:  Nothing
 more  that  Mr.  Shastri  says  will  go  on
 record.  I  put  the  motion  to*  the
 House,

 The  question  is:
 “That  the  Bill,  as

 passed”.
 amended,  be

 Those  im  favour  may  say  “Aye”.
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 SOME  HON.  MEMBERS:  Aye.
 MR.  DEPUTY-SPEAKER:

 against  may  say  “No”.
 SHRI  G.  VISWANATHAN:  No.

 Those

 MR.  DEPUTY-SPEAKER:  The
 ‘Ayes’  have  it.

 SHRI  5.  VISWANATHAN,  The
 ‘Noes’  have  it,

 MR.  DEPUTY-SPEAKER:  Let  the
 lobbies  be  cleared.

 The  lobbiés  have  been  cleared.

 The  question  is:
 “That  the  Bill,  as

 passed”,
 amended,  be-

 Those  in  favour  may  say  ‘Aye’
 SOME  HON.  MEMBERS:  Aye.
 MR.  DEPUTY-SPEAKER:  Those

 against  may  say  ‘No’.
 The  Ayes  have  it...  ~~.  ४७.
 SHRI  PILOO  MODY:  No.
 MR.  DEPUTY-SPEAKER:  I  said  “The-

 Ayes  have  it"  and  I  paused  for  one:
 minute.  You  never  said  anythirg-
 Only  after  I  declared  the  result,  you
 say  “No”.  Even  so,  let  there  be  @
 division,  (Interruptions),

 SHRI  PILOO  MODY:  I  said  “No”
 five  times.  I  cannot  help  if  you  dick
 not  bear  it.  (Interruptions).

 The  Lok  Sabha  divided.
 Ayes

 15  hrs.
 Division  No,  2]

 Austin,  Dr.  Henry
 Besra,  Shri  §.  C.
 Bhagat,  Shri  H.  K.  L.
 Chaturvedi,  Shri  Rohan  Lal
 Dalbir  Singh,  Shri
 Darbara  Singh,  Shri.
 Das,  Shrj  Anadi  Charan
 Das,  Shri  Dharnidbar
 Engti,  Shri  Biren
 Ganesh,  Shri  K.  R.
 Gautam,  Shri  C.  D.

 **Not  recorded,
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 George,  Shri  A.  C.
 Gomango,  Shri  Giridhar
 Gopal,  Shri  K.
 Goswami,  Shri  Dinesh  Chandra
 Gotkhinde,  Shri  Annasaheb
 Hansda,  Shri  Subodh
 Jamilurrahman,  Shri  Md.
 Jeyalakshmi,  Shrimati  V.
 Kailas,  Dr.
 Kamla  Kumari,  Kumari
 Kavde,  Shri  B.  R.
 Kotoki.  Shri  Liladhar
 *Kumaramangalam,  Shri  S.  Mohan
 Lakshmikanthamma,  Shrimati  T.
 Mahajan,  Shri  Vikram
 Mahajan,  Shri  Y.  S.
 Mahata,  Shri  Debendra  Nath
 Mahishi,  Dr.  Sarojini
 Malhotra,  Shri  Inder  J.
 Mandal,  Shri  Jagdish  Narain
 Negi,  Shri  Pratap  Singh

 + Oraon,  Shri  Tuna
 -Pandey,  Shri  Damodar

 Paokai  Haokip,  Shri
 “Pratap  Singh,  Shri
 Patel,  Shri  Natwarlal

 ‘Patil,  Shri  8.  8.
 “Patnaik,  Shri  Banamali
 ‘Patnaik,  Shri  J.  8.
 ‘Peje,  Shri  s.  L.
 “Purty,  Shri  M.  8.
 “Rai,  Shrimati  Sahodrabaj
 Rajdeo  Singh,  Shri

 ‘Rana,  Shri  M.  8.
 Rao,  Shrj  J.  Rameshwar
 Samanta,  Shri  S.  C.
 Sethi,  Shri  Arjun
 Shankar  Dev,  Shri
 Sharma,  Shri  A.  P.
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 Sharma,  Shri  Nawa]  Kishore
 Sharma,  Shri  R.  N.
 Shashi  Bhushan,  Shri
 Sohan  Lal,  Shri  T.
 Thakre,  Shri  S.  B.
 Tiwari;  Shri  R.  G.
 Tiwary,  Shrj  K.  N.
 Tulsiram,  Shri  V.
 Unnikrishnan,  Shri  KX.  PL
 Yadav,  Shri  D.  P.
 Zulfiquar  Ali  Khan,  Shri

 NOES

 Mody,  Shri  Piloo

 “*Raghu  Ramaiah,_  Shri  K.
 MR.  DEPUTY-SPEAKER:  The

 results  of  the  division  is:  Ayes  6l:
 Noes  2,

 The  motion  was  adopted.
 SHRI  G.  VISWANATHAN:  The

 Minister  has  not  replied  to  the  points.

 MR.  DEPUTY-SPEAKER:  He  never
 wanted  to  reply.

 SHRI  8.  M.  BANERJEE:  We  all
 wanted  to  vote  for  the  Bill,  It  is  tne
 wrong  procedure  which  has  been
 adopted  which  is  responsible  for  this
 division.

 SHRI  DINEN  BHATTACHARYYA:
 When  the  motion  haq  already  been
 adopted  and  there  was  no  question
 before  the  House,  how  can  you  put  it
 again  to  the  vote?

 SHRI  PILOO  MODY:  Sir,  on  a  point
 of  order.  I  notice  from  the  board  that
 some  hon.  Member  of  the  House,
 whose  No.  is  3,  hag  voted  in  the  afilr-
 mative.  I  see  no  suchj+  over  here
 at  all.

 MR.  DEPUTY-SPEAKER:  That  word
 is  not  going  to  form  part  of  the  record.

 *He  voted  by  mistake  from  a  wrong  seat  and  later
 -accordingly.

 *«*Wrongly  voted  for  ‘NOES’,
 +Shri

 informed  the  Chair

 K.  Raghu  Ramaiab  aJso  recorded  his  vote  for  ‘AYES’.
 +tExpunged  ordered  ordinance  by  the  chair.



 D.  S.  G.  (Gan.),
 (1972-73,

 Every  member  is  an  hon,  Member  and
 no

 member
 can  be  called  by  that

 name.
 SHRI  PILOO  MODY:  Sir,  I  have

 raised  a  point  of  order.
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 MR.  DEPUTY-SPEAKER:
 no  point  oi  order.

 SHRI  §.  MOHAN  KUMARAMAN-
 GALAM:  Sir,  I  want  to  inake  a  clari-
 fication.  While  the  discussion  on  the
 Bill  was  going  on,  I  was  2ccupying  the
 seat  of  Shrj  Chavan.  I  continued  to
 sit  there  ang  I  voteg  from  that  seat.

 SHRI  PILOO  MODY;  Thut  is  all
 thai  I  wanted  to  be  clarified.  and  it  is
 the  duty  of  the  Deputy-Speaker  to

 také  note  of  it,  if  he,  wants  to.

 There  is

 35.02  hrs.
 SUPPLEMENTARY  DEMANDS*  FOR

 GRANTS  (GENERAL),  ‘1972-73

 MR.  DEPUTY-SPEAKER:  We  now
 take  up  Supplementary  Demands  for

 ‘Grants  (General)  for  (1972-73,
 Demanp  No.  —Munistry  0७  DErEnce

 MR.  DEPUTY-SPEAKER:  Motion
 wmoved:

 “That  a  Supplementary  sum  not
 exceeding  Rs.  5,49,000  be  granted  to
 the  President  to  defray  the  charges
 which  wil]  come  in  course  of  pay-
 ment  during  the  year  ening  the  3lst
 day  of  March,  1973,  in  respect  of
 ‘Ministry  of  Defence’.”

 Demanp  No.  2—Derrence  Services,
 EFFECTIVE-  ARMY

 MR.  DEPUTY-SPEAKER:  Motion
 imoved:

 “That  a  Supplementary  sum  not
 exceeding  Rs.  -1,53,65,00,000  be  grant-
 ed  to  the  President  to  defray  the
 charges  which  will  core  in  course
 of  payment  during  the  year  ending
 the  3lst  day  of  March,  1973,  in  res-
 pect  of  ‘Defence  Services,  Erfective-
 Army’.”
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 Demanp  No,  3—Derence  SERvIcEs,
 EFFECTIVE-Navy

 MR.  DEPUTY-SPEAKER:
 moved:

 Motion

 “That  a  Supplementary  surn  not
 ‘exceeding  Rs.  4,11.50,000  be  granted
 to  the  President  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the  3lst
 day  of  Mareh,  I973,  in  respect  of
 Defence  Services,  Filertive-Navy'.”

 Demano  No.  4-—-DrrENceE  SERVICES,
 EFFECTIVE-AIR  IFORCE

 MR.  DEPUTY-SPEAKER:  Motion
 moved:

 “That  a  Supplementary  sum  not
 exceeding  Rs.  27,71,20,000  be  granted
 to  the  President  to  defray  the
 charges  which  wil]  come  in  course
 of  payment  during  the  year  ending
 the  3lst  day  of  March,  1973,  in  res-
 pect  of  ‘Defence  Services,  Fffective-
 Air  Force’.”

 Demanp  No.  5—Derence  SERVICES,
 Non-EFFrcrTive

 MR.  DEPUTY-SPEAKER:  Motion
 moved:

 “That  a  Supplementary  sum  not
 exceeding  Rs.  3,00,00,000  be  granted
 to  the  President  to  defray  the
 charges  which  will  come  in  course
 of  payment  during  the  year  ending
 the  3lst  day  of  March,  ‘1973,  in  res-
 pect  of  ‘Defence  Services,  Non-
 Effective’.”

 Demanp  No.  7—EDuUcATION

 MR.  DEPUTY-SPEAKER:  Motion
 moved:

 “That  a  Supplementary  sum  not
 exceeding  Rs.  5,26,50,000  be  granted
 to  the  President  to  defray  the
 charges  which  will  come  in  course
 of  payment  during  the  year  ending
 the  3lst  day  of  March,  1973,  in  res-
 pect  of  ‘Education’.”

 *Moved  with  the  recommendation  of  the  President  °
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 Demand  No.  0—Oruepg  REVENUE  Ex-

 PENDITURE  OF  THE  MINISTRY  OF
 EXTERNAL  ATFAIRS

 MR.  DEPUTY-SPEAKER:  Motion moved:

 “That  a  Supplementary  sum  not
 exceeding  Rs.  80.00,00.000.  be  eranted to  the  Presideni  to  defray  the
 charges  which  will  come  in  course of  payment  during  the  year  ending the  3ist  day  of  March,  2073,  in  res- Rect  of  ‘Other  Revenue  Expenditure of  the  Ministry  of  External  Affairs’.""

 DeEmann  No.  I—MInIstry  or  FINANCE
 MR.  DEPUTY-SPEAKER:  Motion moved:

 “That  a  Supplementary  sum  not
 exceeding  Rs.  47.78.0000  be  granted to  the  President  to  defray  the
 charges  which  will  come  in  course of  payment  during  the  year  ending the  3lst  day  of  March,  1973,  in  res-
 Pect  of  ‘Ministry  of  Finance’.”

 Demanp  No.  4—Taxes  on  INCOME  IN-
 CLUDING  CoRPoRATION  Tax,  ETc,

 MR.  DEPUTY-SPEAKER:
 moved:

 Motion

 “That  a  Supplercenfary  sum  not
 exceeding  Rs.  1,30.00,000  be  granted
 to  the  President  to  defray  the
 charges  which  will  come  in  course  of
 3lst  day  of  March.  1973,  in  respect
 of  ‘Taxes  on  Income  including  Cor-
 poration  Tax,  ete’.

 DEMAND  No,  8—MIntT

 MR.
 moved:

 DEPUTY-SPEAKER:  Motion

 “That  a  Supplementary  sum  nc!
 exceeding  Ks.  13,38,000  be  granted
 to  tne  President  to  defray  the
 charges  which  will  come  in  course  of
 payment  during  the  vear  ending  the
 3ist  day  of  March,  1973,  in  respect
 of  ‘“Mint’.”

 Demanp  No,  20—Oprum  Factories  AND
 ALKALOID  WoRKS

 MR.  DEPUTY-SPEAKER:
 moved:

 Moticn

 “That  a  Supplementary  sum  not
 exceeuine  Es,  1,42,00,000  be  granted
 wt  tne  President  to  defray  the

 charges  which  will  come  in  course  of
 Payinent  during  the  year  ending  the
 3ist  ea,  of  Merch,  ‘1973,  in  respect
 ef  ‘Uptum  Factories  and  Alkaloid
 Works'.’

 Demanpv  No,  22—GRANTg6-IN-AID  TU
 Srare  anp  Unton  Territory  Govenn-

 MENTS

 MR,  DEPUTY-SPEAKER:
 moved  ne

 Motion

 “That  a  Supplementary  sum  not
 exceeding  Rs.  -1,05,00,00,000.  be  grant-
 ed  to  the  President  to  defray  the
 charges  which  will  come  in  course  of
 Payinent  during  the  year  cuding  the.
 ®list  day  of  March,  1973,  in  respect
 ef  ‘Grants-in-aid  to  State  and  Union
 Territory  Governemnts’.”

 Demany  No,  27—PaYMENTS  TO  THE:
 Ivpian  CounciL  oF  AGRICULTURAL  Re-

 SEARCH

 M%.  DEPUTY-SPEAKER:  Motion
 moved:

 “Vhat  a  Supplementary  sum  not
 exceeding  Rs.  1,000  be  granted
 to  the  President  to  defray  the
 charges  which  will  come  in  course  of
 payment  during  the  year  ending  the
 “ist  day  of  March,  1973,  in  respect
 of  ‘Payments  to  the  Indian  Council
 of  Agricultural  Research’.”  .

 Demanp  No.  29—DFraRTMENT  oF  Foon

 MR.  Motion.
 moved:

 DEPUTY-SPEAKER:

 “hat  a  Supplementary  sum  not
 exceeding  Rs.  -16,21,00,000  be  granted
 to  the  President  to  defray  the  char~
 ges  which  will  come  in  course  of
 Payment  during  the  year  ending  the
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 3lst  day  of  March,  1973,  in  respect
 of  ‘Department  of  Food".”

 हि
 Demanp  No.  3i—DerpaRTMENT  oF  Co-

 OPERATION

 “Mk.  DEPUTY-SPEAKER;  Motion
 moved:

 “fhaf  a  Supplementary  sum  not
 exceeding  Rs.  93,78,000  be  granted
 to  the  President  to  defray  the
 charges  which  will  come  in  course  of
 payment  during  the  year  ending  the
 2ist  day  of  March,  1973,  in  respect
 of  ‘Department  of  Co-operation’.”

 +  Demanp  No,  334-FoREIGN  TRADE rd
 Saad.

 mioved:
 DEFPUTY-SPEAKER:  Motion

 “That  a  Supplementary  sum  not
 exceecing  Rs,  6,83,13,000  be  granted
 to  the  President  to  defray  the
 charges  which  will  come  in  course  cf
 payment  during  the  year  ending  the
 4ist  day  of  March,  1973,  in  respect
 of  ‘Foreign  Trade’.”

 Demanp  No.  34—Export-OrrentTep  In-
 DUSTRIES

 MR,  DEPUTY-SPEAKER;  Motion
 moved

 “That  a  Supplementary  sum  not
 exceeding  Rs.  30,76,000  be  granted
 to  the  President  to  defray  the
 charges  which  will  come  in  course  of
 payment  during  the  year  ending  the
 4]4l  day  cf  Morch,  1973,  im  respect
 4४  ‘Export-Oriented  Industries’.”

 Demawp  No.  37—MintstRy  oF  Home
 Arrarns

 MR.  DEPUTY-SPEAKER:  Motion
 moved:

 “That  a  Supplementary  sum  not
 exceeding  Rs.  68,000  be  granted
 w  the  President  to  defray  the
 cuarnes  which  will  eome  in  course  of
 wuyrient  during  the  yeer  ending

 the
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 3ist  day  of  March,  ‘1973,  in  respect
 of  ‘Ministry  of  Home  Affairs’.”

 Demann  No.  38—Casinet

 MR.  DEPUTY-SPEAKER:
 moved:

 Motion

 “That  a  Supplementary  sum  not
 exceeding  Rs.  14,21,000  be  granted
 to  the  President  to  defray  the
 charges  which  will  come  in  course  of
 payment  during  the  year  ending  the
 3lst  day  of  March,  1973,  in  respect
 of  ‘Cabinet’.”

 NDemann  No,  40—Portce

 MR.  DEPUTY-SPEAKER:  Motion
 moved  ;

 “Chat  a  Supplementary  sum  not
 exceeding  Rs.  10,23,28,000  be  grant-
 ed  to  the  President  to  defray  the
 charges  which  will  come  jn  course  of
 payment  during  the  year  ending  the
 ’ist  duy  of  March,  1973,  in  respect
 ot  ‘Police’.”

 Demanp  No,  4l—Census

 MR.  DEPUTY-SPEAKER:  Motion
 moveu  ;

 “That  a  Supplementary  sum  not
 exceeding  Rs.  19,15,000  be  granted
 to  the  President  to  defray  the
 charges  which  will  come  in  course  of
 nayment  during  the  year  ending  the
 ‘Fist  day  of  March,  1973,  in  respect
 of  ‘Census’.”

 DEMAND  No.  45—De ai
 MR.  DEPUTY-SPEAKER:  Motion

 moved  -

 “That  a  Supplementary  sum  not
 exceeding  Res.  4,94,86,000  ॥. उ  granted
 to  the  President  to  defray  the
 charges  which  will  come  in  course  of
 payment  during  the  year  ending  the
 @lst  day  of  March,  1973,  in  respect
 of  ‘Delhi'.”

 ,
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 Demanp  No.  46—CuHanpicars

 MR.  DEPUTY-SPEAKER:  Motion
 moved:

 “That  a  Supplementary  sum  not
 exceeding  Rs.  1,82,89,000  be  granted
 to  the  President  to  defray  the
 charges  which  will  come  in  course  of
 payment  during  the  year  ending  the
 Bist  day  of  March,  1973,  in  respect
 of  ‘Chandigarh'.”

 Demanp  No.  47—ANDAMAN  AND  NICOBAR
 IsLANDS

 MR.  DEPUTY-SPEAKER:  Motion
 moved:

 “That  a  Supplementary  sum  not
 exceeding  Rs.  ‘1,47,55,000  be  granted
 to  the  President  to  defray  the
 charges  which  will  come  in  course  of
 payment  during  the  year  ending  the
 3lst  day  of  March,  1973,  in  respe:i
 of  ‘Andaman  and  Nicobar  Islands’.”

 DemManp  No,  483—ARUNACHAL  PRADESH

 MR.  DEPUTY-SPEAKER;  Motion
 moved;

 “That  a  Supplementary  sum  not
 exceeding  Rs.  2,15,87,000  be  granted
 to  the  President  to  defray  the
 charges  which  will  come  in  course  of
 payment  during  the  year  ending  the
 3lst  day  of  March,  1973,  in  respect
 of  ‘Arunachal  Pradesh’.”

 Demany  No.  57—INFORMATION  AND
 PuBLIcITY

 MR,  DEPUTY-SPEAKER:  Motion
 moved:

 “That  a  Supplementary  sum  not
 exceeding /Rs.  56,00,000  be  granted

 -to  the  President  to  defray  the
 charges  which  will  come  in  course  of

 ‘payment  during  the  year  ending  the
 Sist  day  of  March.  1973.  in  respect
 of  ‘Information  and  Publicity’.”

 Demanp  No.  64—Muntstry  or  Law  Anp
 JUSTICE  f

 MR.  DEPUTY-SPEAKER:  Motion
 moved:

 “That  a  Supplementary  sum  not
 exceeding  Rs.  1,000  be  granted
 to  the  President  to  defray  the
 charges  which  will  come  in  course  of
 Payment  during  the  year  ending  the
 3lst  day  of  March.  1973,  in  respect
 of  ‘Ministry  of  Law  and  Justice’.”

 Demanp  No,  6G6—MuinistRy  OF  PrTRo-
 LEUM  AND  CHEMICALS

 MR.  DEPUTY-SPEAKER:  Motion
 moved:

 “That  a  Suppernentary  sum  not
 exceeding  Rs.  2,54,92,000,  be  granted
 to  the  President  to  defray  the
 charges  which  will  come  in  course  of
 payment  during  the  year  ending  the
 3ist  day  of  March,  1973,  in  respect
 of  ‘Ministry  of  Petroleum  and  Chemi-
 cals.”

 Demanp  No.  70—Roaps

 MR,
 moved:

 DEPUTY-SPEAKER:  Motion

 “That  a  Supplementary  sum  not
 exceeding  As.  2.39,44,000  be  granted
 to  the  President  to  defray  the
 charges  which  will  come  in  course  of
 payment  during  the  year  ending  the
 3lst  day  of  March,  1973,  in  respect
 of  ‘Roads’.”  |

 Demanp  No.  73—Ports

 MR.
 moved:

 DEPUTY-SPEAKER:  Motion

 “That  a  Supplementary  sum  not
 exceeding  Rs.  -2,81,00,000°  be  granted
 to  the  President  to  defray  the
 charges  which  will  come  in  course  of
 payment  during  the  year  ending  the
 3ist  day  of  March,  1973,  in  respect
 of  ‘Ports’.”
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 Demanp  No.  75-—-DErpaRTMENT  oF
 *  ‘QrizL

 MR.  DEPUTY-SPEAKER:  Motion
 amoved:

 *  “That  a  Supplementary  sum  not
 ‘exceeding  Rs.  7,35,73,U00  be  granted
 to  the  President  to  defray  the
 charges  Which  will  come  in  course  of
 payment  during  the  year  ending  the
 3ist  day  of  March,  1973,  in  respect
 of  ‘Depurtment  of  Steel’.”

 DeManp  No.  76—DeranTMENT  OF  Mines

 “*MR.  DEPUTY-SPEAKER:  Motion
 moved. .  a

 “That  a  Suptiementaty  sum  not
 exceeding  Ks.  €,57.4,000  be  granted
 w  the  resident  to  defray  the
 eharges  which  will  come  in  course  cf
 payment  during  the  year  ending  the
 3lst  day  of  March,  1973.  in  respect
 of  ‘Departrnent  of  Mines’.”

 ‘Demann  No,  82-—MIntstRy  OF  WoRKS
 AND  HOUSING

 MR.  DEPUTY-SPEAKER;  Motion
 move:

 “That  a  Supplementary  sum  not
 exceeding  Rs.  1.000  be  granted
 to  the  President  to  defray  the
 charges  which  will  come  in  course  of
 bxyment  during  ihe  year  ending  the
 3lst  day  of  March,  1973,  in  respect
 of  ‘Ministry  of  Works  and  Housing’.”

 Grmano  No.  83—FPustic  Worxs

 MAR.  DEPUTY-SPEAKER:  Motion
 moved:

 “That  a  Supplementary  sum  not
 exceeding  Rs.  14,38,20,000  be  granted
 to  the  President  to  aefray  the
 charges  which  will  come  in  courte  of
 Payment  during  the  vear  ending  the
 3ist  day  of  March,  1973,  in  respect
 of  ‘Public  Works’.”

 “Demann  No.  86—Aromic  Enekcy  Re-
 ‘SEARCH  inp  NucteAR  Power  ScHemMrs

 MR.  DEPUTY-SPEAKER:  Motion
 +‘sneved:

 3  ‘1972-73
 “That  a  Supplementary  sum  not

 exceeding  is.  2,000  be  granted
 to  the  Président  to  defray  the
 charges  which  will  come  in  course  of
 payment  during  the  year  ending  the
 3lst  day  of  March,  1973,"  respect
 of  ‘Atomic  Energy  esearch  and
 Nuclear  Power  Schemes’.”

 Demanp  No.  89—Posts  anv:  TELEGRAPHS
 WorkKING  ExrENsEs

 MR.  DEPUTY-SPEAKER:  Motion
 moved:

 “Thst  a  Supplementary  sum  not
 exceeding  Rs.  2,86,87,000  be  granted
 to  the  President  to  defray  the
 charges  which  will  come  in  course  uf
 payment  during  the  year  ending  tho
 3lst  day  of  March,  1973,  in  respect
 of  ‘Posts  and  Telegraphs  Working
 Expenses’.”

 Demanp  No.  90—Posts  aNp  TELEGRAPR
 Divipenn  TO  GENERAL  REVENUES,  AP-
 PHOPRIATIONS  rO  RESERVE  FUNDS  AND
 Repayment  of  Loans  From  GENERAL

 REVENU!

 Motion MH.  DEPUTY-SPEAKER:
 moved:

 “That  a  Supplementary  sum  not
 exceeding  Rs.  12,08.67,000  be  grant-
 jo  the  President  to  defray  the
 charges  which  will  come  in  course  of
 Ppuymen;,  during  the  year  ending  the
 3ist  day  of  March,  1973,  in  respect
 of  ‘Posts  and  Telegraphs  Dividend
 to  General  Revenues,  Appropriations
 to  Reserve  Funds  and  Repayment  of
 Loans  from  General  Revenues’.”

 DeMano  No,  95—DeparTMENT  OF  Par-
 LIAMENTARY  AFFAIRS

 MR.  DEPUTY-SPEAKER:  Motion
 moved  :

 “That  a  Supplementary  sum  oot
 exceeding  Rs.  90,000  be  granted
 to  the  President  to  defray  the
 charges  which  will  come  in  course  of
 Payment  during  the  year  ending  the
 3lst  day  of  March,  1973,  in  respect
 of*  ‘Department  of  Parliamentary
 Affairs’.”
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 SCIENCE  AND  TECHNOLOGY

 MR,  DEPUTY-SPEAKER:  Motion
 moved

 “That  a  Supplementary  sum  not
 exceeding  Rs.  1,000  56  granted
 to  the  President  ‘to  defray  the
 charges  which  will  come  in  course  of
 Payment  during  the  year  ending  the
 3lst  day  of  March,  1973,  in  respect
 of  ‘Department  of  Science  and  Tech-
 nology'.”

 Demanp  No.  99—DEPaRTMENT  OF
 Surry

 MR.  DEPUTY-SPEAKER:  Motion
 moved:

 “That  a  Supplementary  sum  not
 exceeding  Rs.  2,97,00,000  be  granted
 to  the  President  to  defray  the
 charges  which  will  come  in  course  of
 payment  during  the  year  ending  the
 3lst  day  of  March,  1973,  in  respect
 of  ‘Department  of  Supply’.”

 Demanp  No,  04—Derewce  Caprtat
 OutTLar

 MR.  DEPUTY-SPEAKER;  Motion
 moved:

 “That  a  Supplementary  sum  not
 exceeding  Re.  5,92,00,000  ba  granted
 to  the  President  to  defray  the
 charges  which  will  come  in  course  of
 payment  during  the  year  ending  the
 3lst  day  of  March,  1973,  in  respect
 of  ‘Defence  Capital  Outlay’.”

 Demann  No.  05—Orner  Capita,  Ovr-
 LAY  OF  THE  MINISTRY  OF  DEFENCE

 MR.  DEPUTY-SPEAKER:  Motion
 moved:

 “That  a  Supplementary  sum  not
 exceeding  Rs.  i5,30,000  be  granted
 to  the  President  to  defray  the
 charges  which  will  come  in  course  cf
 payment  during  the  year  ending  the
 Slst  day  of  March,  l973,  im  respect
 of  ‘Other  Capital  Outlay  of  the
 Ministry  of  Defence’.”

 Demanv  No.  3—Loans  anp  ADVARCES
 BY  THE  CENTRAL  GOVERNMENT

 Mi.  DEPUTY-SPEAKER:
 '

 Motiom.
 movei:

 “That  a  Supplementary  sum  nef
 exceeding  Rs,  15,55,07,000  be  grandes
 to  the  President  to  defray  the:
 charges  which  will  come  in  course  of
 @ayment  during  the  yeait  ending  the
 3lst  day.of  March,  ‘1973,  in  respect
 of  ‘Loans  and  Advances  by  the  Can-
 tral  Government’.”

 Demano  No.  l4—Purcuasr  or  Foor
 GRAINS  AND  FERTILISERS

 MN.  DEPUTY-SPEAKER:  Motiom
 moved

 “That  a  Supplementary  sum  not
 exceeding  Rs.  67,55,17,000  be  granted
 to  the  President  to  defray  ithe
 eharges  which  will  come  in.course  of
 Peyment  during-the  year  ending  the
 vist  asy  of  March,  1973,  in  respect
 t  ‘Purchase  of  Foodgraing  and
 Yertiligers’.”

 Demanp  No.  ]l5—Orner  Capriran  Oo
 LAY  OF  THE  MINISTRY  OF  AGRICULTURE

 AR.  DEPUTY-SPEAKER:  Motion
 mover:

 “That  a  Supplementary  sum  not
 exceeding  Rs.  1,000  be  granted
 to  tbe  President  to  defray  ihe
 charges  which  will  come  in  course  of
 payment  during  the  year  ending  the
 3lst  day  of  March,  ‘1973,  in  respect
 of  ‘Other  Capital  Outlay  of  the  Mir-
 istry  of  Agriculture’.”

 Demanp  No.  /6—CaprrraL  OvuTLay  oo
 THE  MINISTRY  OF  FoREIGN  TRADE

 MR.  DEPUTY-SPEAKER:  Motioe-
 moved:

 “That  a  Supplementary  sum  net
 exceeding  Rs  11,000  be  granted
 to  the  President  to  ‘defray  the-



 ‘Demanp  No.
 se  Ministry  0७  INDUSTRIAL  DEVELOP-

 1872-73:
 eStarges  which  will  come  in  course  of
 payment  during  the  year  ending  the
 ist  day  of  March,  1973,  in  respect
 «d  ‘Capital  Outlay  of  the  Ministry  of
 Foreign  Trade'.”

 Demanp  No,  ]8—CaprraL  OvuTiay  IN
 UNION  TERRITORIES

 .
 wt.  DEPUTY-SPEAKER:  Motion

 mmoved:

 “That  a  Supplementary  sum  not
 -exceeding  Rs.  41,45,000  be  granted

 to  tbe  President  to  defray  the
 ¢harges  which  will  come  in  course  of
 payment  during  the  year  ending  the
 ‘ist  day  of  March,  1973,  in  respect
 of  ‘Capital  Outlay  in  Union  Terri-
 tories’.”

 20—CariITAL  OUTLAY  OF

 MENT

 MR.  DEPUTY-SPEAKER:  Motion
 moved;

 “That  a  Supplementary  sum  not
 exceeding  Rs.  1,000  be  granted
 to  the  President  to  defray  the
 charges  which  will  come  in  course  of
 3st  day  of  March,  1973,  in  respect
 at  ‘Capital  Outlay  of  the  Ministry  of
 industrial  Development’.”

 ‘Desmanp  No.  25—CapiraL  OUTLAY  0
 Tae  MINISTRY  OF  PETROLEUM  AND

 CHEMICALS

 MR.  DEPUTY-SPEAKER:  Motion
 moved;  नि

 “That  a  Supplementary  sum  not
 exceeding  Rg,  21,99,89,000  be  granted
 to  the  President  to  defray  the
 charges  which  will  come  in  course  of
 payment  during  the  year  ending  ths
 3ist  day  of  March,  1973,  in  respect
 of  ‘Capital  Outlay  of  the  Ministry  of
 Petroleum  and  Chemicals’.”  7
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 DesManp  No.  26—CaprraL  OUTLAY  ON
 Roaps

 MR.  DEPUTY-SPEAKER:  Motion
 moved:

 “That  a  Supplementary  sum  not
 exceeding  Rs.  7,48,90,000  be  granted
 to  the  President  to  defray  the
 charges  which  will  come  in  course  of
 payment  during  the  year  ending  the
 3lst  day  of  March,  1973,  in  respect
 of:  ‘Capital  Outlay  on  Roads’.”

 Demanp  No.  29—Otuer  Caprran  Oor-
 LAY  OF  THE  MINISTRY  oF  STEEL  AND

 MINES

 MR.  DEPUTY-SPEAKER:  Motton
 moved:

 “That  a  Supplementary  sum  not
 exceeding  Rg,  36,97,01,000  be  granted
 to  the  President  to  defray  the
 charges  which  will  come  in  course  of
 payment  during  the  year  ending  the
 3lst  day  of  March,  1973,  in  respect
 of  ‘Other  Capital  Outlay  of  the  Min-
 istry  of  Steel  and  Mines’."

 Demanp  No.  32—Cariran  OuTnay  on
 Poustic  Works

 MR.  DEPUTY-SPEAKER:  Motion
 moved:

 “That  a  Supplementary  sum  not
 exceeding  Rs.  3,00,00,000  be  granted
 to  the  President  to  defray  the
 charges  which  will  come  in  course  of
 payment  during  the  year  ending  the
 38  day  of  March,  1973,  in  respect
 of  ‘Capital  Outlay  on  Public  Works’.”

 Dremann  No.  33—Derntmr  Carita,  Ourt-
 Lay

 MR.  DEPUTY-SPEAKER:  Motion
 moved:

 “That  a  Supplementary  sum  not
 exceeding  Rs.  45,70,000  ह  granted
 to  the  President  to  defray  the
 charges  which  will  come  in  course  of
 payment  during  the  year  ending  the
 3ist  day  of  March,  1973,  in  respect
 of  ‘Del  Capital  Ouay’.”
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 Demanp  No,  36—CariraL  OUTLAY  ON
 Posts  ANp  TELEGRAPHS  (Not  met  from

 Revenue).

 MR.  DEPUTY-SPEAKER:  Motion
 moved:

 “That  a  Supplementary  surn  not
 exceeding  Rs.  1,000  be.  granted
 to  the  President  to  defray  the
 charges  which  will  come  in  course  of
 payment  during  the  year  ending  the
 3lst  day  of  March,  1973,  in  respect
 of  ‘Capital  Outlay  on  Postg  and
 Telegraphs  (Not  met  from  Re-
 venue)’.”

 The  Supplementary  Demands  for
 Grants  are  now  before  the  House.

 *SHRI  MANORANJAN  HAZRA
 (Arambagh):  Mr.  Deputy  Speaker,
 Sir,  I  rise  to  take  part  in  the  discus-
 sion  on  the  supplamenta  y  demands
 for  grants  and  while  doing  so  |  would
 like  to  speak  on  demand  No.  29  per-
 taining  to  the  department  of  Food.
 While  speaking  on  this  subject  I  am  at
 once  reminded  of  the  fact  that  the
 rationing  system  in  the  States  of  West
 Bengal  has  completely  collapsed,  In
 almost  all  the  cities  of  West  Bengal
 the  quantum  of  ration  that  is  to  be
 distributed  through  the  ration  shops
 has  been  subjected  to  a  severe  cut  and
 whatever  little  is  being  distributed
 through  the  shops  is  not  worth  human
 consumption.  In  the  rural  areas
 where  partial  rationing  system  exist
 the  ration  shops  are  without  any  sup-
 plies.  The  Food  Corporation  of  India
 has  miserably  failed  and  they  have
 reached  nowhere  near  their  target  of
 procurement  which  they  had  set  be-
 fore  themselves.  Thus  a  situation  has
 arisen  where  the  entire  population  of
 West  Bengal  is  faced  with  a  grave
 scarcity  conditions.  J  may  mention

 in  this  connection  for  your  informa-
 tion,  Sir  that  the  Government  of  West
 Bengal  had  appointed  a  Commission
 under  the  Chairmanship  of  Shri  N.  C.
 Roy  to  go  into  the  working  of  the.
 Food  Corporation  of  India  in  West
 Bengal  and  to  find  out  the  shortcom-
 ings  of  its  working.  The  report  of.
 the  Commission  has  been  released  only
 4  few  days  ago  and  if  we

 fe
 through

 the  contents  of  this  report  we  will
 find  that  it  has  made  startling  revela-
 tions.  The  .Commussion’s  report  has.
 revealed  that  the  Food  Corporation  of
 India  is  losing  nearly  Ks.  5  crores  per
 year  in  West  Bengal  on  account  of
 thefts  and  other  malpractices.  Nod
 enly  this,  a  good  number  of  godowns
 have  unearthed  where  sand  and  stove
 chips,  worth  thousands  of  rupees  are
 being  mixed  with  foodgrains  and
 these  foodgrains  are  then  distributed
 through  the  rationing  shops  to  the
 needy  people.  In  this  background,  it
 is  lor  the  consideration  for  the  peo-
 ple  of  Wect  Benzal  how  far  the  Gov-
 ernment  of  West  Bengo!l  was  prudent
 in  entrusting  this  very  fond  Corpora-
 ‘ion  of  India  with  the  recnonsiniity
 of  procuring  foodg-ains  in  West  Ben
 val  wich  nas  not  oniv  failed  to  fulfil
 ils  targets  of  procurement  but  it  has
 sainel  notoriority  for  its  corrupt  prac-
 tices.  Not  only  this,  whenever  the
 Government  of  West  Bengal  have
 asked  for  increased  supply  of  food-
 grains,  assurances  were  given  by  the
 Centre  to  meet  the  requtrement  but
 ‘hese  «assurances  were  not  fulfilled.
 This  is  not  what  I  say  but  this  is
 exactly  what  has  heen  stated  by  the
 Food  Minister  of  West  Bengal  Kanta
 Maitra  who  has  stated  that  the  Cen-
 tre  is  not  giving  the  State  adequate
 supplies  of  food  grains.  The  natural
 consequence  of  the  situation  is  that  the
 entire  State  of  West  BHengal—be  it  in
 the  cities,  be  It  in  the  industrial
 areas  or  be  it  in  the  rural  eareas  is
 suffering  from  great  scarcity  of
 foodgrains  and  ‘before  the  situation
 develops  into  an  explosive  one  7
 would  like  to  draw  the  attention  of
 Muinisters  of  Food  and  Finance  to  it
 and  urge  upon  them  to  take  immedt-

 Original  speech  was  delivered
 .

 in  Bengali.
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 ate  repedial  measures.  Recently  I
 ,bad  been  to  Maharashtra,  Gujarat  and
 Bihar.  In  all  these  States  the  situa-
 tion  is  mdeed  very  appalling  and  it
 reminds  us  of  the  days  of  great  famine
 of.  West  Bengal.  Therefore,  the  need
 of  the  hour  is  that  the  Ministérs  must

 ‘shake  off  their  sense  of  complacency
 and  thay

 pst
 come  forward  to  effect

 proper  coofdination  between  the  diffe-
 rent  departments  of  the  Government
 of  India  with  a  view  to  tackling  the
 grave  situation  that  is  confronting
 these  States,  Unless  bold  and  courage-
 ous  steps  are  taken,  I  am  afraid  Sir, =  ह...  would  not  be  able  to  face  this  chla-
 mitous  situation.  I  would  impress
 upon  the  Agriculture  Minister  to  hold
 emergent  discussions  with  the  Minister
 of  Irrigation  and  Power  and  try  to
 see  that  the  small  irrigation  projects
 are  given  priority  and  if  it  is  done  I
 am  sure.  Sir,  that  these  small  pro-
 jects  would.  helpful  to  the  cultivators
 who  through  increased  production
 would  be  able  to  help  us  to  turn  the
 tide  of  events.  There  is  still  time
 and  we  must  wake  up  to  realise  the
 seriousness  of  the  situation.

 I  also  find  Sir,  that  in  preference
 to  agricultural  projects  we  are  laying
 emphasis  on  big  projects  but  I  feel
 Sir,  that  unless  we  are  able  to  take
 effective  steps  to  energise  and  activate
 the  small  irrigation  projects  we  would
 not  be  able  to  deliver  the  goods  to
 the  people.  We  know  that  the  DVC
 project  has  been  undertaken  in  our
 State  of  West  Bengal  as  flood  control
 measure.  The  engineer  member  of
 the  DVC  Mr.  Goodwin  had  suggested
 that  the  DVC  should  have  8  resec-
 voires  but  instead  of  eight  we  have
 constructed  only  four.  As  a  result  of
 this  we  find  that  50  per  cent  of  the
 river  water  goes  waste  and  only  the
 remaining  50  per  cent  is  stored  in
 these  four’  reservoirs.  In  the  rainy
 season  this  surplus  50  per  cent  water
 creates  havoc  and  inundates  its  banks
 bringing  misery  on  the  people  every
 year  and  the  water  that  is  stored  in
 the  four  reservoirs  ig  never  adequate
 during  the  summer  days  or  when
 there  \s  a  drought.  Therefore  it  is  a
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 wishful  thinklng  to  imagine  that  would
 be  able  to  save  the  lower  Damodar
 area  from  perennial  floods  by  these
 four  reserviors  and  by  constructing  a
 few  dams  here  and  there.  Dr.  Megh
 Nath  Shah,  the  eminent  scientist  of
 our  country  had  stated  that  as  a  re-
 sult  of  the  DVC  the  whole  of  the
 Southern  zone  of  DVC,  the  Western
 zone  of  Hooghly  and  Northern  Zone  of
 Howrah  would  turn  into  barren  land
 and  this  ‘prophacy  of  that  great  scie-
 ntist  has  come  ‘true.  The  river  Rup
 Narayan  is  fast  drying  up.  The  water
 flow  through  the  river  Ganges  has
 d.minished  considerably  and  because
 of  the  breaches  in  the  Farakka  Dam
 many  villages  have  been  inundated.
 When  this  is  the  situation  we  find  that
 no  coordinated  effort  is  being  made  by
 the  Central  Government  for  an  equit-
 able  distribution  of  water  of  river
 Ganges.  I  must  remind  this  House,
 Sir,  that  if  the  cultivators  of  UP  and
 Bihar  have  a  claim  on  the  water  of
 Ganges  then  surely  the  cultivators  of
 West  Bengal  too  have  an  equal  claim
 on  the  same  water.  Far  from  trying
 to  so've  this  problem,  the  Central
 Ministers  are  politiquing  to  create  dis-
 sentions  and  differences  among  the
 cultivators  of  West  Bengal  UP  and
 Bihar.  Therefore,  Sir,  if  we  are  able
 to  give  priority  to  these  problems  and
 try  to  find  solutions  for  them  then  we
 can  hope  that  by  the  next  crop  season
 we  would  be  able  to  turn  the  corner
 and  take  the  country  ahead  towards
 progress.  I  have  seen  Sir,  how  river
 water  has  been  put  to  the  best  use  in
 the  Mandira  dam.  I  have  also  seen
 how  the  Koel  river  water  is  being
 utilised  in  the  Rourkela  steel  plant  and
 I  am  sure  Sir,  that  in  a  like  wise
 manner  we  have  to  bend  our  energies
 to  see  that  the  water  flowing  through
 Ganga  and  its  tributories  is  utitlised
 fully.  We  have  to  find  immediate
 solution  of  the  long  standing  dispute
 between  the  States  over  the  use  of
 -lavery  and  Narmada  rivers.  We
 must  hasten  to  take  a  decision  in  these
 disputes,  But  when  this  is  the  situa-
 ion  ,before  the  country  we  do  not  find

 any  sense  of  urgency,  and  any  coordi-
 nated  effort  by  the  Central  Govern-
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 ment  to  solve  these  problems,  The
 Government  have  not  taken  any
 rational  or  scientific  approach  to  these
 problems  and  as  such  I  am  unable  to
 support  the  demands  that  has  been  put
 forward  before  this  House.  With
 these  words  I  conclude  my  speech.

 SHRI  S.  M.  BANERJEE  (Kanpur):
 Mr.  Deputy-Speaker,  Sir,  I  shall  con-
 fine  myself  to  Demand  Nos.  29,  110,
 l4  and  57,

 It  has  been  mentioned  here  that  this
 sum  was  needed  to  pay  the  third  in-
 stalment  of  interim  relief  to  the  Cen-
 tral  Government  employees,  including
 Defence  employees.  I  should  like  to
 take  this  opportunity  to  highlight  the
 problems  of  the  Central  Government
 employees  and  the  growing  discontent
 amongst  them  due  to  non-submission
 of  the  Pay  Commission's  Report,  A
 solemn  promise  has  been  made  in  this
 House  by  my  hon.  friend,  Shri  K.  R.
 Ganesh,  and  the  Cabinet  Minister,
 Shri  Yeshwantrao  Chavan,  that  the
 Pay  Commission's  Report  will  be  sub-
 mitted  latest  by  3lst  March  1973,  that
 the  uppermost  limit  will  be  3lst  March
 1973.  There  are  indications  in  the
 press  that  the  Report  is  not  likely  to
 be  unanimous.  There  may  be  an
 opportunity  for  us  to  discuss  two  re-
 ports  in  this  House  before  implemen-
 tation.  I  would  like  to  know  whether
 it  is  a  fact  that  the  Prime  Minister
 has  established  a  cell  in  the  Finance
 Ministry  to  process  the  Pay  Commis-
 sion’s  Report  when  it  is  submitted,
 either  one  Report  or  two  Reports,  and
 whether  it  is  also  a  fact  that  the  Mem-
 ber-Secretary  of  the  Pay  Commission,
 who  happens  to  be  one  of  the  civil
 servants,  is  likely  to  be  appointed  in
 the  Finance  Ministry  as  Secretary  (Ex-
 penditure)  and  entrusted  with  the  job
 of  implementing  the  Pay  Commission's
 Report.  I  have  already  spoken  about
 this  during  the  Call-Attention  Notice,
 and  I  take  this  oppertunity  also  to  re-
 quest,  without  imputing  any  motive  to
 Mr,  H.  N.  Ray,  Member-Secretary  of
 the  Pay  Commission,  that  he  should
 not  be  associate]  with  the  work  of

 implementation  of  the  Pay  Gommis-
 sion's  Report.  I  would  also  like  to
 know  from  the  hon.  Minister  whether
 it  is  a  fact  that  the  efforts  of  the
 Members  of  the  Pay  Commission  are
 to  bring  out  a  unanimous  Report  and
 that  is  why  the  submission  of  the
 Report  may  be  delayed  further  and
 it  may  go  even  beyond  ‘lst  March
 ‘1973.  I  do  not  want  to  threaten  this
 Government,  But,  as  a  representative
 of  the  Central  Government  employees,
 I  should  like  to  mention  here  that,  if
 the  Report  is  not  submitted  latest  by
 3lst  March  973  or  even  on  3  March.
 1973,  the  growing  discontent  of  the
 Central  Government  employees  is
 bound  to  errupt  and  it  may  take  an
 ugly  shape.  if  the  Government  is
 aware  that  submission  of  the  Pay  Com-
 mission's  Report  is  likely  to  be  delay-
 ed  further,  then  they  should  announce
 here  and  now  ad  hoc  re‘ief  to  the  Cen-
 tral  Government  employees,  pending
 submission  of  the  Pay  Commission's
 Report,

 My  second  point  is  about  Demand
 No.  100.  It  is  mentioned  here,  ‘com-
 muted  pension  of  the  High  Court
 judges.  This  Government  has  con-
 veniently  forgotten  the  poor  pen-
 sioners  of  this  country—the  Central
 Government  and  State  Government
 pensioners.  I  am  receiving  daily  tele-
 grams  and  letters  from  the  Pensioners’
 Association  of  West  Bengal,  Madhya
 Pradesh,  Uttar  Pradesh  and  at  other
 places,  including  Delhi.  How  can
 those  gentlemen  meet  their  require-
 ments,  continue  their  existence,  with
 a  meagre  sum  of  Rs.  30  or  40  or  50
 in  these  hard  days  when  prices  have
 gone  up  so  high,  when  the  employes
 are  demanding  another  instalment  of
 ad  hoc  relief  pending  implementation
 of  the  Pay  Commission's  Report?  What
 will  happen  to  these  poor  pensioners?
 Nobody  is  thinking  about  them.  It  is
 said  that  their  sons  will  help  them.
 In  these  days  when  it  Is  very  difficult
 for  these  sons  to  manage  even  their
 own  families  consisting  of  two  or  three
 children,  how  can  they  help  their
 fathers?  It  is  high  time  that  the
 demand  of  the  pensioners  for  an  in-
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 ‘crease  in  gheir  pension  is:  conceded.
 The  Government  just  reject  the  whole
 matter  saying  that  it  is  open  to  the
 Pay  Commission  to  make  its  recom-
 mendation,  but  the  Pay  Commission
 does  *not  seem  to  say  anything  about
 pensioners.  ]  would  urge  on  the  Gov-
 erhment,  in  the  larger  interest:  of
 humanity,  thy  should  consider  the
 sad  plight  of  the  pensioners  who  are
 unable  to  eat  even  two  meals  a  day.  I
 am  not  talking  about  those  who  get  a
 pension  of  Rs.  500  or  Rs.  600  or

 “Rs.  1,000.  I  am  talking  of  those  who
 efti.a  pension  of  Rs,  50,  100,  200,  or

 300.  They  are  finding  it  very  difficult
 to  keep  their  body  and  soul  together.

 .
 I  then  come  to  Demand  No.  29—pro-

 curement  of  food  through  the  Food
 Corporation  of  India.  I  would  like
 to  know  what  has  happened  to  the
 CBI  report.  Has  the  CBI  submitted
 any  investigation  report  on  the  charges
 levelled  against  the  ex-Chairman  of
 the  Food  Corporation  of  India  and  also
 the  Managing  Director  and  other  offi-
 cials?  What  has  happened  to  that?

 When  we  talk  of  procurement  by
 the  Food  Corporation  of  India,  I  can-
 not  but  mention  again  in  this  connec-
 tion  the  case  of  S.  K.  Modi  who  was
 let  out.  I  can  understand  if  I  murder
 a  person  here  and  now,  before  the
 eyes  of  everyone,  I  may  be  a  criminal,
 the  worst  type  of  criminal.  I  may  be
 punished  under  Section  302  IPC  and  I
 may  be  hanged.  But  even  then,  |
 will  be  considered  less  criminal  than
 Mr,  S.  K.  Modi  who  wanted  to  starve
 the  children  of  this  country  by  hoard-
 ing  19,000  bags  in  a  cold  storage.  What
 has  happened  to  that?  I  want  to  get
 a  reply  from  the  Home  Minister,  not
 from  any  Minister  in  the  Cabinet,
 whether  the  prosecution  charges
 against  him  are  going  to  be  withdrawn.
 Further,  he  was  arrested  under  MISA,
 but  it  was  thought  that  there  is  no
 use  using  {t  against  that  gentleman.
 He  was  a  strange  gentleman,  a  person
 who  was  a  hnoarder,  the  worst  type  of
 criminal.  In  this  country  he  is  con-
 sidered  t©  be  a  gentleman.  it  is  a

 when?
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 sad  commentary  on  ‘the  talk  of  socla-
 lism,  on  the  talk’  of  uprooting  corrup-
 tion.

 Now,  I  come  to  Demand  No.  27—In-
 formation  and  Publicity.  I  would  like
 to  know  from  this  Government  as  to
 what  has  happened  to  a  Bill  or  a
 proposed  Bill,  the  name  of  which  was
 supposed  to  be,  ‘The  Diffusion  of
 Ownership  ,Bill’?  Is  it  likely  to  be
 introduced  in  this  House  and  if  50,

 I  do  not  want  to  curtail  the
 freedom  of  the  Press.  After  all  we
 should  definitely  set  up  an  authority
 and  there  should  be  a  Bill  to  curb
 the  monopoly  of  the  Press.  The  Birlas
 controlling  the  Hindustan  Times,  con-
 trolling  the  jute  mills,  controlling
 aluminium  and  other  industries—this
 monopoly  must  come  to  an  end,
 Otherwise,  all  talk  of  socialism  will  be
 nothing  but  a  futile  slogan  and  after
 some  time,  it  will  be  difficult  for  us,
 for  any  one  of  us,  either  this  side
 or  that  side,  to  talk  of  socialism  in
 the  open  streets,  Otherwise,  we  will
 be  beaten.  Naturally,  what  I  want
 is:  let  there  be  an  assurance  in  this
 House  as  to  what  will  happen  to  the
 Diffusion  of  Press  Ownership  Bil.

 My  first  question  is:  I  will  request
 the  hon,  Minister  to  tell  us  about  the
 future  of  the  Pay  Commission.  Last
 but  not  the  least,  I  will  take  this  op-
 portunity  to  highlight  the  problem  of
 the  Central  Government  employees
 who  have  been  deprived  of  bonus.  I
 was  expecting  that  the  Minister  in  his
 Budget  speech  would  kindly  make
 some  provision  or  at  least  assure  the
 Government  employees  that  they  will
 also  be  entitled  to  bonus.  How  can  he
 deny  the  bonus  which  is  being  paid  to
 the  public  undertaking  employees,  to
 those  workers  who  are  manufacturing
 that  wonderful  Gnat  which  has  prac-
 tically  defeated  the  Sabre  Jets  and,
 how  can  it  be  denied  to  those  who
 manufacture  Vijayanta  tanks  which
 actually  below  the  Patten  tank  which
 was  acclaimed  so  loudly  by  Pakistan
 and  the  Americans?  Am  ]  to  under-
 stand  that  with  all  my  eloquence,  I
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 am  unable  to  convince  him  that  a
 man  who  is  manufa  making  bread  in
 the  Modern  Bakeries  is  entitled  to
 bonus  whereas  a  person  who  is  manu-
 facturing  locomotive  is  not?  At  least
 my  logic  is  not  to  that  extent.
 not  possibly  convinced.  Whether  it  is
 railway  employees  or  the  defence  शान
 ployees  or  the  Central  Government
 employees—all  of  them  are  entitled  to
 bonus.  Now,  it  is  no  more  a  profit-
 sharing  bonus.  It  is  a  deferred  wage.
 These  employees  are  as  good  emplo-
 yees  as  the  employees  of  the  public
 sector  undertakings.  Only  because
 they  are  called  ‘departmental  under-
 takings’,  should  they  be  deprived  of

 the  bonus?

 डा०  लक्ष्मी  नारायण  पांडेय  :  (मदरसों):
 सरकार  के  द्वारा  3  करोड़  29  हजार
 36]  रुपये  की  पूरक  मांगेंपेश  की  गई  हैं  ।
 उनको  देखने  से  पता  लगता  है  कि  सरकार
 ने  जो  गलतियां  की  हैं,  जो  अनुमान  ठीक
 से  नहीं  लगाए,  उसके  कारण  जहां  तहां
 शौर  जिस  जिस  मद  में  जो  कमी  पड़ी  उस
 कमी  को  पूरा  करने  के  लिए  ग्राहको  सदन  के
 के  सामने  शाना  पड़ा  है।  मुझे  खुशी
 होती  अगर  हम  इन  मांगों  में  एक  मांग  यह
 भी  देखते  कि  हमारे  सैनिकों  के  मूल
 वेतनों  में  वृद्धि  की  मांग  को  लेकर  यहां  की
 जाती  शौर  उस  मांग  को  ले  कर  मंत्री  जी
 हमारे  सामने  जाते  |  वह  ज्यादा  उपादेय
 भी  होता

 मांग  नम्बर  l  रक्षा  मंत्रालय  से
 सम्बन्धित  है  ।  उस  में  सैनिकों  की  वेतन
 बुद्धि  की  कोई  बात  नहीं  है।  इसके
 बारे  में  सदन  में  पहले  भी  काफी  चर्चा  हो
 चुकी  है  शौर  विचार  उपस्थित  किए  गए  हैं  ।
 सरकार  के  द्वारा  कोई  निश्चित  प्रा श्वा सन
 उस  सम्बन्ध  में  नहीं  दिया  गया  है  कौर
 बताया  नहीं  गया  है  कि  सरकार  का  जो
 दायित्व  उनके  प्रति  है  उसको  वह  निभाने

 जा  रही  है  या  नहीं।  जवानों के  मूल  देतनों
 में  वृद्धि  हो,  उनको  ठीक  से  जीवन  यापन

 I  am.

 चाहिए  1

 की  तमाम  सुविधायें  प्राप्त  हों,  उसके  बारे  में
 सरकार  क्‍या  करने  जा  रही  है,  यह  मैं  भाप  से.
 जानना  चाहता  हूं।

 भीं  माननीय  सदस्य  ने  पे  कमिशन
 की  'रिपोर्ट  की  चर्चा  की  है।  सरकारी
 कर्मचारियों  को  वेतन  ठीक  गश्ती,  इसके  बारे
 में  भी  सरकार  को  अपने  दायित्व  को  निभाना

 उस  में  वह  प्र समर्थ  रही  है  ।  पे
 कमीशन  की  रिपोर्ट  में  प्रशिक्षित  बिलम्ब
 से  कर्मचारियों  का  संकट  बढ़ा  है।  किन्तु,
 सरकार  को  चिन्ता  नहीं  है  1

 फूड  के  नाम  पर  सरकार  ने  फूड
 ' कारपोरेशन  के  लिए  भी  कपड़े
 की  मांग  की  है।  स्टोरेज  के  नाम  पर  पैसा
 मांगा  गया  है।  हम  देखते  हैं  कि  फूड
 कारपोरेशन  के  पिछले  दिनों  के  कृत्य  कोई
 ऐसे  नहीं  हैं,  जिन  की  प्रशंसा  की  जाए  ।
 बे  हमारे  सामने  है  in  श्री  सारा  खाद्य
 वितरण  एफ  सी  भाई  के  पास  हैँ  पर
 ठीक  से  फूड  का  'वितरण  नहीं  होता  है  1
 यदि  हम  पब्लिक  अण्डरटेकिगज़  कमेटी  की
 रिपोर्ट  को  देखें  तो  पता  चलता  है  कि
 केवल  हैंडलिंग  चीज़  ही  लाखों  का  खर्च
 बताया  गया  है  और  उसके  बाद  जो  उनको
 डैमेज  देना  पड़ा  है,  उस  पर  भी  लाखों  रुपया
 उनका  खर्च  हुआ  है।  इस  पर  कमेटी
 ने  भारी  आपत्ति  की  है  ।  अनाज  की  वसूली
 और  वितरण  का  खर्चा  बहुत  ज्यादा  पड़ता
 है  ।  उसे  कम  किया  जा  सकता  है।  फूड
 कारपोरेशन  पर  जो  आरोप  लगाए  गए  हैं,
 उनको  मैं  दोहराना  नहीं  चाहता  हुं,
 सी  बी  शाई  की  जो  इनक्वायरी  चल  रही  है
 शौर  जिन  बातों  की  बहू  इनक्वायरी  कर  रही
 है,  उन  मे ंमैं  जाना  नहीं  चाहता  हूं।  मैं
 केवल  इतना  कह  देना  चाहता  हूं  कि  फूड
 कारपोरेशन  जो  उसकी  जिम्मेदारियां  थीं
 उनको  निभाने  में  असमर्थ  रही  है।
 आपको  .  चाहिए  था  कि  फूड  कारपोरेशन
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 में  जो  क्षमियां  हैं,  जो  लुटिया  हैं,  उनको
 *

 दूर  करते  बजाय  इसके  कि  शाप  कौर  रुपये
 की  मांग  ले  कर  हमारे  सामने  जाये  है  राज

 देश  भर  में  खाद्यान्न  संकट  है।  अनाज  की
 कीमतें  बढ़  रही  हैं।  लोगों  को  खाने

 *
 के  लिए  अनाज  प्राप्त  नहीं  हो  रहा है  1  .लोगों
 के  भख  "से  हारने  के  समाचार  भी  हैं।  इसे
 शाप  ठीक  करें  1

 पेट्रोलियम  एंड  कैमीकल्ज़  मिनिस्ट्री
 के  रास्ते  भी  आपने  कौर  रुपये  की  मांग  की

 हू  |  उस  में  फर्टिलाइजर  भी  है।  देश  में
 फर्टिलाइजर  की  जो  कमी  है  उससे  आप
 अवगत  हैं।  सरकार  उस  कमी  को  पूरा
 नहीं  कर  पाई  है।  फर्टिलाइज़र  के  बारे
 में  भी  पी  एसी  ने  जो  कहा  है,  स्टोरेज  के  बारे  में
 जिस  प्रकार  के  विचार  प्रकट  किए  हैं,
 हैंडलिंग  की  जो  खामियां  बताई  हैं,  एक  स्थान
 से  दूसरे  स्थान  को  ले  जाने  में  जो  खर्च
 पड़ता  है,  उसके  बारे  में  मैं  केवल  यही  कप
 से  कहूंगा  कि  श्राप पी  एसी  की  318वीं
 रिपोर्ट  के  पेज  77  को  देख  लें  भ्र ौर  आपको
 पता  चल  जाएगा  कि  किस  प्रकार  भारी
 खर्च  इस  सब  पर  हुआ  है  ।  किसानों  को
 समय  पर  फर्टिलाइजर  मिलना  चाहिए
 जो  नहीं  'ललिता  है  |  कप  ग्रीन  रेवोल्यूशन
 की  बात  करते  हैं।  लेकिन  जब  तक  किसान
 को  उचित  दामों  पर  फर्टिलाइज़र  नहीं
 मिलेगा  और  समय  पर  नहीं  मिलेगा  तब
 तक  आप  कैसे  साशा  कर  सकते  हैं  कि  ग्रीन

 रेवोल्यूशन  भा  जाएगा  ।  झ्रापको  चाहिए
 कि  आप  इसकी  व्यवस्था  को  भी  ठीक  करते  ।
 तीन  चार  सालों  के  इन्दर  इसके  दामों  में
 तीस  प्रतिशत  की  वृद्धि  हो गई  है  ।  किसान
 परेशान  हैं।  वह  कहता  है  कि  इन  सारी
 परिस्थितियों  में  जब  कि  खाद  के  दाम  बढ़े

 हैं  बिजली  में  कमी  हुई  है  दूसरी  चीज़ों
 के  दाम  बढ़े  हैं  t  गेहूं  की
 प्रोक्पोरमेंट  (प्राइस  बढ़नी  चाहिए  1  यह
 मांग  उसकी  उचित  मांग  है।  सरकार
 इसको  मनाने  के  लिए  तैयार  नहीं  है  चाहे

 ete,  (Res.)

 किसान  को  कितना  ही  पैसा  ज्यादा  फटी-
 लाइटर  तथा  दूसरी  चीज़ों  के  लिए  देना  पड़े
 लेकिन  सरकार  को  इसकी  चिन्ता  नहीं  है  |
 चाहे  किसान  को  यूरिया  28  रुपये  के  बजाय
 पचास  रुपये  में  मिले  लेकिन  किसान  से  जो.
 ग्र नाज़  वह  प्रोखोर  करती  है,  उसको  ज्यादा
 कीमत  वह  देने  को  तैयार  नहीं  है  भोर
 न  ही  वह  कम  कीमत  में  उसको  खाद  भारी
 देने  में  समर्थ  है।  यह  ठीक  नहीं  है  ।
 इससे  किसानों  में  निराशा  जावेगी।  बहू
 ग्र नाज़  उत्पादन  करने  से  पीछे  हटेगा ।
 सरकार  को  चाहिए  कि  उसे  उसकी
 उत्पादित  चीजों  का  उचित  प्रोत्साहक
 मूल्य  मिले  ।

 उसी  क्रम  में  छापने  राष्ट्रीय  राज  मार्गों

 के  लिए भी  रुपय ेकी  मांग की  है।  इसको
 देने  में  हमें  कोई  प्राप़्ति  नहीं  है।  छापने  कहा
 है  कि  इससे  लोगों  को  एम्प्लायमेंट  मिल  रहा
 है  ।  देश  में  प्रत् यधिक  सुखा  है  ।  महाराष्ट्र
 में,  गुजरात  में,  मध्य  प्रदेश  में,  राजस्थान  में

 सूखे  की  स्थिति  भयंकर  है।  वहां  पर  राष्ट्रीय
 राज  पथ  बनाए  जाने  चाहिएं  बौर  लोगों  को
 रोजगार  दिया  जाना  चाहिये।  मैं  मांग  करता
 शा  रहा  हूं  कि  नैशनल  हाइवेज  के  प्रकार
 शाप  भ्रमर-खंडवा  शौर  उदयपुर-रतलाम
 बांसवाड़ा  डूंगरपुर  को  भी  शामिल  कर  ले,
 उसका  भी  श्राप  विस्तार  करें  |  इसके  लिए
 भी  झगर  श्राप  रुपये  की  मांग  कय  करते  तो
 ज्यादा  बरच्छा  होता  श्लोक  हमें  खुशी  होती  ।
 भ्रमर-खंडवा  मार्ग  यातायात  की  दृष्टि
 से  काफी  व्यस्त  मार्ग  हैं।  इसपर  नसीराबाद  में
 तथा  महू  भ्रामक  हेडक्वार्टर  है  तथा  नीमच  में
 सी०  'कार  पी०का  मुख्यालय  है  |  भो पि यम
 फैक्ट्री  के  वर्क्स  की  मांगों  के  साथ  प्रा पने  भ्रमण-

 लाइड  फैक्ट्री  के  लिये  रुपये  की  मांग  की  है
 और  प्रापने  बताया  है  कि  कोकीन  फास्फेट
 झ्रापको  जो  इम्पोर्ट  करता  पड़ा  उसकी  वजह
 से  कभी  श्राप  का  खर्चा  बढ़ा  1  मेरा  निर्वाचन
 क्षेत्र  मुख्यतः  प्रवीण  का  उत्पादक  क्षेत्र  है
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 पुनी  लक्ष्मी  नारायण  पांडेय]
 हमारें  यहां  काफी  प्रगति  अफीम  का  उत्पादन
 होता  है।  उससे  हम  कौर  अधिक  फारेन
 एक्सचेंज  प्राप्त  कर  सकते  हैं  वर्तमान  में  यह
 मात्रा  थोड़ी  है।

 अफीम  और  उससे  बनने  वाली  वस्तुओं
 के  लिये  नई  नई  फैक्ट्रिज  की  गुंजाइश  है  |
 लेकिन  इस  तरफ  ध्यान  नहीं  दिया  गया
 है  |  प्रयोग  से  कई  न्य  औषधियों  प्राणी  का
 उत्पादन  किया  जा  सकता  है  और  इस  के  लिए
 एक  दूसरी  फैक् दूरी  लगाई  जा  सकती  है
 लेकिन  सरकार  ऐसा  नहीं  कर  रहीं  है  ।  अगर
 सरकार  ओ्रोपियम  ग्रोग्न्ज  की एक  कनसल्टेटिव
 कमेटी  बना  कर  इस  बारे  में  उन  से  विचार-
 विमर्श  करती,  तो  ज्यादा  उपादेय  होता  ।  इस
 तरह  हमारी  विदेशी  मुद्रा  में  भी बचत  होती  और
 श्रोपियम  का  उत्पादन  करने  वालों  को  भी
 लाभ  होता  ।  नीमच  में  एल्क लायड  फैक्टरी
 बनाने  में  बहुत  विलम्ब  हो  रहा  है  1  जिससे  हमें
 अधिक  मात्रा  में  विदेशी  मुद्रा  मिल  सके  ।

 झ्रोपियम  उत्पादन  करने  वालों  को  ठीक
 पैसा  नहीं  मिल  रहा  है  7  उन  को  कम  से  कम
 00  रुपया  प्रति-किलो  मिलना  चाहिए  |  लेकिन
 सरकार  वह  नहीं  दे  रहीं  है  ।  वह  बहुत  बड़ी
 धनराशि  गनी  बैग्ज  और  पालिथीन  बैग्स
 पर  खर्च  करना  चाहती  है,  लेकिन  किसानों
 को  उचित  दाम  नहीं  देना  चाहती  है।  भ्रमर
 किसानों  को  ठीक  मूल्य  दिया  जाये  और  इस
 काम  को  व्यवसायिक ढंग  से  चला  कर  प्रो पि यम
 से  विभिन्‍न  ग्रौषधियां  शादी  तैयार  करने  के
 कारखाने  लगाये  जायें,  तो  हमें  बाहर
 से  श्रोत्रिय  से  उत्पादित  चीजे  मंगाने  की
 झ्रावश्यकता  नहीं  रहेंगी  i  मेरे  क्षेत्र,  मंदसौर
 में  फारेन  कोलैबोरेशन  से  पापी  हाउस  से
 से  एक्ट्रेस  निकालकर  झोपियम  तथा  न्य
 उत्पादन  के  बारे  में  फैक्टरी  लगाने  की  बात
 चली  थी  ।  मुझे  प्रसन्नता  होती,  प्रगट  इन
 इन  पूरक  मांगों  में  किसानों  को  उचित  मूल्य
 देने  कौर  यह  फैक्टरी  लगाने  के  लिये  मत-
 शीशियों  की  जत्था  की  जाती  |  तब  हम  इन

 मांगों  का  समर्थन  करते  शर  उन  के  औचित्य  को
 स्वीकार  करते  ।  प्रवीण  के  उत्पादन  तथा
 उससे  विभिन्‍न  बस्तियों  के  उत्पादन  के
 विषय  में  सरकार  गंभीरता  से  विचार  करे  t

 मंत्री  महोदय  ने  इंडस्ट्रियल  डेवेलपमेंट
 कौर  स्माल-स्केल  इंडस्ट्रीज  के  *  बारे  में  भी
 पूरक  मांगे  रखी  है।  मैं  बताना  चाहता  हूं
 कि  स्माल-स्केल  इंडस्ट्रीज  के  नाम  पर
 मिलने  वाला  पैसा  छोटी  फैक्ट्रिज  वालों
 तक  नहीं  पहुच  पाता  है  a  अपने  उत्पादन  के
 लिए  उन  को  आवश्यक  माल  भी  नहीं  मिल
 पाता  है।  मंत्री  महोदय  को  पता  लगाता
 चाहिए  कि  क्या  सरकार  द्वारा  निर्धारित
 क्वेटा  स्माल-स्केल  इंडस्ट्रीज  को  मिलता  है
 या  वह  बड़ी  बड़ी  इंडस्ट्रीज  को  मिल  जाता
 है  और  छोटी  इंडस्ट्रीज  सफर  करती  है  ।
 छोटी  इंडस्ट्रीज  अपने  लॉन्ज  का  रीपेमेंट  करने
 में  भी  असमर्थ  रहती  है  औैर  उन  के  सामने
 उद्योग  बन्द  करने  की  स्थिति  श्मा  जाती  है  ।

 मैं  चाहता  हूं  कि  मैंने  जो  प्रश्न  उठाये  हैं;
 मंत्री  महोदय  उन  का  उत्तर  दें  ,  तथा  अपने
 बजट  प्रतिमानों  का  सही  सही  आंकलन

 पूर्व  में  ही  किया  करें।

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  K.  R.
 GANESH):  Sir,  I  am  thankful  to  the
 hon.  Members  for....

 MR.  DEPUTY-SPEAKER:  The  Minis.
 ter  may  continue  with  his  speech  after
 the  Holi  holidays.

 COMMITTEE  ON  PRIVATE  MEM-
 BERS’  BILLS  AND  RESOLUTIONS

 TWENTY-FOURTH  REPORT

 GIRIDHAR  GOMANGO
 I  beg  to  move:

 SHRI
 (Koraput):

 “That  this  House  do  agree  with
 the  Twenty-fourth  Report  of  the
 Commiitee  on  Private  Members’
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 Bills  and  nesolutions  presented  to
 the  House  on  the  4th  March,  1973.”

 6
 MR.  DEPUTY  SPEAKER:  The  ques-

 tion  is:

 .  “That  this  House  do  agree  with
 the  Twenty-fourth  Report  of  the

 *  Committee  on  Private  Members’
 Bills  gnd  Resolutions  presented  to
 the  Housd  on  the  l4th  March,  1973."

 The  motion  was  adopted.

 ——

 —_,
 35.30  hrs.

 RESOLUTION  RE;  NATIONALISA-
 TION  OF  FOREIGN  OIL  COMPANIES
 AND  OTHER  VITAL  INDUSTRIES—
 Contd.

 MR.  DEPUTY  SPEAKER:  We  con-
 tinue  the  discussion  on  the  Resolution
 by  Shri  H.  N.  Mukerjee.  He  has  al-
 ready  taken  fifteen  minutes.  He  will
 continue  his  speech.

 SHRI  H,  N.  MUKERJEE  (Calcutta—
 ,North-East):  Mr.  Deputy-Speaker,
 Sir,  on  the  last  occasion  moving  my
 Resolution  on  the  nationalisation  of
 foreign  oil  companies  and  other  vital
 industries,  I  had  referred  to  Govern-
 ment’s  fighting  shy  of  countering
 monopoly  interests—foreign  as  well  as
 Indian  in  this  country.  And  this  pe-
 culiar  preference  for  soft  options  is
 seen  most  calimitously  in  the  case  of
 foreign  oil  companies  because  they
 have  been  for  years  now  a  dreaded
 intgrnational  menace  to  the  cause  of
 freedom  particularly  of  the  develop-
 ing-  countries.

 Last  time  I  tried  to  show  with,  some
 figures  how  they  impose  a  heavy  drain
 on  our  economy  and  especially  on  our
 foreign  exchange  position.  I  tried  to
 show  Low  they  blackmail  us  over
 prices  and;  of  course,  they  generally
 behave  as  they  were  sovereign  States
 on  Indian*soil  They  have  further  the
 grass  to  buy  up  stooges  in  high  gov-

 *

 .  ete.  (Res.)
 ernment  and  other  places—and  to  our
 shame,  in  this  country  there  are  peo-
 ple  who  are  ready  to  do  their  bidding.

 5.36  brs.

 (Surr  8.  A.  Kaper  in  the  Chair]

 As  I  finished  last  time,  I  was  speak-
 ing  of  the  shabby  and  planned  scuttl-
 ing  of  Shri  K.  D.  Malaviya's  efforts
 to  free  ourselves  of  foreign  oil  shack-
 l  esI  was,referring  to  such  things  as
 the  recurring  Bechtel  scandals  and  the
 hurdles  which  are  deliberately  and
 plan-fully  and  mischievously  placed  in
 the  way  of  the  Takru  Commission,  If
 I  intended  to  be  cantankerous,  I  could
 even  bring  in  the  names  of  certain
 civil  servants  who  have  sametimes
 figured  here  already  over  privilege
 motions  and  that  sort  of  thing,  civil
 servants  who  appear  to  have  sold  them-
 selves  to  the  foreign  devi!  who  can
 oil  their  palms  a  great  deal  more  than
 the  country’s  exch@quer  can  afford,

 Sir,  thanks  to  this  apparently  in-
 cradicable  deficiency  of  the  Govern-
 ment,  even  the  public  sector  in  oil,  as
 my  friend,  Shri  Barooah,  should  know
 very  well,  bristles  with  pitiful  people
 who  pass  for  experts  since  they  once
 used  to  eat  the  salt  of  these  very
 foreign  eompanies,

 It  is  not  surprising  that  these  foreign
 interests  continue  to  ignore  govern-
 ment  directives  and  drastically  reduce
 employment.  I  have  here  a  whole  file
 in  regard  to  job  security  in  foreign  oil
 companies,  which  is  a  recurrent  theme
 of  discontent  in  this  House.  They  go
 on  drastically  reducing  employment,
 specially  in  the  eastern  States  where
 thousands  of  employees  are  thrown
 off—they  get  their  services  terminated
 through  all  sorts  of  crooked  methods.
 Then  the  foreign  oil  companies  hand
 over  much  of  their  work  to  contrac-
 tors  who  do  their  bidding.  They  do
 such  things  as  the  installation  of  a
 computer  in  spite  of  the  protest  of  the
 employees  in  Bombay.  And  they  do-

 ‘oreign  Oil  Cos.  3I0.



 SII

 {Shri  H.  N.  Mukherjee]

 all  this  with  a  view  to  pressurising
 Government  and  showing  their  com-
 plete  indifference  to  the  requirements
 of  the  Indian  economy.  They  are  like
 a  gangrene  in  our  body-politic  and
 they  call  for  rooting  out  with  hot  iron,
 and  we  can  do  it  in  civilised  fashion
 by  nationalising  these  foreign  oil  re-

 “sources.

 In  order  to  continue  their  strangle-
 hold  over  this  country,  the  oil  com-
 panies  have  lately  been  making  all

 sorts  of  proposals  to  the  Government,
 including  equity  participation.  They
 are  encouraged  by  Government's
 rather  sheepish  attitude  to  be  seen,
 for  example.  in  the  recent  idea  of
 throwing  open  the  offshore  areas  for
 foreign  oil  monopolists.  The  argument
 presumab.y  is  that  we  have  oil  ghort-
 age  and  we  must  make  it  up  and,
 therefore,  let  the  Japanese  or  the
 Americans.or  the  Rhodesians  or  any-
 body  else.  for  that  matter,  dig  it  up
 and  do  it  for  us,  provided  they  con-
 cede  theoratically  a  nominal  owner-
 ship.  This  is  the  pseudo-planners’  line
 which  even  today  in  ह: 4 ह  Barooah's
 regime  appears  to  pass  muster.  This
 is  the  kind  of  thing  about  which  I
 hope  Shri  Bzrooah.  when  he  replies,
 would  try  to  give  the  House  some
 satisfaction.

 If  we  proceed  in  this  fashion,  if
 we  do  not  check  our  ways,  we  shall  be
 opening  up  our  entire  continental
 shelf  to  these  wicked  foreign  interests.
 And  naturally  today  a  dozen  or  more
 companies  are  reported  to  be  in  the
 queue,  to  the  delight  of  the  tin-gods
 of  Shri  Barooah's  Ministry.

 When  one  sees  these  things,  one
 might  even  have  a  feeling  that  poor,
 old  Asoka  Mehta  was  perhaps  only
 an  infant  in  this  business  of  opening
 India's  womb  to  economic  penetration
 ‘by  foreign  interests,

 In  the  last  few  weeks,  however,
 good  news  has  come  of  oil  cartels

 having  to  bow  to  Iraqg’s  takeover  legis-
 dation—Iraq  which  today  is  ‘our
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 nearest  friend  in  the  Arab  world.  And
 this  should  remind  us  that  these  inter-
 national  oil  companies  need  not  con-
 tinue  to  be  the  link  between  the  pro-
 ducing  and  the  consuming  nations.

 In  this  regard,  as  I  said  last.  time,
 the  attention  of  the  External  Affairs
 Ministry  in  particular,  ought  to  be
 directed,  and  in  co-operatfon  ‘with  the
 Petroleum  and  Chemicals  Ministry
 and  other  relevant  Ministries,  we
 should  try’  to  get  into  direct  associa-
 tion  of  whatever  sort  is  feasible  with
 the  oil  producing  countries.

 Recently  a'so,  we  have  seen  some
 very  heartening  reports.  The  leading
 Soviet  oil  expert,  who  is  known  all
 over  the  world.  Professor  N.  A.
 Kalinin,  whose  report  in  958  on
 India's  oil  prospects  put  this  country
 on  the  oil  map  of  the  world  gave  an
 interview,  and  then  he  wrote  a  maga-
 zine  article  which  is  being  distributed
 by  some  news  agencies  in  which  he
 says  that  in  this  country  we  do  have
 enough  resources  which  we  can  work
 up  in  pretty  quick  time.  I  am  quoting
 from  his  report:

 “A  new  reassuring  geological,
 geophysical  assessment  has  appear-
 ed  in  Assam,  Gujarat,  Punjah,  West
 Bengal,  Tripura  and  especially  in
 the  littoral  of  the  Arabian  Sea,  and
 there  is  no  ground  to  doubt  that  the
 mineral  wealth  of  India  is  adequate
 to  meet  the  requirements  of  the
 country.”

 I  find  that  this  is  also  in  accord  with
 what  is  said  in  a  book  like  oil  and
 World  Power  by  Peter  R  O'dell  or  the
 authoritative  book,  The  Political  Eco-
 nomy  of  International  Oil  and  the
 Under-developed  Countries,  written  by
 Michael  Tanzer.  Those  also  make  the
 point  that  in  India,  if  a  real  effort  is
 made  we  can  in  very  quick  time  al-
 most  be  se‘f-sufficient  in  regard  to  the
 production  of  oil,  It  may  be  a  tall
 तीलतेह  apparently  but  if  we  do  make
 a  serious  effort  we  can  make  a  real,
 genuine  advance  in  that  direction.

 a
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 This  book  by  Tanzer—I  want  to
 refer  to  articularly  I  do  not  have
 much  time,  the  Political  Economy  of
 International  Oil  and  the  Under-
 developed  countries,  should  be  studied
 very  carefully  in  Mr.  Borooah’s  Minis-
 try.  He  ‘is  recognised  as  one  of  the
 most  important  writers  on  this  Ssub-
 ject  in  agy

 q  १
 untry  in  the  world  today,

 and  incidenfally  he  was  recently  in
 this  country  and  he  gave  an  interview
 to  the  Economic  Times  which  was  re-
 ported  on  the  30th  January,  ‘1973,  and *  in  this  interview.  Dr.  Tanzer  said  that
 India  should  nationalise  all  foreign  oil

 “com  Panies  and  should  pay  no  compen-
 sation  which  they  do  not  deserve
 since  they  have  already  pumped  away
 mammoth  profits.  e  said  again  that
 India  should  look  to  the  example  set
 by  the  Chilean  Government  in  regard
 to  the  International  Copper  Company.
 New  winds  are  blowing  from  Paris
 to  Chile  and  all  over  the  word.  and
 I  hope  something  of  that  infection  is
 caught  in  the  Petroleum  Ministry  and
 we  go  ahead  in  the  direction  that  we
 should,

 हक  know  that  what  we  lack  in  this
 country  in  resxect  of  this  particular
 issue  is  not  the  means  but  the  will  to
 do  it.  If  Government  relies  on  private
 foreign  investments,  especially  of  the
 wily  and  enormously  resourceful  oil
 barons  for  developing  the  key  areas  of
 the  economy,  in  spite  of  the  industria:
 policy  resolution  of  1956,  it  would  be
 selling  out  our  people's  birthright  for
 a  mess  of  pottage.  Government  may
 try  fo  make  it  appear  attractive  in
 the  short  run,  They  may  try  to  make
 it  attractive  in  the  short  run  by  hav-
 ing  some  arrangements  with  forelgn
 companies  and  work  up  some  oll  that
 would  be  good  enough  for  our  pur-
 poses,  but  its  long  term  implications
 are  absolutely  disastrous.  More  than

 ‘half  of  our  people  live  below  the
 poverty  line  and  the  devi!  alone  knows
 what  torture  that  means  from  day  to
 day.  We  hear  of  Garibi  Hatao  today,
 ‘but  long  ago.  in  the  Mahabharata  it
 had  been  said  that  poverty  was  like

 etc.  (Res.)
 paryaya  maranam,  death  by  degrees.

 पतिउज़वधाद  तत्‌  परमम्‌  दुःखमब्रवीत  ।

 दारिद्रयमिति  यत्‌  प्राकृतम्  पयाये  भरण मृ हि  तत्‌

 “Poverty  is  worse  even  than  the  death
 of  a  husband  or  a  son,  because  it  is
 nothing  more  or  less  than  death  by
 degrees."

 Every  year  in  the  eastern  region  of
 our  country  from  where  my  friend
 Mr.  Borooah  comes,  like  I  do,  accord-
 ing  to  the  Government  Statement  in
 this  House  14.000,  children,  infants
 between  the  ages  of:  and  5,  become
 blind  because  of  lack  of  nutrition.  Is
 it  imagined  that  we  can  lift  our  coun-
 try  out  of  this  absolute  morass  with-
 out  genuinely  deep-ranging  prog-
 rammes  of  reconstruction?  Is  it  be-
 lieved  that  merely  by  tinkering  with
 this  or  that  kind  of  economic  policy
 we  are  going  ahead  with  tack-ing  the
 problem  of  poverty,  or  is  it  imagined
 that  some  sort  of  expression  like
 socialict  planning  o>  paribi  hatao
 recited  from  time  to  time  would
 just  do  the  trick?  This  country  has
 to  wake  out  of  its  present  deep  stupor
 to  mass  awareness  and  activity.  And
 if  the  Government  means  business—
 I  have  my  doubts—the  Government
 should  take  the  initiative,  having  the
 massive  support  it  claims  to  have  a
 massive  programme  and  it  should  take
 the  initiative  in  rousing  popular
 enthusiasm  in  order  that  the  country
 might  be  reconstructed.

 That  is  why  I  am  asking  for  the
 introduction  of  genuinely  and  truly
 basic  policies  of  change  and  imple
 mentation  of  them.  It  is  with  this  idea
 of  genuinely  basic  transformation  of
 our  economy  that  I  commend  this
 resolution  to  the  House.  I  say  again
 that  I  have  no  illusions  about  Govern-
 ment’s  reaction  but  I  do  hope.  that
 the  Government  would  take,  even  from
 8  pragmatic  point  of  view,  the  stand
 that  we  are  going  to  begin  the  process
 of  nationalisation  of  the  foreign  oil



 \
 3I5  Nationalisation  of

 [Shri  H.  N.  Mukherjee]
 interests,  lock,  stock  and  barrel.  There
 is  going  to  be  no  shiily-shallying  in
 that.  That  is  why  I  have  categorically
 worded  my  resolution.  From  the
 amendments  which  have  come  forward
 I  can  sense  something  of  the  support
 which  I  can  claim  for  it  but  that  will
 be  for  later.  In  the  meantime  I  com-
 mend  this  resolution  to  the  House
 because  I  do  want  Government  to
 begin  at  least  a  process  of  basic  eco-
 nomic  reconstruction.  ्

 MR.  CHAIRMAN:  Resolution  moved:

 “This  House  is  of  the  opinion  that
 Foreign  Oil  Companies  and  other
 vital  industries  under  the  control
 of  the  75  monopoly  houses  be  na-
 tionalised.”

 MR.  CHAIRMAN:  Before  I  call  upon
 other  hon.  Members,  how  much  time
 will  the  hon,  Minister  take?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  (SHRI  D.  K.
 BOROOAH):  Twenty  minutes  will  do.

 MR.  CHAIRMAN:  Out  of  two  hours
 for  this  Resolution,  about  half  an
 hour  has  been  taken  by  the  hon.  Mover
 and  we  need  20—25  minutes  for  the
 hon.  Minister.  We  have  the  balance.
 I  have  five  speakers  un  my  list  and
 those  who  move  amendments  also
 may  like  to  speak.  Amendments  to  be
 moved,

 SHRI  M.  C.  DAGA  (Pali):  Sir,  I
 beg  to  move:

 That  in  the  resolution—

 omit  “and  other  vital  industries
 under  the  control  of  the  75  mono-
 poly  houses”  da)
 SHRI  S.  M.  BANERJEE  (Kanpur):

 Sir,  I  beg  to  move:
 That  in  the  resolution

 for  “vital  industries
 control  of”  substitute—

 key  industries  owned  and  con-
 trolled  by”  (2)  co

 under  the
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 That  in  the  resolution —
 add  at  the  end—  ‘

 “latest  by  3lst  December,  1973”
 (3).

 Before  I  began  to  speak,  I:  must
 congratulate  you  on  your  appointment
 as  Chairman,  I  was  not  here  on  that
 day.  I  must  thank  m  y  bon.  friend
 Shri  Mukerjee  for  moving  this  reso-
 lution  at  an  opportune  movement,  The
 mines  have  been  taken  over  by  the
 Government  and  a  very  vocal  section
 of  the  ruling  party  says  that  the  key
 industries  should  be  nationalised  ang
 foreign  oil  companies  should  be  taken
 over  by  the  Government,  I  fully  agree
 with  what  Shri,  Mukerjee  has  ‘said.
 Shri  Malaviya  took  over  at  the  time
 of  the  ‘ate  lamented  Pandit  Nehru
 and  went  head;  he  was  half  way
 through  when  he  was  sent  out.  Simi-
 larly  Dr.  Trigunna  Sen  was  putting
 pressure  on  foreign  oil  compauies,  oil
 cartels  to  reduce  the  prices  but  then
 he  was  also  sent  out  of  the  Cabinet.
 Mr.  Gokhale  was  in  charge  of  this
 Ministry  and  also  of  the  Law  Ministry
 and  now  we  have  our  friend  Shri
 D.  K.  Borooah  who  is  known  for  his
 progressive  outlook.  ‘This  ministry
 which  is  known  as  the  Petro  Chemicals
 Ministry  is  slippery  Ministry;  I  want
 to  warn  him.  I  am  sure  that  he  will
 try  to  know  what  is  in  it  and  how
 is  it  that  the  Government  has  not  been
 able  to  give  clearcut  decision  about  it.
 I  am  sure  he  will  be  able  to  pressurise
 his  own  colleagues  and  tell  them  that
 time  is  fast  approaching  or  it  has
 almost  come  when  these  foreign  oil
 companies  should  be  taken  over,

 Sir,  my  hon.  friend  Shri  HW.  N.
 Mukerjee  has  rightly  advocated  the
 case.  He  has  mentioned  how  the
 monopoly  houses  have  grown  in  this
 country,  how  Tatas,  Birlag  and  also
 foreign  monopolists  who  were  con-
 trolling  the  economy  of  our  country
 repatriated  their  profits.  I  do  not  want
 to  quote  those  once  again  but  I  would
 request  the  hon.  Minister  to  kindly
 consider  whether  the  attitude  of  these



 977  Nationalisation  of  PHALGUNA  25,  894  (SAKA)  Foreign  Oil  Cos.  378

 जी  magnates  would  be  tolerated  by
 any  Gevernment  which  had  any  self-
 respect.  They  dictate  their  own  terms
 Prof.  Mukerjee  has  said—fantastic
 terms  were  given  to  these  foreign
 tycoons  and  it  is  quoted  in  the  Esti-
 mates  Committee's  words—

 ‘amoifg  various  assurances  and
 concessions,  the  following  two  are
 very  important:

 Rights  of  the  oil  companies  re-
 garding  import  of  crude  oil  and
 pricing  of  the  Petroleum  products
 on  the  basis  of  import  parity.’

 .

 I  am  sure  that  this  House  will  join,
 with  the  exception  of  those  who  be-
 lieve  in  keeping  the  monopoly  houses
 alive—except  Jan  Sangh  party,  other
 parties  will  join  us  or  support  the
 Resolution  of  the  hon,  member—Shri
 H.  N.  Mukerjee  and  the  Government
 will  have  no  hesitation  in  giving  a
 definite  answer  to  this.

 Sir,  I  have  one  more  amendment
 ie.  ‘latest  by  the  3lst  December,  973’.
 I  want  an  operative  clause—it  should
 be  taken  over  and  it  should  be  na-
 tionalised—but  when?  Because  the
 reply  will  be  given  by  the  Government
 that  we  are  wedded  to  Socialism,  we
 talk  of  Socialism,  we  are  trying  to
 practise  socialism  also  and  naturally
 we  would  do  it;  why  do  you  not  have
 faith  in  us?

 We  see  that  Industrial  Policy  Reso-
 hution  is  also  having  a  different  devia-
 tion  and  shape.  I  think  3lst  December
 973  may  be  put.  It  is  only  March  now
 and  I  am  prepared  to  accept  an  amend-
 ment  to  the  clause  if  he  says  Ist  April,
 1974,  even  than  I  am  ready  to  accept.
 Let  him  move  an  amendment.  There
 should  be  a  time  limit  so  that  the
 country  knows  that  Governrment  is
 prepared  to  do  so.  Their  ownership
 should  be  taken  away  by  the  Govern-
 ment.
 3864  L.S.—l

 ,  ete.  (Res.)
 IT  once  again  congratulate  ho: ®  Dn.

 member—Shri  H.  N.  Mukerjee,  for moving  this  Resolution,

 SHRI  BHAGWAT  JHA  AZAD
 (Bhagalpur):  Sir,  I  would  start  by quoting  what  Mr.  P.  C.  Sethi,  the  then Minister  had  to  say  about  this  in  the Rajya  Sabha:

 “While  all  the  implications  of  na- tionalising  the  foreign  private  oil
 companies  in  India  were  examined
 ‘very  seriously’,  negotiations  are  in
 Progress  with  them  for  removing some  irksome  provisions  in  the
 existing  refinery  agreements,”

 Mr.  H.  R.  Gokhale,  the  predecessor  of the  hon.  Minister,  told  the  Consulta- tive  Committee  of  Parliament  on  29th
 May,  972  that  a  final  decision  will
 be  taken  only  after  the  official  study was  over.  Sir,  at  no  point  of  time
 has  Government  ever  given  the  inkl-
 ing  that  they  are  not  thinking  of  na-
 tionalisation.  Why  do  we  say  that
 there  shou'd  be  nationalisation  im-
 mediately?  Does  the  Government  of
 India  still  need  facts  and  figures  about
 the  commissions  and  omissions  of
 these  three  western  oil  companies—
 Burmah-Shell,  Caltext  and  Esso,  who
 have  looted  the  country?  Facts  and
 figures  will  speak  for  themselves  ap
 to  how  they  have  made  loot  in  the
 country,  They  have  made  huge  pro-
 fits  in  this  country  but  they  have  not
 been  sincere.  In  965  during  the
 Indo-Pakistan  conflict  when  Govern-
 ment  wanted  them  to  have  more  of
 capacity  to  produce  petroleum  pro-
 ducts,  they  did  not  agree.  Very  re-
 cently,  during  the  Bangladesh  crisis,
 when  they  were  asked  to  have  more
 capacity  they  did  not  and  they  refused
 to  market  the  products  imported  from
 the  rupee  currency  countries,  In  this
 country  where  they  have  been  brought
 up,  with  a  minor  investment  of  Rs.  62
 crores,  they  have  repatriated  profits
 in  thousand  of  crores.  But  they  would
 hever  care  as  to  what  the  interests
 of  this  country  are.  .

 3
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 We  know  how  important  oil  is  for

 our  industry,  transport  and  for  every-
 thing  we  need.  I  do  not  want  to
 arouse  the  Dulles  phobia,  that  ghost
 which  had  been  laid  to  rest  for  long,
 how  when  Pakistan  committed  aggres-
 sion  on  Jammu  and  Kashmir,  Dulles
 threatened  us  saying,  “We  shall  stop
 the  oil  and  see  how  you  fight  the
 freedom  battle  in  that  part  of  the
 country".  The  British  manoeuvre,
 that  sweet  charming  Mountbatten  say-
 ing  “On  Ist  January  you  must  an-
 nounce  the  cease-fire”  is  another  story
 of  our  senior  partner  in  the  Common-
 wealth.

 In  spite  of  the  big  profits  they  are
 getting  from  our  country,  every  day
 they  dictate  us  terms.  Their  invest-
 ment  of  Rs.  62  crores  is  very  minor
 compared  to  our  investment  of  Rs.  300
 and  odd  crores  in  our  two  important
 refineries.  Yet.  they  dictate  terms
 saying,  “We  shall  get  crude  from  this
 ‘source  and  not  from  that”  because
 these  international  cartels  of  oil  have
 got  their  own  secrets  in  hiking  up  and
 down  the  prices.  In  this  country,  we
 have  the  privilege  to  have  one  man
 who  is  among  the  five  oil  experts  of
 the  world.  I  had  been  to  the  middle-
 east  countries  not  once  but  many  times
 and  I  have  always  been  told,  ‘You
 have  got  one  expert  in  your  country
 and  that  is  Mr.  K.  D  Malaviya”.  What
 is  the  use  to  which  we  are  putting  this
 great  expert?  I  may  be  wrong,  but
 I  think  I  am  right  in  saying  that  since
 Malaviyaji  left—he  was  the  man  who
 put  this  country  on  the  oil  map  of
 the  world  and  enabled  us  to  fight  the
 neo  imperialists  and  old  imperialists
 —since  he  left,  this  department  has
 not  done  anything  much  to  their  credit.
 I  know  the  minister  will  confront  me
 with  figures  of  increasing  investment
 and  production  of  petroleum  products.
 In  terms  of  output  they  may  say  that
 the  country  has  advanced,  but  if  we
 consider  the  potential  we  have  gone
 backwards  and  not  forward.  I  hope
 Shri  Malaviya  has  returned  to  Delhi
 from  the  Bombay  hospital,  Thig  coun-
 try  is  grateful  to  him  for  his  service

 to  the  cause  of  the  oil  industry.  We
 know  how  the  oil  prices  are  manoeuvr-
 ed,  hiked  up  by  the  internationnl  car-
 tels  and  how  they  pressurize  the
 government  to  increase  the  prices,
 These  companies  dictate  terms  to  us.
 They  want  to  import  crude.  Then  they

 .want  expansion  of  refineries  only  for
 huge  profits.  Even  though  they  get
 profits  manifold,  they  are  not  in-
 terested  in  the  least  in  thd’  develop-
 ment  of  the  country  in  which  they
 are  reaping  huge  profits.

 6  hrs.

 During  the  last  fourteen  years,  these’
 three  companies,  Burmah-Shell,  Cal-
 tex  and  ESSO,  have  earned  a  profit
 of  Rs,  1,048,  crores,’  Their  dividend
 has  been  as  much  as  40  per  cent,  pro-
 bably  the  highest  in  the  country,
 Among  the  foreign  companies  that  we
 have  in  this  country,  among  the  20
 giant  foreign  companies  mentioned  by
 the  Economic  Times,  these  three  com-
 panies  earn  the  highest  profits.  I  wish
 I  had  enough  time  to  refer  to  all
 those  companies  also.  I  must  thank
 Professor  Hiren  Mukerjee,  my  dearest
 friend  from  1952,  for  bringing  this
 Resolution  and  giving  me  a  chance  to
 speak  on  this  subject.  I  wish  he  had
 separated  the  oil  companies  from  the
 75  monopoly  houses.  The  other  mono-
 poly  houses  could  be  taken  up  sepa-
 rately.  I  have  revealing  facts  on  how
 these  monopoly  houses,  both  national
 and  international,  Tatas,  Birlas,  Goen-
 kas,  Mafatlals  and  so  on  have  plunder-
 ed  our  economy.  But  I  would  not
 like  to  quote  them  here.

 So  far  as  these  three  companies  are
 concerned,  they  are  declaring  the
 highest  dividend,  as  much  as  40  per
 cent.  They  are  now  showing  declin-
 ing  asscts  and  repatriating  everything,
 including  reserves.  Our  Ministers  and
 officers  will  say  that  they  cannot  do
 anything  because  they  have  no  power.
 Has  not  Parliament  given  them  any
 power  to  put  a  stop  to  it?  By  an
 accident  I  was  in  the  Labour  Ministry
 for  four  years.  Shri  Kulkarni  and
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 other  labour  leaders  came  and  told
 me  how  these  three  oil  companies  are
 lapting  our  economy  and  retrenching
 Indian  employees.  As  the  Labour
 Minister  I  tried  my  best  but  then  the
 administration  is  a  big  elephant  and
 it  does  not  move  fast.  If  one  works
 in  the  Labour  Ministry,  their  o¢topus
 tehtacles  in  the  other  Ministries  .sec
 that  you  are

 gt
 able  to  move.  These

 companies  a  driving  out  Indian
 employees  by  tempting  them  with  big
 compansation,  They  are  ‘provided

 .  with  big  rooms  where  they  sit  from
 morning  to  evening  without  doing  any

 auegk.  Then  they  try  to  get  a  con-
 fession  from  them  that  they  want  to
 retire.  .

 When  they  are  making  huge  profits
 ‘they  say  that  their  assets  are  declining.
 They  declare  incredibly  high  dividends
 repatriate  capital  and  yet  say  that
 their  capital  is  declining.  These  three
 Companies,  Burmah  Shell,  Caltex  and
 Esso.  have  already  got  back  two  and
 a  half  times  an  amount  equivalent  to
 their  paid-up  share  capital  in  this
 country,  In  970-7l,  it  was  Rs.  62.8
 crores.  But,  with  regard  to  our  public
 sector  refienries,  only  two  have  some-
 thing  like  Rs.  380  crores  in  970-T72.
 About  60  to  70  per  cent  of  the  free
 world  mineral  oil  products,  refining
 and  marketing.  are  controlled  by  8
 international  oil  companies,  of  which,
 5  are  Americans  and  three  of  them
 have  the  privilege  of  serving  us.  I
 have  already  mentioned  about  the  nice
 Service  they  are  rendering.  They  had
 a  gross  return  of  24.2  per  cent  of  their
 total  capital  in  970-7l.  It  is  estimated
 that  out  of  the  20]  industrial  giants
 in  this  country,  Burmah  Shell  has  the
 highest  remittance  from  this  country.

 T  would  now  come  to  the  last  part
 of  the  debate.  You  have  rung  the
 bell,  I  wish  I  could  give  more  infor-
 mation  about  these  notorious  com-
 panies  and  the  manner  in  which  they
 have  served  the  country.  They  have
 swelled  their  yaulta  and  wallets.  They
 have  swelled  their  pockets.  They  are
 the  greatest  robbers  in  this  country.

 ‘forced.  them  to  sign  agreements.

 :  etc.  (Res.)
 Is  the  Government  still  thinking  in
 terms  of  those  three  alternatives?  The
 first  alternative  is  holding  of  majority
 shares.  I  hope  Mr.  Borooah,  his  Minig-
 try  and  the  Government  have  already
 understood  what  is  meant  by  holding
 of  majority  shares  in  these  companies.
 The  second  alternative  is  revision  of
 agreements.  I  do  not  know  what  they
 are  doing.  I  think  Shrj  Raja  Kulkarni
 will  be  able  to  say  much  about  it,
 They  made  our  employees,  big  and
 small  people,  sit  in  the  ante-rooms  and

 The
 last  alternative  is  nationalisation.  It
 is  the  only  answer,  I  would  request
 Mr.  Borooah,  that  he  should  lose  no
 time  in  taking  over  these  companies.
 This  should  be  decided  here  and  now.
 Nationalisation  is  a  must..  Unless  we
 do  this,  the  huge  profits  that  are  being
 taken  out  of  this  country,  the  depletion
 of  assets  and  the  retrenchment  of
 officers  will  put  this  country  in  a  diffi-
 cult  situation.

 I  recommend  this  resolution  and  I
 would  request  the  Minister  to  take  a
 decision.  Nationalisation  is  needed
 most  in  the  country,  It  is  a  much
 more  significant  step  than  the  general
 insurance  take  over.  It  will  be  a  much
 more  significant  effort  than  the  other
 measures,  policies  and  decisions  that
 we  have  taken  in  this  country  after
 the  massive  mandate  of  97l.  Let  that
 massive  mandate  give  courage  to  the
 Ministry  to  take  over  these  oil  com-
 panies.  Also,  in  view  of  the  latest
 attitude  of  the  Nixon  Administration,
 we  must  force  these  ofl  companies  of
 America  to  wind  up  their  affairs  here
 and  now.

 aft  महा  दीपक  सिह  शाक्य  (कासगंज)  :
 सभापति  महोदय,  श्री  हीरेन  मुकर्जी  द्वारा
 विदेशी  तेल  कम्पनी  यों  और  75  एकाधिकारी
 गृहों  के  नियंत्रणाधीन  अन्य  |  महत्वपूर्ण
 उद्योगों  के  राष्ट्रीकरण  के  सम्बन्ध  में  जो
 संकल्प  हस  सदन  के  सामने  शाया  है,  मैं  उसका
 विरोध  तो  नहीं  करता  परन्तु  समर्थन  भी
 नहीं  करना  चाहता  हूं  बल्कि  अपने
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 [जी  महा दीपक  सिंह  वाक्य]
 विचारों  को  ही  आपके  द्वारा  सदन  तक  पहुंचाना

 “चाहता  हूं  ।  पहले  भी  इस  सम्बन्ध  में  इस
 सदन  में  चर्चायें  हो  चुकी  है  जहां  तक  देश  की
 सम्पदा  का  सवाल  है,  देश  की  सम्पदा  देश  में
 रहें  जिससे  राष्ट्र  कौर  समाज  का  विकास  हो,
 यह  कोई  बुरी  बात  नहीं  है  लेकिन  ऐसा  लगता
 है  कि  जब  हम  जनता  की  तरफ  देखते  हैं  या
 प्रैक्टिकल  में  जब  इसको  देखते  है  तो  फल  इसके
 प्रतिकूल  ही  हमको  लगता  है  |  जनता  की
 भावनायें  इस  योजना  के  साथ  साथ  उतना
 ग्राहक  नहीं  करती  जितना  कि  करना  चाहिए
 क्योंकि  हमने  देखा  है  कि  जो  जो  योजनायें
 जनता  कौर  देश  के  लाभ  के  लिए  बनाई  जाती
 है  उनसे  पूर्णतया  लाभ  उस  जनता  को  नहीं
 मिल  पाता  जितना  कि  उसे  मिलना  चाहिए
 प्रभी  तक  जिन  जिन  वस्तुतया  का  राष्ट्रीयकरण
 हुआ  उसका  फल  हमारे  अनुकूल  या  जनता  के

 अनुकूल  उतना  नहीं  मिला  जितना  कि
 मिलना  चाहिए  था  ।  कोयले  के  राष्ट्रीयकरण
 की  बात  चलो  कौर  हमने  देखा  कि  राष्ट्रीयकरण
 होने  से  पूर्व  कोयला  बाजारों  से  गायब  हो  गया  ।
 कोयला  गायब  ही  नहीं  हुआ  बल्कि  उसकी
 कीमतों  में  भी  वृद्धि  हो गई  ।  इस  प्रकार  हम
 चाहते  तो  11६  जनता  के  झा राम  की  बात  लेकिन
 फल  उसके  प्रतिकूल  निकलता  हैं।  इसलिए
 जनता  ने  भले  ही  राष्ट्रीयकरण  का  विरोध
 न  किया  हो  लेकिन  जनता  ने  संतोष  इस  पर
 अवश्य  प्रगट  किया  है  ।

 [Supt  K.  N.  Tiwary  in  the  Chair]

 माननीय  सभापति  जी,  हमने  देखा  है  कि
 जिन  बड़े  बड़े  उद्योगों  का  राष्ट्रीयकरण
 हुआ  उसका  लाभ  भी  हमको  नहीं  मिला  है  1
 जहां  तक  उन  उद्योग  धंधों का  सवाल  है,
 कभी  तक  उनमें  घाटा  ही  ढपा  है।
 एक  बात  मैं  श्लोक  बताना  चाहत  हूं
 अरब  से  पहले  बैंको  का  राष्ट्रीयकरण  हुआ  कौर
 वह  इस  बात  को  लेकर  हुमा  कि  बैंकों  क द्वारा,
 जो  हमारे  खेतिहर  मजदूर  झौर  छोटे  तबके  के
 प्राणी  हैं  उनको  बैंकों  से  पर्याप्त  मात्रा  में
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 में  कर्जा  मिलेगा  श्र  इसके  द्वारा  हमारे
 समाज  का  सुधार  होगा  लेकिन  हा  क्या?
 हम  देखते  है  कि  जो  बड़े  बड़े  मिल  मालिक
 है,  उद्योगपति  हैं  उन्होंने  ही  नेको  के  राष्ट्रीय-
 करण  का  फायदा  उठाया  लेकिन  उन  छोटे
 किसानों  तक,  उन  खेतिहर  मजदूरों  तक  जिनको
 आराम  मिलना  चाहिए  था,  कोई  झा राम
 नहीं  मिला।  वही  कहां  हुई  कि  भ्रासमान
 से  गिरे  त्यों  खजूर  में  अटके  |  सरकार  ने  चाहा
 कि  राष्ट्रीयकरण  के  द्वारा  गरीब  किसानों
 को  लाभान्वित  किया  जाये  लेकिन  हुमा  क्या?
 उन  योजनाओं  का  लाभ  गरीब  जनता.  वक्ष
 नहीं  पहुंचा  ।  तो  ग्रावश्यक  बात  यह  है  कि  देश  की
 जनता  में  राष्ट्रीय  भावना  जाग्रत  हो,  राष्ट्रीय
 भावना  से  जनता  का  हित  हो,  इस  सम्बन्ध  में
 सरकार  को  प्र पने  लक्ष्य  में  सफलता  प्राप्त
 नहीं  हुई  है  1  दूसरे  शब्दों  में  हम  इसको  असफलता
 ही  कहेंगे  7  यदि  राष्ट्रीयकरण  की  घोषणा
 करके  देश  के  ग्राफिक  असंतुलन  को  ठीक  न
 किया  जाये,  यदि  समाज  का  विकास  उससे  होना
 सम्भव  न  हो  तो  मैं  समझता  हूं  इससे  गरीबी
 बेरोजगारी  की  बीमारी  और  भी  बढ़ती
 चली  जायेगी  ।  जब  हम  बड़े  उद्योग

 धंधों  को  अपने  हाथ  में  लेते  हैं
 तो  उसका  कुप्रभाव  छोटे  उद्योग  धंधों  पर
 भी  पड़ता  है  ।  यह  कुप्रभाव  न  पड़े  इस  के  लिये
 सरकार  को  प्रभावकारी  कदम  उठाने  चाहिए  1
 इस  सम्बस्धमें  भी  श्रमिकों  कोई  योजना  बनानी
 पड़ेगी  और  ध्यान  देना  होगा  कि  छोटे  छोटे
 उद्योग  धंधों  पर  उसका  कुप्रभाव  न  पड़े  ।  कभी

 तक  जो  झ्रापकी  नीति  रही  है,  उसका  उलटा
 ही  परिणाम  निकला  है।  जहा  तेज  तेल
 कम्पनियों  के  राष्ट्रीयकरण  का  सवाल  है,
 तेल  इलाज  के  युग  की  पति  भ्रावश्यक

 वस्तुओं  में  से  एक  है  ।  इस  वास्ते  उसका
 उत्पादन  बड़े  पैमान  पर  होना  चाहिये  शौर
 राष्ट्र  को उससे  लाभ  होना  चाहिये  |  उसकी

 वितरण  प्रणाली  को  भी  आप  एक  अच्छा  रुप

 दें  5 इस  वास्ते  जहां  तक  विदेशी  तेल  कम्पनियों
 के  शायरों  का  सवाल  हू  उनको  सरकार  प्र पने
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 अधिकार  में  से  लें  तो  इस  में  कोई  बुराई  की
 बात  नहीं  है  ।  सरकार  को  सभी  बड़े  उद्योग-
 धंधों  का  राष्ट्रीकरण  करना  चाहिए  |  ऐसा
 अगर ,  किया  गया  तो  यह  एक  भ्रमणी  बात

 होगी।  हमने  देखा  है  कि  75  बड़े  बड़े  विजिलेंस

 हाउसेस  ऐसे  हैं  जो  एकाधिकार  स्थापित  किए
 हुए  हैं  1  वहां  च्  पूंजीपतियों  का एकाधिकार
 है  सरकार  को  उस  झोर  भी  ध्यान  देना  होगा
 मैं  ग्रा पके  सामने  पांच  छ:  सुझाव  रनों  चाहता

 *
 हुं।  पहला यह  है  कि  75  जो  बड़े  बड़े  उद्योग

 बंधे  ह ैजिन  पर  उद्योगपतियों  का  एकाधिकार
 है,  सरकार  उनको  तुरन्त  समाप्त  कर.  दे  ।

 हम  एक  तरफ  छोटे  छोटे  उद्योग  धंधों  का
 *  विकास  करता  चाहते  हैं  कौर  दूसरी  तरफ

 बड़े  उद्योग  धंधों  का  राष्ट्रीयकरण  करना  चाहते
 हैं।  क्‍या  प्रकार  ने  इस  बात  पर  विचार
 किया  है

 श्री  मूल  चन्द्र  डागा  :  यह  क्‍या  जन  संघ
 की  नीति  है?

 श्री  सहा वी पक  सिह  शाक्य  :  श्राप  खामोश

 रहें  ।  बाद  भें  जो  कहना  है  कह  लें  7  मैं  चाहता
 हूं  कि  सरकार  दोनों  का  कार्य  क्षेत्र  निर्धारित
 कर  दे  ।  जो  वस्तु  छोटे  उद्योग  धंधों  के  ब्रदर
 पैदा  की  जाए,  जो  माल  वहां  बनाया  जाए,
 बह  बड़े  उद्योग  घंघों के  भ्रमर  न  बनाया  जाए।
 स्माल  स्केल  इंडस्ट्रीज  के  डिवेलपमेंट  का  जो
 लक्ष्य  हमने  अ्रपनाया  है  ,  उसको  हमको  पूरा
 करना  *“होया  शौर  ऐसा  तभी  हो  सकेगा  यदि
 हमने  उनको  बढ़ावा  दिया।

 मंहगाई  न  बड़े  इसको  भी  हमें  देखना  होगा
 जिस  खोज  का  राष्ट्रीयकरण  किया  जाता  हैं
 देखने  नें  भाया  हैं  उसके  दाम  बढ़  जाते  हैं  |
 प्रसस्तुलन  पैदा  हो  जाता  है  कौर  बेरोजगारी
 जो  बढ़ता है  भोर  मजदूरों

 में  भी  असन्तोष
 फैंबूंती  है,  इस  वास्ते  Ww  ae  भी  सरकार  को
 ध्यान  डे  ता.  EAT  ।

 ete.  (Res.)

 राष्ट्रीकरण  का  हम  विरोध  नहीं
 करना  चाहते  |  लेकिन  सरकारो-करण  का  हम
 विरोध  करना  चाहते  हैं  ।  राष्ट्रीयकरण  की
 प्राय  में  सरकारो-करण  नहीं  होना  चाहिए  |
 यदि  राष्ट्रकी  कोई  योजना  जनता  के  हित  के
 लिए  निकलती  हैं  तो  वह  जनता  तक  पहुंचनी
 चाहिए  ब्रोकर  सरकारों  तंत्र  तक  ही  उसका
 लाभ  सीमित  नहीं  रहना  चाहिए  परन्तु  राष्ट्रीय
 करण  की  शा  म॑  सरकारी  तंत्र  पनप  रहा
 हैं  1

 हमने  राजनैतिक  क्षेत्र  में  बादे  शी  दासता
 से  मुक्ति  पाई  हैं,  इसमें  कोई  शक  नहीं  हैं  |
 आधिक  क्षेत्र  में  भी  उनके  प्रभुत्व  कौर  दबाव  से
 हम  मुक्त  हो  सके,  इसको  लिए  भी  सरकार
 को  प्रभावकारी  कदम  उठाने  चाहिये  ।

 SHRI  M.  RAM  GOPAL  REDDY
 (Nizamabad)  Mr.  Chairman  I  care
 fully  listended  to  the  speeches  of  Shri
 H  N.  Mukerjee  and  Shri  Bhagwat  Jha
 Azad,  two  senior  Members  of  this
 House,  and  I  agree  with  them  in  res-
 pec,  of  nationalisation  of  these  oil
 companies.  We  had  an  agreement
 with  these  oil  companies  in  1951-52  for
 i5  years  and  25  years,  and  on  expiry
 of  the  period  of  agreement,  we  have  to
 nationalise  them,  The  amount  that
 they  are  sending  by  way  of  dividends
 to  their  countries  is  too  much.  I  do
 hot  know  how  our  Government  is
 allowing  40  per  cent  dividends  to  he
 repatriated  to  their  countries.  After
 the  introduction  of  the  Company  Taw
 in  our  country,  no  company  is  allowed
 to  pay  more  than  8  per  cent  dividend.
 and  several  companies  have  restricted
 declaration  of  dividend  only  to  2
 per  cent.  I  do  not  know  why  this  Gov-
 ernment  has  allowed  40  per  cent
 dividends  to  be  sent  out.

 Mr.  Bhagwat  Jha  Azad  said  that  all
 Indians  were  elther  being  removed
 from  services  or  being  Yorced  to  retire.
 T  am  going  to  digpute  this.  I  have  not
 got  the  knowledge  about  the  whole  of

 oo  .
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 India,  but,  definitely,  I  have  got  the
 knowledge  about  my  own  State,  name-
 ly,  Andhra  Pradesh.  There,  the
 Indian  officers  are  being  very  well
 treated  and  are  being  extended  all  the
 respect  and  courtesy.  I  do  not  know
 from  where  he  gathered  this  informa-
 tion.  If  he  thinks  that  this  informa-
 tion  is  correct,  I  request  the  Govern-
 ment  to  appoint  a  committee  of  in-
 quiry  so  that  it  may  go  into  all  these
 aspects,

 The  learned  Professor,  while  speak-
 ing  about  foreign  oil  companies,  has
 brought  75  monopoly  houses  in  ihe
 picture,  and  he  has  said  that.  within
 two  or  five  years,  the  assets  of  Tatas
 and  Birlags  have  gone  up  by  Rs,  00
 crores.  Here  I  want  to  know  whether
 this  amount  is  investeq  in  industries
 or  kept  in  cash,  whether  labour  is
 employed  or  not,  whether  labour  is
 Paid  wages  as  per  the  Wage  Board’s
 recommendations  or  not,  whether
 these  companies  are  paying  the  excise
 duty  or  not,  whether  these  companies
 are  paying  sales  tax  or  not,  whether
 these  companies  are  paying  income
 tax  or  not  and  whether  they  are  pay-
 ing  the  Provident  Fund  of  the  m=
 ployees  or  not.  If  these  companies
 are  just  following  all  the  rules  and
 regulations  of  the  Government,  I  want
 to  know,  how  are  they  making  money?
 If  they  are  making  money,  even  after
 abiding  by  the  rules  and  regulations
 of  the  country,  we  have  to  give  al
 credit  to  them.  We  need  have  no
 Opjection  when  they  are  making
 money.  But  they  are  not  just  wasting
 their  money  in  horse  races  or  some
 other  unproductive  activities,  but  they
 are  investing  that  money  to  create
 further  employment  potential.

 Now,  the  learned  professor  wants
 that  all  these  monopoly  houses  should
 be  nationalised.  I  want  to  know—for
 what  purpose?  Can  he  manage  these
 companies  better  than  these  people?
 Will  the  professor  be  able  to  make
 more  profits  and  create  more  assets?
 I  want  to  know?  Will  hg  pay  more
 income  tax  end  other  taxes  to  the
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 Government,  Our  Indiraji's  Govern-
 ment  has,  of  course,  embafked  upon
 nationalisation  of  some  industries,  jut
 it  does  not  mean  that  We  are  going  to
 nationalise  everything.  After-all,
 nationalisation  is  not  going  to  bring.
 any  prosperity.  Wherever  ‘any  con-
 cern  is  not  being  properly  managed
 and  wherever  there  is

 ae
 pnly  such

 companies  are  definitely\  going  to  be
 nationalised  and  ‘taken  over  by  the
 Government  and  that  we  have  done.
 But  those  cOmpanies  which  are  being.
 managed  well  and  show  good  résults
 and  are  employing  people  and  are  pay-
 ing  dividend,  gratuity  and  bonus  gna
 everything,  whatever  Parliament
 passes—]  do  not  know  where  ig«  the
 reason  of  taking  over  such  companies.
 If  only  on  account  of  some  spite,
 are  going  to  do  something,  that  is  mot
 patriotism.  The  only  patriotic  thing
 is  to  increase  the  production  of  the
 country,  to  create  more  potential  for
 employment  and  to  pay  good  amounts
 to  the  Government's  coffers—that
 should  be  the  criterion  and  no  telling
 day-in  and  day-out  thatwe  are  going
 to  nationalise  this  and  that.  Whether
 we  can  manage  that  well  or  not  that
 we  have  to  see,  Our  Government  is
 committed  to  a  mixed  economy.  In
 mixed  economy,  if  you  are  going  to
 do  away  all  the  private  people,  why
 not  have  State  monopoly?  Of  course,
 that  is  the  Communist  philosophy  and
 if  he  says  that  this  is  the  policy  of
 the  Communist  Party,  then  I  can
 understand.  Bet  if  he  is  going  to
 thrust  it  on  the  Congress  Government,
 we  are  not  going  to  accept  that.

 If  we  want  to  see  our  country‘prus-
 per,  we  should  allow  the  private  sector
 to  grow  and  grow  within  limits  and
 after  paying  every  tax  to  the  Govern-
 mert  and  giving  every  facility  to  the
 labour  and  providing  the  labour  hous
 ing,  medical,  educational  and  other
 facilities.  If  any  private  concern  is
 making  money  in  spite  of  that  we
 should  not  grudge  it.

 Moreover,  all  the  money  these
 seventy  five  monopol.  houses  have
 got,  they  are  investing  in  further  fac
 tories  which  the  Government  cannot

 —ae
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 do.  *  The  Government  cannot  do
 everything  and  that  is  why  it  has  been
 wisely  decided  that  we  should  have  a
 mixed  economy.  And  in  a  mixec
 conomy—of  course,  some  people  may
 say  that  being  a  Congressman,  I  am
 talking  ‘ike  that.  Sir,  neither  have  I
 beens  an:  industrialist  nor  am  I  a  big
 monopol!  I  am  a  small  ryot  hav-
 ing  30  acres  of  land  and  I  am  straight
 coming  from  the  village:to  Parliament
 here.  I  see,  Sir,  it  has  become’  &
 fashion  to  go  on  asking  day  in  ond
 day  out  for  nationalisation  of  every-

 “thing.  I  do  not  know  what  these
 people  are  going  to  de.

 .

 That  is  why  I  express  my  disap-
 proval  of  nationalisation  of  any  busi-
 ness  concern  that  is  run  on  sound  lines
 ang  for  the  benefit  of  the  country  and
 these  foreign  companoies)  when  they
 fo  out,  we  have  to  bring  them  under
 an  autontmous  body  and  a  corpora-
 tion.

 SHRI  KRISHNA  CHANDRA  HAL-
 DER  (Ausgram):  I  would  like  to  speak
 in  Bengali  which  is  now  an  inter-
 national  language.

 AN  HON.  MEMBER:  Is  it  an  inter-
 national  language?

 SHRI  KRISHNA  CHANDRA  HAL-
 DER:  Yes,  surely.  ‘Sir,  on  behalf  of
 my  party,  the  CPI(M)  I  extend  my
 full  support  to  this  resolution  of  Prof.
 Hiren  Mukherjee  for  the  nationalisa-
 tion  of  the  Foreign  Oil  Companies  and
 the  75  Monopoly  Houses.  You  are
 aware,  Sir,  that  these  Forefgn  Oil
 Companies  have  repatriated  Rs.  040
 crores  of  rupees  toe  their  parent  coun-
 tries  during  the  last  4  years.  ‘You
 also  know,  Sir,  that  every  year  these
 foreign  companies  are  taking  away
 about  24  times  their  capital  invest-
 ment  to  their  own  countries  by  way  of
 profits  through  exploitation  of  our
 country.  They  are‘further  eating  away
 their  capital  assets  by  3  per  cent  every
 ‘The  Original  speech  was  deliveredin  Bengal...
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 year.  Sir,  ‘during  the  crisis  of  972
 these  companies  blackmailed  our’  coun-
 try  and  deprived  us  of  foreign  ex-
 change  to  the  tune  of  44  crores  of
 rupees,  Apart  frqm  that  Sir,  these
 foreign  oil  companies  like  Burmah
 Shell,  ESSO  etc.  are  also  cheating  the
 people  of  this  country  in  the  matter
 of  cooking  gas.  The  content  of  Gas
 in  the  cylinders  is  being  gradually
 reduced.  Moreover,  Sir,  these  com-
 panies  are  now  diverting  their  invest-
 ment  to  other  fields  like  the  produc-
 tion  of  carpolish  and  spark  plugs  etc.
 I  will  further  point  out  that  these
 companies  have  not  yet  indianised
 their  top  executive  posts.  All  the  top
 and  medium  executive  posts  in  these
 companies  “are  still  being  manned  by
 people  from  their  own  countries,  Sir,
 all  these  things  have  been  pointed  by
 the  mover  of  this  resolution,  viz.  hon.
 Shri  Hiren  Mukherjee  and  other
 speakers  like  Shri  Ss.  M.  Banerjee  etc,
 Only  Shri  Ram  Gopal  Reddy  has  sung
 a  different  tune.  We  know  Sir,  that
 oil  is  un  essential  item  in  various  fielus
 of  activity.  We  need  diesel  oil  for
 running  our  trains.  The  goods  trains
 are  hauled  by  diesel  engines.  They
 have  a  vital  role  in  the  defence  of
 the  country.  Therefore  if  we  are  de-
 pendent  on  these  foreign  compauieg
 for  our  requirements  of  petrol  and
 petroleum  products,  we  are  greatly
 handicapped.  They  dictate  their  terms
 to  us  and  always  try  to  guin  advantage
 at  our  cost.  The  foreign  capitalist
 countries  who  supply  us  with  crude
 oil,  always  try  to  impose  their  policies
 on  us.  This  has  been  our  bitter  ex-
 perience  in  the  past.  We  are  often
 blackmailed  by  them.  Therefore  it  is
 quite  imperative  and  we  are  duty
 bound  to  nationalise  these  foreign  oll
 companies  at  the  earliest.  Now,  Sir,  I
 will  speak  about  the  75  capitalist
 monopo'y  hoses  existing  in  our  coun-
 try.  These  monopoly  houses  should
 also  be  nationalised  forthwith.  The
 Government  had  been  waxing  eloquent
 about  the  ‘Garibi  Hatao’  and  about
 ushering  in  socialism  etc,  But  Sir,  we
 have  witnessed  the  progress  of  several
 five  year  plans.  ‘Fhe  4th  Five  Year
 Plan  will  come  to  an  end  in  974  and.

 Bengall  —
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 yet  we  see  that  22  crores  of  people  in
 our  country  live  below  the  poverty
 line  as  admitted  by  the  Government.  J
 will  rather  say  Sir,  that  they  are  on
 the  starvation  level.  With  the  pro-
 @ress  of  our  plans  we  find  that  crores
 of  young  and  able  bodied  people  of
 our  country  who  are  eager  to  work  to
 bring  prosperity  to  the  countty  and
 to  raise  the  national  wealth  are  not
 getting  any  employment  opportunities.
 They  are  compelled  to  waste  away
 their  life  and  energy.  In  the  rural
 areas  crores  of  people  are  not  getting
 any  employment  in  the  farm  and
 fields.  It  is  a  great  misfortune  that
 in  our  country  where  the  population  is
 like  55  crores,  about  34  crores  young
 men  are  unemployed.  What  a  shame-

 Sir,  only  through  adop-
 tion  of  this  resolution,  the  Government
 can  prove  its  honesty  and  sincerity
 about  all  the  talk  of  ‘Garibi  Hatao’
 and  socialism  etc.  which  they  had  been
 shouting  about  all  along.  This  resolu-
 tion  is  a  test  whereby  they  can  prove
 that  they  are  not  simply  decieving  and
 bluffing  the  people  but  are  serious
 about  establishing  socialism  in  this
 country,  Hon.  Member  Shri  Ram
 Gopal  Reddy  advocated  in  favour  of
 the  75  monopoly  houses  and  vested
 interests  in  the  name  of  mixed  eco-
 flomy.  I  will  thank  Shri  Bhagwat  Jha
 Azad  of  the  ruling  Congress  party  who
 boldly  and  strongly  supported  this
 resolution.  Now  the  question  is
 whether  the  Government  sincerely
 wants  progress  in  the  country.  The
 capitalist  countries  of  the  world  today
 want  to  exploit  our  country  through
 these  monopolists  and  vested  interests
 and  they  want  to  retard  our  progress
 then  we  try  to  bring  about  land  re-
 forms  in  our  country,  they  conspire
 to  thwart  our  efforts.  Therefore,  the
 Government's  declared  policies,  where
 there  is  room  for  ample  bunglings
 under  the  pretex  of  mixed  economy,
 to  protect  and  safeguard  the  interests
 of  these  monopolists  and  big  businesg
 houses,  should  be  radically  changed.
 Ufiless  this  is  done,  you  will  not  be
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 able  to  save  the  country  from  the,evils
 like  deficit  financing,  inflation  and  the
 frightening  burden  of  heavy  taxation.
 The  hon.  Member  Shri  Ram  Gopal
 Reddy  has  asked  that  if  we  nationalise
 the  monopoly  houses  then  wherefrom*
 will  we  gef  the  revenue  of  income  tex
 etc.,  and  how  will  our  industries  grow?
 Sir,  for  his  information  I  jwillt  tell
 him  that—in  1963-64  the  toté!  assets
 of  the  75  monopoly  houses  amounted
 to  Rs.  2609.9  ‘crores.  That  went  up
 to  ‘Rs.  4032.4  crores  in  ‘1967-68  and  in
 1972-73  their  total  assets  have  touched
 the  figure  of  Rs.  6200  crores.  From
 this  we  can  judge  how  they  are  ex-
 ploiting  the  country.  ,  Every  four  years  .
 their  assets  are  going,up  by  200  per
 cent.  But  Sir,  their  employment  po-
 tentialities  on  the  other  hand,  is  going
 down  by  7  per  cent  every  year.  Yet
 the  Government  has  granted  286  new
 licences  to  these  houses  in  1969.  In
 970  again,  out  of  47  licences  that
 were  granted  by  Government,  20
 licences  went  to  20  monopoly  houses.
 In  1971.  out  of  59  new  licences
 granted,  l4  went  to  these  mono-
 polists  like  Birlas  and  Tatas,  Sir,  under
 the  provision  of  M.R.T.P.  Act,  if  a
 business  house  applies  for  expansion
 worth  25  lakhs  or  more,  it  will  come
 under  the  restrictions  provided  for  in
 the  Act.  In  order  to  circumvent  the
 provisions  of  this  Act  they  always
 apply  for  expansion  just  short  of  this
 amount  and  in  this  way  corner  all  the
 industrial  licences.  I  will  therefore,
 sound  a  note  of  warning  that  if  you
 really  want  the  progress  of  the  coun-
 try,  if  you  really  want  to  combat  the
 dreadful  unemployment  in  the  country, if  you  want  to  combat  the  sickening
 poverty  in  the  country  and  if  you
 want  to  follow  an  independent  eco-
 nomic  and  foreign  policy  then  you
 must  nationalise  these  foreign  oil
 companies  and  the  75  monopoly  houses
 in  the  country.  There  is  no  choice
 before  you.  The  cOlosss]  profits  of
 these  companies  are  being  turned  into
 black  money  and  they  are  piling  up
 in  the  banks  in  foreign  countries,  If
 you  car  répatriate  all  that—money  and
 use  it  for  the  development  of  the
 .ountry,  only  then  the  cherished  pro-
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 gress  is  possible.  Unless  you  do  that,
 the  image  @f  Shrimati  Indira  Gandhi
 will  be  tarnished  very  soon,  and  you
 will  not  be  able  to  prevent  the  explo-
 sive  revolutionary  situation  in  the
 country  in  the  coming  years.  You

 ‘cannot  deceive  the  people  any  langer.
 The  suffering,  and  exploited  masses
 will  not  hesitate  to  rise  in  revolt  and
 to  shed  theiry  blood  to  snath  their
 rights  and  redeem  themselves.  A
 bloody  revolution  is  around  the  corner.
 With  this  note  of  warning,  Sir,  I

 again,  express  my  whole  hearted
 support  to  this  resolution.
 —_~

 ‘SHRI  RAJA  KULKARNI  (Bombay—
 North-East):  Mr,  Chairman,  the  Reso-
 lution  moved  by  Prof,  Mukerjee  has

 ‘two  aspects.  I  wish  he  accepts  the
 amendment  of  Shri  Daga  and  separates
 the  two  issues,  nationalisation  of
 foreign  oil  companies  and  nationalisa-
 tion  of  the  undertakings  belonging  to
 the  75  monopoly  houses,  because  this
 is  necessary  to  focus  attention  on  the
 burning  and  urgent  issue  where  the
 whole  country  has  made  out  a  specific
 case,  a  case  which  has  to  be  taken
 cognisance  of  in  the  context  of  the
 country’s  national  oil  policy.  If  all
 the  members  of  the  House  unanimous-
 ly  join  and  tell  Government  that  any
 delay  and  indecision  on  nationalising
 the  foreign  oil  companies  would  be
 harmful  to  the  national  policy  itself,
 it  would  have  a  decisive  effect.  If  at-
 tention  is  focussed  on  this  by  separat-
 ing  the  other  issue  from  it,  it  would
 be  more  in  the  interest  of  the  House.
 This  is  my  suggestion.  I  would,
 therefore,  confine  my  remarks  to  the
 question  of  the  nationalisation  of  the
 foreign  oil  companies.

 I  have  through  the  trade  union
 movement,  both  at  the  nation  level
 and  at  the  international  level  during
 last  2  years,  been  in  the  know  of  the
 working  of  the  international  oi:  com-
 panies.  I  have  seen  their  working
 both  in  this  country  and  in  other  Asian
 countries,  In  the  Middle  East.  coun-
 tries,  in  the,  Latin:  American  countries
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 I  would  like  to  draw  the  attention

 of  the  Petroleum  Ministry  to  the  need
 to  revise  its  opinion  about  the  working
 of  these  oil  companies  in  this  country
 on  the  basis  of  the  recommendations
 and  conclusions  of  the  Price  Inquiry
 Committee  which  the  Ministry  itself
 had  appointed  during  the  sixties.  Now
 the  time  has  come  when  without  na-
 lionaliging  these  foreign  oil  companies.
 the  task  that  the  Petroleum  Ministry
 has  undertaken,  of  making  the  country
 self-reliant  and  self-sufficient  in  pét-
 roleum  resources  would  be,  practically
 impossible.  Since  97l,  the  Petroleum
 Ministry  has  been  delaying  on  this
 issue,  {n  not  taking  any  decision,  In
 this  House,  practically  on  a  number
 of  occasions  during  the  last  two  years.
 this  issue  had  come  in  the  form  of
 questions,  short  notice  questions,  and
 some  discussions  also  have  taken  place.
 But  though  Government  had  always
 been  saying  that  they  wére  not  against
 nationalisation,  the  reply  of  the  Pet-
 roleum  Ministry  was  evasive.  The
 House  was  told  on  a  number  of  occas-
 sions  that  Government  has  got  three
 points  under  consideration.  One  is
 the  revision  of  the  refinery  agree-
 ments,  another  is  equity  participation
 and  the  third  is  nationalisation.  On
 every  occasion  when  the  question  was
 asked  for  nationalising  the  oil  com-
 panies,  Government  have  been  giving
 9  vague  reply  on  all  these  three  points.
 Employees  are  disgusted  with  the  oil
 companies  because  they  followed  an
 anti-labour  policy.  Reference  was
 made  by  my  predecessor,  Shri  Bhagwat
 Jha  Azad,  as  to  how,  when  he  was  the
 Labour  Minister,  the  oil  companies
 worked.  They  reduced  the  number  of
 employees  on  the  ground  that  they  had
 no  work.  Enquiries  were  also  held,
 but  I  am  not  here  demanding  nation-
 alisation  only  on  the  ground  of  anti-
 labour  facilities  of  oll  companies.

 THE  MINISTER  OF  PARLIAMENT-
 ARY  AFFAIRS  (SHRI  RAGHU  RA-
 MAIAH):  Excuse  my  intervention;
 since  there  ig  a  very  lacge  number  of
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 speakers,  may  I  suggest  that  the  time
 be  extended  by  two  hours?

 MR.  CHAIRMAN:  If  that  is  the
 pleasure  of  the  House,  we  can,

 What  is  the  pleasure  of  the  House?

 SEVERAL  HON.  MEMBERS:
 yes.  Extend.

 MR.  CHAIRMAN:  By  how  much?

 Yes,

 SHRI]  K.  RAGHU  RAMAIAH;  Two
 hours.

 SOME  HON.  MEMBERS:  Two  hours.

 MR,  CHAIRMAN:  Then,  an  exten-
 sion  of  time  by  two  hours  is  granted.

 SHRI  RAJA  KULKARNI:  Thank
 you,

 SHRlt  BHAGWAT  JHA  AZAD:  I
 want  to  be  allowed  to  speak  again
 because  the  time  is  extended.

 SHRI  KRISHNA  CHANDRA  HAL-
 DER  (Ausgram):  I  agree  with  Mr.
 Bhagwat  Jha  Azad  and  I  want  to
 speak  again.

 DR.  RANEN  SEN:  Some  Members
 have  not  given  their  name,  if  they
 know  that  the  time  has  been  extended,
 they  may  also  wish  to  participate.

 MR.  CHAIRMAN:  If  they  send  their
 names  they  will  be  allowed  to  speak.

 SHRI  RAJA  KULKARNI:  I  am
 supporting  the  demand  for  nationalisa-
 tion  of  the  Burmah-Shell,  ESSO  and
 CALTEX  not  merely  on  the  ground
 that  they  have  been  following  an  anti-
 labour  policy.  My  contention  has
 been  that  their  anti-labour  policy  is
 part  of  their  anti-national  policies,
 which  they  have  been  following  dur-
 ing  the  last  so  many  years.  Their  con-
 tinued  existence  any  longer,  whether
 lt  is  in  the  refineries  or  in  the  market-
 Ing,  is  harmful  for  the  national  growth
 for  the  growth  of  our  economy.

 The  refinery  agreements  were*  enter-
 ed  into  about  20  years  ago,  in  1951,
 2982  or  953,“when  we  had  not  for-
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 mulated  our  national  policyon  oil,  A.
 lot  of  changes  have  taken  place  since
 the  last  refinery  agreements.  Today.
 the  continued  existence  of  these  three-
 refinery  agreements  is  an  affront  to
 our  national  pride  and  our  hational
 economic  policy.  So,  we  cannot
 tolerate  this  national  ‘affront  by  con-
 tinuing  even  for  a  day(  these  refinery
 agreements.  Therefore,  we  demand
 that  these  refinery  agreements,  even
 if  possible,  unilaterally,  should  be
 torn  up  and  they  should  be  dis-
 regarded  completely.  They  should  be
 set  aside.  I  do  not  understand,  ely
 the  Petroleu;,  Ministry  hag  not  shown
 that  courage  to  take  such  decisions.
 [  do  not  know*what  risk  they  are
 thinking  of  in  making  such  an  an
 nouncement,  Probab:y  they  think  that
 there  would  be  certain  international
 repercussions.  I  am  coming  to  that
 aspect  at  a  later  stage—about  the  so-
 called  international  repercussions.

 The  refinery  agreements  today  are
 un  affront  to  our  national  economic
 growth,  Secondly  the  equity  partici-
 pation  proposals  which  have  been  sub-
 mitted  by  the  Esso  and  the  Burma-
 Shell  are  nothing  short  of  a  sales  deal

 [  am  sure  they  have  something  up
 their  sleeves.  The  offer  is  76  per  cent
 in  ESSO  or  BL  per  cent  in  the  case  of
 Burma  Shell.  Why  do  they  want  a
 market  deal?  They  know,  they  can-
 not  exist  otherwise.  They  want  to
 continue  !  -  in  the  interest  of  their
 internatin  oe  parcs{  companies.  This
 selling-out,  of  sures  is  also  obsolete.
 The  method  of  share-purchase  is  not
 in  the  interest  of  our  national  eco-
 nomy.  I  shall  come  to  the  details  later
 on,  ‘

 My  contention  is  that  te  refinery
 agreements  are  completely  out  dated
 and  they  have  to  be  set  aside  im-
 mediately.  The  only  alternative  that
 exists  is  nationalisation  outright,  But
 we  should  also  consider  difficulties.
 There  is  no  reason  why  there  should
 be  delay.  The  Govertiment  should
 consider  the  changes  that  have  taken
 place  during  the  last  20  years  at  the
 Intern’tional  level  as  well  ag  in  our
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 own  coe@ntry  in  respete  of  the  develop.
 “ment  of  the  patroleum  industry.

 As  a  Member  of  this  House  as  well
 as  a  responsible  trade  union  worker,
 I  ‘have  ,analysed  the  refinery  agree.

 «ments  and  have  made  out  a  case  for
 nationalisation  of  these  oil  companies
 which  “I  gpll  “phased-out  nationalisa-
 tion.”  I  have  submitted  concrete  pro-
 posals  to  the  Patro‘eum  Ministry  on
 3lst  August,  1972,  The  Petroleum
 Ministry  wrote  to  me  that  the  matter
 was  being  examined  and  it  was  also

 ~etaken  up  for  discussion  in  the  Con-
 sultative  Committee.  But  apart  from
 djscussion  the  Government  has  not
 taken  up  the  isstfes  seriously.  In  the
 meanwhile  the  international  situa-
 tion  is  slipping  out  of  the  control  of
 our  Government  and  the  Government
 is  not  taking  cognisance  of  that.  The
 more  delay,  the  more  difficulties  will
 be  created  in  the  way  of  Government
 taking  drastic  and  firm  decisions.

 Government  have  sent  one  or  two
 of  their  officers  to  take  stock  of  the
 situalion  and  see  whether  crude  oi)
 was  availiable  in  the  middle  east  07
 not.  If  a  decision  is  to  be  taken,
 crude  is  lo  be  mace  available  at
 eheaper  price.  There  should  be  un
 interrupted’  flow  of  crude  on  a  long
 lerm  basis.  It  is  not  difficult  to  deal
 on  government  to  government  level  on
 this  issue  in  the  Middle-East  coun-
 tries.  I  want  the  Government  to  ac
 cept  immediately  my  proposition  and
 declare  in  this  House  that  the  refinery
 agreements  do  not  exist  any  longer.
 All  the  facilities  which  have  been  given
 to-the  oil  companies  for  the  inter-
 national  trade,  protection  and  other
 things  by  way  of  concessions  should be  taken  away  immediately.  Similarly
 legis‘ation  should  be  brought  by  the
 Government  here  immediately  declar-
 ing  its  Intention  to  nationalise  the
 oil  industry  on  a  certain  day,  say,  after
 five  years  In  1979-80.  They  should
 also  deolare  that  they  stand  nation-
 alised  on  that  day  and  till  that  time
 they  can  take  over

 management  of
 these  companies.  The  Government

 etc.  (Res.),
 has  got  those,  powers.  This  interven.
 ing  period  that  is  four  or  five  years  is
 probably  required  to  strengthen  the-
 hands  of  the  Indian  Oil  Corporation.
 and  the  Oil  and  Natural  Gas  Com-
 mission  to  plant  themselves  effectively
 in  the  international  market  both  for
 international  business  in  crude  as  well
 as  in  products.  This  time  can  also
 be  utilised  for  negotiating  with  the  oil
 companies  the  price  of  their  assets
 here.  Now  they  have  repatriated  a  lot
 of  funds  and  they  are  adopting  the
 policy  of  disinvestment.  In  the  light
 of  our  national  policy  that  only  an
 “amount”  is  payable  and  not  compen.
 sation.  In  consideration  of  the  profits
 and  other  monies  they  have  repatriated
 Government  should  dictate  the  price
 to  be  paid  to  them.  But  the  declara-
 tion  of  nationalisation  should  be  by
 legislation.

 There  is  no  risk  of  international  re-
 percussions.  During  the  last  20  years,
 l2  countries  have  nationalised  the
 foreign  oil  companies  and  no  political
 wars  have  taken  place  on  this  issue.
 So,  there  is  not  going  to  be  any  politi-
 cal  tension  between  America  and  India
 on  the  issue  of  oil  companies.  There
 are  other  issues  to  fight  about.  It  is
 an  internationally  accepted  principle,
 that  every  national  government  has  the
 sovereign  right  of  ownership  and  >
 management  of  its  natural  resources
 No  country  can  start  a  war  on  this
 issue.  I  would,  therefore,  request  that
 the  decision  to  nationalise  foreign  oil
 companies  be  taken  immediately,

 at  भागीरथ  भंवर  (झा बझा)  :सभापति

 महोदय  ,प्रो०  मुकर्जी  ने  जो  प्रस्ताव  प्रस्तुत
 किया  है  मैं  उसका  समर्थन  करता  चाहता
 हूं।  भ्राजादी  के  25  साल  बाद भी  यदि  विदेशी
 कम्पनियां  हमारे  देश  से  करोड़ों  रुपये  कमाकर
 विदेश  भेजती  रहें  तो  यह  कोई  अच्छी  बात

 नहीं  है।  हम  कम्पनियों  के  तत्काल  राष्ट्रीय-
 करण  किये  जाने  के  पक्ष  में  भी  मैं  हूं  लेकिन  एक
 बात  मैं  कहता  चाहता  हूं  ,  जैसा  कि  हमारे  रेड्डी  ,

 साहब  ते  भी  कहां,  "राष्ट्रीकरण  की  सभी
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 जगह  आवाजें  लगाई  जाती  हैं  लेकिन  राष्ट्रीय-
 करण  के  बाद  उसकी  व्यवस्थायें  ठीक  से  नहीं  हो
 पाती  हैं।  इसीलिए  राष्ट्रीयकरण  का  जो  नारा
 है  वह  बदनाम  होता  जा  रहा  है।  मैं  कहता

 :  हूं  राष्ट्रीयकरण  तो  होना  ही  चाहिए  लेकिन
 “साथ  ही  राष्ट्रीकरण  के  बाद  जो  भी  कम्पनियां

 हो,  चाहे  तेल  कम्पनियां  या  कोई  विदेशी
 “कम्पनियां,  मुनाफे  की  बात  भी  सामने  आती  है  1
 करोड़ों  और  अरबों  रुपयां  मुनाफे  के  रूप  में

 दिया  जाता  है,  यह  बात  भी  अच्छी  नहीं  है  ।
 इसीलिए  मैं  चाहता  हूं  जिन  कम्पनियों  ने  इस
 देश  में  करोड़ों  रुपया  कमाया  और  ब्र पने  देश
 भेजा,  उन्होंने  मुनाफे  के  रुप  में  काफी  पैसा
 ले  लिया,  शब  यदि  उनका  राष्ट्रीयकरण  किया
 जाये  तो  मुनाफे  देने  की कोई  आवश्यकता  नहीं
 है  1

 एक  बात  मैं  कौर  कहना  चाहूंगा  |  हम
 राष्ट्रीय कर रण  के  लिये  साधन  जुटाना  चाहते
 है  लेकिन  मैं  समझता  हूं  शायद  राष्ट्रीयकरण
 के  लिये  इस  प्रकार  की  भावनायें  अभी  तक
 पैदा  नहीं  हुई  हैं  ।  कई  राष्ट्रीयकरण  हमने
 देखे  हैं,  यहां  केन्द्र  में  भ्र ौर  प्रदेशों  में  भी  हुए
 है  लेकिन  किसी  भी  चीज  का  राष्ट्रीयकरण
 करने  के  बाद  राष्ट्रीय  रूप  में  उसके  ऊपर  न
 जनता  सोचती  है  और  न  हमारी  शासकीय “
 मशीनरी  सोचती  है  ।  इसलिए  इस  तरह  की
 भावना  पैदा  की  जानी  चाहिए  श्र  जो
 अस्तिव  यहां  पर  प्रस्तुत  हुभा है  उसका  मैं
 समर्थन  करता  हुं  1

 श्री  मूलचन्द  डागा  (पाली):  सभापति
 जी,  यहां  पर  दो  नारे  बहुत  चलते  हैं-एक
 तो  गरीबी  हटा धो  कौर  दूसरे  राष्ट्रीयकरण
 करो  a  दोनों  नारों  का  ही  जोर  है  ।  एक  तरफ

 जो  प्रगति शील  लोग  हैं  वे  एक  बात  कहेंगे कि
 हर  एक  च्षीज  को  तेशनलाइज  करो  |  राज

 यहां  पर  जनसंघ  के  एक  प्रच्छे  बकता  ने  एक
 बात  कही  कि  राष्ट्रीयकरण  किया  जाये  तो  मैं
 ते  उनसे  प्रश्न  किया  कि  आझ्राप्रकी  पार्टी  कीं
 नीति  क्‍या  है?  जोड़ने  क़हा मैं वे  सोचा

 होती  है  कि  लोगों  की
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 कि  चलती  हवा  में  मैं  भी  यह  बात  कृ हदू।
 कांग्रेस  पार्टी  की  जो  नीति  है  उसके  खिलाफ
 भी  हम  लोग  कहते  हैं।  कोई  भी  पालिसी
 सरकार  की  होती  है  उसके  पीछे  भावना  यह

 गरीबी  .  .मिटे
 लेकिन  राष्ट्रीयकरण  कर  दो  तो,  गरीबी  हट
 जायेंगी  ,  अगर  गरीबी  हटाने  का  इलाज
 है  तो  यह  बात  मेरी  समझ  में  नहीं  शाई  ।
 समाजवाद  लाने  का  तरीका  यह  नहीं  है  कि
 हर  चीज  का  राष्ट्रीयकरण  कर  दिया  जाये
 हमारी  एक  नीति  होनी  चाहिए  de  (व्यवधान
 वेस्ट  बंगाल,  में  आपने  वह  काम  किया  कि)
 सारी  इंडस्ट्रीज  बन्द  कर  दो  1  जब  वहां  पर.
 आप  लोगों  की  गवर्नमेंट  थीं  तो  लाखों  मजदूर
 बेकार  हो  गए  थे  और  उत्पादन  घट  गया  था  I

 (व्यवधान  )

 तो  मैं  यह  कह  रहा  था  कि  हरएक  चीज
 का  इलाज  राष्ट्रीयकरण  नहीं  है  1  ज
 सवाल  है  कि  जो  विकसित  देश  हँ  उनकी  क्‍या
 नीति  होनी  चाहिए  ।  जो  अविकसित  देश

 हैं,  जो  विकसित  होना  चाहते  हैं  उन  देशों  में
 आगे  बढ़ते  के  लिए  उद्योग-धंधे  खुलने  चाहिए।
 अज  आप  कदम  उठा  रहे  हैं।  आपने
 जीवन  बीमा  का  नेशनलाइजेशन  किया  और
 राज  छापने  एक  बिल  पास  किया  कि  कोल
 माइन्स  का  नेशलाइजेशन  किया  जाये  t  शप

 बड़े  तेज  कदमों  से  चलना  चाहते  हैं  लेकिन
 साथ  ही  साथ  वह  कदम  मजबूत  कौर  टिकाऊ
 भी  होने  चाहिए  |  कप  कदम  आगे  रखिये
 शौर  मजबूती  से  उनको  भागे  बढ़ने  दीजिये  ७
 आज  हम  75  मोनोपली  हाउसेज  को  खत्म
 करना  चाहते  हैं  ।  हमने  कदम  बढ़ा  दिये  हैं  ।

 हम  समझते  हैं  उनके  पास  नगर  सम्पत्ति  फल
 जाती  है,  वैभव  फैल  जाता  है  तो  वह  बिखरता

 है  कौर  उससे  फिजूलखर्जी  शौर  दिखावा

 होता  है  ।  उस  दौलत  से  नुकसान  पहुंचता
 है  ।  लेकिन  हमारे  पास  उसको  रोकने  के

 लिए  कई  साधन  हैं--इनकम  टैक्स  'है,  सुपर
 टैक्स  हैँ  और  बेस्  टैक्स  है  |  राज  प्रस्ताव  पाया

 है  कि  हमें  विदेशी  कम्पनियों  का  राष्ट्रीयकरण
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 करना  चाहिए  ।  मैं  कहूंगा  कि  इस  बारे  में

 हमारी  कोई  निश्चित  नीति  होनी  चाहिए  ।

 हमें  विदेशी  तेल  कम्पनियों  के  रिकार्ड  को  भी
 देखना  होगा  -  एक  डिस्कशन  हो  रही  थी

 हमारे  लोगों  के  बारे  में  जिन्होंने  सलीका  में
 जाकर  इंडस्ट्रीज  लगाई  है  या  लगा  रहे  हैं  1
 उन, पर  इसका  क्‍या  असर  होंगीं  इसको  भी

 हमें  रखना  होगा  हमें  तकनीक  ज्ञान
 की  भी  जरूरत  है  इसका  भी  हमें  ध्यान  रखना

 ,  होगा  ।  हमें  यह  भी  सोचना  है  कि  हमने  .इन
 कम्पनियों  को  बुलाया  था  ।  क्‍या  हम  इसको

 भूल  सकते  हैं?  जब  किसी  कम्पनी  को  हम
 बुलाते  हैं  तो  उस  व॒क्‍त  कुछ  कांट्रेक्ट  होता  है

 “और  बादे  किये  लाते  हैं।  उन  वायदों  से
 क्या  शब  हम  फिर  जाएं  ?  कोई  एग्रीमेंट
 977  में  खत्म  हो  जाएगा  और  कोई  उसके

 बाद  ।  हम  लोगों  को  निर्णय  करना  होगा  कि  क्या

 हम  विदेशी  तेल  कम्पनियों  को  हिन्दुस्तान  में

 बिल्कुल  नहीं  चाहते  हैं  7  हमने  फोरन  एक्सचेंज
 रेग्यूलेशन  बिल  बनाया  है  |  हेम  लोग  इस  तरह
 का  कानून  बनाए  कि  हमारा  पैसा  यहीं  रहे,
 हम  लोगां  को  ज्यादा  पैसा  बाहर  भेजने  न  दें  ।

 वह  बिल  भी  है।  हम  एक  दम  से  प्रस्ताव  ले
 जाते  हैं  कि  जितनी  विदेशी  तेल  कम्पनियां

 है  उनका  राष्ट्रीयकरण  होना  चाहिए  1  झ्राखिर

 भ्रत्तर्राष्ट्रीय  जगत  में  हमारा  स्थान  क्या

 है  उसका  भी  हमें  ध्यान  रखना  होगा  ।  हम
 लोग  दूसरों  से,  विदेशों  से  नालेज  लेना  भी

 चाहते  हैं  या  नहीं  चाहते  हैं।  प्यार  चाहते
 हैं  कि  हमारा  बलं  कम्युनिटी  में  स्थान  बना
 रहे  तो  ऐसा  क्‍यों  कहा  जाता  है  कि

 '  जहां  तक  बड़  सकते  हैं  हमको  बढ़ना
 - चाहिये  ।

 प्र  brs.

 ग्रभी  हमने  46  सिक  टेक्सटाइल  मिल्ज  का
 नेशलाइजेशन  किया  1  ग्राम  तक  उनका  काम
 ठीक  ढंग  से  नहीं  चल  रहा  था।  करोड़ों
 रुपयों  वाली  सिक  मिला  हमने  झपने  हाथ  में
 ली  है  और  लेने  के  बाद  वहां  काम  शुरू  किया
 है  ।  लेकिन  उन  में  उत्पादन  प्रभी  ठीक  भागे

 नहीं  बढ़  रहा. है  ।  कभी  कमी  मैं  सोचता :  हूं
 कि  75  हाउसिस  के  पीछे  कितनी  इंडस्ट्रीज  1
 हैं।  उनमें  मजदूरों  की  संख्या  भी  लाखों  में  जुटे
 हम  अपने  श्रमिक  उत्पादन  के  कामों  प्राण
 हुए  हैं  ।  हमने  सोशलिस्टक  पैट दिया  था  ,
 सोसाइटी  स्थापित  करने  का  नारा  दिया  था  t
 उसको  हम  भूल  गए  |  अब  हम  समाजवाद
 लाना  चाहते  हैं  ।  पालियामेंट  में  भरा  कर  हम
 कहते  हैं  कि  हर  बीमारी  का  राष्ट्रीयकरण  ही
 एक  मात्र  इलाज  है  ।  हर  चीज  को  चाहते
 हैं  कि  स्टेट  सम्भाल  ले  ।  लेकिन  जो  इंसेंटिव
 है  तब  वह  कहां  रागा  a  जो  हमारी  पालिसी
 है  उस  में  हम  यह  नहीं  कहते  हैं  कि  प्राइवेट
 इंडस्ट्रीज  का विकास  न  हो  ।  हम  एलान  करते
 हैं  कि  उद्योगपति  अपने  उद्योगों  को  भागे  बढ़ायें
 उनका  विकास  करें,  देश  में  एम्पलायमेंट  पैदा
 करें  7  लेकिन  दूसरी  तरफ  नगर  हम  उनके  सिर
 पर  तलवार  लटकायें  रखें  तो  क्या  यह  उचित
 है  ।  चन्द  रोज  पहले  शापने  प्लेटफार्म  से  एक
 बात  कही  थीं  जोर  से  कि  पूंजीपतियों  तथा
 उद्योगपतियों  तुम  को  पते  देश  के  विकास  के
 लिए  छूट  दी  जाती  है  कि  तुम  झपने  व्यापार  को
 बदोशों,  उद्योग  को  बढ़ाझों  |  आज  हम  कहते
 हैं  कि  हम  तुम्हारा  राष्ट्रीकरण  करते  हैं  tr
 हम  प्रस्ताव  ला  सकते  हैं  कि  हर  चीज  का

 राष्ट्रीकरण  होता  चाहिए,  वकीलों  का
 भी  होता  चाहिए  कि  हमारी  चिन्ता  मिट
 जाए।  कभी  कभी  जब  मैं  उनको  सुनता  हूं  तो
 समझता  हूं  कि  उनको  देश  के  प्रति  बड़ा  लगाव
 है,  प्यार  है  लेकिन  फिर  कभी  कभी  सोचता

 हूं  तो पता  चलता  है  कि  उनकी  जबान  तो  यहां
 है  लेकिन  मन  कहीं  दूसरी  जगह  है  ।  उसकी
 तो  इच्छा  है  कि  काम  जागे  न  बढ़े,  जमने  न
 पाए,  नेहरूजी  तथा  कांग्रेस  की  नीति  जो  है  वहाँ
 न  चले  लेकिन  वह  चलेगी।  मैसिव  मैजोरिटी
 हमारी  आई  है  1  हमारे  कदम  धीरे  धीरे  लेकिन

 मजबूती  से  उठने  चाहिए  ।  एक  काम  पूरा  हो
 जाए  उसके  बाद  दूसरा  काम  हम  करें  1  बाप
 पा काश  को  सीधे  ही  छूता  चाहने  हैं।  एक  दम

 कूदने  की  श्राप  कोशिश  न  करें।  गिर  जायेंगे।
 देश  की  भारिक  हालत  आप  भझच्छी  करें  ।  १6७

 4
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 (श्री  मूलचन्द  डागा)
 श्राप  में  क्षमता  आ  गई  है  या  ग्रोग्यता  आपकी

 बढ़  गई  है  कि  75  बिजनेस  हाउसिस  को
 आप  चला  सकें  अपने  हाथ  में  ले  कर  ।  आपने
 जो  नाम  कमाया  है  उस  में  मैं  जाना  नहीं  चाहता

 हूं  ।  हर  आदमी  को  भारत  सरकार  की  नीति
 प्रति  वफादार  बनना  होगा,  उसके  अनुसार
 चलना  होगा  ।  लोगों  को  उकसाने  वाली  बात

 नहीं  बल्कि  एक  ही  रबर  में  हमको  चाहिए कि
 डम  उस  नीति  पर  चलने  के  लिए  सब  को  कहें,।
 हमें  वह  कदम  उठाना  चाहिए  जिससे  शोषण
 खत्म  हो,  गरीब  ऊपर  उठे,  एम्प्लायमेंट  लोगों
 को  मिले  1  कितने  ही  करोड़  लोग  राज  पावर्टी
 लाइन  से  नीचे  हैं  ।  राष्ट्रीयकरण  का  नारा
 कोई  रामबाण  उसका  इलाज  नहीं  है  ।

 *DR.  RANEN  SEN  (Barasat):  I
 would  like  to  say  a  few  words  on
 the  resolution  that  has  been  introduc-
 ed  by  Prof.  Hiren  Mukerjee  in  this
 House.  Firstly,  I  felt  astonished  and
 ashamed  when  I  beard  my  friend  Shri
 Daga  a  little  while  ago  because  both
 of  us  belong  to  the  very  House.  From
 his  speech  it  appeared  that  if  the  big
 monoply  houses  were  not  allowed  to
 function  and  if  their  industries  were
 nationlised  then  the  Government's  ern-
 ings  will  dwindle  and  people  wil  not

 tet  any  employment.  He  has  also  said
 that  Government  is  already  finding  it
 difficult  to  manage  the  public  sector
 undertakings  and  now  if  we  also  take
 over  the  industries  and  business  own-
 ed  by  the  75  monopoly  houses  then  we
 ate  sure  to  be  doomed.  I  had  never
 expected  that  a  member  of  the  poli-
 tical  party  which  profess  to  introduce
 socialism  in  this  country  can  possibly
 put  forward  such  an  argument.  I  will
 howeved  hope  that  other  members  of
 the  Congress  party  will  put  up  at
 least  a  mild  protest  against  the  beca-
 use  In  this  very  House  on  many  occa-
 sions  many  Congress  members  have
 said  that  the  root  cause  of  inflation,
 price  rise,  and  formation  of  Black  mo-
 ney  in  this  country  is  the  control  thrt
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 the  monopoly  houses  have  over  the
 main  sources  of  production.  The  de-
 mand  for  nationalisation  of  the:  sugar
 industry  is  now  being  voiced  by  many members  of  the  Congress  party  but  I
 have  been  voicing  this  demand  since 962  when  I  come  to  this  House  first. -It  is  not.a  question  whether  we  must
 nationalise  the  industries  owned  by the  75  monopoly  houses  now  but  the
 real  question  before  us  is  \-hether  or
 not  we  should  move  in  that  direction.
 If  we  are  not  to  move  in  that  direr-
 tion  then  why  have  you  approved  the
 Bill  today  which  Shri  Kumaramang- lam  had  introduced  in  this  House  for
 the  nationalisation  of  non-cocking  coal
 mines  anc  viewing  thing  in  this  back-
 ground  I  feel  that,  Shri  Daga’s  areu-
 ments  have  no  logit.  If  we  are  to
 create  national  wealth,  if  we  are  to
 check  formation  of  black  money,  and
 if  we  are  to  contain  inflation  in  the
 country,  then  there  is  no  other  option
 than  to  have  a  complete  control  over
 the  business,  property  and  industries
 of  the  75  monopoly  houses.  It  is  all
 the  more  essential  because  these  in-
 dustrialists  always  try  to  exert  their
 influence  on  the  Government  and  other
 political  parties.  They  are  also  con-
 trolling  the  big  newspapers  like  the
 Hindustan  Times,  the  Times  of  India,
 the  Ananda  Bazar  Patrika  and  the
 Amrita  Bazar  Patrika  and  through
 these  newspapers  they  try  to  influence
 the  public  opinion  in  favour  of  capi-
 talist  economy.  Therefore  for  the  crea-
 tion  of  better  political  and  economic
 atmosphere  in  the  country  it  is  ne-
 cessary  to  nationalise  the  industries  of
 the  75  houses  as  early  as  possible  and
 the  Ministers  must  give  an  assurance
 to  the  House  in  this  regard.

 Secondly,  I  would  like  to  say  some
 thing  about  foreign  oil  companies.  I
 would  not  dilate  on  the  subject  how
 these  foteign  oil  companies  have  been
 exploiting  our  country  for  a  long  time
 because  much  has  been  spoken  by
 many  members  of  this  house  on  this
 aspect  of  this  matter.  I  would  Ike
 to  say  that  we  have  seen  how  these
 foreign  जी  companies  always  try  to
 interfere  in  the  interal  and  foreign

 original  speech  was  delivered in  Bengal.  =
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 policies  of  the  country  where  they  are
 located.  We  have  seen  this  happening
 in  Iran,  ingthe  Arab  countires  and  it

 .is  ‘till  going  in  Chile  and  in  fact  the
 story  is  the  same  all  over  the  world.
 The  Government  of  Chile  has  nationa-
 liseq  the  copper  mines  owned  by  the
 Americans  and  as  a  result  of  this  there
 was  a  severe  counter  reaction  against
 that  Governmem  from  newspap2rs,  "we
 have  learfit

 ¢
 at  the  American  tele-

 photle  company  in  Chile  and  the  oil  in-
 terests  in  Chile  in  connivance  with  the
 CIA  tried  to  overthrow  the  local  Gov-

 .ernment.  It  has  also  been  proved
 time  and  again  that  these  foreign  oll
 aagpanies  owned  by  the  American,
 the  British  and  the  Dutch  Government
 have  never  been  fricngly  to  us  and
 therefd¥e  not  only  fom  economic  reasons
 but  also  from  the  political  and  foreign
 Policy  points  of  view  the  freedom  with
 which  foreign  companieg  are  operating
 in  India  will  have  to  he  curbed  and
 ihey  should  be  nationalised.  A  ques-
 tion  may  however  be  raised  as  to  whe
 ther  such  an  action  will  in  any  way
 affect  our  plans  for  prospecting  the  oil
 resources  of  our  country.  Many  of  my
 friends  who  spoke  earlier  to  me  have
 already  made  it  clear  that  if  the  Gov-
 ernment  have  the  will  and  the  inten-
 tion  then  there  are  enough  resources
 to  ensure  that  our  plants  to  exploit
 petroleum  resources  are  not  ham-
 pered  and  if  necessary,  I  can  say
 that  there  will  be  no  dearth  of  help
 from  friendly  foreign  countries.  These
 foreign  countries  are  already  helping
 us  and  if  necessary  they  will  also
 help  us  in  future  also  and  as  such  we
 should  not  suffer  from  a  feeling  of
 helplessness  and  we  should  not  bank
 on  the  help  and  assistance  from  the
 capitdlist  nations.

 Mr.  Chairman  Sir,  all  these  foreign oil  companies  during  the  last  4  years
 have  exploited  this  country  and  repa-
 triated  Rs.  7040  crores  as  profits  to
 their  own  countries.  The  enormity

 of  the  problem  can  be  well  realised
 that  during  the  First  Five  Year  Plan

 ‘we  could  m&ke  an  investment  of  Rs.
 ‘2300  crores  for  the  development  of  our

 ‘proposes  to  do  in  this  matter,

 ete,  (Res.)
 country  and  ‘these  foreign  oil  compa-
 nies  during  the  last  l4  years  have  re-
 patriated  50  per  cent  of  this  arfount  to
 their  countries  by  way  of  profit  only.
 I  would  like  to  reiterate  that  from  ail
 points  of  view  it  is  imperative  to  na-
 tionalise  these  fcreign  oi]  companies
 ana  the  Government  should  have  no
 hesitation  in  this  matter.  Shri  Dev
 Kanta  Borooah  has  recently  taken  over
 the  charge  of  the  Ministry  and  I  will
 hope  that  he  will  show  courage  to
 deal  with  this  problem  and  will  tell
 this  House  a’  to  what  the  Government

 With
 these  words  and  thanking  you  Sir,  I
 conclude  my  speech.

 SHRI  Y.  S.  MAHAJAN  (Buldana):
 Mr.  Chairman,  Sir  I  quite  understand
 the  spirit  of  the  Resolution  brought
 forward  by  Professor  Hiren  Mukerjee.
 It  is  in  keeping  with  the  philosophy
 of  the  party  to  which  he  belongs.  Sir,
 the  Resolution  is,  like  the  proverbial
 curate’s  egg,  good  in  parts.  I  wish  he
 had  not  combine  two  disparate  things
 in  the  Resolution.  Nationalisation  of
 foreign  oil  companies  and  nationalisa-
 tion  of  73  big  business  houses  in  the
 country  are  two  different  things.  They
 are  not  on  the  same  level.  And,  as
 far  as  the  first  part  is  concerned.  I
 agree,  along  with  my  friends  on  this
 side,  that  it  is  time  we  took  steps  to
 take  over  these  foreign  ofl  companies.

 In  1952-53,  when  we  entered  into
 agreement  with  them  we  were  in  a
 difficult  position.  There  was  produc-
 tion  of  petreleum  only  in  one  well  in
 Assam,  at  that  time.  But  since  th
 we  have  developed  the  Indian  Of
 Corporation  and  gradually  we  have
 built  up  a  very  strong  position  In  the
 oil  field,  we  can  now  control  50  per
 cent  of  the  oil  resources,  From  the
 latest  reactions,  It  appears,  these
 foreign  of]  companies  have  come  down
 a  little,  they  are  a  ttle  humbled.  That
 is  why  they  have  offered  75  per  cent
 equity  participation  or  some  other
 alternatives.  They  had  a  monopoly  po-
 sition  for  many  years  and  they  have
 taken  “full  advantage  of  that  position.
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 Now,  tmy  ar  t  is  that.  Power

 is  the  basis  of  modern  industrial  life.
 What  water  is  to  agriulture,  oil  is  to
 industry.  We  should  not  rely  for  the
 supply  of  this  commodity  on  foreign
 oil  companies.  This  is  my  point.  Be-
 sides,  it  is  a  commodity  of  strategic
 importance  in  war-time,  Mr.  Hiren
 Mukerjee  has  no  faith  while  I  have
 full  faith  in  our  Government.  I  am
 sure  our  Government  will  do  the
 right  thing  at  the  right  time.  Govern-
 ment  is  seized  of  this  problem.  We-
 have  placed  our  points  of  view  quite
 often  in  this  House  and  I  am  sure  the
 Government  will  respond  to  our  views
 about  it.

 About  the  second  part  of  the  Re-
 solution,  I  wish  to  say  that  he  had
 brought  this  last  year  also,  Sir,  we
 have  an  industrial  policy.  We  have  a
 large  armoury  of  ‘weapons  at  our
 command,  to  control  the  industrial
 enterprises  in  this  country.  If  you
 want  to  start  a  big  industry,  you  have
 to  start  with  a  letter  of  intent  which
 is  then  converted  into  a  licence.  You
 have  to  come  to  us  for  the  issue  of
 eapital  and  then  for  the  import  licence.
 Then,  again,  you  have  got  the  I[ndus-
 trial  Development  and  Regulation  Act
 under  which  {f  an  industry  is  not  run
 in  the  interest  of  the  country  it  can  be
 taken  over.  We  have  taken  over  46
 sick  textile  mills  under  this  Act,

 As  for  nationalisation,  I  can  assure
 Prof.  Hiren  Mukerjee  that  we,  on  this
 side,  are  committed  to  Socialism  but
 ‘Socialism’  cannot  be  equated  with  00
 per  cent  nationalisation.  We  are  pre-
 pared  to  nationalise  any  industry  with
 open  eyes  i.e.,  only  when  we  are  sure
 that  it  is  not  run  properly,  and  in  the
 interest  of  the  country  and  there  is
 concentration  of  economic  power,  only
 when  that  it  is  not  in  the  interest  of
 the  community  to  allow  it  to  continue
 in  private  hands.  These  are  the
 principles  which  are  enshrined  in  out
 Constitution  and  these  are  the  prin-
 elples  which  are  embodied  in  the
 MRTP  Act.  So,  we  have  got  a  number
 of  weapons  in  our  armoury,  to  control
 industry,  But,  if  we  are  certain  that
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 an  industry  is  run  against  the  interest
 of  the  country,  we  world  gurely
 nationalise  it.  I  accept  the  first  part
 of  the  Resolution  of  Prof,  Hiren
 Mukerjee  but  I  cannot  accept  the’
 second.  Sir,  after  2  or  3  years  of  in-
 dustrial  depression  production  has  just
 cOme  up  to  TM  per  cent  last  year  end
 if  we  talk  of  nationalisation  now,  that.
 is,  if  we  hold  the  sword  otf  Democles
 on  the  heads  of  industries,  it  will  again
 cripple  industrial  production.  I  do
 agree  with  him  about  the  need  for
 social  reconstruction  of  our  snciety..
 The  trouble  is,  we  have  faith  in  our
 Government,  while  he  has  not,  "ich:
 these  words  Sir,  I  conclude.

 st  सतपाल  कपूर  (पटियाला):
 सभापति  महोदय,  मैं  प्रोफेसर  वीरेन्द्र  नाथ

 मुखर्जी  को  इस  बात  के  लिए  मुबारकबाद  देता
 |

 हूँ  कि  वह  इस  हाउस  में  प्राइवेट  भेम्बर  के  तौर
 पर  एक  बहुत  प्रिया  रेजोल्यूशन  लाए  ।
 हमारे  जो  कुछ  साथी  बोले  नेशनलाइजेशन  के
 बारे  में  दौर  टाइम्स  मार्क  करने  के  बारे  में  उन
 के  ख्याल  से  मैं  इत्तफाक  नहीं  करता  ।  मुझे
 बह  जमाना  याद  है  कि  जब  952  और  53.
 में  इस  मुल्क  में  कंद्रोसवर्सी  चली  थी  कि  आया

 हम  तेल  के  मामले  में  अपने  पैरों  पर  खड़े  हों
 या  तेल  के  मामले  में  हम  किसी  के  सहारे  रहे,
 हम  खुद  अपना  तेल  निकालें  या  अपना  तेल
 बाहर  से  मंगाने  का  इंतजाम  जारी  रखें  ।

 वह  जमान  था  जब  हमारे  मोरारजी  भाई  यहां
 फाइनेंस  मिनिस्टर  थे  श्री  सी  ८  सी  ०  दैसाईफाइनेंस
 सेक्रेटरी  थे  और  तेल  का  महकमा  श्री  के०  डी ०
 मालवीय  के  पास  था,  मिस्टर  चेहरा  उस  मुहकमा
 के  सेक्रेटरी  थे  ।  सवाल  था  कि  हम  तेल  के  मामले
 में  खुद  अपने  पावों  पर  खड़े  हों  या  न  खड़े  हों  1
 उस  वक्‍त  पं०  के०डी०  मालवीय  के  कहने  पर  प्रो

 एक  जी  सी  और  सारे  तेल  के  काम  को  अपने
 तौर  पर  करने  का,  रिसर्च  करने  का  और
 सारा  काम  अपने  तौर  पर  करने  का  फैसल
 किया  गया  और  कराने  वाले  जमाने  में  हिन्दुस्तान
 के  इतिहास  में  श्राप  के  Bo  मालवीय  का  नाम
 जब  देखेंगे  तो  सुनहरे  अक्षरों  में  उन  का  नाम

 आएगा  कि  उन्होंने  तेल  के  मामले  में  हिन्दुस्तान:
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 को  प्रपने  पांवों  पर  खड़े  करने  की  हिम्मत  की  । °
 आज  जब  हम  बात  करते  हैं  बर्मा  शेल  ,.काल-
 अक्स  भौर  जस्सो  की  तो  कितना  प्राफिट  इन्होंने
 कमाया  है,  कितना  रुपया या  इन्होंने  लगाया  था  और
 उसके  मुकाबिले  में  कितना  प्राफिट  आज  वह

 «  काम  चुके  हैं  !  मगर  हम  इन  को  इसी  तरह
 कॉन्टीन्यूज़

 *
 तो  हम  अपने  मुल्क  को  कब  तक

 लुटाते  रहेंगे  यह  सवाल  जो  है  कि  पार्लियामेंट
 को  यह  भ्रातियां  है  या  नहीं,  तो  दुनिया  के

 “कई  देशों  में  पालियामेंट  नहीं  है,  वहां  की  गवाने-
 कमेन्ट  ने  तेल  को  नेशनलाइज  किया,  नहर  स्टेज  को *

 'भैशनलाइज  किया  ।  मिडिल  ईस्ट  में  कहां  ये

 मामले  नहीं  उठे  कौर  उस  में  कम्पेन्सेशन  देने
 का  क्या  सवाल  पैदा  होता  है  ?  मेरे  पास  पूरे
 प्रां कड़े  नहीं  हैं  ।  हमारे  पैट्रोलियम  मिनिस्टर

 श्री  डो  के  बझा  साहब  इस  को  देखेंगे।  जितना
 रुपया  बर्मा  शेल,  काल टेक्स  और  रस्सों  ने
 लगाया  था  उस  का  कम  से  कम  पन्द्रह  बीस

 *  गुना  हम  कमा  चुके  हैं।  तो  इस  पार्लियामेंट  में
 मगर  कोई  कल  ऐंग्रीमेंट  रिन्यू  करने  की
 बात  करे  तो  पालियामेंट  वह  ऐलीमेंट  रिन्यू
 नहीं  करेगी  ।  राज  इस  मुल्क  का  माहोल  ,
 जाना  का  मूड  और  पार्लियामेंट  के  भेम्बरों
 का  मूड  यह  है  कि  ऐम्रीमेंट  कोई  रिन्यू  करने
 वाला  नहीं  है।  शाप  कम्पेन्सेशन  देना  चाहते  हैं
 उस  के  लिए  भी  हम  तैयार  नहीं  हैं  1  प्राय  को
 बगैर  किसी  कम्पेन्सेशन  के  इन  फारेन  ट्रायल
 कम्पनियों  को  फोरी  तौर  पर  नेशनलाइज  करना
 चाहिए,  यह  हमारी  राय  है  ।  कड  घायल
 के  मामले  में  हम  ने  अरब  मुमालिक  से  बारगेन
 करने  की  कोशिश  की  है।  हमें  घमकाया  जाता

 है,
 '
 अंडर  प्रेशर  किया  जाता  है  कि  दुनिया  के

 “जोड़े  मुल्क  हैं  जिन  की  मोनोपली  है  तेल  की
 बह  हमसे  नाराज  होंगे  ।  तो  वह  हम  से
 खुश  कब  है  भौर  जिन  मुल्कों  ने  तेल  को  नेशन
 लाइज  किया  उनसे  खुश  कब  हैं  ?  झगर  उन
 को  अपील  करना  है  तो  फिर  यह  मुल्क  प्र पने

 पैरों  पर  डा  नहों  हो  सकता  है  ।  या  तो  श्राप
 इस  मुल्क  की  जनता  को  खुश  कर  सकते  हैं
 या  भ्रमेरिका  के  बड़े  बड़े  सरमायेदारों  को  खुश
 कर  सकते  हैं।  दौनों  को  बाप  एक  सांस  में  खुश
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 नहीं कर  सकते  |  यह  तो  साथ  को  बगैर
 हुर  के  फैसला  करना  चाहिए  1

 जहां  तक  कड  घायल  का  ताल्लुक  हेजाज
 मिडिल  ईस्ट  के  ऐसे  मुल्क  हैं  जिन  से  ड्राप  सीधा
 एग्रीमेंट  कर  सकते  हैं  ।  राज  की  वह  हालत
 नहीं  है  जो  इलाज  से  25  साल  पहले  की  थी  ।

 हिन्दुस्तान  ही  नया  'मुल्क  नहीं  बढ़ा  है  सारा
 मिडिल  ईस्ट  नया  बढ़  रहा  है  ।  वहां  के  लोगों
 से  आप  बात  कर  सकते  हूँ धौर  बाइलेटरल

 ऐलीमेंट  करके  उनसे  ट्रेड  करसकते  हैं।  उनका

 कड  घायल  लेसकते  हैं  शौर  भ्र पनी  चीजें

 वहां  एक्सपोर्ट  कर  सकते  हैं  ।  आप  ने  स्टेट

 ट्रेनिंग  कारपोरेशन  जैसे  बनाया  है  वैसा  ही
 एक  कारपोरेशन  इसके  लिए  बनाने  की  जरूरत
 है  और  इस  तरह  से  वहां  पर  आप  काफी  कुछ
 कर  सकते  हैं  ।  क्रूड  घायल  की  कोई  प्रॉबलम
 नहीं  है।  कीमत  की  कुछ  बात  हो  सकती  है  |

 इस  रेजोल्यूशन  के  दूसरे  हिस्से  को  भीम
 सपोर्ट  करता  हूं  ।  हमारे  भाइयों  ने  ही  जो  हमारी
 पार्टी  से  ही  ताल्लुक  रखते  हैं,  कहा  कि  सरमाये-
 दार  पैदावार  बढ़ाता  है,  एम्प्लायमेंट  देता  है  ।
 मैं  उस  कांसेप्ट  से  बिलकुल  इत्तफाक  नहीं  करता
 सरमायेदार  पैदावार  नहीं  बढ़ाता  ।  सर-
 मायेदार  पैदावार  इसलिए  करता  है  कि  उससे
 उस  को  मुनाफा  हो  ।  कै पिटे लिस्ट  वह  ब्बंज
 पैदा  करता  है  जिस  से  ज्यादा  से  ज्यादा

 मुनाफा  हो  ।  कैपिटलिस्ट  वह  चीज  नहीं  पैदा
 करता  है  जिससे  जनता  की  जरूरत  पूरी  हो
 कैपिटलिस्ट  वह  चीज  पैदा  करता  है  जिस
 से  उस  की  जेब  ज्यादा  से  ज्यादा  भरे।

 कुछ  लोग  कहते  हैं  कि  हम  समाजवाद  बनाना
 चाहते  हैं,  हम  सोशलिस्ट  पैटर्न  बनाना  चाहते
 हैं।  कांग्रेस  से  पैटर्न  उड़  चुका  है  ।  अरब  सोशल-
 स्ट  समाज  की  बात  है।  श्राप  उस  समाज  की

 तरफ  बढ़ना  भी  चाहते  हैं  भौर  डरते भी  हैं  |
 नेशनलाइजेशन  से  भी  डरते  हैं।  क्‍या  कोई
 सोशलिस्ट  समाज  ऐसा  होगा  जिसमें  सर-
 सायेदार  भी  हो  ?  कोई  सोशलिस्ट  समाज  ऐसा
 हो  सकता  है  जिस  में  बिरला  भौर  टाटा  हां
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 [at  सतपाल  कपूर]
 या  तो  बहू  कैपिटलिस्ट  इकोनामी  होगी  या
 सोशलिस्ट  'इकोनामी  होगी  ?  इसलिए  इस
 तरह  से  बाप  भ्रपने  पांवों  में  कमजोरी  खुद  पैदा
 करते  हैं।  कभी  हमने  पिछले  दिनों  क्या  देखा  ?

 हिन्दुस्तान  की  इंडस्ट्रियल  ग्रोथ  तो  7  प्रतिशत
 बढ़ी  भौर  प्राइवेट  बड़े  बड़े  सरमायेदारों  का
 3  परसेंट  दरम्यान  बढ़ा  तो  इस  को  बाप
 कैसे  कैप्री  कर  पायेंगे  ?  सारी
 इकोनामी  को  ठीक  करने  का  एक  ही  तरीका
 है  कि  मुल्क  में  सोशलिस्ट  इकोनामी  हो
 तमाम  बड़े  बड़े  जो  इस  के  बिग  मोनोपली
 हाउस सेज  हैं  इन  के  जितने  कारखाने  हैं  उन
 सब  को  टेक  ओवर  करन।  चाहिये,  मे  रो  झपना
 राय  तो  यह  है  I

 DR.  HENRY  AUSTIN  (Ernakulam):
 Mr.  Chairman,  originally  I  did  not
 teally  want  to  participate  in  this  de-
 bate,  but  since  I  had  spent  over  nearly
 a  decade  in  the  service  of  oil  workers
 as  General  Secretary  of  the  Petroleum
 Workers’  Union,  I  thought  of  listening
 to  the  discussion  here.  The  very  en-
 lightening  discussion  inspired  me  _  to
 add  a  little  from  my  experience  in
 this  field  to  this  discussion.

 At  one  time,  it  was  felt  that  if  we
 nationalised  or  if  we  involved  our-
 selves  too  much  in  this  oil  industry,
 the  whole  country  would  sink  under
 the  sea,  That  was  the  view  held  by
 ®ven  some  prominent  leaders.  When
 those  who  have  studied  the  problems
 of  the  ofl  industry  in  depth  like  Shri
 हूं,  0.  Malaviya  pointed  out  the  tre-
 mendous  possibilities  of  taking  this
 industry  over  and  providing  it  an
 indigenous  base,  that  was  discouraged.

 But  today  exports  have  come  for-
 ward  with  promises.  Recently  a  scis-
 mic  survey  was  carried  out  by  the
 ONGC  which  revealed  that  in  several
 places  in  the  Arabian  sea  and  in  the
 Bay  of  Bengal  and  other  places,  there
 are  “favourable  structures”  which
 make  everyone  concerned  about,  the
 economic  development  of  our  country ‘
 happy  and  hopeful.

 .pecting  in  our  country.
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 One  of  the  Ministers  in  the  Petro-
 leum  Ministry—I  think  it  was  ‘the
 Deputy  Minister—came  forward  with’
 a  statement  in  the  Rajya  Sabha  that
 there  is  tremendous  scope  for  offshore
 oil  drilling  in  our  country.  .

 Prof,  Mukerjee  had  also  placed  be-,
 fore  the  House  reports  of  competent
 persons  including  the  repqrt  of  Prof.
 Kaiinin  of  the  Soviet  Union,  on  the
 tremendous  possibilities  of  oil  pros-

 I  thought  I
 should  also  participate  in  thig  debate
 because  of  the  fact  that  since  we  have,
 for  the  next  25  years,  agreements  wit’.
 the  oil  refineries  and  foreign  companies
 this  give  a  false‘sense  of  security  in
 the  matter  of  oil  afid  that  makes  our
 own  people  not  to  step  into  the  field
 making  ourselves  self-reliant.  Just  to
 take  the  people  out  of  this  false  sense
 of  security,  |  thought  I  should  say
 something  in  the  matter,

 As  far  as  the  Arabian  Sea  is  con-
 cerned,  particularly  Kerala  ig  con-
 cerned,  some  ‘peop:e  who  have  studied
 the  problem  in  depth  have  given  me
 some  documents,  which  show  that  there
 is  tremendous  scope  for  off-shore  dril-
 ling  in  the  Arabian  Sea  particularly
 on  the  Kerala  coast.  I  have  handed
 uver  all  those  papers  to  Mr.  Gokhale,
 the  then  Minister  for  Petroleum  and
 he  has  assured  on  the  floor  of  the
 House  that  some  steps  would  be  taken,
 When  such  possibilities  are  there,  why
 is  it  that—I  ask—we  should  still  cling
 on  to  the  foreign  companies  who,  as
 my  friends  have  already  pointed  out,
 have  earned  as  much  as  Rs,  1,048
 crores  within  a  l]4-year  period  ending
 i970-7I.

 The  Economic  Times  had  pointed
 out  that  as  against  an  investment  of
 about  Rs.  62  crores,  these  three  com-
 panies  have  earned  a  net  profit  of
 Rs.  1,048  crores  til!  ‘1971.  I  know,
 through  my  connection  with  the  trade
 unions  of  the  oil  industry  how  the
 foreign  oil  companies—Byrmah-Shell
 ESSO  or  CALTEX  behave  towards
 their  labour;  how  bloodsucking  the
 agreements  they  enter  into  with  their

 Ld
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 workmen,  Even  to  give  one  penny  or
 five’  paife  more  of  increment  to  the
 various  categories  of  workers  they
 were  unwilling,  and  these  workers  des-
 troyed  themselves  losing  their  health
 contracting  lung  diseases  and  tha
 statistics  in  this  regard  are  well  known
 Sir,  Raja  Kulkarni  will  be  able  to  say
 more  og  this”  In  spite  of  this  continu.

 5  exploitation,  the  managements  of
 these  foreign  oil  companies  have  been
 So  arrogant  and  50  bloodsucking,  and
 ws  against  this  situdtion  of  exploita-,
 tio,  we  find  this  figure  of  over
 Rs,  1,048  crores  being  knocked  away, ©

 Fecay  that  even  if  the  whole  country
 sinks  under  the  sea,  it  does  not  matter
 because  thanks  to  our  own  talents  in
 oil  Technology,  now  available  we  can
 get  out  from  the  sea  unhurt,  buf  gelf-
 sufficient  and  wealthy  in  this  field.  It
 only  requires  self-assurance  and  deter-
 mination.

 More  than  the  economic  aspect
 of  this  matter,  there  is  another
 aspect  which  is  important.  This  oil
 industry  is  vitally  linked  with  our  own
 security,  We  have,  seen,  since  our
 Independence,  how  many  times  this
 country  has  been  attacked.  At  least
 three  attacks  were  made  by  Pakistan,
 and  China  had  attacked  us.  Now
 America  is  again  trying  to  sell  arma-
 ments  to  Pakistan.  This  problem  has

 “also  to  be  viewed  in  the  context  of  the
 friendship  that  is  being  developed  bet-
 ween  China  and  America.  One  of  the
 vital  needs  of  sceurity  is  to  see  that
 we  are  self-sufficient  in  this  matter
 of  oi].  Therefore,  our  security  cannot
 be  fied  to  these  three  companies  which
 @zepart  and  parcel  of  international
 cartels  which  in  turn  act  in  collabora-
 tion  and  in  tune  with  international
 imperialists.  Therefore,  it  is  §mpor-
 tant  that  in  order  that  our  security
 [5  not  affected  or  our  to  keep  it  on  8
 firm  footing,  we  have  to  plunge  into
 this  field  making  ourselves  self-suffi-
 cient.  It  is  not,  Mr.  Daga  thinks,  to
 exhibit  our  progressivism  that  we
 make  this  point,  but  we  have  a  very
 vital  concern  in  this  and  we  want  to
 see  that  our  security  is  no  longer  tied

 ete.  (Res.)
 up  with  these  fpreign

 cart I  had  occasion  to  ex  ge  views
 with  people  who  work  in  the  oil  indus-
 try,  people  who  are  experts  and  ho
 are  technologists  and  who  have  given
 some  time  to  the  study  of  the  problems

 ‘of  oil  industry.  They  tell  us  that  we
 in  India  have  already  developed  suffi-
 cient  infra-structures  and  acquired
 the  necessary  know-how  to  take  Anal
 steps  towards  self-sufficiency,  A  num-
 ber  of  experts  in  ofl  science  and  tech-
 nology  have  come  up  now  and  it  is
 time  that  we  encouraged  them.  We
 started  doing  something  on  our  own
 when  our  first  refinery  at  Gauhati  was
 commissioned  on  lst  January,  1962,

 In  a  short  span  of  time  that  is,  in
 about  a  decade,  we  have  been  able  to
 invest  about  Rs.  300  crores  In  refine-
 ries  alone,  as  against  Rs.  62  crores  of
 the  foreign  companies  over  so  many
 years.  Out  of  this  small  investment,
 they  had  made  tons  of  money  and
 repatriated  it  against  our  own  policy,
 and  this  they  have  done  by  way  of
 profit  alone.  In  our  national  interest,
 we  should  not  allow  these  companies
 to  continue  to  exploit  the  Indian  peo-
 ple  and  our  exchequer.

 During  the  Bang'adesh  crisis  those
 of  us  who  have  observed  the  activities
 of  the  of]  companies  may  remember
 that  when  our  Government  put  some
 Pressure  on  these  companies  to  produce
 or  refine  more  oil  they  put  all  kinds
 of  obstacles.  This  behaviour  of  theirs
 has  to  be  borne  in  mind  by  those  who
 have  a  soft  corner  for  them.

 There  are  only  three  alternatives  to
 increase  the  equity  shares,  or  revision
 of  the  agreement  or  abrogation  of  the
 agreements  for  outright  nationalisa-
 tion.  I  think  in  the  context  of  what

 T  have  highlighted  the  only  alternative
 is  to  take  it  over.  One  need  not  wor-
 ry  to  much  about  the  international
 implications.  [In  recent  years  even
 small  countries  like  Cuba  and  Chile,
 countries  right  under  the  nose  of  the
 United  States  of  America  have  natlo-
 naliged  thelr  ofl  iInrustry  In  their
 national  interest.  Why  not  we  a  big
 sub  continent,  who  had  challenged  the  °
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 (Dr.  Henry  Austin]
 Seventh  Meet,  do  this?  I  hope  Shri
 Borooah  with  his  political  and  other
 experience  who  is  also  an  expert  in
 Oil.  .  (Interruptions)

 THE  MINISTER  OF
 AND  CHEMICALS
 BOROOAH):  I  am  not  an  expert.  I
 know  only  what  I  do  not  know  and
 vhat  others  also  do  not  know.

 PETROLEUM

 DR.  HENRY  AUSTIN:  Ary  way  he
 would  certainly  bestow  some  thought
 on  this  matter.  It  is  not  just  for
 nationalisation  that  we  want  to  do  it.
 But  because  this  problem  is  linked  with
 our  economic  and  national  security  as
 well.  I  therefore  congratulate  Prof.
 Mukherjee  who  has  brought  this  reso-
 lution  for  discussion,  I  fully  suppert
 his  views.

 SHRI  SATISH  CHANDRA  (Bareil-
 ly):  I  have  great  respect  for  the  mover
 of  the  resolution.  I  have  known  him
 for  the  last  2l  years  as  a  man  of  wis-
 dom,  maturity  and  intellectual  attain-
 ments  and  therefore  anything  that

 comes  from  him  deserves  fullest  consi-
 deration.  I  do  not,  however,  under-
 stand  as  to  why  he  thought  it  proper
 to  mix  up  the  specific  issue  of  natio-
 nalisation  of  oil  companies  with  that
 of  75  monopoly  houses  as  it  is  difficult
 to  define  them  in  this  context.  They
 do  not  have  any  legal  entity  and  exist
 only  as  a  concept  under  the  monopo-
 lies  and  Restrictives  Trade  Practices
 Act.  No  particular  industry  is  owned
 solely  by  a  monopoly  house.  They
 control  a  variety  of  industries.  Take
 for  instance  the  Tata's  which  is  a
 monopoly  house.  They  control  a  Steel
 company  and  also  manufacture  Bar
 soaps  and  cosmatics.  There  are  nume-
 Tous  companies  under  monopoly
 house.  One  is  the  subsidiary  of
 the  other  with  further  ramifica-
 tions.  Each  company  is  a  defi-
 nite  legal  entity  and  has  to  be  dealt
 with  separately  when  we  consider  the
 quesion  of  nationalisation.  (Interrup-
 tions)  T  understand  the  suggestion
 that  we  nationalise  the  oil  industry,

 ‘as  the  resolution  is  specific  in  that  ‘res-
 pect.  We  can  think  in  terms  of  oil
 industry,  steel  industry,  locomotive

 (SHRI  D.  K.

 industry,  soap  industry  etc.  But
 having  been  a  _  student  of  ecompany
 Jaw,  I  do  not  understand,  what  does’
 the  nationalisation  of  monopoly  houses
 exactly  mean  because  a  monopoly
 house  is  not  a  definite  entity.

 MR.  CHAIRMAN:  The  wording  of
 the  motion  is  “other  viial  industries
 under  the  control  of  the  75  monopoly
 houses.  Of  course,  “vital  industriés”
 have  not  been  defined.

 SHRI  SATISH  CHANDRA:  Sir,  my
 view,  your  view  and  the  movers  views_
 may  be  different.

 MR.  CHAIRMAN;  So  long  as  i  am
 sitting  here,  I  hold  no  view,  I  only
 drew  your  attention  to  the  wording  of
 the  motion.

 SHRI  BHAGWAT  JHA  AZAD:  In
 this  country,  prices  of  vital  necessities
 of  the  common  man  have  gone  up.
 There  are  about  a  dozen  such  goods
 and  soap  is  one  of  them.  These  in-
 dustries  should  be  under  the  States.

 SHRI  SATISH  CHANDRA:  After
 all,  we  have  accepted  certain  pOlicies
 which  have  developed  gradually  during
 the  pre-independence  period  and
 during  25  years  of  our  independence.
 We  are  not  working  in  a  vacuum  and
 going  by  slogans.  A  certain  indust-
 rial  policy  has  developed  in  this  count-
 ry  over  a  long  period  and  we  have  to
 proceed  accordingly.

 Ojl  is  a  most  viatl  industry  from  the
 point  of  defence,  industrial  progress,
 transport  etc.  It  has  a  specia]  mets
 in  national  economy  and  when  we
 discuss  the  question  of  nationalisation
 of  the  oil  industry,  it  is  a  clear  con-
 cept  and  we  can  cert&inly  think  about
 it.  Shri  Satpal  Kapoor  referred  to
 developments  in  the  field  of  oil  indust-
 ry.  From  952  to  1957,  the  petroleum
 industry  was  in  fact,  under  the  then
 Ministry  of  Production  ard  separate
 Ministry  of  Petroleum  and  Chemicals
 did  not  exist,  When  I  moved  into  the
 Ministry  of  Production  from  the  Minis-
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 try  of  Defence  as  early  as  1955,  this
 subject  gvas  being  handled  by  that
 Ministry.  But  agreements  with  foreign
 oil  companies  had  9९९०  signed  even
 earlier.  Shri  N.  R.  Pallai,  the  then
 Cabinet  Secretary  had  conducted  nego-
 tiations  with  the  foreign  oil  companies
 Those  ‘agreements  were  arrived  at
 after  a  great  deal  of  thought..  The
 countrye  had,  however,  no  officer  or
 Rgnister  with  any  experience  of  oil
 industry  at  that  time.  That  industry
 had  been  a  close  preserve  of  some

 “‘Yery  powerful  monopolistic  cartels
 abroad-in  |  America,  England,  Nether-

 dgnds,  etc.  Therefore,  certain  mistakes
 crept  in.  The  vital  mistake  was  that
 these  oil  companies,  were  allowed  to
 import  crude  frorg  their  own  sources
 at  the  so-called  prevailing  world  prices.
 Probably,  the  exact  word  used  was
 Gulf  prices.  While  we  thought  that
 the  gulf  would  be  the  Persian  Gulf,
 it  was  later  interpreted  to  be  the  Gulf
 of  Mexico.  The  biggest  mistake  that
 we  committed  in  signing  the  original
 agreement  was  to  agree  to  the  Gulf
 Prices.  The  oil  companies,  being
 monopolistle  concerns  ang  huge  multi-
 national  corporation  manipulated  Gulf
 prices  as  they  liked  and  made  fabulous
 profite.

 Another  important  feature  of  each
 agreement  was  that  the  oil  companies
 will  not  be  taken  over  or  nationalised

 s=during  25  years  after  commencement
 of  production.  This  period  came  into
 effect  from  the  date  of  commencement
 of  refining  operations  i.e.,  is,  about  the
 middle  of  50s  or  late  50s.  Many  years
 have  now  passed  and  in  another  six
 Oy‘  seven  years  the  stipulated  period

 Id  be  over.  If  we  nationalise  the
 companies  when  that  period  is

 over,  it  could  be  done  within  the  terms
 of  agreement.  If  we  do  it  today,  it

 ‘will  probably  be  going  back  upon  the
 solemn  agreements  which  the  Govern-
 ment  of  India  had  entered  into.  If  It
 is  absolutely  necessary  in  national
 interest  to  do  it  even  today,.we  could
 do  it.  I  am  not  saying  that  we  cannot
 do  it.  But  it  is  a  matter  for  conside-
 ration  by  this  House  and  the  Govern-
 ment  whether  such  a  step  has  to  be

 .  etc.  (Res.)
 taken  today  or  fran  be  ned  for
 six  or  seven  years,  that  is,  upto  979
 or  1980  If  we  regulate  the  commer:
 cial  operations  of  these  companies‘  ac-
 cording  to  our  needs  and  requirements, and  take  the  sting  out,  then,  probably,
 we  can  tolerate  them  for  another  few
 years,  as  we  have  done  for  the  last  so
 many  years.  That  will  not  be  a  wrong
 approach  as  nobody  will  be  able  to
 accuse  us  of  gOing  back  on  our  words.

 I  am  not  against  rationalisation  of
 the  oil  industry  as  such.  I  repeat  this
 because  some  of  my  friends  taunted
 me  when  I  started  my  observations.  I
 claim  that  I  am  as  good  a  socialigt
 as  they  are,  if  not  g  better  one.  I
 have  learnt  some  lessons  on  socialism
 from  my  childhood  days,  and  I  hap
 pen  to  be  a  bit  older  than  them.

 SHRI  BHAGWAT  JHA  AZAD:  Are
 you  in  favour  of,  or  against,  nationali-
 sation?

 SHRI  SATISH  CHANDRA:  I  am  fer
 nationalisation,  but  we  can  wait  for.

 six  years,  taking  an  overall  view.

 Let  us  not  forget  that  when  the  Gov-
 ernment  negotiated  these  settlements,
 India  did  not  have  any  refinery  except
 @  very  small  unit  in  Assam  at  Digboi.
 Petrol  and  Petroleum  products  were
 being  imported  from  abroad,  resulting
 in  a  big  drain  on  our  meagre  foreign
 exchange  resources.  We  had  not  dis-
 covered  any  oi]  except  for  a  few  wells
 in  Assam.  Crude  had  to  be  imported
 from  other  countries,  even  if  we  estab-
 lished  our  own  refineries.  We  do  not
 have  the  technical  know-how,  There-
 fore,  these  agreements  were  entered
 into  out  of  dire  necessity  and  the
 foreign  companies  were  invited  to  set
 up  their  refineries  in  India.  Gradually,
 during  the  last  several  years,  and,  here
 I  join  in  the  tributes  paid  to  Shri  K.
 D.  Malaviya,  under  whose  stewardship,
 after  ‘1957,  serious  efforts  were  made
 to  discover  sources  of  oil  within  the
 country.  Today,  60  per  cent  of  the
 refinery  capacity  in  India  is  controlled
 by  the  State  and,  in  the  Fifth  Plan,  it
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 will  go  upto  80  per  cent.  When  80
 per  cent  of  the  refining  capacity  is
 controlled  by  the  Government  and  the
 efforts  now  being  made  to  discover  2s
 much  oil  as  possible  within  the  count-
 ry,  elther  by
 inland  drilling  prove  successful,  it
 would  be  possible  for  us  to  dispense
 with  our  depedence  on  foreign  oll
 companies  without  any  dislocation.  To
 nationalise  them  today  may  create
 some  difficulties  for  us.  Let  us  not
 forget,  if  we  study  the  subject  deeply,
 it  is  not  always  easy  to  ensure  8
 steady  supply  of  crude  oil  for  the
 existing  refineries  in  the  public  sector.
 We  have  to  import  crude  oil  even  for
 these  refineries  by  arranging  supplies
 from  different  places  as  indigenous
 sources  are  not  able  to  meet  the  full
 requirements  of  the  refineries  control-
 led  by  the  Government.  Let  us  be
 practical  about  it.

 श्री  सतपाल  कपूर  :  छ:  साल  के  बाद
 कहां  से  आएगा  |

 क्रि  सतीश  चना:  प्राकार  प्रिया

 ढूंढना  पड़ेगा  ।  एकदम  नहीं  होता  है।
 सलौंगनों  से  भी  तेल  नही  कराता  है,  उसको
 निकालने  के  लिए  कोशिश  करनी  पड़ती  ह  |

 श्री  सतपाल  कपूर  :  तब  कम्पेंनस शन
 के  साथ  करना  पड़ेगा  |

 थ्री  सतीश  चन्द्र  :  वह  तो  प्रापको  दे  ना
 पड़ेगा।  यह  नशनल  पालिसी  है  |  जब  तक
 बाप  इस  पार्कों  को  छोड़  कर  किसी  और  पार्टी
 के  मैम्बर  हो  कर  न  जाएं  आपकों  करना
 पड़ेगा  ।  झ्रापका  कमिटमेंट  है  ।  इसको
 आपको  निभाना  होगा  |

 In  principle,  I  am  not  against  the
 Resolution.  But,  I  think,  it  would  be
 better  to  wait  for  a  few  years  before
 we  take  such  a  step.

 SHRI  DINESH  CHANDRA  GOS-
 WAMI  (Gauhatt):  Mr,  Chairman,
 Sir  I  can  assure  my  hon.  friend,  Shri
 Satish  Chandra,  that  when  I  advocate
 nationalisation,  J  will  not  do  it  for

 off-shore  drilling  or:
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 the  purpose  of  a  slogan.  I  too  agree
 that  nationalisation  is  not  the  p&na-
 cea  cf  all  ills,  But  we  should  consider’
 whether  nationalisation  will  be  con-
 ducive  to  the  national  interest  or  not.
 That  is  the  very  test  on  which  we
 have  to,  judge  the  Resolution.

 He  ‘said  that  he  has  n>  idea  of  75
 monopoly  houses  because  thése,

 ug not  statutorily  defined.  May  I  rem
 him,  that  after  the  Monopoly  Restric-
 tive  &  Trade  Practices  Act  has  come
 into  force  these  75  monopoly  houses
 have  got  a  statutory  recognition.  There-
 fore,  these  75  monopoly  houses  have
 got  a  certain  statutory  definition  of
 its  own.  While  we  advocate  nationali-
 sation  of  75  monopely  houses,  we  do
 so  because  we  feel  that  these  75  mo-
 nopoly  houses  have  got  a  strangle-
 hold  on  our  economy  today  and  they
 do  not  allow  any  of  our  progressive
 measures  to  come  into  operation  one
 way  or  the  other....  डर

 SHRI  SATISH  CHANDRA:  These  75
 monopoly  houses  refer  to  capitalists.
 They  do  not  refer  to  industries  as
 such.  They  refer  to  men  who  control
 these  industries,  not  the  industries
 themselves.

 SHRI  BHAGWAT  JHA  AZAD:  He
 is  out  of  date  and  out  of  tune  with
 modern  India.  It  is  houses,  not  men.
 (Interruptions.)

 ?
 SHRI  DINESH  CHANDRA  GOS-

 WAMI:  After  all,  we  should  not  for-
 get  that  after  we  got  a  massive  man-
 date  we  brought  about  two  Constitu-
 tional  amendments.  One  Constitutional
 amendment  was  for  the  purpose  of
 Directive  Principles,  Article  39(b)  and
 (c),  that  is,  for  social  equality,  ह
 will  take  property  without  paying
 compensation.  That  Constftutional
 amendment  does  not  by  itself  lead  to-
 Socialism  or  does  not  by  itself  lead  to
 equality.  That  only  removes  one  of
 the  road-blocks  which  was  in  front  of
 us.  That  did  not  allow  us  to  achieve
 our  goal.  May  I  ask:  Have  the  Gov-
 arnment  in  any  of  these  cases  uptil
 now  applied  this  Constitutional  amend-
 ment?  We  have  not  done  so.  After
 all,  this’  Constitutional  amendment
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 must  be  translateq  into  practice.  I
 do  npt  say  that  there  should  be  na-
 tionalisatfon  of  75  monopoly  houses
 on  one  fine  morning.  But  you  should
 look  from  the  point  of  view  of  natio-
 nal  interest  and  fix  priorities  to
 nationalise  these  houses  which  ]  con-
 sider,  876  definitely  having  a  strange-
 Mold  on  our

 economy. .

 “pre  of  nfy  hon.  friends,  Mr.  Maha-
 jan  said  that  we  had  nationalised
 certain  cotton  mills  and  other  things.

 -  Buy  I  would  like  to  tell  him
 we  have  taken  over  only  sick  child-

 *  ren.  We  have  nationalised  those  cot-
 ton  mills  because  the  textile  industry
 was  not,  functioning,  properly,  But
 this’*Constilutional  Amendment  was
 made  not  for  the  purpose  of  taking
 over  sick  children  but  for  taking  over
 healthy  children  without  paying  com-
 pensation.  Unfortunately,  till  now,  we
 have  not  taken  over  any  one  of  these
 healthy  children.  Though  I  will  not
 make  an  omnibus  statement  that  we
 should  nationalise  all  the  75  houses
 tomorrow,  I  would  say  that,  at  least
 in  principle,  the  time  has  come  when
 we  should  consider  this  matter  serl-
 ously.  ’  we

 About  oil,  many  of  the  things  have
 already  been  said.  Mr.  Satish  Chandra
 has  said  that  it  will  be  bad,  we  will
 lose  international  credibility  if  we  na-
 tionalised  them  today  when  the  agree-
 ment  is  in  force.  After  all,  credibility
 in  the  international  field  today  has  no
 meaning.  We  have  seen  that  today  in
 many  fields—in  political  field  and
 other  fields.  The  internal  strength  of
 the  country  is  the  only  credibility
 which  is  realised  in  the  international

 *  @4ld.  We  can  show  to  the  world  our
 internal  strength  by  nationalising
 these.  (Interruption)  After  al,  we
 should  not  forget  that  these  eforeign
 companies  have  got  a  stranglehold  not
 only  on  our  economy  but  also  on  our
 officers.  While  participating  in  the
 last  years  Budget  in  respect  of  the
 Demands  for  Grants  of  Petro-
 leum  Ministry.  I  pointed  out  that
 many  subsequent  agreements  were  de
 finitely  against  the  interest  of  this

 that:
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 country.  Even  ugh  it  was  pointed
 out  at  the  time  @&hen  the  agreements were  executed  that  these  were  against
 our  national  interst,  those  points  were
 overruled  by  certain  interested  perséns
 in  the  Ministry  itself.

 The  foreign  oil  companies  have
 bought—I  would  not  say,  all  the  offi-
 cers—a  number  of  our  officers.  ‘That
 is  why  after  retirement  or  even  when
 they  are  in  service,  we  find  that  their
 loyalty  is  in  other  countries,  They
 immediatefy  shift  to  other  countries,
 the  moment  they  retire,  Therefore,  I
 do  not  think  that,  because  we  will  lose
 international  credibility,  we  should
 wait  for  six  years.

 We  shculd  also  remember  the  fact
 that  our  talking  about  nationalisation
 today  will  lead  these  foreign  oil  com-
 panies  to  repatriate  more  money  to
 their  countries  because  they  will  feel
 that,  if  they  did  not  repatriate  now,
 ultimately  they  would  not  get  their
 dues.  Therefore,  Sir,  I  support  the
 move  for  nationalisation.

 I  have  got  great  hopes  on  our  new,
 Minister  for  Petroleum  and  Chemicals
 who  has  been  my  political  guru  for
 a  long  time.  One  of  the  American
 journalists  described  him  as  the  ‘quic-
 kest  mind  in  Asia’,  He  may  not  be  an
 expert  on  oil,  but  at  least  he  has  the
 quickest  mind  to  judge  what  is  cor-
 rect,  and  I  feel  that,  during  his  tenure,
 the  quickest  decisions  will  be  taken"
 which  will  be  to  our  national  interest.

 श्री  झील  बिहारी  वाजपेयी  (ग्वालियर):
 मेरा  इस  वादविवाद  में  भाग  लेने  का  कोई
 इरादा  नहीं  था  t  लेकिन  अभी  कुछ  भाषण

 सुनकर  कौर  सम्मानित  कांग्रेस  सदस्यों  की
 परस्पर  विरोधी  बातें  सुन  कर  मुझे  कुछ
 बोलने  के  लिए  प्रेरणा  मिली।  कभी  हमारे
 कांग्रेसी  सदस्य  कह  रहे  थे  कि  वह  राष्ट्रीय-
 करण  को  सभी  रोगों  का  रामबाण  इलाज  नहीं

 मानते,  जहां  राष्ट्रीय  हित  में  राष्ट्रीयकरण
 पौवश्यक  हो,  वहां  किया  जाना  चाहिए  ।
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 [  श्रीझटल  बिहारी  बृज पेयों  ]

 लेकिन  एक  बात  मेरी  समझ  में  नहीं  जाती
 हैकि  जो  सरकार  विदेशी  सहायता  पर  निर्भर
 कर  रही  है  और  विदेशों  से  निरन्तर  गठबन्धन
 करती  जा  रही  है....

 सभापति  महोदय  :  माननीय  सदस्य  प्रगति
 दिन  अपना  भाषण  जारी  रखें  ।

 शन यगाएणय
 8  hrs.
 BUSINESS  ADVISORY  COMMITTEE

 TWENTY-SIXTH  REPORT
 THE  MINISTER  OF  PARLIAMEN-

 TARY  AFFAIRS  (SHRI  K.  RAGHU

 *
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 HAMAIAH):  I  beg  to  present  the
 Twenty-sixth  Report  of  the,  Busines:
 Advisory  Committee.

 ;iR.  CHAIRMAN:  Now  the  House
 stands  adjourned  till  i  a.m.  on  Tues-
 day,  the  20th  March  1973.

 8.0]  hrs.  a

 The  Lok*Sabha  then  adjourned  till
 Eleven  of  the  Clock  on  Tuesday,  Morca
 20,  973/Phalguna  29,  894  (Saka).
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